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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 536/2024,

In the matter of:

News item titled "Waste to energy: Smokescreen or solution?" appearing in
the Indian Development Review dated 27.03.2024.

Index
S. No. Particulars Page No.
L Details related to Waste to Energy Plants in compliance to the
Hon’ble NGT PB order dated 12.11.2024 in OA No. 536/2024,
2. Annexure — I A copy of Hon'ble NGT order dated 12.11.2024 in
O.A No. 536/2024.
3. Annexure — IT A copy of Hon’ble NGT order dated 15.05.2024 in
0O.A No, 536/2024.
4, Annexure —IIT A copy of response dated 11.11.2024 filed by CPCB
before Hon'ble NGT, PB.
5. Annexure — IV A Copy of letter dated 11.12.2024 issued by CPCB
1o all SPCBs/PCCs.
6. Annexure — V A copy of letter dated 05.11.2024 issued by Andhra
Pradesh PCB 1o CPCB regarding information to WIE plants.
7. Annexure — VI A copy of affidavit filed by CPCB before Honble
Supreme Court in Civil Appeal No. 13120 of 2017
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DETAILS RELATED TO WASTE TO ENERGY PLANTS

(IN COMPLIANCE TO HON'BLE NGT ORDER DATED 12.11.2024 IN O
A No 536/2024 IN THE MATTER OF NEWS ITEM TITLED "WASTE TO
ENERGY: SMOKESCREEN OR SOLUTION?" APPEARING IN THE
INDIAN DEVELOPMENT REVIEW DATED 27.03.2024)
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DETAILS RELATED TO YAPYE TO ENERGY PLANTS IN
COMPLIANCE TO HON’BLE NGT ORDER DATED
12.11.2024 IN O.A No 536/2024 IN THE MATTER OF NEWS

ITEM TITLED "WASTE TO ENERGY: SMOKESCREEN OR

SOLUTION?"  APPEARING IN THE  INDIAN

DEVELOPMENT REVIEW DATED 27.03.2024)

1.0 Background

Hon’ble NGT vide order dated 12.11.2024 in O.A No. 536/2024,
News item titled "Waste to energy: Smokescreen or solution?"
appearing in the Indian Development Review dated 27.03.2024,

directed in para 3, are reproduced below:

“Learned Counsel for respondent no.1-CPCB submits that
though the reply was filed but it was filed belatedly, therefore it
has not come on record. A hard copy of reply of CPCB has been
supplied by the person present on behalf of CPCB in the Court.
Though Learned Counsel for CPCB has joined virtually but
there is some audio glitch at her end, hence we are not able to
hear her properly. That apart, we find that in the report the full
details of waste-to-energy plants that are not complying with the
norms have not been filed. Hence, we give an opportunity to
Counsel for CPCB to appear and produce all the materials and
details relating to waste to energy plants that are not complying

with the norms”.
A copy of Hon’ble NGT order is attached as Annexure I

CPCB has previously filed its response in compliance with
Hon’ble NGT order dated 15.05 2024 (Annexure II) on the
matter. The same is placed at Annexure III. The report covered
the provisions of SWM Rules applicable to the Waste to
Energy(WtE) Plants and the status of WtE plants in the country.
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As per the said report , following are relevant provisions of the

SWM Rules applicable to the WtE plants

il

ii.

As per Rule 21 of SWM rules, 2016 non-recyclable waste
having calorific value of 1500 K/Cal/kg or more shall not be
disposed of on landfills and shall only be utilised for
generating energy either through refuse derived fuel or by

giving away as feed stock for preparing refuse derived fuel.

Para B of Schedule II of the SWM Rules specify the standards
for treated leachate for 19 parameters namely Suspended
solids, Dissolved solids, pH, Ammonical Nitrogen, Kjeldahl
N, BOD, COD, As, Hg, Pb, Cd, Cr, Cu, Zn, Ni, CN, Chloride,

Fluoride and Phenolic compounds

Para C of Schedule IT of the SWM Rules, 2016, stipulates the
emission standards for 11 parameters namely Particulate
matter, HCl; SO5; CO; TOC; HF: NO,: Dioxin & Furan; Hg
& Compounds, Sb+ As & compounds; Cd+Th & Compounds
:Sb+ As +Pb + Cr + Co + Cu + Mn + Ni + V + their
compounds. Following are the major compliances to be

ensured by the WIE plants as per Schedule 1I ( Para C):

e If the concentration of toxic metals in incineration ash
exceeds the limits specified in the Hazardous Waste
(Management, Handling and Trans boundary
Movement) Rules, 2008, as amended from time to time,
the ash shall be sent to the hazardous waste treatment,

storage and disposal facility.

e All the facilities in twin chamber incinerators shall be
designed to achieve a minimum temperature of 950
Degree Celsius in secondary combustion chamber and

with a gas residence time in secondary combustion
3
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chamber not less than 2 (two) seconds.

e Incineration plants shall be operated (combustion
chambers) with such temperature, retention time and
turbulence, as to achieve Total Organic Carbon (TOC)
content in the slag and bottom ash less than 3%, or the

loss on ignition is less than 5% of the dry weight.
iv. As per clause 16 of SWM Rules, 2016, The State

Pollution Control Board or Pollution Control Committee
shall monitor environmental standards and adherence to
conditions as specified under the Schedule I and
Schedule II for waste processing and disposal sites. It
shall also issue Authorization to the Waste Management

Plants.
2.0 Action Taken Report
2.1 Communications issued to SPCB/PCC

In compliance to Hon'ble NGT order dated 15.05.2024 in this
matter, CPCB vide letter dated 07.08.2024, requested all
SPCBs/PCCs to provide information related to Waste to Energy
(WLE) plants operating in their jurisdiction, including the
monitoring details & compliance with the environmental norms,

in the prescribed format.

Further in compliance to the order dated 12.11.2024. CPCB
issued reminder dated 11.12.2024 (Annexure-IV) wherein
SPCBs/PCCs were again requested to provide the complete
information related to MSW based Waste to Energy (WtE) plants

in their jurisdiction in the prescribed format.
2.2 Information received from SPCB/PCC

In response to CPCB letters dated 15.05.2024 and 11.12.2024,
4
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total 32 States/UTs have provided the information (Annexure-
V).

In addition to that, 25 States/UTs have reported that no municipal
solid waste (MSW) incineration-based Waste-to-Energy (WtE)
plant are operational in their jurisdiction. These include
Arunachal Pradesh, Andaman & Nicobar, Assam, Bihar,
Chandigarh, Chhattisgarh, DNH & DD, Himachal Pradesh,
Jammu & Kashmir, Jharkhand, Kerala, Ladakh, Lakshadweep,
Manipur, Meghalaya, Mizoram, Nagaland, Odisha, Punjab,

Rajasthan, Sikkim, Tamil Nadu, Tripura Puducherry & West
Bengal

Seven (07) States have provided the details of 15 MSW
incineration based WtE plants operational in their region namely
Andhra Pradesh (02), Delhi (04) ,Gujarat ( 02), Haryana (01),
Madhya Pradesh (02), Maharashtra (02) and Telangana (02).

Remaining 04 states, namely Goa, Karnataka, Uttar Pradesh,
and Uttarakhand have not responded to CPCB’s letter.

In addition to the fact that four SPCBs/PCCs have not responded to
CPCB’s letters, it is further observed that the information provided
by the above seven SPCBs/PCC are incomplete w.r.t waste-to-
energy plants norms as per provisions of SWM Rules. Following

are the gaps observed in the information submitted by 7
SPCBs/PCCs w.r.t 15 WIE
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e Details w.r.t grant of Authorization of W(E Plants
has not been provided by Andhra Pradesh, Gujarat,
Haryana & Telangana SPCBs

e Calorific value of the waste incinerated at 03 WtE
Plants is below 1500 Kcal /kg ( should be
1500Kcal/Kg or more as stipulated under SWM
rules, 2016 ) viz. (at East Delhi Waste Processing
Company Pvt Ltd, Delhi , Integrated Solid Waste
Management Facility at Murthal VillageSonipat
District, Haryana, Rewa MSW Energy Solution
Pvt Ltd, Madhya Pradesh )

o All parameters stipulated under Schedule II of the
SWM Rules, 2016 for standards of incineration,
including dioxins and furans and complete
parameters of standards for treated leachate, are not

being monitored regularly by SPCBs/PCCs.

e Analysis of bottom ash and fly ash was not
done/not provided by SPCBs/PCCs.

e Complete information regarding compliance status
of WIE plants w.r.t provisions of SWM Rules and
action taken on non-compliances observed has not

been provided by SPCBs/PCCs

The summary of information provided by SPCBs/PCCs is given
Table 1.0 . Further, it is to noted that there has also been
considerable delay in submission of information by several
SPCBs/PCCs. The dates on which the information has been
provided has been by the SPCBs/PCCs has been indicated in the
Table 1.0

6



206

Table 1: Compilation of information provided by SPCBs/PCCs related to operational MSW incineration based WtE plants

State/U | Validi | Validity | Capacity | Calo | Bottom WIE Paramct | Noncom | Actions | CPCB
T tvol | of & Power | rific | ash/ly monitored | ers pliance taken Observations
/Name | Conse | Authoriz | generatio | value ash & in last 5 monitore | observed | against
of WiE | ™ atio n(TPD/ | (Kecal| disposal years d as per | as per non-
D& under | under MW) @) | /kg) method (Yes/No)(7) | (Schedul | Column | complai
Air/ SWM (5) (6) e-Ilof 8(9) nces
Date _
¢ Water | Rules(3) SWM
o
Act Rules,
recei
(2) 2016)(8)
pi
Jindal Yes Informati | 1372 1500 | Bottom Yes. Not Not » Authorization
I .
‘[:Jz::z on Not TPD;(15 ash o 20092024 | g - provided | provide | details pot
Manage provided | MW) low-lying . (PM) « provided
oy areas , Fly
Visakha. 2 e All parameters in
:’:};‘;m MT] o Effluent: Stack emission &
(5.11.24) gk pH, treated leachate as
AR manufactu _—
TSS, prescribed in
Ting units. TDS. Schedule-11 of

SWM Ruleg, 2016

7
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COD.BO

not monitored .

o Analysis of
Botom & My ash
analysis not
provided to
caonfirm that the
same 5 non-
hazarodous prior
to disposal in low
lying areas.

» Details of
paramelers not
meeting the
stipulated
standiards 1o
confirm
compliance not

pravided

s Actinn taken on
reported

8
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noncompliance not
provided.

e Not confirmed if

treated leachate

has been
‘monitored or not
Jindal Yes informati | 1620 TPD | 1500 | Disposal Yes, Emission | PM Not o Authorization
Urbun on Not (20 MW) of buottom | 08.01.2024 | : PM excecded | provide | details not
Waste provided ash and fly slightly. | d provided
Manage ash under Effluent : o All parameters in
ment, planning pH, Stack emission &
Guntur stage TSS, treated leachate as
Limited TDS. prescribed in
(A.P) COD, Schedule-1T of
(5.11.24) BOD SWM Rules, 2016

not monitored .

= Analysis of
Bottom & fly ash
analysis not
provided to

9
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confirm that the
sAme is non-
hazarodous prior
to disposal in low

lying areas.

e Action tnken on
reported
noncompliance not
provided

s Nt confirmed, if
treated leachate
has been

monitored or not.

East Delhi
Waste
Processin
g
Company,
Ghazipur.
Delhi
(7.1.25)

Yes

Yes

1300 TPD
(12ZMW)

1250

Diposal at
Ghazipur
dumpsite

Yes,
09,09.2024

Details

not given

No non
complian

e

NIL

e Analysis of
Bottom & fly ash
analysis not
provided to
confirm that the

Same 15 non-

10
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hazarodous prior
to disposal in

dumpsite

s Although
compliance has
been reporied,
details of
parameters
monitored to
confirm
compliance 1s not
provided in

Column 8

sBased on previous
inspection carried
out during 2020-
21, non-
complying
paramelers &
details of action

taken has been

11




211

given us EC
imposition as Rs
20 Lakh. EC
deposited 1o
DPCC by the unit
Tehkba | No, No ( 2000 TPD | 1300-| Disposal: | Yes, Details No non NIL = Although
nd (under | under (25 MW) | 2000 | Sanitary 4.9.2024 not given | complian compliance has
Waste renew | renewal ) Landfill ce been reported.
to al) Site (SLF) details of
Electrici Tehkhand/ parametars
ly Okhla mohitored o
Project confirm
Ltd. ( compliance is not
Deihi) provided in
(7.1.25) Column §
Timwp | No( No ( 1950 TPD | 1300- | Disposal ;@ | Yes, Details No Non NIL » Although
ur under | under (23 MW) | 2000 | ESLF 3.9.2024 not given | complian compliance has
Oklha renew | renewal ) Tehkhand/ ce been reported,
Waste | al) Okhla details of

12
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Manage paramieters

ment monitored to

Compan confirm

y compliance is not

Limited provided in

(Delhi)( Column 8

7.1.25) » Based on previous
inspection carried
out during 2020-
21, details of non-
complying
parameters &
action taken has
been given as EC
imposition of Rs
10 Lakh. EC
deposited to
DPCC by the upit

M/S Yes Yes 1300 TPD | 1500- | Disposal @ | Yes, Details No Non | NIL ¢ Although

Delhi (24 MW) | 1600 | atSecured | 289.2024 | notgiven | complian compliance has

MSW Landfill been reporned,

13
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Solution
s Lid
(Delhi)
(7.1.25
)

within the
premises
at MSW
facility ,

Bawana

e

details of
parnmelers
mionitored to
confirm
compliance is not
provided in

Column 8

eBased on previous

inspection  carried

out during 2020-21
details  of  non-
complying

'parumetérs &

action taken  has
been given as EC

imposition of Rs

25 Lakh, EC
deposited to DPCC
by the unil.

14
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Gaoodwa
tts WiE
Jumnagr
Pyt,
Gujaral
(20.12.2
4)

Yes

Informati
on not

provided

7.5 MW

1850

Disposed
at Cement

plant

Yes,
18.10.2024

Emission

PM. 80s,

NOx

Treated

leachate :

Not
provided

PM,

S0,
NOx
complyin
g

Not

provide

sAuthorization
details not
provided

sAll parameters in
Stack emission &
treated leachate as
prescribed in
Schedule-lI of
SWM Rules, 2016

are not monitored

e Information
related o disposal
of battom ash not
provided

* Analysis of
Bottom & fly ash
analysis not
provided to
confirm it is non-

hazardous is not

15
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provided

e Deinils of
parameters not
meeting the
stipulated
standards to
confirm
compliance is not

provided

= Action taken on

reported
noncompliance is
not provided
Jindal | Yes Informati | I15MW | 1300-| Sendto Yes, Emission | PM, Not s Authorization
WiE on not 1750 | SLFof 23.10:2024 850;, provide | details not
Ahmeda provided Ahlmadaba PM. NOx d provided
bad Py, d S50:.. camplyin eAll parameters in
Ltd.. municipal NOx E Stack emission &
Gpjamt Corporatio Treated treated leachate as
(20.12:2 n leachare « preseribed in

16
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4) Not Schedule-T1 of
provided SWM Rules, 2016
are not monitored
e Action taken on
reported
noncompliance is
not provided.
Integrat | Yes Yes, ( 8§ MW 1100+ | Disposal Yes, Emission | Not Not Capacity not
ed Solid Validity 1200 | Landfillin | 28.12.2021, | & provided | provide provided
Waste status not £ 10:01.2023, | Treated d Authorization
Munage provided) 30.092023 | leachate: validity;statas Hos
ment & All provided
::1.. ility 16.03.2024 f:mmete Specil
Murtha monitore llfl’ﬂrimufm o
N F disposal of -
Village bottom ash/flyash
Sonipat nol provided
District Calorific value of

17
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Harvan

(30.12.2
4)

waste is less than
1500 Keal/kg as

required under

SWM Rules, 2016

Details of
parameters not
meeting the
stipulated

standards 1o

confirm

compliance is not
provided

Action taken on
reported
noncompliance is

not provided,

Rewa
MSW

Energy
Solution

Yes

500 TPD
(6 MW)

1150

Disposal:
Landfillin

g

Yes, 16.05.2
024

Emission

PM, 50,

Non

provided

Naot
provide
d

Calorific value of
wiste is less than
1500 Keal’kg as
required under

18
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Pvit Ltd, NOx, CO SWM Rules 2016
M'? & HCL ¢ Specific
LEY information on
9 Treated disposal of
Leachate bottom ash
- Not /flyash not
provided provided

¢ All parmmeters
are not monitored
in Stack emission
& treated
leachate as
prescribed in
sghedule-11 of
SWM Rules,
2016,

s Details of
parameters not

meeting the

stipulated

19
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standards 1o
confirm
complisgnce is not

provided

¢ Action taken on

reparted
nohcompliance is
not provided
Jabatpur| Yes Yes 600TPD: | 1650- | Disposal: | Yes 2016 Emission | Not Not  Specific
MSW (11.5 2250 | Landfllin | onwards , provided | provide | information
Pve Lid MW) £ Date of PM. d regarding date of
Kathon monitoring | Noyx monitoring carried
da, not SO- out at the unit.
Tabalpur provided = All parameters in
“MP Stack emission &
(19122 treated leachate 04
H Trepted prescribed in
LA Schedule-I1 of
 Not SWM Rules, 2016
provided

are not monitored

20
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* Specific
information on
disposal of
bottom ash
/flyash not
provided

* Details of
parameters not
meeting the
stipulated
stindards to
confirm
compliance is not
provided

* Action taken on
reported
noncompliance is

not provided

Anolny
Lara

Yes

Yes

700 TPD
(14 MW)

1600
-1900

Both Ash
disposed

Yeos,
16.05.2024

Ernission
HCL PM,

Not
provided

Not
provide

o Analysis ol
Bouonm & fly
ash  analysis
not provided

217"
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Renewa
ble
Energy
Priviite
Limited
. Waste
to
Ensrgy.
Pimpri
Chinch
wad,
Mahara
shira
(19.8.24
)

at
Constructi
on and
Demolitio
n Waste
Processing

Facility

and
28.06.2024.

CO.

NOx:
SO,

Treated
Leachate
: Not
provided

to confirm it
18 nomn-
hazardous 18
not provided
# All parameters in

Stack emission &
wreated Jeachate as
prescribed ‘in
Schedule~II of
SWM Rules, 2016
have not been
monitored

& Detuils of
parnmaters not
meeting stipulated
standards to
confirm
compliance is not
provided

e Action taken on
Teported

noncompliance is

22




222

not provided

Bhumi Yes Yes 10 MW 2800- | Disposal: | Yes, Enmussion | PM Warnin & Analysis of
Green 3200 | Sold o 280972021, SO e Bottom & [ly
Energy hrick 2021, 2022 NOx, PM ‘Naotice ash analysis
Pyt manufactu | 2023 & & not provided
Lud., ring umits. | 2024 latest Interim 1o confirm it
Sangli, 09/07/2024) Treated directio 18 noi-
Mahara Lesciute n issued hazardous is
shira +Not not provided
5 provided
(19.8.24 . All
)

pasimeters in
Stack

emission &

treated

leachate s
prescribed in
Schedule-1T

af” SWM
Rules, 2016

23
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have not

monitored

Copy of
action taken
on
noncomplian
ceisnot

provided

24
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Hydera | Yes Informati | 198 MW | 1500- | Disposal: | Yes, Dates | Emission | Not Not e Authorization
bad on not 1600 | Landfillin | not e provided | provide | details not
MSW provided a provided NOx, PM d provided
Eneroy Cu. Ph sSpecilic
Solution information on
hidy disposal of bottom
Telanga ash and fly ush not
n provided
(9.1.25)
eDetails of
Monitoring of the
WiE plant not
provided
e Action taken on
reported
noncompliance is
niot provided
.
Dundig | Yes Informati | 145MW | Not Nol Yes, Dates | Emission | Not Nat e Authorization
al WIE o1 not provi | provided not SO provided | provide | details not
Pvt. Ltd

25
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Telanga
na
(9.1.25)

provided

ded

provided

NOx, PM

Cu. Ph

provided

eCalorific value of

waste not provided

eSpecific
information on
disposal of bottom
ash and fly ash not
provided

eDetails of
Monitoring of the
WIE plant not
provided

eAction taken on
reported
noncompliance is
not provided

26
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3.0 Details as per inspection conducte@@@CB during October 2024

CPCB monitored the WtE plant at Okha (M/S Timarpur Okhla Waste Management
Company Limited, Okhala, Delhi) and submitted report in compliance to Hon’ble
Supreme Court order dated 18.09.2024 in the matter of 13120 of 2017 (monitored
on 17" & 22-23% Qctober ,2024). The compliance status of the plant is given

below:

* All the monitored parameters in stack emission were found within the

prescribed limit,

* Bottom ash & fly ash analysis of the monitored parameters were found within
the permissible limits except for exceedance of Cadmium in Fly ash. The
concentration of Cadmium was found at 7.32 mg/L in the fly ash, exceeding
the prescribed standard limit of 1mg/L as per Hazardous and other Wastes

(Management & Transboundary Movement) Rules, 2016.

The report filed by CPCB on the matter is placed at Annexure VI
CONCLUSION :

In view of:

(@) The fact information with respect to seven out of fourteen operational

Waste to Energy Plants have been received by CPCB in the last 10 days; and

(b) Complete information w.r.t compliance of norms stipulated in SWM Rules

have not been provided;

and that so as to present full details of waste-to-energy plants as directed by
Hon’ble NGT vide order dated 12.11.2024, there is need to have complete
information from SPCBs/PCCs w.r.t. information sought by CPCB vide letter
dated 7.5.24 and reminder dated 11.12.24. In this regard, a meeting has been
scheduled to be convened on 14.1.25 with SPCBs/PCCs. Therefore, Hon’ble
Tribunal may kindly grant two weeks time for providing complete details of

waste-to-energy plants as directed by Hon'ble NGT vide order dated

12.11.2024. - ’
&%0_\.1}’

Divya Sinha
Scientist ‘F’
Central Pollution Control Baord

27
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Item No. 26 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 536/2024

News item titled "Waste to energy: Smokescreen or solution?" appearing
in the Indian Development Review dated 27.03.2024

Date of hearing: 12.11,2024

CORAM: HON'ELE MR. JUSTICE PRAXKASH SHRIVASTAVA, CHATRPERSON
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON'ELE DR. AFROZ AHMAD, EXPERT MEMBER

Respondents: ‘Ms. Sumen Arora, Ady. for CPCB [Through VC)
Ms. Prayesna Gautam, Mr. Pawan Shukle M=z, Tissy Ansais Thomas &
Ms, Akansha Tyagi, Advs. for MoEF & CC (Through VC|
Ms. Malny Swapnil, Adyv. for R - 3 (Through V)

ORDER
1.  The matter relates to the utility of waste to energy plants and their
sustainability in reference to India’s waste problem.
2% Reports on behalf of Respondent No. 3 and Respondent No. 5 were
filed earlier.

3. Learned Counsel for respondent no.1-CPCB submits that though
the reply was filed but it was filed belatedly, therefore it has not come on
record. A hard copy of reply of CPCB has been supplied by the pérson
present on behalf of CPCB in the Court. Though Learned Counsel for
CPCB has joined virtually but there is some audio glitch at her end,
hence we are not able to hear her properly. That apart, we find that in the
report the full details of waste-to-energy plants that are not complying

with the norms have not been filed. Hence, we give an opportunity to

28
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Counsel for CPCB to appear and produce all the materials and details

relating to waste to energy plants that are not complying with the norms.
4.  Liston 13.01.2025,
Prakash Shrivastava, CP
Sudhir Agarwal, JM
Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM
November 12, 2024
Original Application No. 536/2024
J

..

29



229 Annexure [l

Item No.06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.536/202%

News item titled "Waste to energy: Smokescreen or solution?" appearing in
the Indian Development Review dated 27,03.2024

Date of hearing: 15.05.2024

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'ELE DR, AFROZ AHMAD, EXFERT MEMBER

ORDER

1. This original application is registered suo-mofu on the basis of the
news itern titled "Waste to energy: Smokescreen or selution?" appearing

in the Indian Development Review dated 27.03.2024.

2.  The matter relates to the wutility of the waste to energy plants (WtE)
and guestions their suitability with respect to India's waste problem. As
per the article, Waste-to-energy (WLE) technologies allow for the recovery
of energy by burning or incinerating waste that cannot be recycled or
composted. Their benefits are considered twofold. One, they offer an
alternative waste disposal mechanism, diverting solid waste from
landfills. Two, through the generation of electricity or heat by burning
waste, they provide a renewable energy source that limits reliance on
fossil fuels, thereby reducing greenhouse gas emissions. However, the
article alleges that though WtE plants have seen relative success in the
Eurgpean Union, environmentalists and scientists have warned that they

may not be a suitable solution for India's waste problem.

3. According to the news item, there are two pertinent issues with

incineration as a waste management solution in India-

30
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a. The quality of waste in India: As per the article, the potential of

b

a WtE operation to meet its energy production target depends on
the quality of its waste feedstock. Waste with low moisture
content and high calorific value would be ideal for incineration,
This includes materials such ‘as non- recyclable plastics
(multilayered packaging, plastic bags, _siz?vrofoam), contaminated
non-usable Household textile waste, and non-recyclable
domestic hazardous waste;, such as soiled paper, soiled cloth,
pieces of leather, rubber, tyre, and non-usable wood.

However. Domestic waste in India typically contains high
moisture content and has low calprific value, making it
unsuitable for efficient combustion in WtE plants, The news
item alleges that the WtE plants in India often receive mixed
waste, which includes organic, recyclable material. It alleges
that mixed waste bas high moisture content and needs
supplementary energy to incinerate or it won't burn well. This
energy is typically fossil-fuel-based, which undarmines the claim
that electricity produced by WtE plants is altogether clean.
Health and Environmental implications: As per the article,
incineration of mixed waste produces toxic particles, including
carbon monoxide, nitrogen oxides, and sulphur dioxide due to
inefficient burning: These particles can cause respiratory
ailments and also lead to chronic lung diseases; such as asthma
among people who live near WtE sites.

Another result of inefficient burning is the large discharge of
bottom ash This could be as high as 30-40 percent of the total
feed, which then ends up’in open dump sites, contaminating the
groundwater and soil with its toxic chemicals. It is also

hazardous to waste pickers who work at these landfiils.
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4.  The news item raise the question that if India doesn't have suitable
waste for WiE plants and these plants are harmful to both human and
environmental health, why are more of these facilities being built?

5. It states that In India, an estimated 55 million tonnes of municipal
solid waste is ‘generated annually by 377 million citizens residing in
urban areas, With an urban population that's expected to grow to 600
million by 2030 and to 814 million by 2050, India is sst to generate 165
million tonnes of waste by 2030 and 436 million tonnes by 2050. The:
waste composition and its characteristics are also subject to change
drastically, with a rise in dry waste guantities, a trend observed in major
cities. Therefore, there is an urgent meed to adopt sustainable waste
management practices, with-incineration and land flling relegated to the

back of the queue.

6. The above matter indicates violation of Solid Waste Management

Rules, 2016 and the Environment Protection Act, 1986.

7.  The news item raises substantial issue relating to compliance of the
environmental norms and implementation of the provisions of scheduled
enactment.

8.  Power of the Tribunal to take up the matter suo-mofu has been
recognized by the Hon’ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reporfed in 2021
SCC Online SC 897.

9. Hence, we implead the following as respondents in this matter:

(i);  Central Pollution Control Board, Through its Member Secretary,

Parivesh Bhawan, East Arjur Negar, Delhi-110032.
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(i). Ministry of Forest Environment-and Climate Change, through its
Secretary, Indira Paryavaran Bhawan, Jorbagh Road, New
Delhi- 110003.

(iiij. National Environmental Engineering Research Institute, through
its Dirsctor, Nehru Marg, Nagpur —4400020.

(iv]. Indian Institute of Technology, New Delhi, through its Director,
Hauz Khas, New Delhi — 110016.

(v} Indian Institute of Technology, Mumbai, through its director, IIT

Bombay, Powai, Mumbai — 400076.

10. Let notice be issued to the above respondents for filing their

response at least one week before the next date of hearing.

11. Liston 01.08.2024

Prakash Shrivastava, CP

Dr. Afroz Ahmad, EM
May 15, 2024
OA No:536/2024
HB
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

ORIGINAL APPLICATION No. 536/2024

In the matter of:

NEWS ITEM: TITLED

Annexure 1l

"WASTE TO ENERGY: SMOKESCREEN OR

SOLUTION?" APPEARING IN THE INDIAN DEVELOPMENT REVIEW
DATED 27.03.2024

Index
Sr. No. Particulars Page No.
1. | Response on behalf of the central pollution confrol board
(CPCR) in compliance to Hon’ble NGT Order dated 15.05.2024
in O.A No. 536/2024
2. | Annexure—1I A copy of Hon’ble NGT order dated 15.05.2024.
3., |Annexure —IT & TI (A) A copy of the inspections reports for
2021 & 2020
4. | Annexure—IIT A copy of letter to SPCBs/PCCs by CPCB dated
07.08.2024.
5. | Annexure—IV A copy of Summary of Information provided
by 6 SPCBs having operational WtE plants bases on RDF
(MSW bases)
6. |(Annexure- V A copy of office memorandum regarding
classification on Buffer Zone Guidelines issued by CPCB.
7. | Annexure- VI A copy of Selection Criteria of Waste Processing
Technologies.
é,./éfff
| ~ (Filed by Adv. Suman Arora)
On behalf of Central Pollution Control Board
Place: Delhi

Dated: 11.11.2024
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION No. 536/2024

In the matter of:
NEWS ITEM TITLED "WASTE TO ENERGY: SMOKESCREEN OR
SOLUTION?" APPEARING IN THE INDIAN DEVELOPMENT REVIEW

DATED 27.03.2024

REPONSE ON BEHALF OF THE CENTRAL POLLUTION CONTROL
BOARD, RESPONDENT No. 1.

. That the Hon’ble NGT vide Order dated 15.05.2024 has issued natice 1o the.
Central Pollution Control Board (CPCB) in the instant matter, A copy of the
said Order dated 15.05.2024 is anncxed as ANNEXURE - I. That in
compliance of the said order the reply by CPCB is being made in the

succeeding paragraphs.

Thai, CPCB is a statutory Board constituted under Section 3 of The Water
(Prevention and Control of Pollution) Acl, 1974. It performs the functions
under The Water (Prevention and Control of Pollution) Act, 1974, The Air
(Prevention and Contral of Pollution) Act, 1981, and The Environment

(Protection) Act, 1986.

Preliminary Submission:

. Hon’ble NGT registereéd O.A No, 536/2024 suo:motu on the basis of the news
item titled "Waste to energy: Smokescreen or solution?" appearing in the
Indian Development Review dated 27.03.2024 which highlighted the

following issues:

NCT.elDuil |

drzy \C "'.")
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e Mixed Waste handling and High Moisture and Low
Calorific Value of Waste: WiE plants in India often
receive mixed waste, including organic and rtecyclable
materials, leading to inefficient burning and increased
pollution. 1t has high moisture content and low calorific
value, making it unsuitable for efficient combustion in WIE
plants without supplementary fossil-fuel encrgy.

o Air Pollution Dpe to Incineration of mixed waste:
Incineration of mixed waste produces toxic emissions,
including carbon monoxide, nitrogen oxides, and Sulphur
dioxide, leading to respiratory ailments and chronic lung
diseases among nearby residents:

« Bottom Ash Generation; Incfficient buming results in the

generation of a large amoiint of bottom ash, constituting 30-

‘P{‘_fp\(_,bi . 40% of the total feed. This ash can contaminate soil and
N . o
RL Craray \O groundwater and pose health risks to waste pickers.
* Q’D;J "",i! " }" » Compliance to Stipulated Norms: The article alleges
| ‘-".._»:-;' polential violationis of the Solid Waste Management Rules,
‘m{z. 2016 and the Environment Protection Act, 1986.

4.0 CPCB’s Response to Issues raised in the News Article:
It may please be noted that the SPCBs/PCCs are required to submit
the Annual Report on Solid Waste Management (SWM) in their
jurisdiction as per provisions of SWM Rules 2016. Further CPCB
has also monitored several Waste to Encrgy (WE) plants in
complinnce of various Court Orders issued on the matler, Further
in ‘compliance of EPR Guidelines notified by MoEFCC as
Amendment lo PWM Rules; 2016 the Plastic Waste Processors
including (ke Waste to Energy Plants are required to register on
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the Centralised Extended Producer Responsibility (EPR) Portal for
Plastic Packaging devcloped by CPCB.

CPCB has accordingly prepared the response to the Hon'ble NGT
Order in subsequent paragraphs.

4.1 Mixed Waste handling and High Maisture and Low
Calorific Value of Waste:

Waste receipt at WtE plants depends on level of segregation.
Partial/not fully segregation leads to receiving wastes which may
include organic and recyclable materials, Such unscgregated
wasles may have higher moisture content and low calorific value,
impacting combustion in WiE plants and emissions thereto.

4.1.1. Provisions ol Solid Waste Management Rules, 2016
a. Related to segregation of waste

As per Clause 4 of the SWM Rules 2016, it is the responsibility of
waste gencrators (individuals, households, event organizers, street
vendors, resident welfare and markel associations, gated
communities and institutions with more than 5,000 m® area, hotels,
and restaurants ete,) to segregate, and store the waste generated by
them in three separate streams namely bio-degradable (wet waste),
non-biodegradable (dry wasté) and domestic hazardous wastes, in
‘suitable bins and handover segregated wastes to authorized waste
pickers or waste collectors as per the dircction or notification by

the local authorities.

Maoreover, sanitary waste is required to be securely wrapped and
placed in the dry or non-bie-degradable waste bin and construction

waste is required 1o be stored separalely and disposed of according
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ta the Construction and Demolition Waste Management Rules,
2016.

The purpose of “at-source segregation of waste" is to enable the
efficient collection, transportation, processing, and disposal of
municipal solid waste (MSW),

Further, clause 15 of SWM Rules, 2016 stipulates the duties and.
responsibilitics of local authorities (Municipal Corporations,
Municipal Councils, Village Panchayats, etc.), which include

arranging for door-to-door collection of segregated solid waste

74 &y, from all households, including slums and informal scttlements, s
SA o T |
=/rl cinsuC | well as from commercial and institutional premises. They are
MC.T ol Daly |

*\ poga 115t | required to direct waste generators to-avoid littering and ensure
| waste is segrepated at source for authorized waste pickers or
collectors. Loeal authorities to set up material recovery facililies
for sorting recyclable materials and transport segregated bio-
degradable waste to processing facilities, prioritizing on-site
processing. Additionally, they should educate workers and create
public awareness campaigns to promote proper waste segregation,
storage, and handover of segregated waste to appropriate parties.
It is the responsibility of local to collect and transport segregated
waste (o prooessing and disposal facilities, usually managed by
private contractors,

b. Related to Criteria for Waste To Energy Process

Clause 21 of SWM Rules, 2016 specifies the following criteria for

waste to energy process:

Non-recyclable waste having calorific value of 1500 Kcal/kg or

more shall not be disposed of on landfills and shall only be utilised,
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for generating energy either or (hrough refuse derived fuel or by

giving away as feed stock for preparing refuse derived fuel.

High calorific wastes shall be used for co-processing in ¢cement or

thermal power plants,

The local body or an aperator of facility or an agency designated
by them proposing to set up waste to energy plant of more than
five lonnes per day processing capacily shall submil an application
in Form-] to the State Pollution Control Board or Pollution Control

‘Commiltee, as the case may be, for authorisation,

The State Pollution Control Board or Pollution Control
Committee, on receiving such application for sefting up waste to
energy facility, shall examine the same and grant permission

within sixty days.

It is observed that although mixed waste is being s¢ént for disposal
at most of the WiE plants, these facilities have facilitics for

* \ Regd Mo. 1513 / *

,’
RL Chruthay
NG.T. of Doth!

‘=~ segregation of waste through mechanical and manual methods

00)/7- =\ ‘ 4 3L sy ‘ ; P A~ -
= 0F 5 based on density, size, and magnetic properties with the help of
manual sorting, magnelic separators and trommels, Segregation
Tfacilities provided in a typical WE plant include the following:
« Pre-sorting using trommels and ballistic separators to
segregale waste.

» Combustible materials form RDF sent 1o Boiler for
gencrating energy

« Organic fraction sent to windrows for composting. Coarse
segregation to remove larger particles.

« Refined compost undergoes further quality improvement.

» Remaining non~recyclable, non-compostable materials sent
to landfill
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Through aforementioned segregation measures, Refused Derived
Fuel (RDF) of higher Calorific value than mixed MSW is fed into
the combustion chamber of the boiler.

4.2. Air Pollution Due to Incineration of mixed waste:
Incineration of waste produces toxic emissions, including carbon

monoxide, nitrogen oxides, and Sulphur dioxide.

Y p}% 4.2.1 Emission norms for incineration as per SWM Rules, 2016

¢
%1‘_: gﬂi:lgl- ‘-,i' \ Solid Waste Management Rules, 2016 (Para-C of Schedule-II)

*\ Regd.tio 2330 specify the emission standard for the incineration of municipal
- - solid waste (MSW) in India as given in Table 2.0;

Table 2.0: Standard for incineration as per Para-C of
Schedule-IT of SWM Rules, 2016

Parameler [Emission standard
(1) (2) (3)
Particulates 50 mg/Nm® |Standard refers to half hourly
average value
HCI 50 mg/Nm* (Standard refers to half hourly
average value
SO2 200 mg/Nm’ [Standard refers to half hourly
average value
ICO 100 mg’ij Standard refers to half hourly
average value
S0 mg/Nm® [Standard refers to  daily
verage value
Total  Organic20 mg/Nm® [Standard refers to half hourly
|Carbon average value
HF ¥ mg/Nm’ |Standard refers to half hourly
|average value




240

':o: (NO  and|$00 mg/Nw®|Standard refers to hall hourly

02 expressed as verage value

NO2)

Total dioxins and0.] ngiStandard refers to 6-8 hours

furans TEQ/Nm® [sampling.  Please  refer
uidelines for 17 concermed
ongeners for loxic

quivalence values to arrive at
otal toxic equivalence.

d + Th + theirl0.0S Standard refers to sampling

ompounds mg/Nm* ime anywhere between 30
inutes and 8 hours,

Hg  and its0.05 Standard refers to sampling

compounds g/Nm*®  |time anywhere between 30

minutes and 8 hours,

As per note (g) below Clause C (Schedule-IT) of SWM
Rules, 2016

All the facilities in twin chamber incinerators shall be designed to

achieve a minimum temperature of 950 ‘C in secondary

RL Chauthary

o | HET.of D;{!h; N combustion chamber and with n gas residence time in secondary
Rasgd. Ka. 161 ) ‘
) ~y -combustion chamber not less than 2 (two) scconds,

4.2.2 Details of air pollution control devices (APCD) provided
in typical WIE facility

As per information provided by the registered WtE facilities on the
EPR Partal, Air Pollution Control Devices (APCD) provided in'a
typical W1E plant include the following:

» Scrubbers: Used to remove acid gases from the flue gas

stream.

« Lime Spray Reactors: Neutralize acidic components in

the MNue gases,



« Activated Carbon Injection Systems: Adsorb dioxins,

furans, and heavy metals from the fluc gases.

« Bag Filters: Capture and remove particulate matter,
including the activated carbon particles.

* Electrostatic Precipitatars (ESP): Remove [inc
particulates from the flue gases using an electrostatic
charge.

* Reaction Towers: Where additional treatment of flue
gases occurs, often using a combination of activated

carbon and other reagents.

» Serubbing Systems: Ensure thorough removal of any

residual contaminants from the Mue gases.

4.2.3 Inspection of WHE plants

CPCB, in association with the concerned SPCB/PCC, in
compliance of Hon'ble NGT Orders in OA No.640/2018 inspected
three Waste-to-Encrgy (WtE) plants namely M/s Timarpur Okhia
Waste Management Company Limited. M/s Delhi MSW Solutions
Ltd.. M/s East Delhi Waste Processing Company Ltd. The
inspections reports for 2021 & 2020 are placed at Annexure-TI &

Annexure I1 A respectively

Overview of the Stack emission monitoring results of the three

WIE plants is given below

M/s Delhi MSW Solutions Ltd, Bawana, Delhi.:

2020: All parameters found within stipulated norms

2022: Dioxin and Furans: 0,49 ngTEq/Nm® (exceeds limit of 0.1
ngTEq/Nm?). Other parameters (PM, NOx, SOZ2, ete,) within
stipulated norms.
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M/s Timarpur Okhla Waste Managemeni Company Limited,

Okiila, Delhi:

2020: All parameters except Dioxin and Furan found within

stipulated norms

2021: Dioxin and Furans: 0.99 ngTEq/Nm? (exceeds limit of 0.1
ngTEq/Nm?), HCL: 198 mg/Nm® (exceeds limit of 50 mg/Nm?),
Other parameters (PM2,5, PM10, NOx, SO2, etc.) within
stipulated norms.

M/s East Delhi Waste Processing Company Ltd,, Ghazipur,
Delhi:

2020: PM, NOx, Pb not meeting stipulated norms, Dioxin & Furan
nol monitored

2021: Dioxin and Furans: 0.49 ngTEg/Nm?® (excecds limit of 0.1
ngTEQ/Nm?). PM: 62.7 & 85.1 mg/Nm’ (exceeds limit ol 30
mg/Nm?), NOx: 869 mg/Nm? (exceeds limit of 350 mg/Nm?),
HCL: 407 mg/Nm® (exceeds limit of 50 mg/Nm?), Other

parameters within stipulated norms.

The compliance status of WIE plants is observed to be fluctuating,
complying in some cases and non-complying in the others. It is
observed that WIE plants can comply with the stipulated norms
provided necessary operation and maintenance praclices are in

place and adequate air pollution control measures are

implemented.

4.3 Bottom Ash Generation

Inefficient bumning results in the generation of a large amount of
bottom ash, constituting 30-40% of the total feed. This ash can
contaminate soil and groundwater and pese health risks to waste

pickers.
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a8, Analysis of Bottom ash
The analysis reports of the bottom ash of the three units inspected
by CPCB in Delhi (Refer Annexure-1I) is given in Table 3.0:

Table 3.0 : Bottom Ash analysis

IS.NO. !lsm dard/Limit L facilirythE facility [WtE
Parameter (Timarpur) ((Bawana) )I‘aeﬂlty
' (mg/L") (Ghazipur)
;,\:\ 1. };sifign on 2.29 1.67 |.89
CETEE] )| o]

WO ' 2. |Amenic  [Smg/l |BDL BDL BDL
3, [Cadmium |1 mg/l [BDL BDL BDL

4. (Chromium T5me/i 0.05 0.08 0.52
5. |Mnngancse 10mg/1 [BDL BDL 3.01

6. lLead Smpg/| 0.03 BDL 0.08

7. [Selenium [Img/I [BDL BDL BDL

8. [Copper 25mg/l 0.29 0.01 1.52

9. |Nickel  [20mg/l |BDL BDL 0.42

10. [Zinc 250mg/] 0.03 (.02 10.79
11, [Cobalt |80 mg/l |BDL IBDL 0.12

12, [Vanadium [24mg/l RDL |BDL BDL

3. IAntim’nny 15 mg/| BDL FSDL 0.36

Based on the analysis of heavy metals, il is pbserved that the concentration

of all the parameters are within ¢ stipulated norms.

44



244

b. Management of Bottom Ash:
As per information provided in the Centralized EPR Portal for
plastic packnging by registered WIE [ncilities, average ash
gencration from the incineration of municipal solid waste (MSW)
in a typical W1E plant ranges from 22% to 25% of the incinerated
quantity. The practices adopted for management of bottom ash in
a typical WtE facility include the following:

» Bottom ash is collected from the combustion chamber in
Waste-to-Energy (WLE) plants after the incineration of
MSW '

« A magnetic separator is employed to extract ferrous

materials from the bottom ash.

&p&"-‘f P(,;@.\ + The remaining ash is sent to the boltom ash handling

RL Chanthary facility, where it is cooled and further processed

‘
RL.T of Galni \ - . _ - _
Repd. ho, 151 « This process allows for the recycling of recoverable

. materials, such a5 metals.

» Non-recyclable bottom ash is disposed af /in sanilary
landfills or brick manufacturing

4.4 Compliance Status of WLE plants

As per the Annual Report provided by SPCBs/PCCs for the year
2021-22 , thereare thirteen waste-to-cnergy plants operational in
India (Andhra Pradesh — 2, De¢lhi-2, Goa-1, Haryana-1, Madhya
Pradesh-1, Maharashtra -1, Telangana — 1, Uttar Pradesh-3, West
Bengal-1).

Further in compliance to Honble NGT order dated 15.5.24 in O.A
No. 536/2024 matter, CPCB issued a letter dated 7,08.2024 to all
SPCBs/PCCs requesting information on WiE plants in their
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jurisdiction in the prescribed format. A copy of CPCB letter is

attached as Annexure-I11,

In response to the CPCB letter, 30 SPCBs/PCCs have provided the
information & 06 SPCBs/PCCs namely Arunachal Pradesh. Delhi.
Himacha! Pradesh, Karnataka. Uttar Pradesh and Uttarakhand

have not provided the requisite infarmation.

The following 24 SPCBs/PCCs have reported that there is no
operational municipal solid waste (MSW)-based Waste-to-Energy
(WiE) plantiﬁ their regions, namely: Andaman & Nicobar, Assam,
Bihar, Chandigarh, Chhattisgarh, DNH & DD, Goa, Jammu &
Kashmir, JTharkhand. Keraln, Ladakh, Lakshadweep, Manipur,
Meghalaya, Mizoram, Nagaland. Puducherry. Punjab, Rajasthan,
Sikkim, Tamil Nadu, Tripura, West Bengal, and Odisha,

06 SPCBs/PCCs. namely Gujarat, Madhya Pradesh. Telangana.
Haryana, and Maharashtra & Andhra Pradesh have reported thal
they have operational municipal solid waste (MSW)-based Waste-
to-Energy (WIE) plants, Summary of information provided by the
6 SPCBs/PCCs related to WAE plants is attached as Annexure-TV.

’\\ Based on the information provided by SPCBs/PCCs, there are 9
" ?:LccTh‘m‘ y operational SWM bascd WE plants in 6 States/UTs. Itis observed
\ SAZR that out of 9 W1E plants. 6 have been monitored by concerned
T "0 SPCBS/PCCs. 5 WEE plants have been found compliant & one
plant in Maharashtra was found non-compliant w.r.t. Particulate

matter and action was taken by Maharashtra PCB.
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5.0 Guidelines/Documents Prepared by CPCB

5.1 Buifer Zone Guidelines

CPCB amended Guidelines on *Provision an Buffer Zone around
wasle processing and disposal facilities and submitted fo all
SPCBs/PCCs for implementation. The purpose of this Guideline
is to specify adequate separation distances between solid waste
management facility and its surrounding area having different land

usage characteristics. The guideline is placed at Annexure-V

5.2 Selection Criteria for waste proecssing technologies

CPCB has prepared a Guidelines on “Selection Criteria for Waste
Processing Technologies,”. This report provides detailed

‘guidelines for sclccting appropriate waste processing technologies

including Waste to Energy based on various factors such as the

quantity and characteristics of waste, physical and chemical

propertics, land availability, social factors, capital investment, and

treatment duration. The Guidelines are placed at Annexure VI

6.0 Conclusions

a. Technology for Solid waste processing, including Waste to
Energy, should be selected in compliance with the
Guidelines developed by CPCB on the subject

b. ULBs to ensure that Segregated waste is disposed at the
WIE plants. Necessary provisions for further segregation of
waste, as necessary, should be made at the WE plant.

¢. The WIE facilities should ensure that proper operation &
maintenance facilitics are followed. It should further
implement adequate air pollution ¢ontrol measurés 10 ensure
that the emissions [rom Lhe plant meet the stipulated norms.
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d. WiE plants should ensure maximum utilization of Bottom
ash for beneficial purposes like bricks manufacturing etc.

and minimise the quantity disposed in the landfills.

e, The WIE facility should develop adequate buffer zone in
and around its premises, in compliance with the Guideélines
developed by CPCB on the subject

f. The concemed SPCB/PCC should regularly monitor the
WIE facilities (o ensure that the W1E plants are complying
with the stipulated norms

7. That the answering respondent CPCB craves the leave of this Hon'ble
Tribunal to file additional reply, if so directed.

8. That. in the light of the above submissions, it is respectfully submitted that
the answering respondent CPCB shell abide by the orders (s) and/or
direction(s) passed by this Hon'ble Tribunal in the instant case.

(Divya Sinha)
Scientist ‘F"
Central Pollation Control Board

R Chinsdhied A
§,.C.T. ol Dehil
#\ Ragd 1o Gl
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION No. 536/2024

In the matter of:

NEWS ITEM TITLED "WASTE TO ENERGY: SMOKESCREEN OR
SOLUTION?" APPEARING IN THE INDIAN DEVELOPMENT REVIEW
DATED 27.03.2024

AFFIDAVIT

I, Divya Smhn qug as Scientist °F" in Central Pollution Control Board,
PﬂthshBhawan East Arjun Nagar, Delhi, do hereby solemnly affirm, declare

on oath and state as under: -

1. That 1, the deponent herein is authorized representative to represent the
Respondent CPCB in the present case, and as such, | am well conversant with
the facts and circumstances of the present case on the basis of the information
derived from the official records, and hence, 1 am competent and authorized 10
verifv, sign and swear this affidavit on behalf of the Respondent CPCB.

2. Thatthe accompanying reply may be read part and parcel of the present affidavit,

3. That the accompanying reply has been drafled and filed under my instructions
and authority the contents thercof are true and correct on the basis of the record
maintained during ordinary course of business of CPCB and available records
and documents and the contents of the same are read over and explained 10 me
and are not repeated herein for the sake of brevity.

-

o
Uas
NC DEPONENT
l}lll_:grlm:mha@ C
L. of Dalhi =
Regd.to. 1513 / * m / vayalffnha
Syt FEry I Scenis .
T gl Feliulan Control Boors
n‘m““'ﬂ* w
meﬁw Daiv-110032
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VERIFICATION
11 Nov 702
Verified at New Delhi on this day of 2024 that the contents of the

above reply are carrect and true on the basis of the records of the cnse as
méntioned in the day-to-day affairs of the CPCB. Nothing has been concealed

2

therefrom or mis-stated.

. DEPONENT
O
- N &=y 5751 / Divya Sinha
LSHELOREY v » -
NCT el Callil | l_) tafe W / Sd‘ﬁ "‘H"‘I F -
*\ Ragd o 1570 ) 4 ) . c.numi Fotlullu comml E!anrd
F AT B bve, s i g et T,

2R~ wmmwnmmmum'
et NOTARNY FULLI ,_j ww Hogar, Dolti-110032

CIYONT. O TINES

| 1 NOV 202‘,
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Item No.06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.536/2024

News item titled "Waste to energy: Smokescreen or solution?"* appearing in
the Indian Development Review dated 27.03.2024

Date of hearing: 15.05.2024

CORAM:  HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'ELE DR. AFROZ AHMAD, EXPERT MEMBER

ORDER

1.  This original application is registered suo-motu on the basis of the
news item titled "Waste to energy: Smokescreen or solution?" appearing

in the Indian Development Review dated 27.03.2024.

2. The matter relates to the utility of the waste to energy plants (WtE)
and questions their suitability with respect to India's waste problem. As
per the article, Waste-to-energy (WLE) technologies allow for the recovery
of energy by burning or incinerating waste that cannot be recycled or
composted. Théir benefits are considered twofold. One, they offér an
alternative waste disposal mechanism, diverting solid waste from
landfills. Two, through the generation of electricity or heat by burning
waste, they provide a renewable energy source that limits relianice on
fossil fuels, thereby reducing greenhouse gas emissions. However, the
article alleges that though WtE plants have seen relative success in the
European Union, environmentalists and scientists have warned that they

may not be a suitable solution for India's waste problem.

3. According to the news item, there are two pertinent issues with

incineration as a waste management solution in India-

1
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a. The quality of waste'in India: As per the article, the potential of
a WtE operation to meet its energy production target depends on
the quality of its waste feedstock. Waste with low mpisture
content and high calarific value would be ideal for incineration.
This includes materials such as non- recyclable plastics
(multilayered packaging, plastic bags, styrofoam), contaminated
non-usable hcusehold textile wasfe, and non-recyclable
domestic hazerdous waste, such as soiled paper, soiled cloth,
pieces of leather, rubber, tyre, and non-usable wood.

However. Domestic waste in India typically contains. high
moisture content and has low calorific value, making it
unsuitable for efficient combustion in WtE plants, The news
item alleges that the WiE planfs in India often receive mixed
waste, which includes organic, recyclable material. It alléges
that mixed waste has high moisture content and needs
supplementary energy to incinerate or it won't burn well. This
energy is typically fossil-fuel-based, which undermines the claim
that electricity produced by WiE plants is altogether clean.

b. Health and Environmental implications: As per the article,
incineration of mixed waste produces toxic particles, including
carbon monoxide, nitrogen oxides, and sulphur dioxide due to
inefficient burning: These particles 'can cause respiratory.
ailments and also lead to chronic lung diseases, such as asthma
among people who live near WiE sites.

Another result of inefficient burning is the large discharge of
bottom ash This could be as high as 30-40 percent of the total
feed, which then ends up'in open dump sites, contaminating the .
groundwater and ‘soil with its toxic chemicals. It is also
hazardous to waste pickers who work at these landfills.

2
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4.  The news item raise the question that if India doesn't have suitable
waste for WiE plants and these plants are harmful to both human and
environmental health, why are more of these facilities being built? .

‘5. It states that In India, an estimated 55 million tonnes of municipal
solid waste is generated annually by 377 million citizens residing in
urban areas. With an urban population that's expected to grow to 600
million by 2030 and to 814 million by 2050, India is set to generate 165
million tonnes of waste by 2030 and 436 million tonnes by 2050. The
waste composition and its chardcteristics are also subject to change
drastically, with a rise in dry waste quantities, a trend observed in major
cities, Therefore, there is an urgent need to adopt sustainable waste
management practices, with incineration and land filling relegated to the

back of the queue.

6. The above matter indicates violation of Solid Waste Management

Rules, 2016 and the Environment Protection Act, 1986.

7.  The news item raises substantial issue relating to compliance of the
environmental norms and implementation of the provisions of scheduled

enactment.

8. Power of the Tribunal ifo take up the matter suc-mofu has been
recognized by the Hon'ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai us, Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.

9. Hence, we implead the following as respondents in this matter:

().  Central Pollution Control Board, Through its Member Secretary,

Parivesh Bhawan, East Arjun Nagar, Delhi-110032.
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(ii. Ministry of Forest Environment and Climate Change, through its
Secretary, Indira Paryavaran Bhawan, Jorbagh Road, New
Delhi- 110003.

(iiij. National Environmental Engineering Research Institute, through
its Director, Nehru Marg, Nagpur —4400020.

(iv): Indian Institute of Technology, New Delhi, through its Directfor,
Hauz Khas, New Delhi — 110016.

(v}. Indian Institute of Technology, Mumbai, through its director, IIT

Bombay, Powai, Mumbai—400076.

10. Let notice be issued to the above respondents for filing their

respanse at least one week before the next date of hearing,

11. Liston 01.08.2024

Prakash Shrivastava, CP

Dr. Afroz Ahmad, EM
May 15, 2024
DA No.536/2024
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254 Annexure- ||

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
Principal Bench, New Delhi

Original Applicition No. 640/2018
In
(Earlier O, A No. 22/2013{7uc))

In the matter of: -

Sukhdev Vihar Residents

Welfare Association Applicant(s)
Versus

State OFNCT of Delhi Respondent(s)

Index
| sr. | a i - . Page _
| No. | Particulars Ng.

1. | Compliance Report of Waste to Energy Plants in Delhi In Original
Application No, 640/2018 (larlier 0. A. No, 22/2013(ng)) in the matter of !
Sukhdev Vihar Residents Welfare Association Vs State QF NCT .of Delhi in |

compliance to the Hon'ble NGT arilers doted 09102017 & 2?.0'3.2011!'

| respectively. |

i s ! Annexure-1: A copy of Hon'ble NGT orders dated 09.10.2017 & 27.09.2018.

Ry
~\
(PDivya Sinha)
Scientist-I
Central Pallution Centrol Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi- 110032,
Pate: 22.03.2021
Place: Delhi
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Compliance Report of Waste to Energy Plants in Delhi

(Period: September-October, 2020)

As per Hon'ble NGT Vide ils Order dated 09/10/2017, in OA No, 22 of 2013 The &
dated September, 27, 2018 in OA No. 640/2018 (Earlier OA No. 22/2013)

SEF By

o

CENTRAL POLLUTION CONTROL BOARD
{Minlatry of Environment, Forest & Climate Change, Gov?. of Ind/a)
'‘Parivesh Bhawan' C.B.D, Cum-Offices Camplex,

East Arjun Nogar, Shahdara, Dolhi-110032
E-mall:divsinha@yahoo.com, Website- www.cpeb.nic.In

March, 2021
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1. Background

1.1.Hon'ble NGT in its order dated 09/10/2017 in OA No. 22 of 2013 Tug, diracted
Central Poliution Cantrol Board 1o collect and analyse tha samplas of ambisnt
air quallty once In four months, and they shall also conduct at leasl two
surprise Inspections and analysis be made in a year from M/s., Timarpur
Okhla Waste Management Company Ltd.

1.2, Further Hon'ble NGT vide s order dataed Seplember, 27, 2018 in OA No.
640/2018 (Earlier OA No. 22/2013), issued the following directions:

i, In pursuance of earfier order of this Tribunal dated 18.04,2018, joint
inspection of Waste to Energy (WIE) Plants at Delhi has baen
conducted by the CPCB and the DPCC. Findings of reports are that
WIE plants at Okhla, Ghazipur and Bawana are non-compliant with
respect to the standards of Particulate malter.

il. *Directed CPCB to send a copy of its report to the project proponents of
Okhla, Ghazipur and Bawana Waste to Enargy Flant for compliance
and conduct another inspection within one month In view of the fact
that the earller Inspection was In February, 2018 and requiremen! of
carrying out inspection is In evary 4 months We do not find any graund
to accept the prayer for rellving CPCB of its requirement in four monthly
monitoring. If there Is a manpower constraint, it is for the CPCB to
make any other appropriate arrangement for discharging lts functions.
This eannot be the ground lo avoid responsibllily under the binding
direclions of this Tribunal”

. *“i is made clear that If the profect proponents fall to mairtain the
standards, even aftar carrying out the daficlencias noticed in the foint
Inspection Report, CPCB may recommend the amount of
environmenlal damage required to ba paid by them”.

In view of above directions, monitoring was planned during September &
October, 2020 of Okhla, Bawana & Gazlpur WLE planis. However, due to non-
working of the Waste to Energy Plant Ghazipur on 16.08.2020 menitoring
could nol be carried out. The ramaining two plants viz. Okhla & Bawana were
subsequently manitored bty CPCB & DPCC joint inspection team during
Seplember, 21-22, 2020 and Septembar 24-25, 2020 respectively. The
members of joint committee Le. representatives from MoEF & CC , expert
fram IIT Delhi and representative of Sukhdev Vihar RWA (Fer Okhla Waste to
Energy Plant) ware informed vide email dated September 11, 2020 regarding
the Inspectlon schedule. Representative from MoEF &CC, expert from 1T
Dalhi ware not present during the Inspection of Waste to Energy Plants Okhla
& Bawana and representative of RWA Sukhdev Vihar was not present during
inspection of Okhia. Further, subsequenit to Ghazlpur Plant becorning

1
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operational, joirt inspection team from CPCB, DPCC and expert lrorq 1T,
Delhi monitored tha plant on October 13-14, 2020. The inspection reporis of
the three WIE plants Is given in the following sections.

we
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Waste to Energy Plant Okhla

CENTRAL POLLUTION CONTROL BOARD, DELHI

F i X
===
o

Name and address of tha industry

Coordinates (Longitude & Latitude)

M/s Timarpur Okhla Waste
Management Company Limitsd,

Oid NDMC Compaest Plant, Behind
CRAI, Mathura Road, New Delhi-
110025

Lat. 28.853672 & Long. 77.280838

Nama of the occupier/contact person with

Telephons
Fax

E-mail

Mr. Sandeep Dutit
Mob. 09858360016

dip.du nda |5,c0

Data of inspection / monitoring

‘September 21-22, 2020

Installed procassing Capacity

As par DPCC Authorization Istter

(as per consent) dated 21.05.2020 the unit has
capacity to process 1950 TPD
MSW for subsequent generation of
23 MW power.

Production status (on date of inspection) Operational

Actual Power Generation Details of power generation
ranges during the said inspection

Date Power Generation (MW)

Time Minimum Maximum
21,08.2020 6 AMto G PM 18.94 21.81
22.09.2020 6 AMto B PM 18.68 21.11
3
A v 59
o~ o RE
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T. Process Flow Diagram

flow sheal Is as piven balow;

The unit has own segregation setup of MSW having two trommels with ballastic
separators for segregation of MSW and production of RDF. The detalled materials

IREXT Compest fraction
(1522 2 J
vy CondemeTia
7
Reuind »e
proces vty
 S—
B. Air Paliution — Emission Sources & Control
Sources of alr poliution | Chimney Detalls APC Emission Quality
Equipment
Stack of the Wasts to | 80 mirs Scrubber Stack Moenitoring

Energy plamt (Three
bollers connecied to ane
siack)

followed by | Conducted by
bag filters CPCB team &
results are
tabulated at Table
-1

9. | OCEMS Status

Installed with stack & was found
operational during the inspection.

10 | Amblent Air Quality

Sukhdev Vihar & STP Okhia)

(Conducted at two locallons namely

Ambient Air Quality Status are
tabulated at Table-2

et
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11. | Continuous Ambiant Alr Quality Station CAAQMS not yet installed
12. | Bottom Ash & Fly Ash Analysis results of LOI and heavy
metals in Bottom ash and Fly ash
are tabulated at Table-3
Table 1: Analysls results of the stack emission manitoring of the WEE plant Okhla
S. Parametors | Monitor | Standards | Stendards g8 | Date of Sampling | Measured
No. by as per par Solid values
Consaontlo Wasto 21-22 Soplamber,
Operate | Manegement 2020 Stack
jssusd by | Rulos, 2018,
ppCC
1. PM 30 mg/Nm?® | 50 mg/Nm? 107 | 4.4
2. Hydrogen CPCB | 50 mg/Nm® | 50 mg/Nm? 188
Chiaride
3. 80, 100 200 mg/Nm? BOL | BD
_ ma/iNm? L
a. NO»x 350 400 mg/Nm? | 903 | B5.
(NO and NO; mg/Nm? 6
exprassed
asNOJ)
3 co 100 100 mg/Nm? 18
mg/Nm?
6. ____HF ] 0.5 mg/Nm? & mg/Nm? BOL
7. | 5B + Aa + Pb 0.6 mp/Nm® | 0.5 mg/Nm® 0.012
+Cr+ Co+ Cu+
Mn + N+ V+
their
compountis
8. Cd + Th ithalr 0.05 0.05 mg/Nm? -
compounds mg/Nm?
g. Fo 0.1 mg/Nm? Net 0.004
prescribed
10, Ho .02 0.08 mg/Nm? ADL
mgiNm?
11. Dicxin & Mis SR, 0.1 01 0.93
Furans Defhi ngTEQ/Nm? | ngTEQ/Nm? SERARE
12, Tetal Organic 20mg/Nm® | 20mg/Nm* 72
Compounds(as
Ciot 11%0;
5 \ \L~
N vﬁ @'_,/

61




261

N
Table-2, 24 hourly average values of amblent alr quality monitoring
Date of | Monitored | Parameters | Prescribed Measured values ]
sampling by Standard’ Sukhdev STP Okhla
(In pg/m®) Vihar Location-!l
Location-|

21-23 CPCB PMio 100 85.68 72.33

September PMz.s 60 78 39

2020 NO2 80 41.66 28.33

S0z 80 8.166 39

*National amblent alr qualily standards as notified on dated 16.11,2009 under the
Environment Prolaction Act, 1986.

Table 3: Analysis results of Bottom ash and Fly ash

Date of Parameters Standard/Limit Meaaured values
sampling
21.09.202 | Loss on Ignition (for <5%* 2.29%
0 Bottom ash only)
Bottom Ash Fly Ash

Arsenic 5 mg/I* BDL BOL

Cadmium 1 mp/\* BDL BOL

Chromium 5 mg/l* 0.05 0.26

Manganese 10 mg/t* BDL BDL

Lead 5 mg/I¥ 0.03 0.05

Selenium 1 ma/* BDL BOL

Copper 25 mgh* 0.29 BDL

Nickel 20 mg/\* BDL BOL

Zinc 260 mg/I* 0.03 0.16

Cobalt 80 mg/i* BDL BOL

Vanadium 24 mg/i* BDL BDL

Antimony 15 mgh* BDL BDL

*Standards prasctibed by DPCC In the Consent to Operata.
'Concentration Limit to categorise as hazardous waste as per the Hazardous and Other
Wastes (Management and Tran boundary Movement) Rules, 2018, notified under the
Environment (Protection) Act, 1886.

13; Status of validity & compliance of cansent and authorization

Consant/Authorization Validity
| Under Water Act Valid till 24.08.2024
] Under Air Act Valld till 24.08.2024

Wt
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%/

AY
& &)

62



262

14. Observations:

a. The processing capacity of the plant is 1850 TPD. However as infermed, the plant
receivad only 1652.51 TPD of mixed Munldlpal Selld Waste (MSW) on 21.09.2020.

b. As informed, total RDF generation In the plant Is approximately 1350 TPD. As per
the logbook ADF used as fusl In bailers on 21,08.2020 & 22.09.2020 is tabulated

at Table 4:
Table 4: RDF Feed Record
RDF Feed (21-08-2020)

S. No Feeding Duration Baller 1 Boller 2 Boller 3
1 06:00 07:00 17.8 17.3 “17.6
2 07:00 08:00 174 i7.8 17.2
3 08:00 09:00 16.9 16.8 16.7

4 09:00 10:00 17.4 16.7 17.7
5 10:00 11:00 17.0 18.2 191
B 11:00 12:00 18.0 17.0 16.8
7 12:00 13:00 17.4 18.0 17.5
8 13:00 14:00 18.0 17.2 17.8
9 14:00 15:00 18.0 16.8 16.1
10 15:00 16:00 17.8 17.2 17.9
11 16:00 17:00 23.4 16.4 17.7
12 17:00 18:00 17.2 166 17.7
Total Feed 2158 2080 209.8

I RDF Feed (22-09-2020)
S. No Feeding Duration Baller 1 Boller 2 Boller 3

1 08:00 | 07:00 24.8 18.2 18.5

2 07:00 08:00 17.2 18.6 1B.8

3 08:00 08:00 21.8 18.0 17.7

4 00:00 10:00 17.3 18.2 22.7

5 10:00 11:00 16.6 18.6 15.5

6 11:0D 12:00 18.4 20.8 18.1
7 12:00 13:00 18.7 18.6 17.8

8 13:00 14:00 18.0 186 224
9 14:00 15:00 25.2 18.2 18.2
10 15:00 16:00 18,6 23.8 18.5
11 16:00 17:00 18.1 183 18.6
12 17:00 18:00 18.3 18.6 18.3
Total Feed 2338 228.5 2281

7
\ .:& ORUS
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c. All the three bollers along with pollution control devices wera found operational.
d. The temperature of furnace was maintained between 950-1050°C.

e. Delalls of power generallon during the said inspection is plotted at Figure 1.

22 00
| 7150
2500
20.50
2000
19.50
1500
18.50
¢ A18.00
. 17.50

TR
210

0mm

Figure 1: Time vs. power generation plot dated 21 & 22™ September, 2020

. Il Is observed that power generation during the manitoring (18.5-21.5 MW) less
than the rated power generation capacity (23 MW) of the plant.

Power Generation (In MWh) 21.09.2020
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9.42

07.00 G8:00 02:00 1000 1100 12:00. 13:00' 14:007 1500 16:00 1700 16:00°

0500, 07:00 08:00 0RO0' 1G.00° 1100 12:00 1200 1400, 1500 16:00 17100

Power Guneratlon (in MWh) 22,08.2020

o A ; - e | D e A il @ —

0706 €300 6IN0 60T - 1100 (300 1303 100 1500 1600 1750 1400
0GDI 0700 GRCO 0000 3000 1100 1300 1200 140 | IS00 100 17:00

—

> "W % 64



264

g. Stack emission monitoring results are given In Table 1. Following are the

observations:

i.  The Dioxin and Furans values (0.89 ngTEq/Nm?) of stack monitoring
| exceeded the permissible limit (0.1 ngTEqQ/Nm?) monitored by Shriram

Institute of Industrial Research (SRI), Delbi.

i. HCL parameter (198 mg/Nm?) of stack emission monltored by
CPCB exceeded the prescribed limit (50 mg/Nmd)

li. Remaining parameters ware within the stipulated norms.

h. Online Continuous Emission Monitaring System (OCEMS) for PM, SOz, NOx and
HCl In the stack emission had been Installed and it was found working at the time
of Inspection. Aesult obtained from OCEMS on 21.08.2020 is plotied at Figure-2.
Comparison of OCEMS data with joint moniloring results is also tabulated in
Table 5. Comparison of OCEMS data with Joint monitoring resulls reveals that the
OCEMS data Is not matching with the actual monltoring results, HCI jevel as per
acwal monitoring 1s highar than that reperted by OCEMS. Also levels of FM, SOz
and NOx as per actual monitoring Is higher than that reported by OCEMS,

Table-5: Comparison of OCEMS and joint menitering dota of Stack emission

Sl. No. Parameters OCEMS Joint
Inspection
resulls

PM mg/Nmd 15-20 4.410.7

2. HCL mg/Nm? 10-30 198

a. NOx mg/Nm? 150-200 85-80

4, S0z mg/Nm? 40 BOL

Stack_-Bollar-PM«{mg/Nm3] Normalized, 21.,00,2020
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Stack_-Dollar-HCL-lmg/Nm3) Normalized, 21.08.2020
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Figure-2: Online Continuous Emission Monitoring System (OCEMS) data for
PM, SOz, NOx and HCL on 21,09.2020.

l.  Amblent Alr Quality monitoring results are given in Table 2. It Is observed that
PM2.5 (78 pg/m?) exceeded the prescribed limit (60 pg/m?) at Sukhdev Vihar
monitoring station. Remaining paramalers wera found within the limil of both
monitoring stations (STP Okhla & Shukdav Vihar).

. M/s. Timarpur Okhla Waste to Energy plant has placed order to Mfs JITF
ECOPOLIS for purchase of Continuous Ambient Alr Quality Menitaring Station
(Copy enclosed).
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Analysis reports of loss of ignifion (LO)) and heavy metals In fiy ash and
battom ash are in Teble-3. it Is observed that monitored levels of all the

paramsters are wihin the specifled limit.

Fly ash bricks manufacturing unit is Installed but was not operational during the
inspection.

Plant has installed water sprinkling system for dust ssttlement.

To control the emisslon of fiue gas, the unit Is using Ca(QH)e and Hydrophobie
Organic Carbon (HOC) as dosing and approximately 172 Kg/h and 54,2 Kg/h
of Ca(OH)2 and HoC used for desing during Inspection on 21.08.20.

During inspection, Multi affect evaporator (MEE) was found operational for
reatment of leachate and the treated water was raused as process water.

As informed average 250 MT of inerts are produced every day and disposad of
at Jaltpur site.

Radioactive sensors are Installed at gate no, 2 of plant.

Plant has maintained considerable greenery inside the premises and along
boundary wall,

15. Recommendations

fil.

Plant to properly control production process and pollution control equipment
to ensure that all parameters Including Dioxin & Furans and HCI are within
the stipulated norms.

Plant should implement necessary measures to improve amblent air quality
(including PMas concentration) in and around the plant.

OCEMS 1o be ocalibrated properly 1o ensure that OCEMS data malches with
actual monitoring results.

Okhla plants should utilize 100 % Fly ash for benaficial purposes like bricks
manufacturing etc. and time bound Action Plan to be submitted for the same.
The plant to specify the timeframa within which the online cantinuous amblent
air quality monitoring station shall be installed.

P =
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Waste to Energy Plant Bawana

F

CENTRAL POLLUTION CONTROL BOARD, DELHI

o geas i

1 | Name and address of the industry | M/s Delhi MSW Solutions Ltd,
Pocket N-1, Sector-5, Bawana |ndustrial area,
Behind Pragati Power Plant
Delhi-110038
- Latitude Extension: 28°47'58.36"N
Coordinales  (Longiude & Longitudinal Extansion: 77* 04'11.79°E
Latitude)
2. |Name of the occupier/contact K Vijay Kumar Reddy
parson with
Mobu 9821124350
Telephone horatonynarslai@
Fax
E-mall
3. | Date of inspection and menitaring | September, 24-25, 2020
4. | Installed processing Capacity 2000 TPD Processing and Dispesal facility
(as per cansent) with 24 MW Waste to Energy Plant
5. | Production status (on date of | Oparational i
inspection) |
6 | Actual Power Generation Details of power peneration ranges during
the said inspection
Date Power Generation (MW) |
Time | Minimum | Maximum
24082020 | 6 AM
to 1223 211
PM
25,08,2020 | 8 AM
o 6 214 201 &
= |
AN
ar™ ¢

12
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7.

Process Flaw Diagram:

The unit has own segregation setup of MSW having 13 trommels with 4 ballastic
separators for segregation of MSW and production of RDF. The datalled malerials
fiow sheet is as given below:

[ Racydables (0.3) ]

'S 3
Luschets (8 £3)

}

Lapchate
{14 43) } § Treatreant Flant y
}
Ak Receiing $team
Tomtruntion) l
.
1 Tlectiislty Curing
(...a,..,., ] [ |
Landill - ™
RS s Ru|wcts to
| [
Compost
o)
8. Air Pollution — Emission Sources & Contrel
Sources of alr | Chimney Detalls APC Equipment | Emission Quality
poliution
Stack of the Waste 1o | 60 mtrs Reaction  Tower | Stack Monitoring
Energy plant  (Two (lime Spray | Conducted by CPCB
bellers connected to reacior), Activated | team & Dioxin & Furans
one stack) Carbon Injection | by M/s SIIR. Delhi.
followed by Bag|Results are given In
filkers, Table-6
13

B

2%

A
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9, | OCEMS Stalus Installed with stack & was found operational
during the inspection.
10 | Amblent Air Quality monitoring ‘Amblant Air Quality Status given in Table—-7
Conducted at iwo locations at near
main gale of the plant and fire station
Bawana
11. | Conlinuous Amblent Air  Quality | CAAQMS Installed & was working
Station
12. | Bottorn Ash & Fly Ash Analysis results of LOl and heavy metals In

Bottorn ash and Fly ash rasult in Tahle-8

Table 6. Analysis rasults of the stack emission monltoring of the WTE plant Bawana

S. Parameters Monito | Standards as | Standards | Date of | Measured
Na, red & | perConsent | as perSolld | Sampll | valuesin
Analys | to QOperate Waste ng mg/Nm?®
ed by issued by | Managemean
CPCC t Aules,
20186,
1. | Particulate Matter | CPCB | 30 mg/Nm® | SOmg/Nm® | 24-25 | 16.7, 12.8
2. Hydrogen CPCB | 50 mg/Nm? 50 mg/Nm® | Seplem 3.35
Chloride ber,

3. $0: CPCE | 100 mg/Nm?® | 200 mg/Nm® | 2020 | BDL, BOL
a. NOx CPCB | 350 mg/Nm® | 400 mg/Nm? 17.7,82.0
5. | Carbon Monoxide | CPCB | 100mg/Nm® | 100 mg/Nm? 0

6. Hydrogen CPCB | 0.5mg/Nm3 | 4 mg/Nm? BDL

Fluoride
7. |'Sb+As+Fbi+CriC | CPCB | '0.5mg/Nm? 0.5mg/Nm? 0.058
o+CusMn+NisVat
helr compounds
8. | Cd+Ti+thelr | CPCB | 0.05mg/Nm® | 0.05mg/Nm?® -
compounds
9. Pb CPCB 0.1mg/Nm? Not 0,006
. prescribed
10. Hg CPCB | 0.02mg/Nm® | 0.05mg/Nm? BDL
11. | Dioxin & Furans 0.1 ngTEQNM® | 0.1 ngTEQNmM® 0.49
12| Total Organic | 8 5A% [~ Zomgiim® 2mgoy | 28402 | 6.1
Caompaunds(as 020
C) at 11%0:

* BDL for SO2 Is <1.0 mg/Nm3, BDL for HF is <1.0 ma/Nm?, BDL for Hg < 1.0 pg/Nm?

o —
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Table 7: 24 hourly average ambient alr quallty monitoring conducted by CPCB at WiE

Plant Bawana
Paramet | Daleof | Monitored | Prescribed Measured values
ers sampling by Standard” | Fire Station Near main
(In pg/m®) Bawana gate
Location-| Location-I
PMio 2325 CcPCB 100 131.33 89,33
PM2s | September 60 84.00 40
NOz , 2020 BO 36.33 - 17.00
SO2 80 11.66 10.66

*National ambient air quality standards as natifled on dated 16.1 1.2009 under the
Environment Protection Act, 1986.

Table 8: Analysls results of LOI and heavy metals In Bottom Ash and Fly Ash

g

Date of Parameters Limit Measured Values
sampling
Loss on Ignition e
(for bottom ash only) = 1.67%
Bottomn Ash Fly Ash
Arsenic 5 mg/* BOL BDL
Cadmium 1 mg/* BDOL BODL
Chromium 5 mght 0.08 0.69
Manganese 10 mg/I* BDOL BDL
24 Lead 5 mg/l* BDL BOL
September, _
2020 Selenium 1 mg/* BDL BDL
Copper 25 mg/¥ 0.01 BDL
Nickel 20 mg/1* BOL BDL
_ 250 .
Zinc mo/l* 0.02 0.04
Cobalt 80 mg/i* BOL 8DL
Vanadium 24 mg/i* 8DL BOL
Antimony 15 mg/V* 8DL BDL
15
QL=
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BOL: for Lead <0.013 ug/l, Selenium < 0.018ug/l, for Copper < 0.003 ug/, for Nickel < 0.003
ug/l, for Cobait < 0,002 ug/l and Vanadium < 0.16 ugh.

#Cencentration Limit to categorize s hazardous waste as per the Hazardous and Other
Waslas (Managemen! and Transboundary Movement) Rules, 2016, notified under the
Environment (Protection) Act, 1986.

13. Status of validity & compliance of consent and authorization

Consent/Authorization Validity

! Under Water Act Valid till 05-05-2021
(Capy enclosed)

[ Under Air Act Valid till 05-05-2021
(Copy enclosad)

14, Observations

During the Inspaction on 24-25, September, 2020 following observations ware made,

a) The processing capacity of the plant is 2000 TPD. However, the plant receipts 2764
MT and 2600 MT of Municipal Solid Waste on 24,09.2020 & 25.09.2020 respectively,
whioh Is more than the consented capacity of the plant.

b) The unit has own segregation setup of MSW having 6 trommsls with blastic
separatars for segregation of MSW and production of RDF. Ferrous waste is
segregated manually as well as through magnstic separator installed at convayor bait
of ballistic separators. Plant Machinery Details DMSWSL Bawana Is tabulated In
table 9:

Table 9: Detailed machinery used during segregation of MSW

Section Wise Equipment Name Number of Machinery
"Pre Soriing Trommels- 50 mm 6No's
Ballastic Separator 4 No's
Preparatory Section | 1rommels- 20 mm 4 No's
Refinement Section Trommels- 4 mm 3 No's
Bio Mining Puzolana 1 No's

c) As informed, total RDF generation in the plant is approximataly 1500 TPD. As per the
logbook RDF used as fuel in bollers on 24.09,2020 is tabulated at Table 10:

@ 16 ;\7 Q-\p 7 2
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Table 10: RDF Feed Record an 24.09.2020

Sl. No. Time RDF Feeding (TPH)
1. 9-10 AM 54
2 10-11.AM 52
3. 11-12 PM 56
4. 12-1.0 PM 58
5. 1.0-20 PM 56
6. 2.0-3.0PM 52

d) Detalls of power generation ranges during the said Inspection period Is placed at
Flgure 3. 1t is observed that power during the monitoring was less than the (20-22.5
MW) below the rated power generation capaoity (24 MW) of the plant-although the
plant was processing waste at full capacity.

Date 24-09-2020 Time Vs Power Generation
Power Generation (MWH)
s
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e}

o)

h)

voltage) from 1 PM to 5.30 PM.

Figure 3: Time vs. power generation plot dated 24 & 25™ September, 2020,

At the time of Inspection on 24.09.2020, plant {ripped due to grid flucluation {High

The two bollers and attached pollution control devices were found operational during
monitoring. The temperature of furnace was maintained between 1142-1162°C.

Stack emission are abulated in Tablo 6. [t was observed that

. Diexin and Furans values (0.49 ngTEq/Nm?) are exceeding the permissible
limit (0.1 ngTEq/Nm?) monitored by M/s. SRI, Dalhl,

R H'emainlng parameters were within the sfipulated norms.

Online Continuous Emisslen Monitaring System (QCEMS) for PM, SOz, NOx-and HCL
in the stack emission had been Installed and it was found working at the time of
Inspaction. Resull obtalned from OCEMS on 25.09.2020 are ploited in Flgure-4,
Comparison of OCEMS data with Joint monitoring resuits s tabulated in Table 11.
Comparison of OCEMS data with joint monitoring resulls reveals that the OCEMS
data is not matching with the actual monitoring results. HCL tevel as per actual
manitoring is less than that reported by OCEMS. Also levels of PM, SO2 and NOx as
per actual monitoring is less than that reported by OCEMS.

160
140
) on |
2 100 J \u) s
£ 8% —o—~HCL (mg/Nm3)
E o -=- NOx (mg/Nm3)

0 ettt T (TS
0 : ==502 (mg/Nm3)
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- “. - R R Q. -
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Figure 4: Online Cantinuous Emission Monltoring System (CEMS) dala for PM,
S02, NOx, and HCL on 24,08,2020.
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Table 11: Comparision of OCEMS data and Joint monitoring data of Stack

emission

Sl. No., Parameters OCEMS Jolnt
inspection
results

1 PM mg/Nm3 13.8-18.41 12.8-16.7

2, HCL mg/Nm3 15.02-1848 | 3.35

3, NO<« mg/MNm3 80.4-131.84 | 17,7-82

4, S02 mg/Nm3 0.01-7.8 BOL

[} Ambient Air quality monitoring results are given In Table 7. It is observed that PM2.5
(84 pa/m?) & PMio (131. 33 pa/m?) exceeded the prescribed limit (60 py/m? &100
pg/m?®) at Fire Station Bawana, Goncentration levels of the ramaining parameters are

within the stjpulated norms.

18,5ug/m®) were found well within the standard limit.

Table 12: Online Continuous Amblent alr quality monitoring (CAAQMS)

Online Continucus Ambient air qualty monltoring station (CAAQMS) has been
installed at facllity & data Is tabulated In Table 12 for 25.09,2020. It observed that
values of PMio exceeded the standard fimit at 12.00 noon (176 pg/m?), 2.30 PM
(166.5ug/m?), 3.15 PM (190.1pg/m? and 4.00 PM (202,1pg/m?) whareas the limit of
Piizs exceeded at 4.00 PM, Other parameters such as SOz (6-6.9 pg/m?), NOx (12.8-

data on 25-09-2020

Time Parameters

'S0z [NO  [NOz [NOx [PMw |[PMas [CO

ug/m? | pg/m® | pg/m*  |pg/m® | pg/m? | pgim* | mg/m?

12.00 89 |12 15.9 147 176 58.4 20.46
noan
100PM |66 |-1.2 17.0 18.7 as3 |10 -0.45
2.30PM |58 K] 13.9 12.9 1665 |-0.6 -0.42
3.15PM |80 |-1.2 15.8 14.3 190.1 |37.8  |-0.38
400PM |68 [-4 10.9 19.5 202.1 |68.8 -0.36

k) Anzlysis reports of lass of Ignition (LO1) and heavy metals In fly ash and bottom ash

v
Qo
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are in Table-B. It Is obsarved that monitored levels of all the paramaters are within the
spacified lImit.

[) Segregated rejects, bottom ash and fiy ash are disposed into the sanitary landfill site
existing within the faciiity premise at Bawana.

m) Lime and activated carbon are used as a dosing agent In flue gas. Amount of dosing
ussd al the said Inspection Is plotted as Figure 5. The quantity of ime and activated
carbon doused Is observed o be in the range of 572-667kg/h and 16-23 Kg/hr
respectivaly.

—e—LimeDotingfn Kgs =g~ Actlyated Carbon Dosing in Kgs
s00
700

600 -o-eho—o—ﬁ-\‘,,-dﬁiatﬁ

500

Dasing [XG} 400

300 |- - —
200
100 —_

Figure-5: Amourit of Lime and Activatad Carbon used as dosing on 25-03-2020.

n) Leachate from Wasie tipping floor, Windrows {loor, sanitary landfill (within lts premise)
and the open pre-processed storage Area, are treated in the leachata treatment plant
and freated waler is being used for gardening, road wash elc,

o) Treated leachats analysis report is tabulated in Table 13. It has been observed thal
the values of TDS & Chioride of treated leachala exceeded the standard limit on Land
disposal. It is observed that treated leachate is not complying the stipulaled standards
with respectto TDS & Chioride
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Table: 13; Analysis report of treated leachate of Bawana WIE plant
S. No | Parameter Land disposal Treated Leachate
(Standards as per analysis report
SWM Rules, 2016)

1. | Suspendad solids, mg/l, max 200 25

2. | Dissolved solids (Inorganic) | 2100 6744
mg/l, max. '

3. | pHvalue 5518.0

4, | Ammonical nitrogen (as N), |- 1.7
mg/l, max.

5. | Total Kjeldahl nitrogen (as N), |- - -
mg/l, max,

6. | Blochemical oxygen demand (3 | 100 25
days at 270 C)
max.(mg/)

7. | Chemical oxygen demand, mg/l, | - 261
max,

8, | Arsenic (as As), mg/l, max 0.2 BOL

8. | Mercury {as Hg), mg/l, max - -

10. | Lead (as Pb), mg/l, max - BDL

11. | Cadmium (as Cd), mg/l, max - BDL

12. | Total Chromium (as Cr), mah, |- ~10.02
max.

13. | Copper (as Cu), mg/l, max. - BDL

14. | Zinc (as Zn), mg/l, max. - 0.06

15. | Nickel (as Ni}, mg/i, max - BDL

16. | Cyanide (as CN), mgfl, max. 0.2 -

17. | Chloride (as Cl), mgh, max. 600 1564

1B. | Fluoride (as F), mg/l, max - -

19. | Phenolic  compounds (es | - BOL
C8H50H) mad, max.

p) As Informed, M/s. Wasts to Energy plant Bawana has placed order to M/s. Spray
Englneering Devices Limited for purchase of 200 KLD Low Temp Evaporator wilh
Mechanlcal Vapor Recompression (MVR) System. 1

q) As informed, after sagregation BO MT of compast is being generated per day end sold

lo the markel.

@~ " e @
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1) RAadloactive sensors are installed at entrance gate of the plant & was found working
on the dale of inspactian.

s} Storage and segregation process of MSW being done within a covared area.

1) The facliity is cellecting solld waste since 2009 and Jegacy waste of about 0.8 Milllon
MT Is being stored In an open area of about 8 acres. This waste is also being
processed In the plant.

u) Plant has maintained conslderable greenery inside the premises,

15. Recommendations

a) Plant should procass the waste as per the consented capacity. The production process

b)
c)

d)

should be opiimized so that power generated from the plant Is as per the consanted
capacity of the plant.

Plant to properly contral production process and pollution control measuras to ensure
that all parameters including Dloxin & Furans are within the stipulated norms.

Piant should implement necassary measures to Improve amblent alr quality (including
PM2.s & PMuo concentration) in and around the plant.

OCEMS to be calibrated properly to ensure that OCEMS data matches with aclual
monitoring results.

Time bound action plan ta be submitted for implementation ¢f Fly ash and inert materlal
utilization measures.

Time bound Action Plan to be submitied for Installation of Mechanical Vapor
Recomprassion (MVA) system for leachate treatment. '

S @&
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Waste to Energy Plant Ghazipur

CENTRAL POLLUTION CONTROL BOARD, DELHI

Name and address of the industry

M/s East Delhi Waste Processing
Company Ltd.

Ad|acent to Velerinary Hospital
Behind Ghazipur DDA Flals
Ghazipur, Dethi- 110096

Coordinates (Longitude & Latitude) Lat, 28.622653, Long. 77.323398
2. | Name of the occupler/contact parson with Mr. lype Gearge
Telephone
Fax B448652608
E-mall
lype.George@ilisind
3. | Date of inspection and monitoting October, 13-14, 2020
4. | Installed processing Capacity 1300MT of Municipal Solid Waste
| (MSW) per day for the generation
of 12MW electricity.
5. | Production status (on date of inspection) Operatlonal
6a. | Power Generation Authorized 12MW
6b | Actual Power Generalion Detalls of power generation
ranges during the sald
inspection
Date | Powar Generation
range (MW) 6 AM-
6 PM
13.10.2020 | 3.45-B.75
@
—1
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75 Process Flow Diagram
The unil has segregation satup of MSW which consist of trommels with blastic
separaiors for segregation of MSW and preduction of RDF.
MSW (1000 THD)
et Sl ~ > leachates
S539TPD
v
ROF (461 TPD)
h 4
Leachate Treatment Plant
h 4
Baoller
Y
v Treated Water Used for the
| ’ v horticulture and Rond
Heat Washing
Fly Ash Bottom Ash
[187TPD) (170 TPD)
Electricity 12 MW
8. Alr Pollution — Emisslon Sources & Control
Sources of air pollution | Chimney Details APC Emlission Quality
Equipment
One baller connected | 60 meters Scrubbing Given in Table -14
with one stack of the system
waste to energy plant
9, | OCEMS Status Installed with slack & was found
' oparational during the inspection,
10 | Amblant Alr Quality Amblent Alr Quality resulls are
Conducted at two locations given in Table—15
(Ghazipur Palics station location-1 & Delhi
Transco Limited Ghazipur Localion-2)

o Y &7 80
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1.

Continuous Amblant Alr Quality Station

working

CAAQMS installed but was not

12.

Bottom Ash & Fly Ash

Analysis results of LOI and heavy
metals in Bottorn ash and Fly ash
are given in Table - 16

Ghazlpur monitored and analyzed by CPCB.

Table 14. Analysis results of the stack emission monitoring of the WTE plant,

S. Parameters Monitored | Standard | Standard | Dateof | Measured
No by s as per asper | Samplin Values
consent Solid g Stack-1
to waste (Average)
operate | Manageme
issued by nt
DPCC | Rules,2016
L]
1 Particulate Matter CPCB 30 50 mg/MNm? 13-14 | 62.7, 85.1
ma/NmP® October,
2 |HCL CPCB 50 50 mg/Nm? | 2020 |407
R mg/Nm?®
3 |S0:z CPCB 100 200 BOL, 3.4
. ma/Nm? mg/Nm?
4 NOx (NO and NO2 CPCB 350 400 869, 104.3
expressed No2) mg/Nm? mg/Nm?
5 | Carbon Monoxide CPCB 100 100 4]
_ mg/Nm? mg/Nm?
6 | Hydrogen Fluoride CPCB 0.5 4 mg/MNmP | BDL
' ma/Nm?
7 |Sb+As+Pb+Cr+Co+| CPCB 0.5 0.5 mg/Nm? 0.164
Cu4+Mn+Ni+V+their mg/Nm?
compounds
8 | Cd+Th+their CPCB 0.05 0.05 0,002
compounds mg/Nm? mg/Nm?®
2 |[Pb CPCB 0.1 Not 0.018
ma/Nm?® | prescribed
10 |Hg CPCB 0.02 0.05 0.21
_ ma/Nm® | mg/Nm?
11. Dioxin & Furans | M/s SHI, 0.1 0.1 13.10.20 | 0.27
Dalnl ngTEgG/N | ngTEq/Nm? | 20
mﬂ
12 Total Organic 20mg/Nm® | 20mg/MNm?3 9.4
Campounds(as C)
at 11%0:2
25 Qs L
—

oz




281

* BOL for 802 Is <1.0 mg/Nm?, BDL for HF ls <1.0 mg/Nm?, BOL for Hg < 1.0

Ha/Nm?

Table 15. 24 hourly amblent alr qualily monitoring conducted by CPCB

Parameters | Dateof | Monftorad | Prescrib | Measured values
Samplin | by ed
9 Standar | Ghazlpur Delhl Transco
d* Police Limited
station Ghazipur
location-1 Location-2
PMas October | CPCB 60 127 215
PM10 1315 100 273.66 404
NO2 B0 42.833 31
S0z 80 BDL 15.66
BDL for SO2 Is < 4ug/m3

*Nalional amblent air qualily standards as riotifled under the air (prevention and

eonirol of pollution) Act 19861.

Table 16: Analysls results of LOI and heavy metals In Bottom ash and Fly ash

::: pTIL 5 Parameters Limit Measured values In %
) Loss on fgnition
(For bottom Ash <5%"* 1.89
13.10.2020 anly)
Bottom
ash Fly Ash
Arsenic 5 mg/l # BDI BDL
Cadmium 1mafl # 0.52 0.14
Chromium S5mg/l # BDL BOL
Manganase 10mg/l# |3.01 3,15
Lead 5 mg/l # 0.08 0.04
Selanium 1mgl# BDL BDL
Copper 25mgi# | 1.52 0.83
Nickel 20mg/l# | 0.42 0.20
Zinc 250mgA# |10.79 11.43
Cabalt BOmgh & |042 0.11
Vanadium 24mg/l # | BDL BDL
Antimony 16mg/l# | 0.36 0.05
X/
A @_f

26
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Note: BDL for arsenic <0.022 mg/l BDL for Chromjum<0.002 mgA BDL for
Manganese for Lead<0.013 BDL for Nickel BDL, 0.003 mg/l for Cobalt 8DL< mg/l for
Vanadium BDL<0.16 mg/

#Concentration Limit of categorise as hazardous waste as per Hazardous and Other
Wastes (Management and Trans boundary Movement) Rules, 2016, notified under
Environment (Protection) Act, 1986. Facility for fly ash and Inert material ulifization

are yel to Installed.

13. Status of valldity & compliance of consent and authorization

Consent/Authorization Validity

! Under Water Act Expired on 08-12-2018, applied for
(Copy enclosed) renewsl of the same

] Under Alr Act Expired on 08.12.2018, applied for
(Copy enclosed) renswal of the same

14.0 Observations

a. The plant is operating without valld consent. The plant was given Caonsent-fo

Operate which was valid upto 08.12.2018. The unit has applied for renewal of
Consent.

The unit has segregation setup of MSW which consist of trommels with biastic
separators for segregation of MSW and production of RDF. However, the same
was not operational at the time of Inspaction. Operator informed that the same is

under maintenance.

Segragation of waste was being done In partially covered area.

. The plant was receiving RDF from bio-remediation of waste from Ghazipur

dumpsite. No MSW was raceived from EDMC on that day. Hence, the plant was
operaling al level much below as per its last consant.

. The plant does not have composting facllity for wet waste and disposing wet waste

when generated in the dumpsits. ;

f. Average feed rate of the RDF 1o one boiler was observed at 33 MT/hr. As per the

loghook total RDF used es fuel in bollars from 6 AM to 6 PM on 13.10.2020 Is
givan In Table 17.
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Table 17: RDF Feed Record

Fuel Fead to Bollar MT
Time
6:00 AM 35.28
7:00 AM 35.1
8:00 AM 33.25
9:00 AM 35,69
10:00 AM 36.25
11:00 AM 28.95
12:00 PM 31.25
1:00 PM 32.25
2:00 PM 32.65
3:00 PM 33.25
4:.00 PM 31.58
5:00 PM 32.58
- 6:00 PM 31.58
Total Feed 429,86

g. Details of power generation ranges during the said inspection period is given in
Figure 6. The power generation on 13.10.2020 was in the range of 3.45-8,75 MW
which is much less than the rated power gengration capacity of 12 MW, Captive
powar utllization of tha plant Is about 2 10 2.5 MW.

Power Generation MW

— — - — - — .

8.648.75

bora

]
K
7 637
§
MW §
]
a — Powier Genutation MW
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1
]
é*e-& é"#q‘*e"é" a & &
o F PSS GRS
Time

Flgure 6: Time vs. power generation pléi dated 13" October, 2020.
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h.

One boiler along with pallution control devices was found operational. The average
temperature of furnace was maintained most of the time was 950° C.

Stack emission resulls are given In Table 14. The following are the observations,

i. Diloxin and Furans values (0.27ngTEg/Nm?) of stack moniftoring exceeded the
permissibla limit (0.1 ngTEg/Nm?) monitored by M/s. SRI, Delhi.

il. PM (627 & 851 mgnNmy), NOx (869 mgmmd) and HCl (407 mgNm)
concentrations were exceeding the permissible limits (30, 350 & S50

mg/Nm? respectively)
lil. Remalning parameters ware well within the limit.

Online Continuous Emission Monitoring System (OCEMS) far PM, SOz, NOx and
HCI in the stack emission had been installed and Il was found working al the time
of inspection except for monitoring PM. Results obtainad from OCEMS on
13.10.2020 are platted in Flgure-7. Comparison of OCEMS data with joint
monitoring resulls is tabulated in Table-18. Comparison of OCEMS data with joint
monitoring resulls reveals that the OCEMS data Is not matching with Whe actual
monitoring results, HCI & NOx level as per actual monitoring was more than that
reported by QCEMS. Whereas, SOx as per joint monitoring Is lower than the

OCEMS result.

s N Ox [M /N3] =——=Standard

29
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Figure 7: Online Continuous Emission Monitoring System (OCEMS) data for
NOx HCL, SOx, and CO an 13.10.2020.

Table 18: Comparison of OCEMS & Joint Monitoring data of the stack

emission

Sl. No. Parameters OCEMS Joint
Iinspection
results

1. PM mg/Nm3 Not working | 62.7-B5.1

2. HCL mg/Nm3 4.86-51,13 407

3, NOx mg/Nm3 132.4-251.71 | B69-104.3

4. S02 mg/Nm3 579-88.25 | BDL

5. co 11.35-105.61 | Not
monitored

|.  Amblent Air quality monitoring resulls are given in Table-15. It is observed thal
PM2.5 & PM1o at Ghazlpur Police station & Delhi Transco Ltd. (127 po/m® & 215
ug/m?® and 273 ug/m® & 404 ug/m? respectlvely) exceeded the standard of
prescribad limit (PM2.5 : 60 pg/m® & PM10 100 pg/m?). Concentration levels of the
remaining parameters are within the stipulated norms,

k. Continuous Amblent Alr Quality Monitoring Station (CAAQMS) was not aperational
during the inspection.

I, Lime, Powered Activated Carbon (PAC) and Urea are used as dosing agents in
Flue gas, A graph has been plotted for Lime, Powered Aclivated Carbon (PAC)
and Urea used on 13.10,2020 during 6.00AM to 6PM as shown In Flgure 8. The
quantity of Lime, activated carbon and urea doused Is observed to be in the range
of 140-168kg/h, 4-8 kg/h and 20-28.32 Kg/hr respectively.

o P B
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Figure-8: Amount of Lime, Activated Carbon and urea used as dosing on
13.10,2020.

. Analysis reparis of loss of Ignition (LOI) and heavy metals In fly ash and battom
ash are given In Table-16. It Is observed that monitored levels of all the
paramaters are within the specified limit.

. The plant Is dumping Bottom Ash, Fly Ash & Inerts at Ghazipur Dumpsite. WIE
plant Ghazipur is not utlzing Fly ash for beneficlal purposes like bricks
manufacturing ets. ‘

. Leachate Treatment plant has been Installed and treated Isachata is being used
for gardening, road wasle sic.

. Durlng Inspection, Treated Lsachate Treatment plant was found operational.
Treated leachats analysis report is tabulated in Table-19. It has been observed
that the value of TDS of treated leachale exceeded the standard fimit on Land

disposal.

S &?’/ = 7 | 8 8
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Table 19: Anslysis report of treated leachate

Paramaeter

Land
disposal
(Standards)

Treated Leachate analysis
report

Suspended solids, mgl/,
max

200

47

Dissolved sollds
(inorganic) mg/l, max.

2100

2532

pH value

551t09.0

Ammenical nitrogen (as
N), mgﬂ. max.

Total Kleldah! nitrogen
(&s N), mg/l, max.

Biochemical oxygen
demand (3 days at 270 C)
mex.{mg/T)

100

18.2

Chemical oxygen
demand, mg/l, max.

B2

Arsenic (as As), mg/),
max

0.2

BDL

Mercury (as Hg), maf,
max

Lead {as Pb), mgfl, max

BDL

Cadmium (as Cd), mag/,
max

BDL

Total Chromium (as Cr),
mg/l, max.

BOL

Copper (as Cu), mg/,
max.

0.03

Zinc (as Zn), mg/l, max.

1,25

Nickel (as Ni), mg/l, max

BDL

Cyanide {as CN), magfl,
max.

0.2

Chloride (as Cl)., mafl,
max.

600

Fluoride (as F), mg/l, max

Phanolic compounds (as
C6H50H) mg/l, max.

BDL

g S

Neg ?

3.

89
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q. Unit has not fixed radioactive sensors on the way of MSW loaded truck.

r. During inspection all drains within the premises were found chocked & MSW found
scattered on roads inside the plant.

s. Plant has nol maintained considerable greenery inside the premisas.

15. Recommendations

The plant has to upgrade Its production prfocess and emisslon control
measures to ensure that the emission levals of all parameters including (PM,
HCL, NOx, Diexin & Furans) are within the stipulated limits.

Plant should Implement necessary measures to improve alr quality (PM2.5 &
PM10} in and around the plant.

OCEMS Installed In the plant to be callbrated lo ensure that OCEMS data
matches with the aclual monitoring resulls.

iv. The plant has to snsure thal CAAQMS installed in their premises is
operational at all times and 1he display board for the same should be made
funttional.

v. The plant should upgrade leachate treatment procadure so as to improve the
treated leachata quality before spreading over land.

vl. The plant has lo provide facillty for treatment of wet waste.

vl The segregation process of MSW of the plant has o be made operational to
Improve efficiency of the plant
vil. The plant has (o be cbtained valid consent to oparate from DPCC.

k. The plant has 1o ensure thal it Is operational at full capacity when the joint
inspection of the unit |s caried out so that the monitoring resulls are
canclusive,

%. Time bound Action Plan to be submitted for utilization of fly ash and inert
materlal, | |

¥l. Green Balt has to be developed around the plant as per Buffer zone
Guldelines for waste processing processing facilities Issued by CPCB.

%il.  Unit hasto fix radicactive sensors at suitable places to effectively monitor the
eniering In the plant.

#ili, House Keeping needs to be Improved.
Name & | (Ratnesh (Ramesh Chandra) Atanu Dey,
designation of | Kumar), EE, DPCC Delhl RA-l, CPCB
| Inspacting Sc.'B', CPCB
officer(s) Delhl o
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BEFORE THE NATIONAL GREEN TRIOUNAL,
PRINCIPAL BENCil, NEW DELHI

M.A. Xo, 1168 of 2017

In

Original Application Xo. 22 of 2013 Tuc

Sukhdev Vihar Residents Welfare Association & Ors,

Vn.

State of NCT of Deihi & Ors.

HON'HLE MR. JUSTICE SWATARTER KUMAR, CHAIRFERBON
HON'ILE DR. JUSTICE JAWAD RAMIM, JUDICIAL MEMBER

HON'ILE MR, JUSTICE RAGHUVENDRA §, RATHORE, JUDICIAL MEMBER
HON'ELE MR. BIKRAM SINGH SAJWAN, EXFERT MEMRER

Applicant:

Respondent. :

Datos  and |

Remarks

Ttem Nﬂ_o

Ms, Alpsnn Poadder, Adv, with Mr, Bhupender
Humar, LA, Central Pollution Control Hoard ,
Applicant In M.A.

Br. Tarunvir Singh and Ms. Gunoel Khehar,
Advs.

Ma. Sakahl Popll, Adv. [or Dalk{ Jal Doard

Mr. Krinhna Komer Singh, Adv. for Minlsicy of
Environment, Foreat and Climate Chunge

Ms. Priyanka Swaml, Adv. for Nagar Nigam
Ghazisbpd

Mr. Hiraja Mahopatra, Adv. snd Mr. Dinesh
Jindal, LD Tfor Delhl Pollution Caontral
Committee

Orders of the Tribunal ]

Qctober
09, 2017

12 | M.A. No. 1168 of 2017 l
It is contended that keeping in view of the expenses
involved, the faet is thut the Central Pollution Control

Banrd doen ot have In-house mechanism in thelr‘

laboratories to analyse Dioxin and Ferrons. .
The prayer is that Instend of monthly it may be

mode onee In four months. We nllow this prayer. The |

Central Pallutien Control Bourd iy persmitted 1o colleet und

| anolyse the samples of ambiont air quality once in four

months, they shall also conduct at lense lwo surprise
inspections and annlysls be made in a year.
With the above directions M.A. No, 1168 of 2017

sinnds dispnset] of. No order os to cost.

ll'-!-l'.lci’

(Swatnnter Kumar) ]
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October
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u-..-ap..;u--q-.--q‘dlc‘yoil-doni nnnnnnn 'i-IM
(Dr. Juwad Rahim)
e blodl‘lllld‘l\d h‘

l]{aghmcndm S .Rnlhnrc]'

sk iskakatnrariasp IV

(Bikram Singh Sujwun)
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HEFORE THE KATIONAL GREEN TRIBUNAL

PRINCIPAL BENCIH, NEW DELHI

Original Appllcation No. 640/2018
|Earlicr O.A, No, 22/2013)

Sukhdev Vihar Resldent's Welfare Asspoclation

V.
State of Delhl & Ora.

CORAM ; HON'BLE MR. JUSTICE ADARSH KUMAR GOEL,CHAIRPERSON
HON'BLE MR. JUSTICE 8.P. WANGDI, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

Present: Respondent:

I Date and
. Remarks

| | Ttem No, 6

September
27,2018

R

Air, Xllavs Handyopadhyay, Adv, lar
Project Proponont, Okhls Project

Orders of the Tribunal

1. in pursunnce af earlier arder of this T'ribunal dated
15.04.2018, joint inspection hnz been conducied by Lhe
Central Pollution Control Board and the Delhi Pollution

Control Committec. Findings in the report dre that the

Waste-to-Encrgy Plants at Okhin, Ghazipur and Bawann
are non~campiiant with respect to the standards of the
| pitrticulate motter. Fallowing rcenmmendntions have been
muade:

“"Recommendations:

1. To ensure beuer officiency of the Plant and
Pouer yeneration the unit should feed
segreqgated wastes.

2. Planr should adopr technologies to reduce

. Mboisture Content in RDE,

3. Fly ash ulilizatior should be done rather
than dumping it.on {and/Tl site.

4. Unix  shell install Iy ash  bricks
manufacturing uniL

8. Flow meters shall be installed nl inlet and
outlet of Leachete treetment plant.

6. Plant should adopt technologies to improoe
calorific value of ROI.

7. Plant shall be designed for 30 3% years.”

2. The Central Pollution Contrel Hoard muy send o
Icrniy al iis roport w0 the projeet proponenis of Okhla,
Ghazipur and Bawana  Waste-to-Energy  Plant  for

complionee and donduct another inspedtion within one
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293 Annexure -l A

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
Principal Bench, New Dethi

In
Original Application No. 640/2018

(Earller O.A. No. 22/2013)

Inthe Matter of: -

Sukhdev Vihar Resident’s Applicant(s)
Welfare Association
Vs.
State of Delhi & Ors. Respondent(s)
Index
Sr. P _
J Particulars S6%
No. No.

1. | Comspliance Report of Waste to Energy Plants in Delhi (Period: February-
March, 2020) in compliance to Hon'ble NGT, PB order dated 09.10.2017
and 27.00.2018 in the matter of O.A, No. 640/2018 (Earlier O.A. No.
22/2013) titled as Sukhdev Vihar Resident’s Welfare Assoclation. Vs. State
of Delhi & Ors.

2. | Annexure-1: A copy of Hon'bie NGT order dated 09.10.2017.

3. | Annexure-II: A copy of Hon’ble NGT order dated 27,09.2018.

{Divya Sinha}
Sclentist 'E’
Central Pellution Control Board
Parivesh 8hawan, East Arjun Nagar
Delhi-110032
Place: Delhi
Date: 24™ september, 2020
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Compliance Report of Waste to Energy Plants in Delhi
(Period: February-March, 2020)

As per Hon'ble NGT Vide its Order dated 09/10/2017, in OA Na, 22 of 2013 Tuo &
dated September, 27, 2018 in OA No. 640/2018 (Earller OA Ne. 22/2013)

CENTRAL POLLUTION CONTROL BOARD
(Ministry of Eaviranmont, Forest &Climate Change, GavL of India)
‘Parivesh Bhawan' C.B,D. Cum-Office Complex,

East Arjun Nagar, Shahdara, Delhi-110032
E-mail:divsinha@yahoo.com, Websifa- www.cpcbunla.tn

September, 2020
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1. Background

1.4.Hon'ble NGT in ils order dated 08/10/2017 In OA No. 22 of 2013 Tic
directed Central Pollulion Cantrol Board to cellect and analyse the samples of
the ambient air quallty cnce in four months, they should also conduct af least
two surprise Inspections and analysis be made in a year” .

1.2.Further Hon'ble NGT vide its order dated September 27, 2018 In OA No.
640/2018 (Earlier OA No. 22/2013), issued the following directions

L.

,-__3

in pursuence of eartier order of this Tribunal daled 78.04.2018, joint
inspection of Waste fo Energy Plénis at Dethi has been conducied by
the CPCB and the DFCC. Findings of reports are that WIE plants at
Okhla, Ghazipur and Bawana are non-compllant with respect lo the
slandards of Particulate malter,

*Directed CPECB fo send a copy of its report 1o the projec! proponents of
Okhta, GHezipur and Bawana Waste fo Energy Flant for compliance
and conduct another inspection within one month in view of the fact
that the eartier inspection was in February, 2018 and requirement of
carrying out inspection is in avery 4 monihs We do niot find any ground
(o accepl the prayer for reliving CPCAH of its requirement in four monthiy
monitoring. If there is & manpower constraint, I is for the CPCB (o
make ‘any other appropriate arvangement for discharging its fanotions.
This cannot be the ground fo avoid responsibility under the binding
directions of this Tribunal*

‘[l is made clear that if the project proponrenis fail lo maintain the
slandards, even after carrying out the deficiencies naliced in' the join!
Inspection. Repod, CPCE may recommend the amount of
environmental damage required o be paid by them",

in view of above difaclions; monitoring was planned during January,
2020.However, due lo Delhi Assembly Election it could not be carried out. The
Three Waste to Ensrgy Plants were subsequently monitcred by CPCB &
DPCC jeint inspection- team during February-March 2020. The members of
jeint committee i.e. representatives fromMeEF&CC, expert from IIT Delhi-and

Q2= R
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representative of Sukhdev Vihar RWA (For Okhla Waste to Energy Plant)
were informed vide email dated February 18 & March 08, 2020 regarding
Inspection schedule. Expert from 1IT Delhi was present during inspection of
Waste to Energy Plant Okhla, RWA representative did not join the inspection.
The details of the monitoring have been covered In the following seclions.

Waste to Energy Plant Bawana

CENTRAL POLLUTION CONTROL BOARD, DELHI R

c"__:\\
e
a-eaN»

Name and address of the industry M/s Delhi MSW Solutions Ltd.
| Pocket N-1, Sector-5, Bawana
Industrial area,

Behind Pragati Power Plant

Delhi-110038

Coordinates (Longitude & Latilude) Latitude Extension: 28°47°58,36"N

' ' Longitudinal Extension:  77°

04'11.79"E

Name of the occupier/contact person with K Vijay Kumar Reddy

Telephone Maob. 9821124350

Fax laboratorynarela@ramky.com

E-mall

Date of inspection and manitoring February 25-26, 2020

Installed processing Capacity 2000 TPD Processing and

Disposal facility with 24 MW Waste
ta Energy Plant

Production status (on dale of Inspection) Operational

Actual Power Generation Details  of power generation
ranges during the sald inspection

Date Power
Generation
range (MW} 6
AM-6 PM

25.02.2020 |1B.3-20.8

26.02.2020 | 19.1-20.1

@\ : @{V
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Procass Flow Diagram:
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[

8. Air Pollution — Emission Saurces & Control

Sources of air pollution | Chimney Details | APC Equipment | Emission Quality
Stack of the Waste to | 80milrs Reaction Tower | Stack Monitoring
Energy plant {lime Spray | Conducted by CFCB
reactor), team & Dioxin &
Activaled Carbon | Furans by M/s SIIR,
Injection followed | Delhi. Results are
by Bag fillers. given in Table-1
9, | CCEMS Stalus Inslalled with stack & was found
operational during the inspection,
10 | Ambient Air Quality Ambient Air Qualily Status
Conducted at two locations given in Table - 2.
11, | Continuous Amblent Air Quality | CAAQMS installed & was working
Station
12. | Bottom Ash & Fly Ash Analysis results of LOI and heavy metals In
Bottom ash and Fly ashare given in Table-
3
13. Status of validity & compliance of consent and authorization
Consent/Authorization Validity
| Under Water Act Valid till 05-05-2021
(Copy to be enclosed)
1l Under Air Act Valid till 05-05-2021
(Copy to be enclosed).

14. OBSERVATIONS

During the Inspection on 25-28, February,2020 following observations were made,

a) The plant has obtained consent to operale dated 22.02.2017 for processing of
2000 Tons per day of solid waste and power generation of 24 MW. Consent of the
plant is valid upte 05.05.2021.

b) The plant operated at full capacity during inspection. The plant processed 2430 MT
and 2487 MT of Municipal Solid Waste on 25.02.2020 & 26.02.2020 respectively.

¢) The rated capacity ofthe plant is 24MW, however the power generation &t the time
of inspection was in the range of 18.3- 20.1 MW; thus although the plant was
operated a! full capacity of waste feed, i.e., in terms of processing of waste, the
carresponding power generation was nat up to the Installed capacity.

d) Both the baoilers along with pollution centrol devices of the waste to energy plant
were found aperating at the lime of inspection.

8) Radioactive sensors, inslalled at entrance of the facillty were operational during
inspection

N The segregation sections of the plant were found operational during inspection. It
was observed that the waste being fed into the boiler is seqregated.

4
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g) Ferrous waste is segregated manually as well as through magnetic separator
Installed at conveyor belt of ballistic separators.

h) The facility is collecting solid waste since 2008 and legacy wasle of about 0.8
Million MT is being stored In an open area of about 9 Acres. This waste is also
being processed in the plant

i) Since commencement of trial operation of boilers in June 2016, approximately 400-
450 tons/day waste from the said stored waste is being used In the boilers. Project
Proponent informed that legacy waste will be consumed In next one year.

jy Online Centinuous Emission Monitoring System (CEMS) for PM,S03,NOx and HCL
in the stack emlssion has been installed and the same was found working at the
time of inspection.

k) Continuous Ambient air quality manitering station (CAAQMS) has been installed &
the same was found working, al the time of inspection.

I) Segregated rejects, bottom ash and fly ash are disposed into the sanitary landflll
site existing within the facllity premise at Bawana.

m) As perihe monitaring results of stack emission, all parameters are complying with
the stipuiated norms

ny PMas and PMyg values of ambient air quality moniloring at both the locations were
exceeded the permissible limits. Concentration levels of the remaining parameters:
dre within the stipulated norms

o) Concentration value of Cadmium in the fly ash exceeds the permissible limit.

15.Recommendations

a) To ensure better efficiency of the Plant and optimum power generation the unit should
further improve further waste segregation.

b) The plant should take necessary measures to reduce fugitive emissions specifically
during material handling, soas to reduce PMy& PMzsvalue concentrations in amblent
air

¢} Required efforts to reuse the Bottom ash, Fly ash utilization should be made instead
of dumping it on landfill site.

d) The plant should identify the source of cadmium and minimize the same so as bring
* the Cadmium concentration levels in fiy ash within the stipulated limits. (1 ma/’)

Name & designation of [ (Ratnesh Kumar), | (Ramesh Chandra)
inspecling cificer(s) Se'B', CPCB | EE, DPCC Delhi
Delhi

Signalure @ ) ..\T-L—'-"-'* Qe
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Table 1. Analysis results of the stack emission monitoring of the WTE plant

Bawana.
S. No. | Parameters | Monitore | Standards as | Standards | Date | Measured
d & per Consent | as per Solid | of | valuesin
Analysed | to Operate Waste Sam | mg/Nm?
by issued by | Managemen | plin
DPCC t Rules, a
2016,
1. Particulate CPCB 30 mg/Nm® 50 mg/Nm® | 25- | 29.4,27.3
Matter 26
2. Hydrogen CPCB | 50mg/Nm” | 50 mg/Nm® | Feb, 13
Chioride 2020
3. S0; CPCB | 100 mg/Nm® | 200 mg/Nm® 35.2,32.8
4, NOy CPCB 350 mg/Nm*® | 400 mg/Nm® 64.3,
144.2
5. Carbon CPCB 100 ma/Nm® | 100 mg/Nm® 0
Monoxide
8. Hydrogen | CPCB 0.5 mg/INm® | 4 mg/Nm® BDL
Fluoride
7. | SbtAs+Pb+ | CPCB 0.5mag/Nm® 0.5mg/Nm® 0.005
Cr+Co+Cu+ '
Mn+Ni+V+th
eir
compounds’
8, Cd+Th+ CPCB | 0,05mg/Nm° | 0,05mg/Nm* BDL
their
compounds
9. Pb CPCB | 0.1mg/Nm’ Not 0.002
prescribed
10. Hg CPCB | 0.02mg/Nm° | 0.05mg/Nm® BOL
L D;s:‘;?‘:‘ 01ngTEQMT | 0. ngTEQNT® | | %g;ﬁg;%
12, Total | Mis SIIR, 26.0 ™33
Organic Delhi 3020
Compounds 20 mg/Nm® 20 mg/Nm®
{as C) at
11% Oz
* BDL for SO, Is <1.0 mg/Nm?, BDL for HF is <1.0 mg/Nm?®, BDL for Hg < 1.0
pg/Nm®
>4 i

S
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Table 2: 24 hourly average amblent air quality monitoring conducted by

CPCB at WIE Plant Bawana
Paramet | Date of | Monitored | Prescribed Measured values
ers sampling by Standard Fire Station Near maln
{in pa/m®) Bawana gate
Location-i Location:l|
PMg 25-26 cPCB 100 308.33 268.33
PM; 5 February, 60 216 203
NOs 2020 80 555 43.88
S0, 80 28.00 19.66

“National ambient air quality standards as notified on dated 16.11.2009 urder
the Envirenment Protection Acl, 71986.

Table 3:Analysis results of LOI and heavy metals in Bottom Ash and Fly Ash

Date of Parameters Limit Measured Values
sampling
Loss on Ignition <5%* 1.51%
{for hottom ash only)
g Fly Ash
Arsenic 5 mgh* 0.01 0.01
Cadmium 1 mgn* 0.01 512
Chromium 5 mgn® 0.01 0.20
Manganese 10 mg/® 0.95 1.23
25Feb, | Lead & ma/l* 0.01 0.15
2020 :
Selenium 1 mah® BDL BOL
Copper 25 mgil” 0.22 0.17
Nickel 20 mg/® BDL BDL
Zinc 250mg/* BDL BDL
Cobalt 80 mg/* BDL BOL
Vanadium 24 mgh* 0.07 ADL
Antimony 15 mg/l* BDL 0.12

BDL: for Lead <0.013 ug/l, Selenium < 0.018ug/l, for Copper < 0.003 ugf, for Nickel
< 0,003 ug/l, for Cobalt < 0.002 ug/l and Vanadium < 0,16 ug/l.

#Concentration Limit to categorize as hazardous wasle as per the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016, notified
under the Environment (Protection) Act, 1886. '

7 @V
102



302

Waste to Energy Plant Ghazipur

CENTRAL POLLUTION CONTROL BOARD, DELHI

=N

|

Name and address of the industry

Coardinates (Longitude & Latitude)

M/s East Delhi Waste Processing
Company Ltd,

AdJacent to Velerinary Hospital
Behind Ghazipur DDA Flats
Ghazipur, Delhi- 1100886

Lat. 28 622653, Long. 77.323308

Z. | Name of the oceupier/contact person with Mr. lype George
Telephone
Fax 8448692608
E-mail
lype.Georne@ilisindla.com
‘3. | Date of inspection and monitoring March 5-6, 2020
4. | Installed processing Capacity 1300MT of Municipal Solid Waste
(MSW) per day for the generation
of 12MW electricity.
5. | Production status {on date of inspection) Plant was operating on 3.22 MW
power generalion capacily on
06.03.2020.
Ba. | Power Generation Authorized 12MW
6b | Actual Power Generation Details of power generation
ranges during the said
inspaction
Date Power
Generation
range (MW} 6
AM-6PM
05.03.2020 |3.43-7.24
08.03.2020 0.01-6.689
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7. Process Flow Diagram
MSW
: > |.eachates
Inert rn_al'erla{ <
v
= !
Leachste
Trestment Plan
v
Bailer - Inert material
v
Heal
Eleciridty
8. Air Pollution — Emission Sources & Control _
Sources of alr pollutien | Chimney Details APC Emission Quality
Equipment

Two boilers connecled | 60 meters

with one stack of the
waste to energy plant

Serubbing Given'in Table ~4
system

9, | OCEMS Status Installed with stack & was found
operational during the inspection.
10 | Ambient Air Quality Ambient Alr Quality resulls are
Conducted al two locations given In Table—-5
11. | Continuous Ambient Air Quality Station CAAQMS installed but was not
working
12. | Bottom Ash & Fly Ash Analysis results of LOI and heavy

melals In Bottorn ash and Fly ash
are given n Table - 6

13, Status of validity & compllance of consent and authorization
Censent/Authorization Validity
I Under Water Act Expired on 08.12.2018, applied for
(Copy fo be enclosed) renewal of the same
I Under Air Act Expired on 08.12.2018, applied for
(Copy to be enclosed) renewal of the same.
U .

1
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14.0 Observations

I. The plant has been given Censent-to-Operate for processing of 1300 TPD of solid
waste and subsequent generation of power. Consent to operate was valid upto
'08.12.2018. The unit has applied for renewal of Consent. '

Il The plant is riot operational at full capacity. The plant received 301,13 T & 228.32
T of mixed municipal solid (MSW) waste on 05.03.2020 & 06.03.2020 respectively
which was much less than the installed processing capacity of 1300 TPD.

ll. The power generation is in the range of 0.01 —7.94 MW which is much less than
tha rated power generalion capacity of 12 MW. Captive power ufilization of the
plant is about 2 to 2.5 MW. '

IV. PM, NOyx and Pb concentrations in stack emissions are exceeding the permissible
limits. '

V. Al values monitered in ambient air are within lhe stipulated norms, -

VI. Continuous Ambient Air Quality Monltoring Station (CAAQMS) was net operational
during the inspaction. §

Vil,  Unit has not fixed radicactive sensors on the way of MSW loaded truck.
VIIl.  The plant is dumping Bottom Ash, Fly Ash &inerts in Ghazipur Dumpsite WIE plant
‘Ghazipur Is not utilizing 100% Fly ash for beneficial purposes like bricks

_ manufacturing ete. -

IX. Concentration value of Cadmium in the fly ash exceeds the permissible limit.

X. On 06.03.2020 the plant was suddenly shut down at 2.58 PM due to wet RDF &

" hence DioxIn & Furan Monitoring' could not be carried out. The plant remain shut
for more than a week and after that due to lock down the Dioxin & Furan
‘monitering was not carried out at Waste to Energy Plant Ghazipur,

Recommandalions , _

I.  The plant has to oblain valid consent to operate from DPCC. .

Ii. The plant has to ensure that it is operational at full capacity whan the joirit
inspection of the unit is camied out so that the monitoring resulls are
conclusive. _

iil. The plant has'to take necessary measures to ensure that the concentration
levels of all manitored parameters in stack emission are within the stipulated
limits.

iv. Theplant has to ensure that CAAQMS installed in their premises is
operalional at'all imes.and the display board for the same should be-made
functional. '

v. Unit has to fix radioaclive sensors at some other sultable places from where
all the trucks loaded with MSW should pass.

vi. WIE plant Ghazipur should utiiize 100% Fly ash for beneficial purposes like
bricks manufacturing ete.

vii. The plant should identify the source of cadmium and minimize the same so
as bring the Cadmium concentration levels In fly ash within the stipulated
limits: (1. mg/*)The plant should use the technology to bring PM, NOx and Pb
values of stack emission to well within mit.

Name & designation of | (Ratnesh Kumar), {(Ramesh Chandra)

Inspecting officer(s) Sc.'B’, CPCB Delhli EE, DPCC Delhi

Signature @f\-’,d 93’“-1"-—/”’
10
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Tablo 4. Analysis results of the stack emission monitoring of the WTE plant, Ghazipur

monitored and analysed by CPCB.

Standards as | Standard 2s. .
A : Measured
. per consent | perSolid
ﬁ'o Parameters Monl;l;o red io operate waste sg:ﬁf‘: gggk”i
issued by | Managemen iy {hverago)
DPCC | trules,2016, g
1| Parficulate Matter CPCB | 80maiNm® | 80 mgiNm® 48.4, 53,7
2 | HeL CPCB 50 mg/Nm® | 50 mgiNem 35
3 | 80 cPcE | 100mgMint | 200 mg/Nm® 16.1.51.8
‘4. | NOx (ND and NO; expressed as
NO3) CPCB 350 mg/Nm® | 400 ma/Nm? 105.9, 872.6
G | Cchom hctiakide CPCE | 100 mg/Nm® | 100 mg/Nm? -
6 | Hydrogen Fluoride o - 56
yd CPCR 0.6 mgiNm* | 4 mgiNm® March, BDL
2020
Sh+As#+Pb+Cr+CotCurMn+Nit+ .
7 | \their compounds .CPCB 0.5 mg/Nm? | 0.6 mg/Nm?
0.347
8 | Cd+Thstheir compounds cPCH 0.08 mg/Nm* | 0.06 mg/Nm?
007
5 |86 A3t 0.112.
CPCB 0.1 mg/Nm® | prescribed
10 | B CPCB | 0.02mgNm* | 0.05mg/Nm* BDL
/
11
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Table 5: 24 hourly ambient air quality monitoring conducted by CPCB.

Parameters [ Date of | Monitored | Prescribed | Measured values.
Sampling | by Standard*®

Ghazipur | Delhi Transco
Police Limited
station Ghazipur
location-1 | Location-2

PMas Marchs-6, | CPCB 60 33 35

PMig 2020 100 599.33 46

NOa 80 28.33 37.5

802 80 0.833 B.166

BOL for SO, Is < 4ug/m®
*National amblent air Gualily standerds as notified under the air (prevention and
control of pollution) Act 1981.

Table 6: Analysis results of LOl and heavy metals in Bottom ash and Fly ash

f:ﬁp?:"g Parameters Limit Measured values
Loss on Ignition
o (For bottom Ash <5%"* 3.80
05.03.2020 only)
Bottom ash Fly Ash
Arsenic smgl# |0.02 BOL
Cadmium Tmg/l# | 002 275
Chromium Smg/# |BDL 0.08
Manganese | 10mg/# |0.36 1.48
Lead smgl# |BDL 0.18
Selenium 1mg/l# |BDL BOL
Copper 25mgh#t | 021 0.03
Nickel 20 mall # | BOL BDL
ZInc 250 mg/l # | 0.11 0.24
Cobalt 80mgA# | BDL BOL
Vanadium 24mg/ # | 0.24 0.08
Antimony 15mgh# | 0.02 BDL

Note: BDL for Arsenic <0.022 mg/l BDL for Chromium<0.002 mg/ BDL for
Manganese for Lead<0.013 BDL for Nickei! BDL, 0.003 mg/l for Cobalt BDL< mg/ for
Vanadium BDL<0.16 mg/

#Concentration Limil of calegorise as hazardous waste as per Hazardous and Other
Wasles (Management and Trans boundary Movement) Rules, 2016, notified under
Environment (Protaction) Act, 1986. Faclility for fiy ash and inert matenial utilization

are yet to be installed.

@\:/\‘/H—\
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Waste to Energy Plant Okhla

CENTRAL POLLUTION CONTROL BOARD, DELHI

Name and address of the induslry

Coordinates (Longltude & Latitude)

M/s Timarpur Okhla Waste
Management Campany Limited,

Old NDMC Compost Plant, Behind
CRRI, Mathura Road, New Delhi-
110025

Lat 28553672 & Long. 77.280838

Name of the occupler/contact person with

Telephone
Fax

E-mail

Mr. Sandeep Dutt

Mob. 09958380016

Sandip.dutt@jindalcopalis.com

Date of inspection / monitaring

March 12-13, 2020

Installed processing Capacity

As per DPCC Authorization letter
the unit has capacity to process
1950 TPD MSW for subsequent
generation of 16 MW power.

Vide lefter dated 15.01.2020,
MoEF&CC has amended
Environmental Clearance for
increase in Power Generation
from 16 MW to 23 MW

Production status (on date of inspection)

Operalianal

Aclual Power Generalion

Detalls of power generation
ranges during the said Inspection

Date Power Generatian (MW)
Time Minimum Maximum
12.03.2020Q 6 AM to 8 FM 17.68 21.20
13.03.2020 B8 AMto B FM 17.84 21.83
@' /
— 13
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7 Process Flow Diagram:

,[ Leachate ]

h 4

~
Leachate Treatment
Plant

[ bollaer J )
-
puttom Ash

& Fly &Ash
n k
[ Electricity ]
8. Air Pollution — Emission Sources & Control
Sources of air pollution | Chimney Detalls APC | Emisslon Quality
Equipment
Stack of the Wasle (o | 80mirs Scrubber Stack Monitering
Energy plant followed by | Conducted by
bag filters CPCB team &
Dioxin & Furans by
M/s SRIIR, Delhi
Resulls are guoted
at Table—7
8. | OCEMS Status Installed wilh stack & was found
operational during the inspection.
10 | Ambient Air Quality Ambient Air Quality Status are
Conducted at two locations. quoted st Table-
11. | Continuous Ambient Alr Quality Station CAAQMS not yet instafled

Q- 14 @r/
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12. | Bottom Ash & Fly Ash Analysis results of LO! and heavy
metals in Boltom ash and Fly ash
are quoted at Table-8

13. Status of validity & compliance of consent and authorization
Consent/Authorization Valldity

I Under Water Act Valid hill 24.09.2024

Il Under Air Act Valid till 24.08.2024

14. Observations

a) DPCC has renewed Consent-to-Operate of the plant vide consent order dated
21.05.2020 and It s valid upto 24.09.2024,

b) The plant received 1705 MT and 1630 MT, of mixed Municipal Salid Waste
(MSW) on 12.03.2020 and 13,03.2020 respectively. The segregation system
was working properly. However, complete segregation is not possible-unitil MSW
is segregated at source.

c) Al the three boilers along with pallution control devices were found operational.
The temperature of furnace was maintained between 850-1050°C.

d) The Dioxin & Furans value of stack emission monitoring exceeded the
permissible limit.Concentration of remaining parameters are within limits.

e) The PMyp and PMzsvalues of ambient alr quality menitoring at two locations
were exceeded the permissible limit. Concentration of remaining parameters are
within limits.

f)  Continuous ambient alr quality monitering station is not yet installed at the unit

g} Online Continuous emission monitoring system (OCEMS) has been installed

~ and found operational during the inspection.

h) Quenched Bottam Ash, Fly.Ash and segregated inert are disposed of at Jaitpur
site,

)  Radioactlve sensors are installed at gate no, 2 of plant.

J).  Plant has Installed water sprinkling system for dust sefflement. o

k}  Fly ash bricks manufacturing unit is installed but was not operational during the
inspection, The plant operator infarmed that there Is negligible market for fly ash
bricks because of high manufacturing cost. ' -

1) Analysis report of Fly ash & Boltom ash reveals that all paramaters were well
within the limit. ' | _

m) Plant has maintained considerable greenery inside the premises and along
boundary wall,

15. Recommendations

I, The plant has to take necessary measures to ensure that the concentration
fevels of all monitored parameters in stack emissions are within the stipulated
[imits '

fi. The plant should take necessary measures to reduce fugitive emissions
specifically during material handiing, so as to reduce PMy& PMgzs vailus
concentrations in ambient air.

15.

A\ o
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li. Confinuous Ambient Air Quality monitoring station should be installed at the

earliesL

lv. Okhia plants should utilize 100% Fly ash for beneficial purposes llke bricks

manufacturing ete.

Name & designation of
inspecling officer(s)

(Ratnesh Kumar),
Sc.'B', CPCB Delhi

{Ramesh Chandra)
EE, DPCC Delhi

Signature

QL

o

16
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Table :7 Analysis results of the stack emission maonitaring of the WLE piant

QOkhla,
[ 5. | Parameters | Monltor | Slandards | Standards Dats of Measured
No. by as per as per Solid Sampling values
Consent to Waste 12-13 March, 2020
Operats | Managemant Stack
lssued by | Rules, 2018,
_pPCC -
1 PM _ 30 mg/Nm’ 50 mg/Nm” 8.2 |B5
Z Hydrogen CPCB |"Somg/Nm™ | 50 mp/Nm® 38
Chloride . ' '
< S0y 100 mg/Nm™ | 200 mg/Nm™ 198 | 204
4, NOx 350 mg/Nm® | 400 mg/Nm’ 516 | 63.7
(NO and NO;
-expressed
as NO;) I —
5. co 100 mg/Nm® | 100 mgiNor 2
5. HF 0.Emg/Nm | 4 mg/Nm" BDL
7. |Sb+As+Pb 0.5mgMNm” | 0.6 mgiNm®
+Cr+ Co+ 0.028
Cu+ Mn + S
Ni+ V4 thalr
egmpounds
8. | Cd+Th+their 0.06 mg/Nm® | 0.08 mg/Nm™ BDL
compounds
Q. Pb 0.1 mg/Nm™ Not 0.005
prescribed _
10. Hg 0.02 mg™Nm® | 0.05mg/Nm’ BDL
1. Dixon & Furan O.ingTEQNm? | 0,1ngTEQ/Nm’ 0.3037
Totzl Mis 13.03.2020 5.7
2. | Organic | SIIR, |
Compounds | Delhi | 20ma/Na? 20mg/Nm’*
(as C) at
11% Oz
st /; e
@-.;/’ :
i7.
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Tahble-8.: 24 hourly average values of amblent air quality munftoring

Date of | Monitored | Parameters | Prescribed Measured values
sampling by Standard Sukhdev STP Okhia
(in pg/m®) Vihar Location-Il
Lacation-|
12-13 CPCB PMio 100 136 164.66
March, PMas. 60 69 80
2020 NOz 80 35.33 37.833
850, 80 1.33 0.833
Table 9: Analysis results of Bottom ash and Fly ash
Date of Parameters Standard/Limit Measured values
sampling
12.03.2020 | Loss on Ignition <5%"* 2.36%
(for Bottom ash
only)
Bottom Fly Ash
Ash
Arsenic 5 mgl" BDL 0.01
Cadmium 1 mg!i'II 0.17 0.10
Chromium 5 mag/* BDL 0.356
Manganese 10 mg/® 1.94 0.11
Lead 5 ma/* BDL BDL
Selenium 1mgl®_ BDL BDL
Copper 25 mg/”® 0.21 1.34
Nickel 20 mgi® BDL BOL
Zinc 250 mg/l® BDL 2.16
Cobalt 80 mgh* BDL BDL
Vanadium 24 mgh® BDL BOL
Antimony 15 mgh” 0.03 0.26

*Standards prescribed by DPCC in the Consent to Operate.
*Concentration Limit to categorise as hazardous waste as per the Hazardous
and Other Wastes (Management and Trans boundary Movement) Rules,
2016, notified under the Environment (Protection) Act, 1986.

0
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BEFORE THE NATIONAL GREEN TRIBUNAL,

Sukhd

PRINCIPAL BENCH, NEW DELHI

M.A. No. 1168 of 2017
In
Original Application No. 22 of 2013 Tuc

ev Vihar Residents Welfare Association & Ors.
Vs,
Etate of NCT of Dalhl & Ors,

CORAM : HON'BLE MR. JUSTICE SWATANTER KUMAR, CHATRPEREON
HON'ALE DR. JUBTICE JAWAD RAHIM, JUDICIAL MEMBER
HON'OLE MR, JUSTICE mamxnm 8. RATHORE, JUDICIAL MEMBER
HOR'BLE MR. BIKRAM EINGH SAJWAN, EXPFERT MENMBER
Present: Applicant:
Ms. ‘Alpanu Podder, Adv. with Mr. Bhupender
Kumuar, LA, Ceéntral Pollution Cantrol Board ,
Appilcant in M:A.
Respondent. : M. Tarnnvie Blngh and Ms. Guoest Khehar,
Adve.
Ms, Bukshi Popli; Adv. far Dalhi Jal Doard
M. _Rﬂshnl. Kmnr‘ﬂn;h. Advw, for Ministry of
; ﬁ Envirooment, Forestand:Climate Change
4 - ‘Mn. Privanks Swami, Advifor Kagar Kigam
l;_l' Ghazlabad
sy’ Mr. Birajn Mahoputm, - Mr. Dinesh
g o= Jindal, LQ for De I.'lia.tlnh Control
1) 4 Committoe
Ld ._“-‘_'-_- 1
-I—F.« i
. | Date and Orders af the Tribunal i
i | REmarks VR b &
o [Fltem Nos ru - = W
-_‘ 12y, | M.A. No. 1168/6f2017 L
-t - —~J
{ Oe ' e - a . — o=t E ok ey
m. oeeee | 1 i.s'_ﬁﬁ ented. {int keeping il ciises
NG [ T =k invalved, \the that the Cg‘&ml Pollation’ Control
i‘,@ ‘| Bonrd does hgv‘,g in-houge” mech In their
ké L
E# "0 toricsto a:mlysepioﬂ}and
S TR R

The pra;;rer is that instead '_""iinthlj' it may te
ﬁﬁpﬂ.mmur m'ﬁn'@%e allow this prayer. The
Central Pallutian Control Board is permitted to collect and
analyse the samples of ambient air quality ance in four
months, they shall also conduct at lense two surprise
inspeetions and analysis be made in s year,

With the above directions M.A, No. 1168 of 2017
slmﬁa disposed of. No order as to cost. TT' l.

o —p

il Swatnntcr Kumﬂ

I
------------------ LT T T 1] uv-uo,CL'
= |
|

(9
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(Bir. Jawad Rahlm)
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 640/2018.
(Eariler D.A. No, 22/2013)

Sukhdey Vihar Resident’s Wellare Association
Vs,
Btate al Delhl & Ors.

CORAM : HON'BLE MR. JUSTICE ADARSH KUMAR GOEL,CHAIRFERSON
HON'BLE MR. JUSTICE B.P, WANGDI, J'D'DIGIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

Preaepnt: Respandent: ‘Mr, Nllava Bundrnpadhm Ady. far
'Profcet. Ernymdt, Olkhla Project

Date _and Orders of the Tribuznal

Remarks:

Item ﬁ";; 1.  In pursuance of earlier nrdﬁ.,of this Tribunal dated

a:f;%%?:r 18.04.2018, Joint inspectivn has bem Eﬁ““—‘ﬂf . Ak
"UR'  |Centrul Pullution Control Board and tHe: Delhi Pollution

';; ﬂ.ﬁ!’ Control Committze. Findings in the mﬁ"% that the

" Waste-to-Gnergy Plants ‘at- Okhla, Ghezpur andiBawana
ﬁl“f % are non-complignt, with respect to Hie staddards of the
i particulate - Following t'*et:m:nrtt’""J atigns have been
‘&l O o) =
= | made: { o
) e Nt -
?[IL “.' ‘ “Recnm:ﬂend&tlonl: _:,,_Q':.
- 5 a 4
v = 0 2 ’."a%nsum better -’ancy Of 3
1‘} "'.. " Pawer. generagoﬁ it :
- % Segrogaie it wastes, 4
= 2. Plant shaubi aelopt tech: sgles to redvce

= Maiature ContentiiiRDF.
ﬁ*ﬁly ash utitizalion' should be done rather

than g ing it on landfill site,

4 Univ - shall - istall  Fly ash bricks
mm:ufncxunug writ,

5. Flow meters shall be installed at inlet and
outlet of Leacheta treatment pIahL

6. Plant should adapt rcchmIogiés to improve
ealorific value of RDF.

7. -Plant shall be dosigned for 30-35 years,"

2,  The Central Pallution Centrol Beard may send a
copy of its vepart lo the project propenents of Okhla,
Ghazipur @nd Bewone Waste-to-Energy Plant for

caompliance and conduct ancther inspection within one

* 116
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enviranmental damage required to be paid by thfﬁ.
' :;: The application! {8 dispoged ol I <%
= &
G (e =
Kl [ & o’
Ql "Wl 4%:; ....... v CP
Y {Adarsh’Kumar Goel
' Sl
i SN Ty H,_~,".,',\"\‘.? ......... P, M
. . (S P. ‘.Vanéﬂi]m
I &
1 qlesiessipeinie e
[Dr. Nagin Nnnda}
27.09.2018 |

Item No, 6

27, 2018

R

‘Beptamher

month in view of the fact that the earlier inspection was In
2018 and requirement of carrying out
We do not find any

February,
inspection is in every 4 months.
ground to acerpt the prayer lor relleving Central Pollution
Contral Board of its requirement in four monthly
monitoring: If there is & mgnpewer constraine, it is for the
Central Pollution Contrel Board to make any other
appropriate arrangement for discharging its functions.
This cannot be'a ground to avoid responsibility under the
binding dlrections of this Tribumal.

&, tisgnade clear that if the Broject proponents fail ta
mainiain the standards, even afiéy canying out the
deficiencies noticed in the joint. mspeu‘"ﬁmx Regl?rt Central

Pollution Centro! Board may mmmcnd'@e.‘?ammt of

22
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\“ﬁ'?@‘." '\ L‘:{E?gp!u?-n‘gn ‘i""l‘?"" wataT, wv ud werany uftadw shoem, syoy oy
CPCB TR MINSETIY OF ENVITONMENT, FOREST & CLIMATE CHAMNGE, GOUT. OF WOIA
F. No. CM-13011/125/2024-LAW- HC-CPCB-HO Date: 07.08.2024
To,
The Members Secretary

SPCBs/PCCs (As per list)

Subject: Hon'ble NGT Suo Motu matter O.A. No. 536/2024, periaining to the order dated
16.05.2024, regarding "Waste to Energy: Smokescreen or Solution?" as published in the. Indian
Development Review on 27,03,2024, information required-reg.

Sir,
This has reference to the Hon'ble NGT order dated 15.5.2024 In abovementioned subject. A copy

of the order is enclosed as Annexure-l.

In this context, it is requested te provide the information related to Waste to Energy (WIE) plants in
your State/UT including thé monitoring detzlls & compllance to the environmental norms in the
enclosed formal (Annexure-ll). The information may please be provided through email to

SWM.CPCB@GOV.IN latest by August 10, 2024,

Your Faithfully,

« (Divya Sinha)
Director & DH (UPC-I)

Copy to:

. DH, Law Div.
2. PSto MS: For information of MS, please

'

o / ‘. _ (Divya Sinha)
oAy we' YE e W, feeei-110032
Parivesh Bhawan, East Arjun Nagar, New Delhi - 110032 1 1 8
T/ Tel: 43102030, 22305792, FadiEe/ Wabsite : www.cobe.nic.in



List of SPE®SPCCs

SN

State/UT

Andhra Pradesh Pollution Conirol Board
D.No. 33-28-14 D/2, Near Sunrise Hospital,

Pushpa Hotel Cantre, Chalamvari Street, Kasturibaipet,

Vijayawada —520 010

Arunachal Pradesh State Pollation Control Board
Paryavaran Bhawan, Papu Hill, Yupia Road,
Naharlagun- 791110

Assam Pollution Control Board
Bamunimaidan, Guwahati,
Assam- 781021

Bihar State Pollution Control Board
Parivesh Bhawan, Plot No. NS-B/2,
Pallputra Industrial Area, Patliputra,
Patna (Bihar) - 800 023

Chhattisgarh State Environment Conservation Board
Paryavas Bhavan, North Block Sector-18,
Naya Raipur (C.G.) 402002

Goa Slate Pollution Control Beard
Nr. Plleme Indusirial Estate, Opp. Sallgac Seminary,
Sallgao - Bardez, Goa - 403511

Gujarat Pollution Control Board
Paryavan Bhavan, Sector 10-A,
Gandhinagar — 382 043

Haryana State Pollution Control Board
C-11, Sector-8. Panchkula-134108,
Haryana - 134100

Himachal Pradesh Pollutien Control Board
Him Parivesh, Phase-lll, New Shimla,
Himachal Pradesh 171008

10

Jammu & Kashmir Polluticn Control Committee
Summer Office: May-October
Shelkn-ul-AlaCampus,

Behind Govi. Silk Factory, _

Rajbagh, Srinagar (J&K) 180008

Winter office: November-April

Parivesh Bhawan, Gladni,

Transport Nagar, Narwal - 180008

i1

Jharkhand Siate Pollution Cantrol Board
T.A Building, HEC, P.Q. Dhurwa,
Ranchi— 834004

12

Kamataka State Pollution Control Board
Parisara Bhavan, 41h & 5th Floor,
# 49, Church St., Bangalere - 560 001

13

Kerala State Poiluticn Control Board
Plamoodu Jn., Pattom Palgce P.Q.
Thiruvananthapuram-695 004

14,

Madhya Pradesh Pollution Control Board:
Parayavaran Parisar, £-5, Arera Colony
Shopal — 462 018, Madhya Pradesh
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15

Maharashira Pollution Control Board
Kalpataru Point, 2nd — 4th Floor,
Opp. Cine Pianet Cinema,

Nr. Sion Cirele, Sion (E),

Mumbal — 400 022

19

Manipur Pollution Control Board
Lamphelpat, Near Imphal West D.C. Office,
fmiphal - 785004

17

Meghalaya State Pollution Conirol Board
ARDEN, Lumbyngngad
Shillong — 793 014, Meghalaya

18

Mizoram Pollution Control Board
New Secretariat Complex,
Khatla Thlanmual Peng, Khatla,
Alzawi - 786001, Mizoram

19

Nagaland Pollution Control Board
Signal Point, Dimapur-787112,
Nagaland

20

Odisha State Pollution Control Board
A-118, Nilakanta Nagar, Unit—VIIl,
Bhubaneshwar — 751012

21

Punjab Pollution Control Board
Vatavaran Bhawan, Nabha Road,
Patiala — 147 001, Punjab

Rajasthan State Pollution Contre] Board
A-4, Jalane Dungri Institutional Area,
Jaipur — 302 004, Rajasthan

23

Sikkim State Pollution Contro! Board

Department of Forasl, Environment & Wildlife Managsment
Govemment of Sikkim, Deorall, '
Gangtok -737102

24

Tamil Nadu Pollution Control Board
78, Mount Salal, Guindy,
Chennai-800032

25

Tripura State Pellution Corntrol Board
Vigyan Bhawan Pandit Nehru Complex,
Gorkhabasti, PO: Kunjaban,

Agartala- 768008

28

Telangana State Pollution Centrol Board
Paryavaran Bhawan, A-8, |.E. Sanath Nagar,
Hyderabad-500 018

27

Uttar Pradesh Pallution Contro! Board
Building.No, TC-12V Vibhuti Khand, Gomii Nagar,
Lucknow-226 010

28

Uttarakhand Pollution Control Board
Gaura Devi Paryavaran Bhawan,
48 B IT Park, Sehstradhara Road,
Dehradun -248001

28

West Bengal Pollution Control Board
Paribesh Bhavan, 104, Block-L.A.
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Sector I, Bidhan Nagﬂr.
Kolkala - 700 108

30

Andaman & Nicobar Pollution Control Committee
Department of Science & Technology,

Dolly Gun] Van Sadan, Haddo P.O.,

Port Blair — 744102

31

Chandigarh Pollution Control Committes
Paryavaran Bhawan, Ground Floor,
Sector18 B, Madhya Marg, Chandigarh - 180018

3z

Daman & Diu and Dadra & Nagar Havell Pollution Control Commitiee
Office of the Deputy Conservator of Forests; Moll Daman,
Daman — 386220

Dethi Pollution Control Commitiss:
4t floor, ISBT Building, Kashmiri Gate,
Delhi — 1100086

Lakshadweep Pollution Control Committee
Department of Science, Technology & Environmerit,
Kavarati-682555

35

Puducheny Pollution Control Committee
Housing Board Complex, Il Floor, Anna Nagar,
Puducherry — 800005

Ladakh Paollution Control Committée:
Skara Yokma, Near KBR Alrport,
UT of Ladakh, Leh-184101
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Item No.06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.536/2024

News item titled "Waste Lo energy: Smokescreen or solution?" appearing in
the Indian Development Review dated 27.03.2024

Date ol hearing: 15.05.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HOKN’ELE DR. AFROZ AHMAD, EXPERT MEMBER

ORDER

1. This original application is registered suo-motu on the basis of the
news item titled "Waste (o energy: Smokescreen or solution?" appearing

in the Indian Development Review dated 27,03.2024,

2. The matter relates to the utility of the waste to energy plants (WLE)
and questions their suitability with respect to India‘’s waste problem. As
per the article, Waste-to-energy (WLE) technologies allow for the recovery
of energy by burning or incinerating waste that cannot be recycled or
composted. Their benefits are considered twofold. One, they offer an
alternative waste disposal mechanism, diverting solid waste from
landfills. Two, through the generaticn of electricity or heat by burning
waste, they provide a renewable energy scurce that limits reliance on
fossil fuels, thereby reducing greenhouse gas emissions. However, the

article alleges that though WtE plants have seen relative success in the

Thaearmanm [Tralan anmmmranmantalicle and aniestote have iraemord $hat (o
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a. The quality of waste in India: As per the article, the potential of
a WEE operation to meet its energy production target depends on
the quality of its wastc fcedstock. Waste with low moisture
content and high calerific value would be ideal for incineration.
This includes materials such as non- recyclable plastics
(multilayered packaging, plastic bags, styrofoam), contaminated
non-usable thousehold textile waste, and non-recyclable
domestic hazardous waste, such as soiled paper, soiled cloth,
pieces of leather, rubber, tyre, and non-usable wood.

However. Domestic wasle in India typically contains high
moisture contenl and has low calorific value, making it
unsuitable for efficiéent combustion in WtE plants, The news
item alleges that the WtE plants in India often receive mixed
waste, which includes organic, récyclable material. It alleges
that mixed waste has high moisture content and necds
supplementary energy to incinerate or it won't burn well. This
energy is typically fossil-fuel-based, which undermines the claim
that electricity produced by WtE plants is altogether clean.

b. Health and Environmental implications: As per the article,
incineration of mixed waste produces toxic particles, including
carbon monoxide, nitrogen oxides, and sulphur dioxide due to
inefficient burning: These particles can cause respiratory
allments and also lead to-chronic lung disecases, such as asthma

amoeng people who live near WtE sites,

- - - o - LM - .
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4. The news item raisc the question that il'India doesn't have suitable
waste for W(E plants and these plants are harmful to both human and
environmental health, why are more of these facilitics being built?

5. It states that In India, an estimated 55 million torines of municipal
solid waste is generaled annually by 377 million citizens residing in
urban areas, With an urban population that's expected to grow. to 600
‘million by 2030 and to 814 million by 2050, India is set to.generate 165
million tonnes of waste by 2030 and 436 million tonnes by 2050. The
waste composition and ‘its characteristics are also subject to change
drastically, with a rise in dry waste guantities, a trend gbseryved in major
cities. Therefore, there is an urgent need to adopt sustainable waste
management practices, with incineration and land filling relegated to the

back of the queue.

6.  The above matter indicates violation of Sclid Waste Management

Rules, 2016 and the Environment Protection Act, 19886.

7. The news item raises substantial issu¢ relating to compliance of the
environmental norms and implementation of the provisions of scheduled

enactment.

8. Power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon'ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs, Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.
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(if). Ministry of Foresl Environment and Climate Change, through its
Secretary, Indira Paryavaran Bhewan, Jorbagh Road, New
Delhi- 110003.

(iii). National Environmental Engineering Research Institute, through
its Director, Nehru Marg, Nagpur - 4400020.

(ivl. Indian Institute of Technology, New Dethi, through its Director,
Hauz Khas, New Delhi — 110016.

(vl. Indian Institute of Technelogy, Mumbai, through ils director, IT

Bombay, Powai, Mumbai —400076.

10. Let notice be issued to the above respondents for [iling Lheir

response at least one week before the next date of hearing,.

11. Liston 01.08.2024

Prakash Shrivastava, CP

Dr. Afroz Ahmad, EM
May 15, 2024
OA No.536/2024
HB
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5

Annexure: IT
Information related to WIE plants

Name of SPCR/PCC:

S.No,| Name of WiE Plant| CTE/CTO  [Capacity of WiElAverage Calor| Average botto| Whether WiE [Parameters mo[Parameters fo| Details of aclions taken

with nddress /Aunthorization |(TPD) & Techn|ific valucof w| m ash/fly as |plant monitore{nitored us speci| und non com |(EC imposed, Show cau

Validity alogy used & pr jaste received a| b gensration |d In Iast S year|fied In schedule|plying the nor|se/Closire issued, non-r|

aduct formation| ¢ WEE facility (°%) s (Yes/No) [[ILof SWAIRn ms enewal of authorization

( gas/ power/ he| (Kealkg) &  [Ilyes, pleasep| les, 2016 or any other actinn taks

at) Handling & di| revile date of n for non-compliance)
sposal method|  monitoring

Ti[& e =
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Annexure-IV
Summary of information provided by 5 SPCBs having opsrational WiE plants bassd on ADF (MSW based)
State No. of' Whathar Paramaters monitored as Non complying | Detalls of Action
operational monitorad in last spsecified in schedule paramstsrs taken
basad on RDF 5 Years -1l of SWM Rulss, 2018
(MSW based)
WIE plant
Gujarat 1 Nb NA NA NA
Haryana 1 Yes, monitored on | StaskkEmission PM, HCI, 802, | NA MNA
15.09.2024 CO,
TOG, HF NOx, Cd+ Th+ Their
compound Hg, Sb+ As + Pb+
Cr-+
Co+ Cu+Mn= N+ V+thair
‘Compounds, Total dioxins and
furans Treated Leachate TSS,
TDS,
pH value Ammonical nitrogen
Niirogen, TKN, BOD, CQD,
Arasenic, Hg, Laed, Cd, Cr, Cu,
Zing, Niekel, Cyanide, Chlorids,
Flueride, Phenolic Compound
Madhaya Pradash 2 i. Not monitored L NA I NA L. NA
il. Monitored on Il. PM, CO, Nox, 802 ii. Complying i NA
16.05.2024
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No. of

operatio
bassd on RDF
(MSW based)

maonitored in last
5 Years

Whether

327

Parametars monitored as
spacified in schedula
-l of SWM Rules, 2016

Non complying
‘parametsrs

Destails of Action

Maharashtra

WLE plant:
2

L Mdnitoring
Ihrough CEMS
Stack Manitorng Is
cartied outon
10.05.2024-and
28.08.2024.

il. Monttoredon,
2800812021,
19102021,
14717122027,
28/12/2022,

I HGL, PM, GO, NOX, S02
ii. S02, Nox, TPW

it NA
lif: TPM

L NA

IWamig Notice,
Intenm Direction,
Forefetting Bank
Guamntes

Telengana

Nal provided

NA

Andhra Pradesh

I, 2008.2024
. B01.2024

i. PM, NOX, S0x
T.PM, NOX, SOx

Al
NI

LINA
i NA

Naote: (NA: Not applicaiie)
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3 2 8 Annexure -V

Central Pollution Control Board
UPC-II

Date: 15-04-2018

OFFICE MEMORANDUM

SUBJECT: -" Clarificotion on Buffer Zone Guidelines * issued by CPCB,

CPCB Issued guldelines on Buffer Zone around waste processing and disposal fagllities in
April, 2017,

Subsequently, Central Monitoring Committee constituted wnder Solld Waste
Management Rules, 2016 suggested MOEF & CC 1o revisit the buffer zone In respect of
distance, The Central Pollution Control Board In its 182™ meeting agreed for revisiting of
Guidellnes.

It is decided that following changes have been made as mentioned at page no.13 of
aforesald Guidelines;

1. Land of 200-500 m from the boundary of the processing unit is excluded for setting
up the facllities but it Is mandatory outside the project site as "No development
area” for 30 years.

2. "Nodevelopment area” can be utllized for agriculture purpose.

P
(A. Sudhakar)
Member Secretary

To,
(As per list attached)
All SPCBs/PCCs
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AMENDED GUIDELINES ONTHE
PROVISION OF BUFFERZONE
AROUND WASTE
PROCESSING AND DISPOSAL

FACILITIES
Vi,

“
CF puran

Central Pollution ControlBoard
March, 2018
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1. Introduction

Indian clties are expanding with the increase In population, economic activities and the
resulling urbanization. Whereas population residing in urban areas was 11.4% of total
population in 1901, it increased to 28.53% In the 2001 censtis and crossed 30% as per
2011 census, standing at 31.16%. There are 53 urban agglomerations In India with a
population of 1 million or mare as of 2011 against 35 in 2001. About 43 percent of the
urban population of India lives in these cilies. The unprecedented growth of these cilles
has posed several challenges for municipal authorities. Identification of suitable sites for
waste management infrastructure in cities is cne of the foughest challenges municipal
authorities are facing at present. Lack of proper/ updated land use plan with urban
authorilies is a stumbling block in implementing solid waste management projects.

Most of the existing solid waste management faciliies are praclicing crude dumping of
golid wasle. In some cases where solid wasle [s processed, the situation is still alarming
due to use of convaentional treatment lechnologles coupled with poor operalion and
maintenance by the fund starved ULB. This situalalon Is giving rise to numerous
environmental and public health concerns In and around Urban areas. “Not in My Back
Yard (NIMBY) syndrome” and litigations are common as public at large do not trust ULBs
in providing credible waste management services, Majority of existing solid waste
treatment plants and dumping siles, though inilially away from habilation but now have
no adequate buffer zone fram these habitations. Buffer even where available have come
under illegal encroachment in many cities and setlling societies demand shifting the wasle
treatment facilily itself. Thus there is a general public resistance to lhe location of waste
management facility in any area. Lack of identified sites for municipal sclid waste
management in masier plan compounds the problem.

Disposal of waste in landfills/ dumpsiles withoul any treatment is still practiced even as it
impacts on the surrounding environment. Waste management sites encompass wasle
processing/disposal facilities, which become sources of pollution in terms of air, water,
land and nolse besides emilting foul smell. Therefore, provision of buffer zone around
these facilities Is essentially required to protect people living In the surroundings from
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exposurefimpacts of such pollutants bul also lo ensure continued safe operations in the
waste management facility by maintaining its “island character”. Buffer zone also acls as
barrier, absorber and to some exlen! as remedial measure against the fugitive
emissions. Fugitive emissions of pollutants emilted during handling of waste, storage,
transporiation and movements of traffics.

Currently, no scienlific basis is avallable for making provisions for buffer zone around
waste processing/disposal facllities. The provisions recommended in lhe “Municipal Solid
Waste Management Manual, 2016" were broadly drawn from the “Report of the
Committee constituted by the Hon. Supreme Caurt of India in March 1889 on Solid
Waste Management in Class 1 Cities in Indla.

In this conlext, the Government of India through CPCB has framed lhese guidelines on
maintaining Buffer zone including green belt around waste management facilities. These
guidelines will not anly facllitale the ULBs in mesting the regulatory requirements, reduca
the aforesaid nuisance value of the waste management facillties but also make an effort
to enhance their aesthetic appeal. In addition to above, the siting criteria for satting up
these facilities far waste processing/ landfill is adopted as menlioned In SWM Rules, 2016
at talling part of these guidelines.

In some inslances, the aclual separation distance may vary from those recommended in
these Guideline, due to sile-specific constraints. In such cases, varations fo the
recommended separation distances may be acceptable, subject o detalled assassment
by concemed aulhorities and to lhe salisfaclion of the State Pollution Control
Board/Committee.

2. Objective of the Guidelines

The purpose of this Guideline is to specily adequate separation distances between solid
waste management facility and its surrounding area having different land usage
characteristics.

To achieve the purpose, these Guidelines aim to:
4
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« minimize the risk of adverse impacts on the environment (fand, alr, water, noise
pollution) and the impacts on the Public Health

e inform and support strategic land use planning decisions and prevent
encroachment of controlled areas

« Generatel develop public acceptance for solid waste treatmenit and disposal
infrastructure

« Encourage new technological innovalions for processing facilities with minimal land

requirement

3. Regulatory Framework

The buffer zone was first envisaged in 1982 after Indian task force developed the ‘Core-
Buffer-Multiple Use Zone' strategy. This siralegy aimed at separaling incompalible land
uses, paricularly in relation to wildlife. In this approach, the buffer zone would be under
the wildlife park aulhorities' administration and controlied use of forest produce would be
allowed. The multiple-use zone was located outside the park boundaries designated for
rural development. Wilh similar analogy, these buffer zone guidelines are framed for waste
processing and disposal facliiies: The exisling regulalory provisions for these guldelines
are given as under:

I Provisions related to Buffer Zone specified in the Solld Waste Management Rules,
2016 mentioned as under;

« Rule 11 Seclion (J)- Duties of the Secretary-in-charge, Urban Development
in the States and Unlon territorles- Notify bufier zone for ihe solid waste
processing and disposal faciliies of more than five tonnes per day in
consultation with the State Pollulion Control Board

« Rule 12 Seclion (h)- Dutles of Central Pollution Control Board- Publish
guidelines for mainlaining buffer zone restricting any residential, commercial or
any olher construction activily from the outer boundary of the wasle pracessing
and disposal facilitles for different sizes of facilities handling more than five tonnes
per day of solid waste;
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« The distance/siting criteria's for setting up waste management facilities as
specified in Solld Waste Management Rules, 2016 at Schedule | (A){vii)

= Schedule | {(A) (vill)<The sites for landfill and processing and disposal of solid
waste shall be Incorporated in the Town Planning Department's land-use plans.

= Schedule | {A) (Ix)-A buffer zone of no development shall be mainlained
around solid waste processing and disposal facility, exceeding five tonnes per
day of installed capaclity. This will be maintained within the total area of the
solid wasle processing and disposal facliity. The buffer zone shall be
prescribed on case to case basis by the local body in consultation with
concerned State Pollution Control Board.

» Schedule | (F)-Crileria for ambient air quality monitoring

The Coastal Zone Regulation notified by Ministry of Environment Forest And
Climate Change also prohibits setling up and expansion of unils or mechanism for
disposal of wastes in High Tide Line (herelnafler referred to as the HTL) to 500 mis
on (he landward side along the sea front. Also dumping of city or town wastes
including construction debris, industrial solid wasles, fly ash for the purpose of land
filling and the like with high tide line shall be regulated by the concerned authority,
where shall implement schemes for phasing oul any existing practice, if any.

The buffer zone guidslines for selling up processing and disposal facility also come
under the purview of The Water (Prevention and Control of Pollulion) Act, 1974,
The Air (Prevention and Control of Pollulion) Act, 1881.

For selting up solid waste processing and  disposal facilifies,
The Environment (Protection) Acl, 1988 also need to be adhered to particularly from
the angle of Environmental Clearances, Authorilies concerned need to deliberate on
the number of issues and criteria when siting a buffer zone as broadiy categorized
below:

a) Environmental considerations

* Distance from the fiood plains, coastal regulation, weliand, Critical habilat areas,
sensitive eco-fragile areas, highways, habitalions, public parks and water sources
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= Tepography- Hilly areas, land availability and also the slope's landslidepotential.
* Wind Speed and Direction- Wind direction Is one of the imporiant consideration
as to the area that can be affecled due to dust and odour.

b) Proximily and access consideralions
« Transportation Network
e Ullliiezs and Services

¢) Land-use considerations
C Land Usage and Activities on Adjacent Sites
0 Allowable Land Uses and Zoning
0 Proximity to Airports
0 Proximity to Other Waste Management Facilities

4. Existing Norms for Buffer Zone in India and Abroad
A.) BufferZone

The buffer zone, particularly in context of NIMBY syndrome in [ndia, is one of the limiting
conditions for cbtaining Environmental Clearance for setting up solld waste processing
and disposal facilities. At present, there are no published norms for buffer zone for solid
waste management facilities by MoEFCC/ CPCB.

However, the “Manual on Municipa| Solid Waste Management, 2016" published by
CPHEEOQ, Ministry of Urban Development recommends certain provisions for buffer zone
particularly the one of maintaining 500 m buffer zone around the waste processing
facilities. In the given pace of urbanization in the country, getling such large piece of land
is becoming Increasingly difficult and costly. ULBs In setting up waslte processing and
disposal facililies expeditiously.

The provisions made for Buffer zone for solld waste processing and disposal facilities In
various countries are tabulated below:
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i. Landnil

International Solid | 500 m sheuld be provided depending on the size of landfill,
Waste Association | height, wind direclion

South Australia 500m buffer distance shall be maintained between areas
dedicaled for waste disposal and the nearest surface waler

Ontario, Canada | Bulffer area shall be at least 100 m wide at every point, If that
does not apply to a buffer area, if the buffer area Is at least 30
metres wide at every point and a written report confirms that;

(a) the buffer area provides adequate space for vehicle
entry, exit, tuming, access to all areas of the site and
parking;

(o) the buffar area provides adequale space on the
surface of lhe sile for all anticlpated struciures,
equipment and activities; and

(c) the buffer area is sufficient to ensure that potential
effects of the landfilling operation do not have any
unacceplable impacl outside the site.

Malaysia 500m

South Africa Buffef zone min 200m to 500m

Bangiadesh 250m from the habitat

Hong Kong 250 m away from the edge of the waste (landfill boundary)

li. Waste processing facilitles

Canada minimum buffer strip between composling facility boundary and
adjacent property. For in-vessel Composting distance between
aclive area and lhe nearest residenlial or instilutional building
shall be min 500m, nearest commercial or industrial bullding

250 m and nearest property boundary will be min 100m.
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CANADA-Nova In case of in-vessel composling facilities, where it can be

Scolia demonstrated that particular equipment will not release odours
generated from the composling process Into the surrounding
environment, the distance between the equipment and the
nearest property boundary shall be a minimum of 30 metres

Malaysia praduction of compost from organic waste- 500m

Devon city Council | buffer distance 500m

(UK)

China 300m bufier zane belween incineration plants and local residents

From above, it | s chsarved that lhe minimum buffer area varies from 100 mte 500 m
in case of both waste processing and disposal facilities.

B.) Facility Siting Criteria

In addition to the sultable provisions of (he buffer zone, the SWM Rules, 2016 provides
norms for siting criteria for fandfills. The same Is reproduced below for adoption while
setting up landfill facilitles.

Table 1. Criteria specified for Identifying Sultable Land for Sanitary Landfill

Sites (Not a treatment facllity)
S. Place Minimum Siting Distance
No.
1. | Rivers 100 m away
2. | Ponds, Lekes, water bodies 200m
3. | Highway, Habitations, Public Parks and | 200 m from center line

water supply wells

Flood Plains as recorded for lthe last 100 Sanitary landfill sile not
years, zone of coastal regulation, wetland, | permitted
Critical habitat areas, and sensitive eco-fragile
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areas

5. | Airport/ Airbase 20 km**

*In a special case, landfill site may be set up within a distance of 10 and 20 km
away from the Airport/Alrbase after oblaining no objection certificate from the civil aviation
authority/ Air force as the case may be.

Howavar, there Is no such siting criterla applicable for setting up waste processing
facllities,

5. Recommended Provisions for Buffer Zone

The Solid Wasle Management Rules, 2016 specified the terminology of Buffer Zone, as
‘no development zono fto be malintained around solid waste processing and
disposal facility, exceeding 5 TPD of Installed capacity. This wifl be maintained
within total land area allotted for the solld waste processing and disposal faciity.”

Buffer Zone around the core wasle pracessing area consists of utility area, open parks
and green belts efc. Further, depending on feasibility of planning, the intarface fand use
between the boundary of waste processing facllity and senselive receplors, can also be
developed as an additional measure.The layout of buffer zone (ulility area, open parks
and green bells) Including core wasle processing area and oplional Interface land use Is
shown In the figure below:

10
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Figure 1 Deplets activity boundary, green belt and separation distance

For the purpose of these guidelines, the Buffer Zone, Separalion Distance, Utjlity Area,
Green bell and Interface Land use shall have the meanings sel out below, unless
otherwise provided, ha‘reaﬂ_a_r. for the exclusive interpretation ef these Guidelines.

a) The Buffer Zone Is generally defined as an area of reslricted activities, depending
on the activity In adjacent land uses. It also ensures long-term continuous availability
of disposal sites by avoiding potential conflicts between waste disposal siles and
adjacent lands wilh different users.

b) Buffer Distance or Separation distance is measured as the areal distance
between the source of emission and sensilive receplors. For the purpose of these
guidelines and addressing the required protection from adverse Impacts, separation
distance is measured from the lip of core SWM facilily processing boundary, as the
source of emission, to the nearest boundary of the preparty of sensitive receptors as
shown in figure 1. '

1
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Figure 2. Core Plant activity area, buffer Zone and interface land use

¢) Core Waste Processing/Landfilling Area typically requires space for receiving
waste, storing waste, segregalion of wasle and treatment units within the facility.
Similarly, for Landfilling it is the area of cell which is receiving the wastelinert,

d)

e)

Utility Area within the facility is designated area for the facility operations
other that the core activities like. Welgh bridge, parking, vehicle cleaning,
laboratory, emergency services elc.

Green Belt for the purpose of these guidelines shall refer to an area that is
kept In reserve within the alloted land for setting up facillly, around the core
SWM processing area, for the purpose of plantation and landscaping lo
reduce the adverse effects from polittants like air & noise, sall erosion control
etc. It also works as a nalural shield to protect people around the facility from
these pollutants.

Interface Land Use: The buffer zone could be further augmented with
interface land use area, where above beneficial and feasible as an additional
optional measure, afler due approval of the concerned authorities, The
interface land usa shall nol generate significant emissions, nor warranis
prolection from them. The aclivities in the inlerface land use are vehicle

12

141



341

showrooms, service statlons, warehouses, display homes, emergency
services facllities, funeral, veterinary clinic and parks etc.

l.  Separation Distances for Solid Waste Processing and Disposal Facllities

ideally; a distance of 500 meter from lhe boundary of the Solid Waste Processing and
Dispasal Facility (sanitary landfill) should be maintained. However, on case to case basis
a distance of minimum 200 meter from the Solid Waste Processing and Disposal Facility
(sanitary landfill) can be considered subject to the condition that such facility meets Ihe
stipulated standards prescribed by State Pollulion Conlrol Board with respect to ambient
air as well as for stack emissions.

The above provisions have been made keeping in view of high population density in urban
areas, scarcity of land to set up such facilities and protest from local inhabitanis in the
area of processing/ disposal facility and is in line'with those being adopled at international
lavel. Besidas, the following three conditlons need to be ensured:

(a)  the buffer area pravides adequate space for vehicle entry, exit, turning, access to
all areas of the sile and parking;

(b) lhe buffer area provides adequate space on the surface of the site for all
anticipaled siruclures, equipment and activities; and

(c)  the buffer area coupled wilh technological Interventions is sufficient to ensure that
potential effects of Ihe processing/ landfilling operation do not have any
unacceplabla impact outside the site.

Note:

1. Land of 200-500 m from the boundary of the processing unit Is
excluded for setling up the facilities but it Is mandatory outside the
project site as “ No development area” for 30 years.

2. No Development area can be utllized for agriculture purpose.

i3
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6. Green Belt

The buffer zone eflectiveness Is reinforced by the green bell within the solid waste
processing and disposal boundaries. An important aspect of a green belt sometimes
overlooked is that the planis constiluting green belts are living organisms with limits to
their tolerance towards air pollutants, For the purpose of these guidelines, the green belt
shall refer to an area that is kept in reserve within and around the SWM facility for the
planiation and landscaping lo reduce Ihe adyerse effects from the aclivity area llke air &

noise pollullon, soil erosion etc. The green bell is an effeclive poliuticn sink only within
the tolerance limits of constituent plants. The philosaphy Is that when primary pollutants
are laken care of, formation of secondary pollutants will not reach menacing proportions.
Primary pollutants of concern are — S0z, HF, NOz, CO, COz, NH3, HzS, CI, SPM and
organics. Annexure- 1 allached to these guideiines shows the selection crileria for
plants near the processing facility.

These guidelines recommend minimum 10 metres green belt within and all around the
facliity along the boundary. Vegetation, shrubs, trees, and berms with high density
greenery can be incorporated Into green belt within facility limils to serve as visual
bariers and to reduce noise levels. Depending on the monitaoring of lavel of pollutants in
ambient air after the boundary of facility, on case lo case basis, suitable lechnological
measures/ barriers lo check pollutanis need to be resorled, The Imporiant faclors for
developing green belt for agro-climatic conditions are slated below:

a) Criteria for Selection for Plant Species

« The plant species should be fast growing

e They should have thick canopy cover

= They should be perennial and evergreen

» They should have high carbon - COzsink polential

» They should be effective in absorbing pollutants withaut significantly affecting their
growth
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b) Recommended plant specles:

Keeping in view lhe nature of pollutants expected from the disposal site, a grean bell of
minimum 10 melre widlh is recommended and the following plant species can be
selected for plantation:

* Acacia niiotica (Babhul)

« Deldergia Sissoo (Shishum)

» Acacia aurlcullformis (Australian Babul).
e Azadirachla Indica (Neem)

+ Lagerstroemia speciosa (Jamun)

* Prongamia pinnata (Karanji)

c) Recommended plant species Density around Processing & Disposall Landfill
site:

These guidelines recommend the green bell width of minimum 10 meters within and all
around processing and dléposal facilities. The recommended minimum density of the
green belt should be as discussed in the green bell model provided in the CPCB
guidelines for developing green belts in 2000. These guidelines introduce the concept of a
pollution attenuation coefficient for estimaling the removal of pollutant while passing
through the green bell. The formulation of pollution atienuation coefficlenl makes use of
paramelers such as leaf area, density of the tree plantalion, deposition velocity of the
pollutant on leal surface and wind speed lo the green belt. The model gives the
dependence of the pollution aitenuation factor of a green belt on various physical
parameters of the green belt such as ils height, width, distance from the pollution source
and on almospheric stabllity conditions and hence the mode! can be used to optimize the
design of the green belt in oblaining the desired degree of attenuation of the pollution
around an industry. The case Yo case basis CPCB guidelines for developing green beits
(March, 2000) to be referred for oplimal density applications.
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Operationalization Framework

Solld Waste Management Rules, 2016 has empowered Central Pollution Caontrol Board
for maintaining bufler zones restricting any residenlial, commercial or any other
construction activity from the ouler boundary of the waste processing and disposal
facliilies for different sizes of facllifies handling more than five tonnes per day of solid
waste. The guidelines will be updated, from fime to fime, and address environmental
aspects of processing and disposal of solid wasle to enable jocal bodies to comply wilh
the provisions of SWM Rules, 2016.

. Role of State Pollution Control Board

a) The SPCB shall link the buffer zone achievement with grant of Consent to operate
and establish under stipulated norms;

b) The SPCB shall conduct periodic environmental monitoring around buffer zone and
assess the impact on the sensitive receptors;

¢) The SPCB shall bi-annually review the Green Bell condilion within the facility
premises and give suggestions to the ULBs for further improvements. Stringent
measures and penalties as per the stipulated norms to be imposed in case of
default; ’

d) The SPCB shall extend all necessary support lo local authority for lhe site selection
for the newly proposed waste processing and disposal facility;

Role of Local Body/ Facllity Operator

a) The ULB shall be responsible for the selection of site in close coordination with
SPCB;

b) The ULB/ operator shall be responsible for grean belt development and
maintenance in the bufier zone;

¢) The ULB shall direct the operator concerned, in case it oulsources facility to comply
with these guidelines

Role of Town and Country Planning Department

a) Townand Country Planning Depariment shall allocate adequate land for waste
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management facilities in the Master Land Use Plan;
b) Town and Country Planning Depariment shall make all efforts to resiricl/ prohibit

peri-urban growth near such facility;
¢) Town and Country Planning Department shall be responsible for making provisions
of Green Area development around such existing/ exhausted facilities lo the extent

feasible to minimize the Impact of pollution to sensetive receptors.

17
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8. Annexure-1-Selection criteria for plants nearthe

processing facility
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Annexure - VI

FINAL

“Selection Criteria for Waste
Processing Technologies”

[In compliance with Hon'ble National
Green Tribunal Order Dated 25™ May &
1% August, 2016 in the Matter of OA No.

199 of 2014, Almitra H. Patel &Anr. Vs
Union of India &Ors.]

CENTRAL POLLUTION CONTROL BOARD

_(Ministry of Environment, Forests-and Climate Change)
PARIVESH BHAWAN, EAST ARJUN NAGAR, SHAHDARA
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SELECTION CRITERIA OF WASTE PROCESSING TECHNOLOGIES

Introduction:

Selection of appropriate technology’is ong of the key considerations for success
of a wasle management system for & particular town/city besides taking
consideration of other aspects like resource recovery, environmental soundness,

financial support, involvement of stakeholders/ public and institutional capability.

Many waste processing technoloegies -are-available and in practice world-wide.
However, efficiency of a particular technology depends upon the crilena for which
it is designed and planned. The major criteria considered for selection of
technologies are the waste quantity, waste charactenstics, physical properties
and composition of wastes, availability of land, social factors, capital investment,
duration of treatment, products market, ete.

A wrong selection of waste processing technology can cause failure of the entire

waste management system leading to bad economics and environmental cost.

Selectlon of Best Available Technology for Waste Processing

The available waste processing technclogies can be broadly divided inta two

categories-

(1) Biological treatment and

{(Z) Themnal treatment.

The Biological treatment process is accornplished by &llowing to micro-organisms
to degrade waste components by crealing conducive environment for growth of
microbial organiems. In the biologiczl process, the biodegradable organic portion

1
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of waste is broken down inte gaseous products (COz Methane gas, etc) and
water molscules leaving behind carbon rich byproduct called compost. The
biological activities depend upon several criteria- C/N ration;, pH value, moisture
content, supply of oxygen, eic. Biological processss for waste treatment can be
further divided into two categornies-

(@) Aerobic treatment (in presence of Oxygen) and
(b)  Anaerobic l'rqa.tmp.'nl_'(aﬁs_ence of Oxggen].

The themal procass of treatment is applied 1o destroy the harmful potental of
wastes together with energy recovery. In this process, the waste components are
incinerated in controlled oxygen supply so that maximum heat energy can be
recoverad without causing the air pollufion. During mcmsration, the waste
undergoss chemical changes to release gasecus byproduct, water vapour along
with heat energy. The heat energy can be ufilized for generating electricity
through boiler. The efficiency of heat recovery depends upon the calorfic value
ol incinerated wasle. |

Details of the available technologies are discussed below;

Aerobic Composting

Gompust'i'ng. is the process of aerobic decomposition of biodegradable organic
matter in a warm, moist environment by the action of bacteria, yeasts, fungl and
other arganisms: MSW in India has an initial G/N ratio of around 30:1, idsal for
decomposition. The organisms involved i stabilization ‘of organic matter utilize
about 30 paris of carbon for each part of nitrogen. Compositing requires approx
25 m” area per ton of MSW {enly for windrow formation for 21 days composting
and malurity yard for 30 days stabilizetion). The additional area: reguired is for
machinery, packing and storage. Facilities: also required for recycling and
treatment. of effluent (leachate) and sanitary landfill for rejects (inert. matenals,

' 158
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sludge from ETP). The campast products should comply with the standards
prescribed in the SWM Rules, 2016.

Vermi -composting

Vermi compost is the end-product of the breakdown of organic matter by
pariicular species of earthworm. Vermi compost is a nutrient-rich, naturgl fertilizer
and soil conditioner, cultured .on a specially made vermi-bed. The earthwonn
species most often used are Eudrillus sugineae, Eisenia foetida or Lumbricus
rubelius. It can treat any organic waste, not appreciably oily, spicy, salty or hard
and that do not have excessive acidity and alkalinity. Th‘e'CiN ratio preferred is
30:1 where, carbon matter comes from brown matter (wood products, saw dust,
paper etc) and nitrogen from green matter (food scraps, leaves stc),
Overabundance of greens generates ammonia. The moisture content of 40-55%
is- preferable and maintained by covering the: tank with wet sack and sprinkle
water as required. Vermi-compasiting can be done in tank with size of 4m x 1m x
0.5m for waste input of 1 Okg/day of semi decomposed waste.

Biomethanation /Bio-waste Derived Fuel

It is a process based on ahaerobic digestion of organic matter in which
microorganisms break down' biodegradable matenal in the absence of oxygen.
The process is Mdaly used to treat wastewater ‘sludge and organic wastes
because it provides volume and mass reduction of the inptt materal, It produces
methane and carbon dioxide rich biogas suitable for energy production and
hence, is a renewable energy source. The nutrient-rich solids left after digestion
can be used as a fertilizer. It generally treats Sorted organic fraction enly (highly
putrescible) for better gas yield. Fibrous organic matier is undesirable as the
anaerobic micreorganisms’ do not easily break down woody molecules such as
lignin, celluloss, hemicelluloses, ete.. Preferred C/N ratio is 25-30. Moisture
content should be >50% which implies on feed, gas preduction, system lype,
system efficiency. Area requirement for bio-methanation is approximately 25 m®
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per tonne of MSW. Bxtra area required for machinery, gas cantaining and
storage facilities:

Incineration

The incineration of MSW involves combustion of waste leading to volume
reduction (90-85%) and recovery of heat to produce steany that in tum produces
power through steam turbines (Bhide and Sunderasan 1983). Bazically, itis a
fumace for buming waste and converts MSW into ash, gassous and particulate
emissions and heat energy. The efficiency ofthe technology is linked 1o the
waste characleristics and their properties such as moisture content and calorific
values. It requires high temperature of the order of 800-1000°C and sufficrent air
and mixing of gas stream. The minimum temperature for buming carbonaceous
wastes to avoid release of amoke and prevent eniissions of ‘dioxin and furans is
850°C. Depending on the nature of wastes and the operating characteristics:of
combustion reactor, the gaseous products derived from the combustion of MSW
may nclude carbon dipxide (COz), water (H20, flue gas), oxygen (Op), nitrogen
oxides (NOx), sulphur dioxide (SO5) and small. Minimum Moisture-content should
be <45%. Calorfic value should be as high as possible; >1600 kecalkg.
Incineration of chlorinated plastic should be avoided as far as possible. The
emission standards are prescribed in SWM Bules, 2016.

Plasma pyrolysis

Plasma pyrolysis or plasma gasification i a waste treatment technology that
gasifies matter in an oxygen-starved environment to decampose waste material
info its basic molecular structure. The process demands high electrical energy for
creating hi_gh..tampemhne..by an electrical are g_&sﬁiar. It does not combust the
waste &g incinerators do. In a plasma converter, the arc breaks down waste
primarily into-elemental gas and solid waste (slag). The objective of the pracess
is to generate net electricity, depending upon composition input wastes, and to

4 160
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reduce the volumes of waste being sent to landfill sites. Relatively high valtage,
high current electricity is passed between two electrodes, spaced apart, creafing
an electrical arc where temperatures as high as 13,871°C is reached. The
temperature from one meter are can reach up 1o ~4000°C. At these temperalures
most types of waste are broken into basic elemenial components in & gaseous
form, and complex molecules are atomized - separaied Into individual atomns.
Deperiding on the input waste (plastics tend to-be high in hydrogen and carbon),
gas from the plasma containment can be removed as Syngas, and may be
refined into varous fuels at a later stage. There has been issues of plasma
systems regarding high temperatures requirement and short life of liners which
are highly susceptible to both chlorine attack and to local variability in such high

temperatures, not likely to last more than a year in senvice.

Pelletization /Production of Refuse Derived Fuel (RDF)

Itis basically a processing method for mixed MSW, which can be very effective in
preparing an enriched fuel feed for thermal processes like incineration or for use
in industrial fumaces. It is'a fuel produced by shredding municipal solid waste
(MSW) and steam treatrment for reducing moisture content. RDF consists largely
of‘organic eompenents of municipal waste such as plastics and hiﬂd&_gradable
waste, which are compressed inie pellets, bricks, or logs. Non~combustible
materials such as glass and metals are removed dunng the treatment process
with“an air blow or other mechanical separafion processing. The MSW collscted
for disposal is'tested for its moisture content and when the moisture content is
maore than 35- 40%, it requires drying to produce fue!l pellets’ with reasonable
calorific/hedting values. The reduction in moisture can be done artificially or by
natural sun drying. The sun dried garbage is then uniformly fed into a rotary
drying system i.e. Hot Air Generation buming oversize garbage or other fus! to
further bring dewn the meisture level to about 10-12%. RDF ie-an altemative to

WTE and is a potential waste management technology

'5 161
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Criteria for selection of Waste Processing Technology

For pianning and designing of a waste management plan, some preliminary
survey is required to be abtgine‘dfrom the cityftown and accordingly selection of
waste processing technolegies can be dene for the city/town. In case of waste
quantity is found less than requirement; a regional plan may be prepared for
clusters of towns 1o achieve the desired quantity of waste. In case of excessive
generation of waste, the waste can be reduced by adopting decentralized
treatment process (vermin-composting/Biegas) in pockets — within garden
premises; large residential complex, ete. However, Integrated waste processing

plants are bapahle of proc Bé'ﬁiﬁg both nrgaﬁié_aﬂﬂ incinerable wastes.
The primary criteria for selsction of waste processing technologies are as under;

Quantity of waste generation

Charactenistics of waste (Physical and chemical property)
Basad on land availability (Annexure-|)

Prevailing environmental conditions

Climafic condition and terrau

Sacial acceptance '

Market for the products

Capital investment

Siting criteria

R 8 N Bk @ o b

10.Environmental norms

The quantity of waste gsneration plays vital role in selection of waste processing
technolegies. Vermi-oemposting and Biogas planis are capable of h‘amﬂin‘é
effectively up to 30 Tonnefper day and suitable for small towne. Aerobic
composting plants are found operational up 10 500 Tannes/day. The waste-to-
Energy plants are found cosi-effective for processing waste 500 Tonres/day and
above: The' indicative land requirements for different composting technologies
are given al Annexure-l.
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Waste characteristios such as: C/N ratio, moisture content, calorific value, eto:
indicate the treatment techriology to be adapted. The desirable G/N ratio. for
composting is 80:1 with maisture conterit 50-60%.; otherwise, thé these
parameters are mairtzined by addition of some selected wastes. The desirable
calorffic value of waste considered for incinération should not be less than 1500
Keallkg (SWM Rules, 2018). The desired calorfic value of waste can be
achieved practicing effective segregation of wastes. Howsver, multiple
techrolcgies can be-selected for a city for processing solid ‘wastes in an

integrated way depending upen the quentity and charactenstics of wastes as

under (Table-1);.
Tahle-1: Options for lntegrate& Technolagies as per waste quantity generation
Sno. |  Population Waste Compaosition ‘Technological options.
range Gen.TPD
1 | Above 2 Million | >1100TPD. Biodegradables | IWP comprising -BM +CG+ RDF,

351050 % W to E plant for power, based on:
gasification, pyrolysis, incineration and
mass burning,

RDF ta cement industry Plastic to fuel oil
2| 1mMto2 Million | 550t 1100 | Biodegradables | IWP comprising -BM +CC# RDF.
TPB: A0 10 55 %: W to E plant for power, where wastes
exceeds 500 TPD based on: gasification ,
pyrolysis, Incineration and mass burning.
ROF to cement industry Plastic to fual ofl
3 [ 1iskhto10 3010 550 TPD | Biodegradables | IWP-8M, CC+ RDF as feed stock to power
Lakh 401055 % plant / cement industry. Plastic ta fuel ofl
4 | 50,000 to1 Lakh | 10t030TPD | Biodegradables | BM, VC or CCRDF
451060 % _
5 | Less than lessthap 10 | Blodegradables | BM,VC / CC and RDF
20,000 451065 %
& | Hill towns Statecapitals | Biodegradables | BM, €C/ RDF as fegd stock. Plastic to fuel
30to50% oil

“IWP- Integrated Waste Plant, 8M- Bjomethanation, V& Verm| compositing,CC- Chemical Conversion, ADF
Refused Drive Fuel

From the above table, cities having population 1 lakh to ‘above 2 million can adopt the
most common technology to treat waste 500TPD to above 1100 TPD inan Integrated
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way comprising waste treatment plants of Biomethanation, Ghemical Conversion and
Refusad Drive Fuel. For treating the waste the composition of biodegradable waste
should be varies from 30 to 60 % depanding upon the generation of waste and the
technologies those are in practice. For population less than 50,000 technologies like
vermin-compositing and bjomeéthanation can be used as they are more effective: The
Hilly areas-having land crisis, the technologies like biomethanation, vessel composting,
stafic pile. composting, RDF, ete. can be used. The desired characteristics of waste for
various-twhnolog?es are given at Table-3 (Annexure-ll).

4.0 Key Criteria For Solid waste Incineration

MSW incineration projects are appropriate only if the following overall criteria-are

fulfilled:

* A mature and well-functioning waste management system has been in place
for a number of years.

* Incineration is especially relsvarit for the dry bin content in a 2-bin system .
For unsegregated waste, pre-treéatment is necessary,

» The lower calorific value (LCV) of waste must be at least 1450 kcalfkg
(6Mu/kg) throughout all seasons. The annual average LCV must not be less
than 1700 koal/kg (7 MJ/ kg) .

* The fumace must be designed in line with bes! available technologies to
ensure stable and continuous operation.and comnplete bum out of the waste
and flue gases.

« The supply of combustible waste shiould be stable and amount 1o at least 500
tonnes/ day.

. Pm_duced:electlictiy and/ or stream can be sold at a-sustainable basis (e.g.
feeding into the general gnd &t adequale tariffs). It is posgible to absorb the
increased treatment cost through management charges, tipping fees

e Skilled staff can ba recruited and maintaingd.
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» Since the capital investment is very high, the planning framework of the
community ‘'should be stable enough fo allowa planning honzon of 25 years
or more.

*» Pre-teasibility study for the technology led to posiive conclusions for the
respective community.

s Striot moniloring systems are proposed and monftored.

Key Considerations for operation of Incineratars
Incineration of muriicipal solid waste should meet with the fallowing criteria:

» Minimum gas phase combustion temperature of 850 °C and a minimum
residence time of the flue-gases, of two seconds after the last incineration air
supply.

* Opfimum oxygen cortent (~lower than 6%) should be maintained in order to
minimize cormosion and ensure complete combustion. The carbon monoxide
content of the flue gas is a key indicator of the quality of combustion

* Fly ash acts as a catalyst for de-novo synthesis (at 200-450°C) of dioxins
and furans: In order to reduce fermation of dioxine and furans, it is imperative
that maximum fly ash is removed before gases cool down to 200-450°C.

» Theflue gases produced in the boilers should be treated by an elaborate flue
gas treatment system.

Waste to Energy Initiatives:
The Ministry of New & Renewable Energy (MNRE) granted 5 waste to-Energy
projects under their programme on energy recovery from municipal waste.

Waste-to-Erergy plants are intended 1o comply with intemational emission
standards. Details of the 5 plants supported by MNRE are given below:
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Delhi: Timarpur-Okhla Waste Management Co Pyt 11d: :an initiative of M/a
Jindal TF Ecopolis. The incineration plant was: commissioned in January 2012
and is processing 2000 tonis per day (TPD) for generating pawer of 16 MW.

Delhi, Ghazipur: out of the.2,080 TPD of waste recsived at the landfill site daily,
the facility is' processing 1,300 TPD tc generate 750 TPD of RDF and 12 MW
power. The project iz under trial runy with effect from March 2016. The operator is
M’s ILFS on PPP maode.

Bangalore: BBMP has initiated instaliation of 8 MW power plant in Bangalore for
processing 1000 TPD of waste. M/s Srinivasa Gayithri Resources Recovery Ltd

is operator'on PPP mode. The project is under instalition.

Pune: A 10 MW gasification plant is being set up in Pune with funds from MNRE.
The plant will nead 700 TPD of waste for production of 10 MW of electricity.

Hyderabad: 11 MW power plant, which will utilize 1,000 TPD of MSW, is being
installed in the Nalasgonda districl. The plant will produce RDF for in-house

incineration and powergeneration. The plant is currently under construction.

In general, three different designs can be distinguished. The nomenclature
comes from the flow direction of the flue-pases 'in-rei'aﬁtm-.lq the waste flow:
unidirectional cument; counter-cument and medium cunent/centre flow fumace.
The centra flow ﬁ:mqt:ﬂ-'is' most ideal for mixed MSW which is highly variable in
quality. A good mixture of all partial fluegas currents must be consgidered through

mixiure-promofing conto urs:-and/ar sacond'ar.:y air injections.

References:
(1) Report ofthe Taskiorce on Waste to Energy (Vol-1), Planning Commission, May, 2014
(ii) Manual on Solid Waste Manasgement and Handling, Ministry of Urban Development (2000])

(i) Solid Waste Management Rules, 2015
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Annexure-i
Table-2: Indicative Land Requirements for Different Composting Technologies
Parameters Windrow Static In-vessel Vermicoim
General Simpie Effective for farm Large- scale systems for Suftable for quantities less
Technology and municipal use Commércial applications than 50 TPD generation of
mixad MSW_
Amountofiwaste | 1ton-500tops per 1ton-500 tons per 11on-300tons permodule | 1 ton- 50 tons
treated Modils mudule
Land Requirement | Bha- 500 | Sha-5007TPD 4 ha - 500 TPD 2ha: 50 TPD
TPD (Lass land required {Very limitad land due to
given faster rates and rapld rates and continuous
effective pilevolumes] | operations)
Time Bweeks: Sweeks Jweels Bweeks
(3-5 days in vessel; 3 weeks
to matura)
Ambient Not temperature sensitive. | Nol temparature Not temperature sensitive | Temperaturs sensitive (30-
Tamperature sensitive 40°C Idsal range; 35-37°C
specific ta particular
earthworm 5p.]
Energy Input Moderate Moderate (2-3hours | High Low
aeration)
Finaneial Moderate Costly Very Costly Moderate. Purchase of exotic
Implications Eartlvwarms suitatile for MSW
comiposting are expensive
Odour/ Odour iz an issue if turning | Moderats. Odotr can Minimum. Odourcan None
Assthetie Is inadéquate lorcur but controls can’ | 'pecur duetheguipment
Issues ‘bensed such as pile failure or system design
insulation and Biterson | failure
alr systam

{ Source: Manual of MSW, May 2014)
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Annezure-11
Tahle-3: SPECIFICATIONS FOR VARIOUS TYPE OF WASTE FROCESSING TECHNOLOGIES
S.Na. Method PASW charactadistics O/N ratlo pH Control Temperature reguired Moistire
Conbent

Compasiiig | Sorted organic fraclitn of | Betwstn 25— SOToitally, | 7—7.5 [optanum). | SS5°Clor firet fow daysand 55 | S35
MW, prefarshle with Relesee 6f ammnnie and Motabove 85t BUC far the raminder compasting feptimum)
sarne rate of fenpreding of tiolugical imimize nikrogen period Biolegicsl sctivity reduces
decompuosition actlyity at lower ralios lssin thee form of- ‘cignifitantly ot lygher emparaturs

| ammonis gos - '

Incinemtion | MSW with calarific velue | Calorific Value-As highas _ B50'C to 148067 As minimum
a5 highas possible; possible; >1200 kealfig us passible;
ValatiErnatier 2095 ) <451
‘Fleed carbon <15%; Tota|
Inert <35%

Pyralys _ — 6595 (optimum] | elevated temperatucss 200°C-900°C _
Gasificalion B . . Temperaturz grester than 1000°C B
Biomethanation | Sorted ormsnic fraction 25-30 (preferable] Addogenic bacteria. | Mesophilic bactera sz optimally >S9

vnily; Higher the thirough the _ fround-377-21°C or Y ambisnt Impficationis
putrascibility, batteris production of aclds | temperstures between 207-45°C, on feed, gas
the gusyleld; fibrous reduce the pH ofthe | Thermophllic bscteris act ootimally | production,
-mgpnk'?rfeﬂér’ i< S, Hdhﬂ'm']?nif Bround 50753 and st elevaled system WP-L'.
undesirabie 53 the lmderz operaies in | temperstures upita 74°C. system
-anaserohic a stable pH renge Mesephiles aremore tolerant ta efficiancy
micraorgznisms donot and temgerature hanges In environmental
break divn weddy conditiony and herce mure stable,
‘molaculessuchyas lignim but thermophiles act-faster.
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Vermi
ompasting

Any arganic waste which
ase ot appreciably aily,
soiry, sty or hard and
that do not huve
eueessive acidity and
aliclintty

368

3021 [nrefeived). Brovm
matter {wood produscs,
saw dust, paper stc) is rich
In farbon and green
matter (food scraps,
leaves etcd jn nitrogen:

Slghtlyalkaline state
prefershle,
Correction by adding
small doz= of caloum
arbanate

20— 10aC

-smrinkle

40-55%
preferabls;
covar ths
mpk with
websackany

weateras
requirad
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Annexure IV

Am— CENTRAL POLLUTIDN CONTROL BOARD
'v\--- w Lifostyla for ey, w1 i st aRmls wEE, e e,
Rl Environment, MIMISTRY OF ENVIRONMENT, FGREST B CLIMATE CHANGE, GOVT. OF INDIA,
CPCB
F.No, CM-13011/125/2024-LAW-HD-CPCO-HO Date; 11,12.2024
To,

The Members Secretary SPCBs/PCCs (As per [ist)

Subject: Complinnce of Hon'bie NGT, PO, order tiated 15.5.2024 & 12,11,2024 In the matier of Suo
Motu matter O.A, No, 536/2024, regarding'Waste lo Energy: Smokescreen or Salutlon?" appearing
In the {ridlan Developiient Review oh 27.03,2024.

References: |. Hon'ble NGT order dated 15.5.2024 & 12.11.2024
il. CPCO letter no; F, No, CM-13011/125/2024-LAW-HO-CPCA-HO

Sir/Madam,

This s In reference to Hon'ble NGT, PB order dated 12,11.2024 (Copy enclosed), the directions given
in para 3, is represented below!

"....That aport, we find thot in the report the full detalls of woste-to-energy plants that are not
complying with the norms have nat been filed. Hence, we glve on opportunity to Counsel for CPC8
ta appear and produce oli the metérials ond detolis relating to waste to energy plants that are not
complying with the norms.”

In this regard , it is to inform that [n compliance to Hon'ble NGT order dated 15.5.2024 in this matter
, CPCB vide letter dated 7.08.2024, requested to provided information related to Waste to Energy
(WIE] plants in your State/UT Including the manitoring detalls & campliance with the environmentat
norms in the prescribed format.

In view of the recent NGT Order on the mattér, It s requested to provide the complete information
relsted 1o MSW basad Waste to Energy (WIE) plants in your State/UT including the monitoring detalls
& campliarice to the enviranmental norms along with list of non-complying W1E plants with full details
gduring last five years (Format enclosed). The information may please be provided through emall to
swm.cpch@gov.In latest by December 16, 2024,

Your Faithfully,
(Divya Sinha)
Director & Divisional Head (UPC-1I)
Copy to:
1. DH, Law Div

2. P5 1a MS: For Information of MS, please
{Divya Sinha)

“aftergr wre et orf R, feweh - 110032,

Parivesh Bhawan, East Arjun Nagar, Delhl - 110 032,

GXHIY [Tel ;'43102030, 22305792, A4RITSE /Wabsite; www.cpeb.nic.In 1 70



Fl Name of State/UT

370

List of SPCBs/PCCs

1 Arunachal Pradesh State Pollution Control Board
Paryavaran Bhawan, Papu Hill, Yupia Road, Naharlagun - 791110 ]

5 Delhi Pollution Control Committee
’l 4th Floor, ISBT Building, Kashmiri Gate, Delhi — 1 10006

2 Himachal Pradesh Pollution Control Board

Him Parivesh, Phase-IT], New Shimla, Himachal Pradesh— 171009

4 Karnataka State Pollution Control Board
I Parisara Bhavan, 4th & Sth Floar, #49, Church Street, Bangalore — 560001

Uttar Pradesh Pollution Control Board
Building No. TC-12V, Vibhuti Khand, Gomti Nagar, Lucknow — 226010 |

Uttarakhand Pollution Control Beard |
Gaura Devi Paryavaran Bhawan, 46B, IT Park, Sahastradhara Road, Dehradun —

248001 ___1

Gujarat Pollution Control B_oilrd ~
Paryavaran Bhavan, Sector 10-A, Gandhinagar — 382043

Madhya Pradesh Pollution Control Board
Parayavaran Parisar, BE-5, Arera Colony, Bhopal — 462016

e ——

1T

Telangana State Pollution Control Board |
Paryavaran Bhavan, A-3, Industrial Estate, Sanath Nagar, Hyderabad — 500018

— —
it o

Haryana State Pollution Control Board
IC-11, Sector-6, Panchkula — 134109, Haryana

Maharashtra Pollution Control Board
Kalpataru Point, 2nd-4th Floor, Opp. Cine Planet Cinema, Near Sion Circle, Sion

(E), Mumbai — 400022 B =

e —

12

Andhra Pradesh Pollution Control Board - _
D. No. 33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, Chalamvari

Street, Kasturibaipet, Vijayawada — 520010
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Format I{a)

information related to WEE plants

Name of SPCB/PCC:
LE‘:.N Name [CTE/CTO  [Capacity Puerag Average hether |Paramete|Paramete|Detalls of
« lof /Authorlzati{of e ottom rs rs found |actlons:
tE [on Valldity |WT(TPD) [Calorifi ash/fly plant monitors [non taken
lant E& cvalue ash generatiimonitoreid as complyin |(EC
ith Technolo [of on d In last [specifled |g the Imposed,
addre By used |waste (%) 5years |In norms  [Show
55 & recejve " {Yes/No) [schedule- cause/Clos
product |d at Ifyes, [lof ureissued,
formatio |WtE Handling & [please WM non-
n(gas/ |facllity disposal provide [|Rules; renewal af
power/ i(Kcal/k methods  |dateof (2016 authorizatl
1eat) z) monltarl an orany
ng other
action
taken for
non
rompliance
)
1
2
3
A
I(b)
List of non-complying WtE plant
5.No. Name of Nan complying [Full detalls of non- |Remarks
WIE plant as per compliance
maonitarlng.In last 5§
years with address
1
2
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File No.APPCB-1 1_022§7§ogqa15c.-cpo_.-gppcg Annexure V

——.- ANDHRA PRADESH POLLUTION CONTROL BOARD ﬂ )
M—-m-m_ Dr. Y.S.R. Paryavaran Bhayan, APIIC Colony Road, # lll:[
@ Gurunanak Colony, Autonagar, Vijayawada- 520007 K ﬁ '|H e Fg,

Phoné, No.0866-2463200, Websire: https://pch.ap.gov.in/ e

Lr. No. APPCB-11022/525/2024- TEC-CTO-APPCB Dt 05/11/2024

To

The Director & Divisional Head (UPCH)
Central Polhstion Cantrol Board (CPCB),
Parivesh Bhawan,

East Arjun Nagar, Delhi — 110032.

Sub: APPCB- HO- Air- Hon'ble NGT Suo Mom matter O.A. No. 53672024, pertaining to the
order dated: 15.05.2024, regarding “Waste to Energy: Smokescreen or Solition?” as
published in the Indian Development Review on 27.03.2024- Information in prescribed-
format — Furnished- _Rﬂg e

Ref: F No. CM-13011/125/2024- L.AW-HO-CPCB-HO dated 07.08,2024.

In'the referencé cited, the CPCB requested all SPCBs to provide the information
related to Waste 1o Energy. (WIE) in the stae in presmbed format.

In this regard, it is informed that there are two (2) Waste to Energy (WtE) plants
existing in the State of Andhra Pradesh. The data related to Waste fo Energy (WIE) plants in-
the State of Andhra Pradesh in the prescribed format is enclosed for information.

Enel. as above.

Yours faitifully,
S SRI SARAVANAN, MS(SS).; O/o MEMBER SECRETARY-APECE

Digitally Sioned by 8 Sri 1 73

Saravanan
n_ma: 9511-20241 15:40:15
Reason: Approved
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Andhra Pradesh Pollution Control Board

Information related to WEE Plants
SNo. | Kieme of WIE Plant | CTE/CTO / | Capacity of | Aversge Average bottom | WIE  plant | Paramsters 7. s | Datails of ackons
with nifdress Authorizatd | Wik (TPD) | Calorific ash/iiy ssh jmonitored in last 5 years | monitored  an | fousd non | taken [EG
on Validity | & vatun of | gomoration (9] & |(Yes/No). i yos, ploaso | spodfied  in| complying tho | imposed,  Show
Tactmology | wmste Handling & [provide date of monitoring | sehedule-ll  of | norms cause/Clomire
wrd & | rocoived  at | disposal mothods S5wm Rulns, inzund, non-
prisducy Wi faclity 2016 il of
formation | (Keal/lu) anthorization or
[heat) taken for non-
b
L |M/x Jimdal Usban | CT0 order | Capsclty: Avirigs Bkt ik | Yoz Mumisal Ar  fier  tho|lt le observed
Wans Mandgement | dated: 1372 TFD | through putst | Ganerstiond69n | 200192024, [Bnalysie | monitorisg analysis pepiprts| from the online
[Visakhupstnnm] EDILNES | MSWe 150 Kead/ kg | (357 TPD] | uports af stack. ambient & | parsmetsrs the PM values | data that tha P,
Limltad, Sy, Nos, 430 | With a | Technolugy: Fiy Lb | Buent are enklosed). ar are within the| 502 &  NOx
S 415, Kaptluppada llifity Mam: GWW y permiml'hlo parsmsters  am
™, poriod Iruineeation GAGTED) The facllly  provided | BmisloniPM | limits of  tha/| within tha
Bhemimipatoam | 500 Poogithy. . P & | Online Cantinuous sandards | stipulated
(M), Visakhapatram | 30112028 ﬁmw"'m@' Dicposal: Botturm | ESsion.  Monitoring | Amblent.  PM | prescribed s | standards.
District leopy a6l U5 disposing | Systom  (OCEMS)  and [2S, PM 20, |the  consamt
tnioxind), to the Jow-lying | SOO08cEd 10 CPUB & S0: NOL,NHF | ordes In  cme  the
il Ty ash ATPOB websites and s parnmelers
te the hrick | reEularly monltorsd Effluent:  pH, | Dimins. & | exceed the:
manufociuring S8, TDS;'CD_D, Furane will be|standords,  the
. Ax por the anline values, | BOW {3 doys @ | monbiored. SMS aler= are
the PM value rangas from | 270C) heing sunt to the
Mip - 1.5 mgr/Neo™ £ Mae industey,
1548 mg /Nl automatically
-fhhsmulusmgaa&nm through  onlian
Min — 2402 mp/Nm’ 5o that thiy can
Max- 10219 mg/Hm? roctify the defoct |
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Mje Juda Urban | CTO  order | Capaciyn Average Bottam ash
Waste  Mendgement | datad:20.03. | 1620 TPD | through putat | Generationi22%
Guntur Limived | 2024 with a | MSW 1500 Keal/ ke | (357 TPD)
Sp.N0.G332938, validity Technology: Fly ash Generation:
Nafdupeta  Dumpyani. | period Mass 3% (50 TFD)
Obuwanatdupatm V), upto Inctoaration
Edispadu (M), Palnadu | 25022029 | Product Hamdling &
Dist (copy Electricity - lepuﬂi-hﬂ'mm
ased). | A0MW Work is under
sucloasd) process.  Mlanning
of utiilsing of
Bottoam ash and Ry
ath as bricks and
substitate Tor
constructinn

| Tha Nk valus ranges from immediately,
Min = 0 mg/Nm? to Max -
97 46 wig /N
[copy entlosed).
Yes ‘Manual Asperthe stack| It 15 obhsarved
06.01.2024 monltoring | monitoring from: the onllne
{analysls  reports  amm | paramoters repart dt.| data that the PM,
encloged), are 24022024, the | 502 &  NOx
The faclity  provided particulate parameters are
Online Continnous | Emisstom: PM | mattor within the
Emission Manitoring excarded stipulated
System  (OCEMS) and | Ambient: 502 | alightly. standards,
connected 0 CPCB & Subssquently, {t
APPOB websités and x| Efffuent:  pH, |l= observed|in  cmam the
regulirty monitored. TS8, TDS, COD, | from the anline | parameters
BOD (3 days 6 | monltoring Escesd tha
As per the online values, | 27°C) data that  the|standards, the
tho FM value rangue from values: of the|SMS. alorts are
Min - 0:59 mg/Nm? to Max M are within | being sent: to the
= 61 mg/Nms. the permissible | indostry,
Thi 802 valun rangss fram limits of tha|automatically
Mif - B.11 mg/Nm"* to Max stundards through  cnlineg,
~ 6867 mg/Nm? prascribod  In| zo that they ean
The NOx value ranges from the  consant| rectify the defect
Min - 1342 mg/Nm?® o order. immedintaly,
Max —100.89 mg/Nm?
(copy onclosed), Dinxing &
Forsns will be
", ]
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— GUJARAT PC?L7L

TION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

Wv, e,
\%’;’ GANDHINAGAR - 382010,
GPCE {T) 079-23232152
Nu. GPCHIMSW-C-57/§ 44 Y | Dt

5 o niri: A0

T

M. Divys Sinha,

Adiditional Direetor &IC,
NPRC-U, Conteal Polletinn Cantrol Boned,

1stivesh Bhowans CBID cam office Complex,

Fast Aejur Nugar,

Nelki-110032

sub: Complinaee Hon'ble NGT, PR order dated 15,05.2024 & 12.11.2024 in the malier
of Sue-Muota  matter OA. Noo 53572024, regarding  V"SWisie  fo Foergy:
Smokesereen or Selution?"Appearing in the Tndinn Deyelypraent Bevicw nn
27.03.3024

PRe ._.(IT?CB lptter No, EM-13011/1252024-LAW-HO-CPUB-1O dute 11212 /2024,
R-':_: in’.c:—utlf Madzim,

With relerénee ta your shove leter, regurding complinnee o the ocdes duned
1E.005.2024 & 12.11.2024 p:xssod' hy tlon'ble NGT io the matter of OGAS352021 Gthed
Wunte to Eneray: Smokesereen or Solution?" s published in the hubion Develnpenc
Review pg 2703.2624" nleuse Fnd attacled heresvith o eopy of infurmation ie proseribed
furmal 1) f2) & 1 {b) for your kind neruknl'utul nectssnry neling pleuse,

Thank you.

P sived st favlind T o
Cogfurand Fathgtinn Ceomieal Boned

. Al Mt
- Vit e MSW

P 2= 43 phuve

Clean Gujarat Green Gujarat
Website : hitps://gpcb.gujarat.gov.in 1 76
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Furmul:

()

Information relnted 1o WIE plants:

Gujaral stale
e of SHCVPCC; Gujiimt Tollution Control Hoavd
SN0 Nome o WiE Plunt| CTECTO  |Copachy ol WIE]  Average Average Whether \WiE|Parnmelers. Marpmcters | Details of octions (aken
with sdursss | fAuthorimtlan | (TPD)& | Calorificvalue | bottom plant monitaved as| Tound now |(EC  Imposwd,  Show
Validlty | Technalogy um].| ofwaste | asfifly osh  |monitored  inlspecified i com plyfig. [eanse/Clogure tssued,
& produer | reeelved ut WiE| generating |lsst 3 vear sfschedule the norms nnn—rm:rmri! of
formution( gas! Tneility (%e) (VisfNu) ATufSWHM ulllhun_m!iun aranyf
power { hisat) (Keal/kg) & I yes, please] Ruoles, 2016 oiher getion take n [y
Hunilling & | provide  duty nun-complinnce]
dispisal b monitoring
method
.‘ ”
M GOODWATTS CON no- AW 7.3 MWA 1850 Buttomash-18 Yes, 1'M, 80x NOx | Ne INA
WIEJAMNAGAR | 1] Power % atdate of
INT ETD 9584, Valid up | Guaeriiian Fly Ash =4 %lmonitoring
Konre46/ 862014 | ta Caparity! and 1§/102024
TAS A9 ADLS0(1, 03042027 fneineration Dizposed ut
512,53, Villuge- { Puwer Cement plant
Nuvagam (Glied), and
Jumnogar-361108 send o
Curparating
5 NXDAL WTE CTA AW 13 MW ower | E300-1730 Botiamash-  Yes, P S0x, NOx| XNo N A
AHMEDABAD PVTLI5533 zenerution I15-20™%,, Fly |Last date of
LTD Validity Upto- Ash 35 % jmemizaring
wrvey Nu-118/p, 3170372029 antd 237102024
Bl no-RE.N, send to SLF
St bwndi village o of
A imedabud-382405 Almnadahad
muiieijpal
Curpnrution
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List of Ngit - Campiying WIE plant I Gujarst

377

£ no. Nz ol Noj cemplyiitg WIE plant
as per monitaring In [ost
5 yvars with address

Formn ) ()
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HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA
Website —www.hspeb.org.in
E-Mail :hspcbho@gmail.com
Ph:0172-2577870-873

HSPCBISWM/2024/ Mg 6 &4 Date: 22 )}.,‘-’ /;,?a,?tf

To

Smt. Divya Sinha,

Director & DH, (UPC-I1),

Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar Delhi-110032.

Subject: Compliance of Hon'ble NGT, PB, order dated 15.05.2024
B 12.11.2024 in the matter of Suc Motoc OA No.
536/2024, regarding "Waste to Energy:Smokescreen or
Solution?” appearing Iin the Indian Development review
on 27.03.2024.

Kindly refer te your letter no. CM-13011/125/2024-LAW-HO-CPCB-HO
dated 11.12.20254 on the subject noted abave

In this connection, | have been directed to enclose herewith the
information peraining to State of Haryana regarding " Waste to Epemy:
Smokescreen or Solution" for information and further necessary action please.
DA/As above

g

=
Sr. Env. Engineer (HQ)
For Member Secretary
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information Tefated to WTE plants
_Name of SPCB/PCC: Sonipat Yesr-2021-22
5. | Name of WTE | CTE/CTOfAuthorzatio | Capacity of WITE | Average | Average Whether Parameters | Parameter | Details of
No | Plant with n'Validity. (TPD) & Calarific | bottom WIE plant | monitored | s found -actions taken
.| nddreis Technology used | valueof | ash/Ry | monitored | asspecilied | non- (EC imposed,
& product waste | ash in lasts in complying | Show
formation recelved | generatio | years schedula-l | the norms | esuse/Closur
(gas/power/heat | AAWTE | a(%]& | (Yes/Nolif | ofSwm & mued, aon-
i facility | Handling | yes, please | Rules, 2016 renewsl of
(kealfkg | & disposal | provide authorization
) methods. | date of orany other
manitoring action laken
fornon;
rompliance)
1. | Integrated T2 obfained upto Hlactricity -8 13100 20% Yos Stack NA NA
Soji waste | 30/09/2005 Megawatt 1200 | Disposal | (28.12.2021 | Emission
Management Compost 50 Kcalfkg | method- | ) P, HCL
“Faility Authodization- Matrie fandfilling 502, €O,
Murthat 10720285WMSS00116 | Tonnes/Cay 10T, HF,
Village, 1 dated 17.10.2023 Nox, Cds,
‘Sanipal valid upls- Tt Their
Districe, compotinds
Haryana by B, Sh,
Directarate Ast, Ph,
-of Urban Criy Coe
Loca) Bodies Cuk, Mt
c/o1Bm i V4 thefr
Environment compunds,
Management Tatal
Private doxins and
UmitedNear furans
122y Treated
HVPINL Tajpur L=actte
apuir- pH Vaius,
Musethal Ammuonieal
Road, nitrogen,
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Nitragan,
TRN; BOD,
con;
Arsenic, Hg,
Lead,
Cr, Cu, Zinc,
Nickel,
Cyandie,
Chlorie,
Fluoride,
Phenolic,
Gompound

181
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Information refatid to WTE plants
Name of SPCB/PCC: Sonipat Year-2022-23
S. | Name of WTE | CTE/CTOfAuthorizalio | Capacity ofWTE | Aversge | Average | Whether Parsmeters | Parameter | Details of
No | Plant with n validity (TPD) & ‘Calorific | bottom WTEplant | monitored | sfound actions taken
‘address Technology used | valueof | ash/fly monftored | asspecified | non- (EC kmposed,
& product waste ash inlasts in camplying | Show
formation received | generatio | years sehedulesl | thanorms | cause/Closur
{gas/power/heat | atWTE [ n (M) & | (Yes/Na)il | ofswna & tssued, non-
] facility | Handling | yes, please | Rules, 2016 renswal of
(kealfke | & disposal | provide aathariztion
1 methads | date of or any other
‘monitoring “action taken
fornon-
compllance)
1. | Integrated CTO obtained upto Electricity -8 160- | 2% Yes Stack NA NA
Solid Waste | 30/0s/2025 Megawatt 1200 ‘Dispasal (10.01.2023 | Emission
Management Campost 50 Kealfkg | mathod ] PM, HCL,
Fadlity at Authorization- Metric |andiflling 502, CO,
Murthal 10720235WM3500116 | Tonnes/Bay TOC, HF,
Village, 1dated 17102023 niox, Cd+,
Sonipat valld upto- Th, Their
Distriet, compounds
Haryanz by , HG, Sb,
Directorate As+, P,
af Urban €r+, Cot,
Loca! Bodles Cu+; M+,
cfaiam NE- thedr
Environment Compunds,
Management Total
Private dioxins and
Uimited Near furans
132 RV Treoted
HVPNL Tajptr Leachate
Substation, TSS, TDS,
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Tajpur- pH Value,
Murihal Ammonival
Road, ritegen,
Murthal Nitroge,
Village, TKN, BOD,
-Sonipat, cob,
“Haryang - Arsenic, HE
121027 Lead, Cd,
?ﬁ'-ﬂ.i_a' 3!."0::
Nlcksl,
Cyandee,
Chlortde,
Fuoride,
Phenofle,
Campornd

183
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Information refatid to WTE plants
Name of SPCR/PCC: Sonipat Year-2023-24
S. | Name of WTE | CTE/CTOfAuthorizalio | Capacity ofWTE | Aversge | Average | Whether Parsmeters | Parameter | Details of
No | Plant with n validity (TPD) & ‘Calorific | bottom WTEplant | monitored | sfound actions taken
‘address Technology used | valueof | ash/fly monftored | asspecified | non- (EC kmposed,
& product waste ash inlasts in camplying | Show
formation received | generatio | years sehedulesl | thanorms | cause/Closur
{gas/power/heat | atWTE [ n (M) & | (Yes/Na)il | ofswna & tssued, non-
] facility | Handling | yes, please | Rules, 2016 renswal of
(kealfke | & disposal | provide aathariztion
1 methads | date of or any other
‘monitoring “action taken
fornon-
compllance)
1. | Integrated CTO obtained upto Electricity -8 160- | 2% Yes Stack NA NA
Solid Waste | 30/0s/2025 Megawatt 1200 ‘Dispasal (30.09.2023 | Emission
Management Campost 50 Kealfkg | mathod ) PM, HCL,
Fadlity at Authorization- Metric |andiflling 502, CO,
Murthal 10720235WM3500116 | Tonnes/Bay TOC, HF,
Village, 1dated 17102023 niox, Cd+,
Sonipat valld upto- Th, Their
Distriet, compounds
Haryanz by , HG, Sb,
Directorate As+, P,
af Urban €r+, Cot,
Loca! Bodles Cu+; M+,
cfaiam NE- thedr
Environment Compunds,
Management Total
Private dioxins and
Uimited Near furans
132 RV Treoted
HVPNL Tajptr Leachate
Substation, TSS, TDS,
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Tajpur- pH Value,
Murihal Ammonival
Road, ritegen,
Murthal Nitroge,
Village, TKN, BOD,
-Sonipat, cob,
“Haryang - Arsenic, HE
121027 Lead, Cd,
?ﬁ'-ﬂ.i_a' 3!."0::
Nlcksl,
Cyandee,
Chlortde,
Fuoride,
Phenofle,
Campornd
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Information refated to WTE plants
Nams of SPCB/PCC: Sanipat Year-2023-25
5. | Nameof WIE | CTE/CTOfAuthorizatio | Capacity of WTE | Aversjje | Average Whether Parameters | Parameter | Details of
No | Plant with n validity (TPD] & Calorific | bottom WTE plant | monitored | s found actions taken
. address Technology tised | valueof | ash/Ry monftored | as specified | non- (EC Imposed,
& product waste ash nlasts in camplying | Show
formation received | generatio | years seheduled! | the norms | cause/Closur
(gas/power/heat | stWTE | n () & (Ves/No)if | of SWna e bsued, non-
] facility | Handling | yes, please | Rules, 2016 renewal of
(keal/kg | & disposal | provide authorization
1 methads | date of or any other
monitoring -action taken
fornon-
compliance)
1. | Integrated €70 obtained upto Electricity -8 1160- | 20% Yes ‘Stack NA. NA
Solid Waste | 30/09/2025 Megawatt 1200 Dispasal | {16.03.2024 | Emission
Management Compaost 50 Kezlfkg | mathod- |} PM, HOL,
Facility at Authorization- Matric landiiling 502, €O,
Murthal 1072023SWM3500116 | Tonnes/Bay TOC, HF,
Village, 1 dated 17.10.2023 tox, Cd+,
Sonipat valid upto- Th, Their
District, compounds
Haryana by , HG, Shi,
Directorate AsH, Pk,
af Urban Cr+, Co+,
Local Bodles Cu+, M+,
cfolam NV their
Environment. Compunds,
Management Total
Private diaxins and
UmitedNear furans
132KV Treoted
HYPNL Tajpur Leachate
Substation, TS, 05,
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Tajpur- pH Value,
Murthal Anmmonical
Road, niErmEan,
Murthal Nitrogen,
Villsge; TKN, BOD,
‘Haryona - Arsenic, He,
121027 Lead, Cd,
Nicksl,
Cyandie,
Chlorids,
Fuoride,
Phenollc,
Camporind
List af nan-complying WIE plant
S. No, Name af Non- Full details of non- Remarks
complying Wik | compliance
plant as per
maonitoring in
tast % yeam with
atidress.
il
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% MADHYA PRADESH POLLUTION CONTROL BOARD '%" LiFE

Paryawaran Parlsar, £-5, Arara Colony, Bhopal - 462016 (M.P.) | N e
Phone : (0755) 2464428, 2466191, Website: www.mppcb.nic.in, ' ’
;ffy E-mall: (t_mppeb@rediffmail com
No. /MSW/MPPCB/2024 Bhopal, Date : /% /3 _>¢,.
To,
Ms. Divya Sinha,
Additional Director & I/C, UPC-II,
Central Pollution Control Board,
Parivesh Bhawan, CBD cum office Complex,
East Arjun Nagar, Delhi-110032-
Sub- Compliance Hon’ble NGT, PB order dated 15.05.2024 & 12.11.2024
in the matter of Suo Motu matter O.A. No. 536/2024, regarding
“Waste to Energy: Smokescreen or Solution?”appearing in the
Indian Development Review on 27.03.2(24
Ref- CPCB letter No. CM-13011/125/2024-LAW-HD-CPCB-HO date 07/08/2024

With reference to your above letter, regarding compliance to the
order dated 15.05.2024 & 12.11.2024 passed by Hon'ble NGT in the matter of
0.A.536/2024 "titled Waste to Energy: Smokescreen or Solution?” as published in
the Indian Develapment Review on 27.03.2024” please find attached herewith a
copy of information in prescribed format | (a) & 1 (b) for your kind perusal and
necessary action please.

Encl :- as above

ishra)

Secretary
Copy to -

1. Principal Secretary, Department of Environment, Mantralaya Bhopal, for

~ information please.

2. Regicnal Director, Central Pollution Control Board, Paryavaran Parisar, E-5,
Arera Colony, Bhopal for information.

3. The Commissioner, Urban Administration & Development Department,
Bhapal, for information & necessary action please.
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“system Installed

Format 1 {a)
Information relatad to WEE plants
_Name of SPCE/PCC: Madhya Pradesh Pollution control Board ,
5. | NameolWIE | CTE/CTO Capacityol | Average | Average | Whether WIE Parametars | Paramaters | Detalls of actions
No | Plant with fAuthorization | WRE (TPD) & | Calorific | bottom | plant monitarsd | monitored | found non | taken {EC
Address Validity Technology | valueof | ash/fy ash | in last Syears asspecificd | complying | imposed, Show
used & waste |'genaration | (Yes/No) (fyes, | Inschedule- | thenorms | chuse/Closure
product teceived | %) & pleass provide Il of SWM issued, non-
formation atWiE | Handling | date af Rules, 2016 renewal of
(gas/powes/ | facllity | disposal | monitoring autharization or
heat) {Keal/kg) | methods any othor action
taken far non-
compliance)
1 | M/sRewa | CTOValldupts | SOOTPDWIE | 1050 15-18% Yes 1Fm, o, NDx, No NA
MSW Energy 31.12.2024 plant WEE plant So. HCL
Solution Put Incineration Uisposal “commissioned
|Wasts 1o Auth. Valid up in Baoller Methed - 11022004,
Energy Plant) | to31.32.2028 B Landfill Maitoiing o0
iy 16,05.2624
generation o
EMW Online Emission
monltoring
system installed
& M/siabalpur | CCA Renewal ROOTPDWHE | 1650%0 | 35% Yes PM, NOx, Sy, NO NA
MW Pvi. Ld | valid up to plant 2250 Boltom WIE plant
" | kathonds, 28,02.2025 incineration | Keat ashand commissioned
labalpur (MP | Auth: Valid up. | in Boller (Mix) 15% Fiy 29.02. 2016 &
to 28.02.2025 ash
Power Monilaring from
Genermation Disposal 201A.
IS MW Mathnd -
WTE Plant Landfill Cnline Emjssion
monitoring
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List of Non — Complying WtE plant

Format | {b)

S.No.,

Name of Non complying WtE plant

as per monitoring in last 5 years
with address

Full details of Non-
compliance

Remark:

NA

S
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Information of Weste to Energy Plants w. r. &. OA No, 53672024 for Maharashira State.

CEjComl | |Lrpeatyal WmE[TTO| & Borgie | Wesho WL Frrtos Frommncizry | Detalis of actkn eaken (L fmpaamil, Sy
Brshediemtion | TeSanicgy Uit B Prockes | | ot sty | eat mestued i . - Frasoat ¢ Lot Clseson Insiaesd v ™
“dwidiy Foimetioe h ! bent § pesen ol o Sctehisle byimp e chv=iz € itiry ey mikE Fur b=
(e Vo Veay (%18 HanSing | [Yealtio] s, [0 SWM Rules FDLG]  par B
R Brgonl ez provice
_%"MT - —
Famhoration | [Coasn- SR R T [ ou e e | iromes ot Pa 25 0 3 mar Hoa e WET O
Biztis - AU [Teetuimluigy tisas - )
DRYAND™ [Wlorrast=rution] W amsing e s oo e LATEIERY
Pramias Fermatan - EmcanTg s IrEieT T E Uy vETE R T
e T il S =, buwrsies knoa=
et kR = A R=i
Fﬂ'!:..
B t}&!ﬂ:ﬁlﬂw 'Il_l_l Ei‘.i.lﬁd:'l {E E.l “[rR- "=
B 4G "1
i B Msths pheee LI
e e me e
wemicay
Ce=mrxa IcanaTes=n FLLFMLCO MO WA 153
Bt < LA e
Retasricsbuin :
waist =
Funrn
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C-18011/2/2024-MS(ANPCC)-SnT_AN/ {yg
SEWTY AT fAAETe WA
ANDAMAN & NICOBAR ADMINISTRATION
POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY
Dolly Gunj, Porl Blair-744 103 Tel/Fax 250370
E-mail: dstandamans@gmail .com, dstpec-andamans@nie.in

Port Blair, dated: .Zk-(]S’-ZQZ‘t

To,

The Director! Divisional Head (LIPC-11)
Central Pollution Control Board
Parivesh Bhawan, E4sl Arjun Nagar
Delhi-110032,

Sub: Hon’ble NGT Suo Moto matter 0.A536/2024 perinining to the grder dated
15.05.2024, reg “Waste to Energy; Smoke screen or Solution?” ns published in the
Indian Development review an 27.03.2024 ~reg;

Ref: Yourdffice lettervide No. CP-11/121/20233.IPC-V-HP-CPCB-HO dated 19.01.2024

Madam,

This ¢ with reference to your office letter wherein il is desired to fumish the
miormalion régarding the Waste to Energy plants operating in the states/UT.

In this regard, it is to inform thal there:are no Waste to Energy planis existing in A&N
Islands, Therefore, consider the repart as “NIL .

Yours faithfully,

Member Secretary ANPCC
Copy-To,

1. PS to Secretary, S&T for kind information of the Secretary, S&T, A&N Administration.

Memb8igtetbyAbhishekiBiukel
Date: 23-08-2024 21:56:01
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ANNEXURE-]
Information refated to Waste to Energy plants
‘Name of PCC : Andaman Nicobsr Pollution Control Committee
S! | Nameof CTE/CTQ/ | Capacit | Average Avera | Whet | Pari | Parametyrs | Detniis of action
No | WEplsmt | Authorkzti | yof | calsorific | ge | ber | meter | foundnon- | taken
with onvolidity | WiE & | velucof batto | plant | 5 complying
Address Techno | waste m moenit | monit | the norms
Togy receivedal ash/ll | ored | ored
used & | WiE facility | yosh | inlast | a8
product | geer |5 | spéeif
informa ated | year |fedin
tion sched
nled
SWM
rules

NIL

194



394

Re: Hon'ble NGT erder dated 15.05.2024 & 12.11.2024 in OA 536/2024-reg.

arunachalspcb@gmall.com
Th, 26 Dec 2024 1112857 AM 0530 +

To "SWM, CPCB" <swm.cpcb@gov.in>

Tags

Swh:

Not in Contacts

Compliance of Hon’ble NGT, Principal Bench arder dated 15" May, 2024 and 12" November,

2024 in the matter of Suo motu Original Application No. 536/2024 regarding “Waste to Encrgy:
‘Smokesereen or Solution?™ appeariag in the Indian Development Review an 27/63/2024.

Sir/Madam,

In reference 10 the subject cited above, find herewith the necessary information in respect of Arunaschal

Pradesh,

Format 1 (a)

Information related to WIE plants

Numie of SPCB/PCC; ARUNACHAL PRADESH STATE POLLUTION CONTROL BOARD

S. | Nmme | CTECTO/Autherization | Capucity of | Avernge  |‘Avernge | Whetlier Paramelers | Details | ol
Nu. | of WIE | vulidity WTE (TPD) & | enlorific | boltom WIE plant | monitored | petions token
Plint Teclinology value of | oslvfly monitvred | os (EC imposed,
with used & produel | waste nsh in last 3 | specified | Show
‘address formation received | genermion | vesss in cause/Closure
(gas/power/heat) | . WIE | on (%) & | (Yes/No) | schedules | fssued.  nosi-
fuctlity | Hondling | 1T wes, | Dol SWM | renewal  of
(Keallkp) | & please Rules, authorization
disposal provide 2016 or uny other
methods | dewe of mpetion  mken
monitering tor noa-
complionce)
1. | There is sio WE plant in the Suate, Heneg, this is Not Applicable.
I'{h) .
List.of non-complying WIE plant
8. No. Name of non complying WIE plant #8 per moniloring i Inst 3 | Full  detnils  of  non- | Remarks
years with sddress gompliance
1. There is no WLE plant in the Stale, Hence, Lhis is Not Applicahle.

Thiy is for fuvour of kind information and necessury further action.

(R. Kimsing)
A.EB.E.

APSPCB, Naharlagun

On Tue, 24 Dec 2024 at 18:07, Sunitl Parashar <swm.cpeb@apwin> wrote:

19
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Annexare: I
Information related to WIE plants
Name of SPCEPCC: Pollution Conirol Bourd, Assam
|SXNo Name of WEE Plant| CTECTO Capacity of Average Average | Whether WEE| Parameters | Paramefers |Details of actions taken
with address {Aunthorfration | WIE(IPD) & |Calorifie valus|battom ashiiy plant monitored as | found non (EC impuoced, Show
Valldity Technology us'uﬂ ol waste ash menitored in | specified in  (complving thej canse/Closure Issued,
& product received al generation fast S years | sthedale-TTaf norms non-Tenwal of
formation ( gas/| WIE facility (%) (YesNo) SIWA Rules, authorization or any
power / heat) (Kealkg) & If yez, ploase 2016 other action taken for
Handling & [provide date of] non-complinnce)
disposal monltoring
methods
jt No WTE Plants o the State of Assam
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== Chandigarh Poliftion Control Committee

’-\"}-’f Pﬂfyavarnn Bhawan, Madhya Marg, Sector 13-B,Chandigarh- 160019

No.CPCCR024/ | 355 Dated: 2308 24

To
Central Pollution Contral Board, -
Ministry of Environment, Forest & Climate Cliange (Govt. of India),

Parivesh Bhawan, East Arjun Nagar,
New Delhi- 110032,

Sub: Hon’ble NGT Suo Motu matfer OA. No, 536/2024, pertaining to H"“" ““’"’f' "‘::‘fd
15,05.2024, regarding *Waste to Energy; Smokescreen or Soluhnnzd as published in
the Indian Development Review on 27. 03,2024, information required = reg.

This is with reference (o, the email dated 07.08.2024 on the subject cited above.

In this regard, it is 1nfom1ed" lint (here is no.Waste (0 Energy plant in Chandigarh.
However, there is 01 No. Refused Derived Fiel (RDF) plant of 200 Tonnés/day capacity, The
RDF is produced by shredding of segregated dry waste which i$ then Sold to cement units in

nearby states.

(T.CJ Nautiyal, IFS)
Miémber Secretary

£

ul,_
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g — Hon'ble NGT Suo Moto matter O.A. No. 536/2024, pertaining to the order dated

15.05.2024, regarding “Waste to Engery Smokescreen or Solution?” as published
in the Indian Development Review on 27.03.2024, information required-reg.

—2 00 i—
T fviets d@ 2 5 Wil w9 mem @ e g

Hon'ble NGT Suo Moto malter O.A. No, 536/2024, periaining to the order dated 135.05.2024,
regarding “Waste to Engery Smakescreen or Solution?” as published in the Indian Revelopment
Review on 27.03.2024, information required-reg & Wae 3 R0iRa wren 4 wed S8

T B vEw @ oRisy F o # @ ecliwe vl wevr vew g wwg A
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Email Pollution Control Committee

Hon'ble NGT Suo Motu Matter 0.A. No. No.536/2024, petaining to the order dated
15.05.2024 regarding "Waste to Energy Smokesareen or sollution?” as published in
the Indian development review on 27.03.2024 infromation required - reg.

From : Pallution Contral Commiittee <pcc-dnhdd@ddd.gov.in>  Fri, Aug 23, 2024 03:58 PM
Subject : Hon'ble NGT Suo Motu Matter O.A. No. No.536/2024, #1 attachment
peiaining to the order dated 15.05.2024 regarding
'Waste to Energy Smokescreen or sollution?” as
published in the Indian development review on
27.03.2024 infromation required - reg.
To : M5, CPCB <misch.cpch@nic.in>
Cc : CPCB VADODARA <westzonecpcb@yahoo.com>,
PRASOON GARGAVA <prasoon.cpchb@nic.in>, DIVYA.

SINHA <divyasinha.cpcb@nic.in>, Finance Secrelziry
DNH and DD <fs-dmn-dd@nic.in>

Respected Sir,

Please find the attachment herewith letter No.PCC/DDD/SWM-16/2016-17/143, dated
23/08/2024.

Thanks and Regards
0/o. the Member Secretary,

Pollution Control Committee
Dadra & Nagar Haveli and Daman & Diu

= SCan2907.pdf
833 KB
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i wgwul Forgzor Wit
Fe e, ~ Pollution Control Commttee RS
S %, HH WG WA e Td =17 §aeht 04 g1 g ata ol
g i U. T. Administration of Dadra and Nagar Haveli and Daman and Dlu*‘f
WY T, I WA, WIaN, - 64, G - 3%63%0 o L3
Ui =Gy 1" Floor, Udyog Bhavan, Bhenslore, Nanl Daman, Daman-386210 d 5 @
Prvtricd Ph.: 0260 - 2262524 / 2260975, &-mail: pce-dnhdd @ddd.gov.in “ﬂa‘éjj’.’)dﬁ,
No. PCC/DDD/SWM-16/2016-17/( 1 Date: §3/08/2024
To,

The Member Secretary,

Cenlral Pollution Control Board,
Parivesh Bhavan, East Arjun Nagar,
Delhi—110 032.

Sub: - Hon'ble NGT Suc Motu Matter O.A. No. 536/2024, pertaining to the order dated
15.05.2024, regarding "Waste to Energy: Smokescreen or solution?"” as published In the
Indian Development Review on 27.03.2024 information required - reg.

Ref: < UPC — Il Div. F. No. CM-13011/125/2024-LAW-HO-CPCB-HO/  dated 07.08.2024

Sir,
= With reference to subject, UPC — |l Division requested to provide the Information related o
Waste to Energy (WIE) plants In stale/UT  including monitoring  details
& compliance to the environmental norms in prescribe format.

In this regard, please find enclosed information related to WIE plants of U.T. of DNH&DD.
Further inform you that, thare is no Waste to Energy planis are established/operaled in lhe UT of
Dadra Nagar & Haveli and Daman & DIy, for your information please.

(Saprabh Mishra)
Member Secretary,
Pallution Control Commiltes,
DNH & DD, Daman.

Encl.: Annexure — |

Copy to,
1. The 'F-teg_ional Director, Zonal Office (West), Cantral Pollution Centrol Board, “Parivesh Bhawan”
Opp. VMC Ward Office No. 10, Subhanpura, Vadodara -~ 380023 for kind information.
2. Shri Divya Sinba, Direclor & DH, UPC - |l Division, CPCB, New Delhi - 110 032.
3. The Chairman, Pollution Control Commilteg, DNH & DD for kind information. O 0
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e

Annexure - |

information related to WIE plants

Name of PCC: Dadra & Nagar Havell and Daman & Diu {(ONH&DD)

o Average Whether WIE
Capacity of Caloriilc Average plant Parameters | Detalla of aclions takan
Nameof WIE | CTE/CTO WIE(TPD) & vl of bettom | monltored in [monitored as| Parameters (EC imposed, Shaw
S, Plantwith | /Authorizatio Technology waste ash/fy last S5years | specified In | found non cause/Closure issued, non-
No. adckaas nVali dity used & product recolvad et ash (Yes/Mo) schedule-l | complying |renewal of authorization or
S T [fermation { gas/ WIE facility generntion| f yes, pleasa | of SWM the norms | any other aclion {akan for
power / heat) c«th.E In (%) |proyvide date of| Rules, 2016 non-compllance)
: - monitaring
1 | NA NA NA NA NA NA NA

NA

|Note: Wasto to Energy unila is not established and operated in U.T. of DNHEDD.
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No. HPSPCB/AWMD-I/OA, No, 530G af 2024 /WiE/24 Dated: 275 11 202‘(

Te
Ly

) B
The Direclor & DH (UPC-I1) ";'\ytfi?
Central Pollullon Control Board .
Delhi-110032 Lypinskie

12 p2) 2834

PO (42

Subject: Hon'ble NGT Suo Motu matler O.A. No. 536/2024, pertaining to
the order dated 15.05.2024, regarding “Waste to Energy: Smokescreen or
Solution?” as published In the Indian Development Review on 27.03.2024,
information required- reg.

Sir,

| In reference to your letter No. CM-13011/125/2024-LAW-HO-
CPCB-HO dated 07.08.2024 on the above cited subject.

In this conlext, the information pertaining to the HP State
Pollution Control Board on the prescribed format of CPCB is hereby

enclosed as “Annexure-1”, for kind information and further necessary
action please,

Yours faithfully

Anil Joshi

LRG0

Member Secretary

¥ foraam Wl 'HP State Pollution Control Board
e www, g ke oy TR0

2 § NOY 2024
Central Patiytiun Contipl Board

Farhi Risewn Lant e weyee Dy (15007
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ANNEXURE-I

402

8r. | Name of CTE/CTO Capacity of Average Average Whether | Parameters | Parameters | Details of
No. | WiE Plant | /Authorizati WtE TPD) & Calorific battom WLE plant | monitored | found non actions
with on { Validity | Technology value of ash/fily monitored as complying | taken (EC
address used & product waste ash in last B specified | the norms | imposed,
formation received at | generation years. in Show
(gas/power/he | WtE facility {%) & (Yes/No) If | schedule - cause/Clos
. at) (Kcal/kg) Handling | yes, please | IT of SWM ure issued,
& disposal | provide date Rules, non-
methods of 2016 renewal of
monitoring anthorzati
on or any
other
action take
n for non-
compliance
)
1. | ELEPHANT 90 TPD 2050 12% 24/06/2024 | SPM= NO NO
ENERGY GASIFICATIO | KCAL/KG SENDING | 09/08/2024 52.08
PVT.LTD. N TO mg/nm?
TARADEVI POWER CEMENT
AIRPORT GENERATION PLANT
ROAD
BHARYAL
SHIMLA -

171011




Slik Factory Road
Rajbagh, Srinagar, 180 0oa

Tal =019 Z4rengy, ml.mmﬂmw ton

s Parivagh Bhavan, Fores| Complox
Transpon Nagar, Jammu, 180 008

HGT ymartar
QA o, 536 /202

Member Secretary,
Central Pollution Control Board,
Parivesi Blawan, gast Arjun Nagar,

No.: JKPCC/Sc./0a 536-2024/24/4 5| Date: 59- 08-2024
Sub: Hon'ble National Green Tribypaj Suo Motu matter OA No. 536/2024,
Pertaining to the orqer dated 15.05,2024, regarding "Waste. to
energy: Smokescreen or Solution?” as published in the Indian

_ / ) nformation_ required-reg.
Ref: F. No, €M-1301 1/125/2024-MW'-H0-CPCB-HO; dt. 07.08.2024.

Yours Sin_cerely,

[GhanSh?r% knle iﬂ%

gh) JKAS

: MemberSecreta'ry 5 g

¥
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B Gonernl; 0471- 2312910, 2318153, 2318154, 23 1K1 38 Chnirperson: 23181 30 Member Secreary; 2318151
cmail: cln1.ks,mbf£z1uuv.i1|; ms.kspebir ad X: 2318152 sveb: kspeb kernlp.cov.in

— KERALA STATE POLLUTION CONTROL BOARD
----- teym@Oormoom nellmlaosm ofloiamen asnodoul JU‘ M
4 Pattom 1.0, Thiruvananthapuram — 695 004 \\h‘ !FQ!WEE
el nalge alle., @lejammma)oo - 896 004 Environment
KSPCB/HO/EE3/SWM-WLEP Date: 21.08.2024
From
The Meimber Secretary:
To
The Member Secretary

Central Pollution Control Board
Sub: Hon’ble NGT Suo Motu O.A 536/2024 — information on waste to energy:
plants in Kerala — reg
Ref: Letter No. F.No. CM-13011/ 125/2024-LAW-HO-CPCB-HO dated
09.04.2024 from The Director & DH (UPC-II), CPCB
Sit,
Kind attention is invited to the subject matter. The details called for vide ref. cited,

is submitted herewith in the required format for Kind information and necessary action.

Yours faithfully,
Sl 27

MEMBER SECRETARY

‘Copy 1o:
1. The Director &DH , CPCB (swmcpebi@ipov.in )
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ROF ta be profuced : 6D
tans/day

Qrganic manure to be
producedi30-36 tons/day

Annegure: |
Informutinn related tn WeE plants
Nnme of SPCH/PCC:
St.,| Numeof WiE Plang CTE/CTO Capacity ol WIE(TPI) Ayernge: Avernge | Whether | Pammeters | Pammeters |Details ol actions
No. with address. iAuthorizotion | & Technology used & [Calorifievalugg bottom | WIE plant | manitored as | found nan taken
Yalidity producl formation ( gasf|  olwaste | asl/Ny ash [monitored in] specified in |complying the| (EC imposed,
piowver [ heat) vecelvad at- | generation | Just S years |schedule-T1 of norms Stiow
WILE facility %) (Yea/No) | SWM Rules, cause/Closore
(Keallkg) & If yes, please 06 ixswed, non-
Fundling & |provide date renewal of
disposal of nnthorization or
methods | monitoring any other action
taken for non-
camplianes)
1 [|integrated Solid Waste [CTEissued on [Waste 1o be Recelved
Management Profect  [31732/2022 :200-240 tons/day }
with Waste to Enemgy
Fiantat Kanjlkkede In - Validity up to- Organic: 100-130
Patakkad District 31/13/2024 tons/day
Construction of  [Product: .
Flant to be
commenced In CBG to be produced:
September 2028 (12004600 ky's/day - - - - - -
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ADMINISTRATION OF THE UNION TERRITORY OF LADAKH

LADAKH POLLUTION CONTROL COMMITTEE
e-mnils mumbersecrsiarylpeedizmaid, com (Ph N0 982363550

The Member Secretary.

Central Pollution Centrol Board,
Parivesh Bhavan, East Arjun Nagar,
New Delhi-110032.

Noi LPCC/ UTL/O. A-536/2024/ 310-31 2 Date: po 10872024

Sub: Hon'ble NGT Swo Mo matter O.A. No. 536/2024, pertaining 10 the order dated 13.05.2024,
regarding “waste lo Energy: Smokescreen or solution?” as published in the Indian Development
Review on 27.03.2024, information required- reg,

Ref: CPCB- F. No.CM=1301 1/125/2024-LA W-HO-CPCB-HO, dt: (7.08.2024,

Sir,

Kindly refer to-the communication no: F. No.CM-13011/125/2024-LAW-HO-CPCB-HO dt:
{17.08.2024 regarding the Waste to Energy (WIEE) plants in State/UT including monitoring details and
compliance to the environmental narms.

In this regard, the information with respeet 1o Annexure-11 related 10 Waste to Energy (WIE) plant
in UT of Ladakh may he tredied as Nil.

Yours fpithfully.

Member Secretary,
LPCC- Ladakh,
Cupy_ 1o the:

(i) Chairman, Ladakh Pollution Control Committee, UT Ladakh for favour of Information.
{ii) Ms. Divya Sinha, Director & DH (UPC-11), CPCB, New Delhi, for information. fawm.epeh@gov.in)
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E-mail: [k-dst@nic.in

File No: NGT/536/2024-LPCC Dated 20.08.2024
To

Smt. Divya Sinha R

Director & Divisional Haad, (UPC-I1}

Central Pollution Control Board,
East Arjun Nagar, Delhi- 110 032

Sub: Hon'ble NGT order dated 15.05.2024 in OA No. 536/2024 In the
National Green Tribunal, Principal Bench, New Delhi- Regarding

Sir,

Kindly refer your letter F.No. CM-13011/125/2024-LAW-HO-GPCB-HO dated
07.08.2024 regarding Hon'ble NGT order dated 15.05,2024 in OA No 536/2024 in
the National Green Tribunal, Principal Bench, New Delhi.

In this regard, it is to inform that Union Territory of Lakshadweep has na

Waste to Energy (WIE) Plants. This is for your kind information.
' Yours faitﬁfulii

(Santosh Kumar Reddy V)
MEMBER SECRETARY, LPCC

Copy to PA to Advisor to the Hon'ble Administrator, UTLA and Chairman, LPCC
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_ _ _ NGT matter
NO.3/PPCC / SWM/ JSA 12024/ 7 15—
__ GOVERNMENT OF PUDUCHERRY
DEPARTMENT OF SCIENCE TECHNOLOGY AND ENVIRONMENT
PUDUCHERRY POLLUTION CONTROL C OMMITTLEE
3" Floor, PHB Buildiug, Pudiicherry — 605 005,
Teleplione: (0413) 2201256 Telefux: (0413) 2203494

¥
‘Puducherry, duted

To ‘ I M‘G wz
The Member Seeretary,
Central Pallution Control Board, ) "
Parivesh Bhawvan, Esst Arjun Nagar, ‘
Delhi-110 032,
Sir, -

Sub;  PPCC - Hon'ble Natiana] Green Ttibunal Sun Motu.matter O.A. No.
536/2024, pertaiiiing fo the.order dated 15.05.2024, regarding
“Waste 10 eneray: Smokescreen or Solution?” as publishicd in the
Indian Development Review on 27032024 — Reply Numnished -
Reg,

Ref: F.No. CM-13011/125/2024-LAW-HO-CPCR-HO:; dt.07.08.2024,

L A

With reference to the above mentioned subject, it is subnitted that there js
no Waste 1o Enerty (WE) planl operational in the U.T. of Pudutheiry.

Yaours sincercly,

el
(Dr. N. RAMESI1)
Member Sceretary (PPCC)

‘Capy to: Guard file,
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Meghalaya State #p()Qion Control Board

Forests & Environment Department, Gavernment of Meghalaya SEm——
*ARDEN' Lumpyngngad, Shillong - 793014 w
ite : http:// .govin
Website : http://megspch.gov. _ mspcb _
No. MPCB/GEN-297/VOL-1112024/2024-2025.58 Did. Shillang, Ihc,go%lfsi. 2024

Ta,

Director & DU (UPC-1T)

Central Pollution Control Board,

Ministry of Environment, Forest & Climute Change,
Parivesh Bhavan, Eest Agjun Nuogar, Delhi-110032.
Email: swm.cpehi@gov.in |

Sub:  Hon'ble NGT Suo Motu matter O:A. No. 536/2024, pertaining to the order dated 15.05.2024,
regarding "Waste 1o Energy: Smokescreen or Solution?” as published In the Indiun
‘Development Review on 27.03.2024, infonmstion required-reg.

Refr  F.No.CM-13011/12572024-L A W-HO-CFCB-HO, Dated:07,08.2024

Sir.
With reference to the ubove, this is 1o inform that ihere 1s no Waste to Energy (WIE] Plant
registered within the Meghalnya State Pollution Control Bourd.
This is for your kind information and necessary action

Yours Faithfully.

A

(Dr. G.H CIHIYRMANG, MFS)
MEMBER SECRETARY,

Meghalaya State Pollution Control Board,
Shillong.
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| @ AmatMahotsav
MIZORAM POLLUTION CONTROL BOARD

No.H:88088/Poltn/50(118)/2024-MPCB - Dated Aizawl, the 9% August, 2024
To,

\lr 4_1 O 7/-
b K) LiFE preayEs

The Director & DH (UPC-II)

Central Pollution Control Board

Parivesh Bhawan', C.B.D. Cum-Oflice Complex,
East Arjun Nagar, Shahdars, Delhi — 110032

Sub: Hon'ble NGT Suo Motu matter OA. No. 536/2024, pertaining to the order
dated 15.05.2024, regarding “Waste to Encrgy: Smokescreen or Solution?”

us published in the Indian Development Review on 27.03.2024, information
required — reg.

Ref: Y/L No. F. No, CM-13011/125/2024-LAW-HO-CPCB-HO dated 07.08.2024

Madam,

With reference o the subject and your letter no, cited above, may 1 bring to your
nolice that there are no Waste to Energy (WIE) plants in the State of Mizoram and hence
herewith submit a NIL report in the prescribed format for your kind information.

Yours faithfully,
Enclo.: o/a
(C. LALDUHAWMA)
2Member Secretary
Mizoram Pollution Control Board
Memo No. H.88088/Polin/50(118)/2024-MPCB : Dated Aizawl, the 9" Aupust, 2024
Copyto:
The Regional Director, CPCB, Shillong for favour of information and necessary
action.

_— Q,—,uouﬁh.v

(C. LALDUHAWMA)
Z Member Secretary 2 1 1
Mizaram Pollution Centrol Board

Mizoram Now Capital Complax (MINECO,
GZ@ Thianmual Road, Khotla, Alzowl, Mizoram — 786001,  Phone: 0389-2338591
S————— websilo: -0 umall. mpchb@mizoram.govin

- -
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Infornustion refatedd (0 Wil plams _
| Name of SPCBIFCC: MIZORAM POLLUTION CONTROL BOARD
S. | Nameof | CTEACTO/ | Capaclty of | Aversge Averuge | Wisther | Parmmetirs | Barameters | Delnils of ncllons
No. | WEEDaot | Authorization | Wik (TPD) | Calnrific hatt, WIEplnt | monktorvd | found non | inken (EC fmposed,
with Vudidizy: & valio ol | asl/fly ash | monftores In | asspecified | compliving [ Show enuse/ Closiire
udtiress: Techuology |  wasts gmeration | lagl Syears | g Schidule | the norms | fssued, nen-renswal of
wesd & | recslved ot (%) (¥ea/Nn) I ol SWM ~mullinrizgnt{an Or oy
prodiser WE & Iyes, please | Rules, 2016 othier netion luken for
formation focility, | Mandling & | provide dute o ‘non-compliance)
feasl powerl | (Weslikg) lsponl of-
keut) methody manitaring
NA NA NA NA NA NA NA NA- NA ]
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Im
“E Fel:
| REe4030/2563924
EPABX : 2561909/12562847
Emall; prrikeshl@ospebonrd oty
Web site : wrvav.ospchoard.om

STATE POLLUTION CONTROL BOARD, ODISHA

(FOREST. ENVIRONMENT & CUIMATE CHANGE DEPARTMENT, GOVT. OF ODISHA)
Paribesh Bhawan, Af118, Nilakantha Nagar, Unit-Viil
Bhubaneswar—751012

No. {574  iND-1-uLs-29 Date&y/edf200y |
By E-mail : SWM.CPCB@GOV.IN

To
The Director and DH (UPC-II},
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi-110032

Sub: Hon'ble NGT Suo Motu matter 0.A. No, 536/2024, pertaining to the order
dated 15.05.2024, regarding “Waste to Energy: Smokescreen or
Solution?” as published in the Indian Development Review on 27.03.2024,
Information required-reg.

Ref: Your Office letter F. No. CM-13011/125/2024-LAW-HO-CPCB-HO, dated
07.08.2024

Madam,

With reference to the above cited subject it is to inform you that CTE
was grented to only one unit M/s Essel Bhubaneswar MSW Ltd for installation
of Waste to Energy Plant of capacity 11.5 MW in the year 2015 for 5 years .
However, the unit was failed to establish and the CTE validity expired. The
infermation related toc Waste to Energy (WEE) plants in State of Qdisha in given
format (Annexure-ll) is enclosed In compliance to the order dated 15.05.2024 of
the Hon’ble NGT.

Yours faithfully,

Encl: As above

MEMBER SECRETARY
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Annexure |l

Information related to WEE plants

Name of SPCB/PCC: SPCB, ODISHA

S.N | Name of WLE CTE/CTO/ Capacity | Averag | Average | Whether | Para Paramet | Details of
) Plant with Autharization of WtE e bottom | WtE meter | ers actions
address Validity (TPD) & |Calorifi | ash/fly | plant 5 found taken (EC
Technolo | e value ash monjtore | monit | noncom | imposed,
gy used | of generati (dinlast |ared |[plying |Show
& waste on (%) |5 years as the cause/
product receive & (Yes/No) |speci | norms Closure
formatio |d at Handling | If yes, fied Issued,
n WLE & please in non-
(gas/pow | facllity | disposal | provide |sched renewal of
er/heat) | (Kcal/k | methods |date of ule-l| authorizati
g) monitori | of on or any
ng sSWM other
g Rules, actlon
2016 taken faor
non-
compllance
)
1. M/s Essel M/s, Essel | Capacity- NA NA NA NA NA NA
Bhubaneswar Bhubaneswar MSW Lld, | 600 TPD
MSW Ltd., At- had obtained CTE to | for
Bhuasuni, set up of Waste to|generatin
Daruthenga, Energy (MSW) Power | g power of
Bhubaneswar Plant of capacity-11.5 | 11.51 MW
(Plot No. 221 & | MW, In the year 2015,
222, Khata No. which was valid for five
232), Dist- years, However, it has
Khordha not established the
unit and validity of CTE
expired. Alsa not
applled for revalldation
of CTE.

214

J5PCB-RO-MiSC-0004-2024/522024



= w e e e m— s Ee A T e e e s

414
= e UEHE SaEH 895

—— - LiFE

Saas PUNJAB POLLUTION CONTROL BOARD \KJ Lifestyle for.

viranment
Ny -

~PPCB/HO/NO. -NoY 74 Dated: /g;ﬁZg_.y

To

The Member Secretary,

Central Pollution ControlBoard,
Pariyesh Bhawan, East ArjuniNagar,
New Delhl.

Subject: Hon'ble NGT Suo Motu matter O.A No. 536/2024, pertalning to the order
dated 15.05.2024, regarding “Waste ta Energy: Smokescreen or Solution?”
as published in the Indian Development Review on 27.03, 2024, Infarmation
required-reg.

Ref.: CPLCB Letter no. CM- 13011{125;‘2024-&‘!0- HO-CPCB-HO dated 07.08.2024.

Enclosed, please find herewlith :t}\_é Information/datajn the desired format
with respect to “Waste to Energy” plants In the State of Punjab in compliance to orders
dated 15.05.2024 of the Hon'ble NGT for Information and further necessary action.

DA/As above

Member Setre l"r’yw’
a/

TIRIEEES, HBTIS, UlenTer
Vatavaran Bhawan, Nabha Road, Patlala - 147001

E-mail 1 chalrman.ptl.opcb@punlab.ov.ln, msppcb@gmall.com
Phone No, 0175-2215793, 0175-2215802
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Annexores [l

Infarwation reinted fo Wik plnuts
(Nawe eI SPCRTOC:
jSNo, Name Teni]  CTIZCI0  JCapacity ol WiE|Average Calar] Average hofln] SWhether SIE [Parnmeters m Farameterafol Netally 1T 3etlony takan|
with sddrens IAnthorimtion | (TPD) &Teckn | iic valife of v [ mmsbifly m [plant mignlln nlinred wexpeed nd mon g |(EC Impraed. Sher ea
Yalldity olmpy wied & e [aate recclved of  Lpencration |8 fn (115 yer] fled Ly schedule] plying thenar| sefClatare hipednen
oduct formation] t WHE faelllty (15 3 (Ya/Na) |0 al SWM Ru m eocreal nf aui
{ s powver { o] - {Kenbkpd & If yea, plense ] les, 2016 or uny Hhu_'xtllm
af) sndling & bl rovidg dute ol n for papcomplBance)
' sposl rueibod| menltoring
[
1 M5, Amnser MSW | CTE-Validal] | |, 600T'D, Xzo0 't'mnti-yuw Plaif b yel ta [[M2ad byyet to bef Plant bs yui to Flmtnystiobe
Lad, oo D Nev.2024, “RDF Basd Do estblithed | be cstblisked | oushlivhed  |Be estabiished =xabiished
mondi, Amriter | CTO-yet 1o be [pawes genzmtlon
obtaimest “fur 10 MW
Anthedzation —
wader renewal .
r——
[z Ludiian Flogthayettobe] 4307TPD, : Plantizystla | Vlantls yetto [Plant is yei 1o bef I'lang{a geito Plant i ysito br
{Usider DPR stage) | establibed & | RDF Rased be be established | mnablished & |he oablihed| enblihal & DFR
" | DFR Apprava! jpower gensvatlon citablished& &NPR [CPRAppioval | & BPR Approval s
stage for 6 MW DER Approvat| Approval stags vage  |Approval llsg:l
ntage
t
n
5
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416
@ Rajasthan State Pollution Control Board
S Peadquaster, 4, Institiondl Aren, Jislunalaomngi, Juipur-302004
@ Phone : 0141- 2716800, 2716800 c-nmuil : member=seerctary@irpebinic,in
Helpline No, ;0141-271G477
Replstered Post/l-mall
File No. F.16 (MSW-68)/RSICI/MSW/BuY— Buts— bile:- g[8 | Ea
Director & Divisional Head, UPC-11 Division
Central Pollution Control Boarcl
Parivesh Bhawan, East Arjun Nagar
Delhi-110032.
Email - swimicpch@gov.in

Sub:  Information related to Waste to Energy planis in compllance ef Hon'ble NGT order dated
15.05.2024 in Suo Motwmatter 0.A. No. 536/2024, regarding.

Ref: Your office letter no. CM-13011 }IZSJQDZmI.AW-I |0-CPCB-170 dated 07.08.2024.
Madam/Sir,

With reference to abave, in compliance of Hon'ble NGT order dated 15.08.2024, the
infermation related 1o Waste to Energy (WEE) plants In Rajasthan State'is enclosed In deslved format
Annexure-|| (copy enclosed).

Encl:- Asabove. Yours sincercly,
(Yogyata:Singh)
RE & GIC (MSW, STP) Sk
Copy to: -

3 Master file, MSW, RPCR, Jaipur, g o
Rl & GIC (MSW,5TP) o7
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Annexure: 11

Informuation relateil to WiE plants

posal methods

provide date
of monitorin

=
=3

Name of SPCB/PCCs
SN[ Name of WHE Plam i CTE/ICTO  |Capacity of WiE|Average CalorjAverage bottom| Whether Wi |Parameters mo|Paramceters fo] Details of actions taken
. ith address {Authorizaion |(TPD) & Techn|ific value ofwalash/fly ash-gen |E ptant moni|nitared a3 speci| und non cam |{EC imposcd, Show eau
ology uscd & priste veceived ot eration lored in Jast Red in sehedulelplying the nor|se/Clusure issucd, non-r|
oduet Farmation| WiE facility (%) S years (Yes/|-1I of SWM Ru ms vnewal nl suthorization
( gasf pawer fhie|  (Kealfkg) & No) les, 2016 or any other action take
at) Handling & dis [1[ yes, plense

n for non-complinnec)

-

4'i7

TENT (ZAIPLURILINHT

T+ 3INDAL URBAN
WASTE MANAGEM

ED

RN #w.ﬂ.u_. NO =62 58
5. ViLLAGE _l.»/m}
RE ...a WASJAIPLRT
sid=mwa Ramparh
’Ur.uqnﬁ'&wrw

[CTE validiy -

31.05.2028

12 MW (power):

ional nll date

Plant not comm

ina] tiil date

Plamt nest conmpmi
issioned/ operat|ssioned/ operatic

Plant ael ¢o
nimissioned!
operationnl til
[ date

! a.&. DAL LRBAN
?w ASTE MANAGEN
ENT1SODHER 25 LIV
ATy

o —

Bodmars= Noi230 6. Ker
£ Dmpine v fudhp
= Saigimer lighws Kz
Fu Tehalid Fu..,.n.{.cu

P ar

ﬁ...ﬁm rﬁhmm—w. -
50092028

s et
PRl ey ..I!Tl.u.-.-.tl.n

6 MW [power)

iona) 11l date

Plant not comm [Plant not commi
isstoned/ operat s

nal :.Eua

Plant poLcom

signed/ gperatio imissioned/ op

erational till d
are
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Email:spebsikkim@gmail.com

S LiFE

\\w Lifestyle lof
Environment
HEswee

STATE POLLUTION CONTROL BOARD- SIKKIM
- FOREST & ENVIRONMENT DEPARTMENT
GOVERNMENT OF SIKKIM
DEORALI, GANGTOK — 737102

E.No.~ /SPCB/T2D - Dated; 'Q.J/ 8 /2024

b The Director & Divisional Head,
UPC-I! Division,
Central Pollution Control Board,
Parivesh ‘Bhawa:li, East Agun Nagar,
Delhi-110032.

Sub: Information related tn Waste to Enersy Plants in Compliance of Hon’ble NGT Order
Dated 15,05:2024 in Sun :

Motu Matter O.A. No. 536/2024-Resarding.

SirMadam,
Reference 10 your leiter no. CM-1 3011/125/2024-LAW-110-CPCB-| 10 dated 07.08.2024

on the subject cited above, the information related to Waste 1o Energy (W(E) plants in Sikkim is
enclosed in desired format (Annexure-IT) for your kind information please.

Encl:- As ahove.

Thanking you
L) 3 Yours Faithfully,
\. ' )
1 ¥4 Wiater | SRl
| B ¥ =14
S Vatiey (Kusurfi Gurung) - A
RS e Joint Director s

State Pollution Conlrol Board-Sikkim - . Lyt
Kusum Gurung " JlL ¢
__ Joint Director Jrsau i |
‘State Pollution Control Boarij//!
Forest & Enviropment Depd)
Govt of Sitkim




Emaﬂ.‘.i'pcb.rikkhn@émaﬁ.t;"t;'m

¢~ LiFE
W s

STATE POLLUTION CONTROL BOARD- SIKKIM
FOREST & ENVIRONMENT DEPARTMENT
GOVERNMENT OF SIKKIM
DEORALI, GANGTOK — 737102

sanse e ieal nisT LT freiE
-

Annexure: IT
B Information related to WLE Plants
Neme of SPCB/PCC:; State Pollution Cantrol Board-Sikkim
S. |Name of | CTE/CTO | Capacity of | Average | Average | Wheth | Param | Param [ Details of
No. | WIE /Authoriza | WIE(TPD) calorific | bottom | er eters | elers | actions
Plant and | tion and value of | ash/fly | WtE | monito | found | taken (EC
Address | Validity | Technology | waste ash plant | red as | non imposed,
used  and | received | generali | monito | specifi | comp! | show
product at WLE | on(%) red in|ed in|ying cause/closu
formation facility | and last $ | schedu | the re isssued,
(gas/power/h | (Keal/k | handling | years | le-ll of [ norms | non-
eat) g) and (yes/n | SWM rencwal of
disposal | o  if | Rules, authorizatio
methods | yes, 2016 n or any
please other action
provid taken  for
e date non-
of | compliance
monito )
ring
I,| Nil Nil Nil Nil Nil Nil Nil ‘Nil Nil
: ,.:-‘r'*.-.-h‘,,;
¢ 'i
l'..[‘/ &}))?&’1 \]
{- .1:‘" '-z, ;’
2, E RS F
t‘& ;@i}:"'/;{:o
1 ";:: -
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WEST BENGAL POLLUTION CONTROL BOARD

ST aEaa (Depaninent of Environmeny, Government of West Bengal)
S~ \ l_l F E Paribesh Biiwan, 104 Block - L, Scctor 1l Bichannagor
L T ) - I
_NFF d 1ﬁﬁ'ealr';:u'nr'rmnl ‘mm:‘:‘f“ i Phemwu{:ictﬂ’bpm?‘ Ll
v bpeh pavin ! gl gov.in
Memo No.:: |28 /I 2-9(4 /2 012 (P11 ) Date:l&6/08/2024
Ta

The Director & DH (UPC-11)
Central Pollution Control Board
“Parivesh Bhawan”

East Arjun Nagar

New Delhi—110 032,

Sub: Hon'ble NGT Suo Motu matter 0.A. No, 536/2024, pertaining to (he order dated
13.05.2024, reparding “Waste to Encrgy; Smokesceeen or Solution? us published in
the Indian Development Review on 27.03.2024, information required — reg.

Ref: Your Letter No. CM-13011/125/2024-LAW-HO-CPCB-HO dated 07/0872024

Madam,

With reference to the subject mentioned above, enclosed please lind herewith the information
related to Waste 1o Energy (WtE) plants in West Bengal,
This is for your kind perusal please.

Thanking you,

Yours faithfully,

.1‘.“',_.&_1

Chiefl Engineér
Waste Management Cell

Encl: As stated above:
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Annexure : 11

Information refnted 1o WIE planis

Nnme pf SECH/PCC:
N.No. | Nnme of WIE CTE/CTO/Aut | Copacity of WIE Average | Average | Whethier Parameters | Parnmeters | Details off
Plant with tildress | horfeation (TPD) & Technolopy | Calarific | battom WIE plant | monitored | fountd non | vetion taken
validity useil & produoet vilueof | ash/fly nsh | monitored [ asspecified | complying | (EC impused,
information WIA(E peapration | Inlast 5 inschedule | the norms | Show
{gasipower/hent) reccived | (%) & years —laf cause/Closure
at WiE Mundling (Ves/No) If | SWM issued; non-
Ficility & disposnl | ves, please | Rules, 2016 renewal of
(Kealfkg) | niethods provide suthorization
dnte of or any ofher
maonitoring uetion taleen
fur non-
camplinnce
L Kolkata CTE obtained. | Compressed Bio Gas - - - = - -
Municipal CTO under {C’RG) from .
Cetpomiion protess segregated Munitipal
Comyprressed Solid Waste with
Biogas (CBG) etipacity 132 Nm*/day
plant oi Mouza ; mnd Bio-lertilizer ;
[Dhapa P8 Pragat 422 kyfday,
Maidan, Kolkatas Bio Gas is utilized in
700105, wperiting KMC
vehicles,
2 NKDA CBG plant - Capucity of CBG =K = - — - —-
ol Action Aren - plant; STPD.
1C.New Town,
Kolknia.
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LiFE TamIL NADU POLLUTION CONTROL BOARD (G
dvath b -
From To
Thiru, R, Kannan,M. Tech,, T_he’ Membaer Sacrelary,
Menber Secrelary, Canlral Pollulion Conlrol Board,
Tamil Nodu Pollution Control Board, Parlvesh Bhawan, East Arjun Nagar,
76, Mount Salai, Guindy, Delhi -110032,

Chennal —= GO0059,

Lr No. T3/TNPCBISWIVII Wasle to Eneorgy /2024 Datocl: 14.08.2024

Sir,

Sub: TNPCB- SWM — Hon'ble NGT 0.A.N0.536 of 2024. — Information on Waste To
Energy Plants requested — Datails submltted — Reg.

Ref: CPCB Lr.NG.F.No.CM-13011/125/2024-L AW-HO:CPCB-HOCP-25/5/2022-
URPC-I-HO-CPCB-HO daled: 07.08.2024.

| invite kind attention to the reference cited, wherein it was requested (o
submil infermation on Wasle (o Energy Planls in the State of Tamil Nadu in the
requested format. In lhis regard It Is informed that, there is no Waste to Energy
Plants under operation In the State of Tamil Nadu. Hence, the present stalus of
Waste to Energy Plants in the Stale of Tamll Nadu may be treated as Nil.

This is far your kind information please.

T(gﬁﬂam%tary

it

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel : 044-22353134 - 139 Fax : 044-22353068
Email : thpcb-chn@govin  Web ! tapeb.govin
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Information related to Waste to Energy Plants

Name of the SPCB: Tripura State Pollution Control Board

5. | Name of the Plant with |CTE/CTO/ Capatity (TPD) | Average Average hottorn| Whether  WIE | Parameters Pammeters | Detalls of actions
No. | Address Authorimation | & Technology | Calorific Value | ash/ fly  ash| planfs monitored  ag | foimd  mon | taken {EC
Validity uset] & Product | of waste | generation (%] | monitored in last | specified in | complying  |imposed/ Show
Information received  at|and handling &| 5 years (yes/no) | schedule-ll  of | the norms ‘Causa [Closure
(gas/power/ | WtE facilities | disposal method | If yes, please |SWM,  Rules, Order et)
heat) (Keal/Kg) provide data of | 2016
monltoring
1. Thera is no Waste to | Validity  of | 8 tonns/Day - NA NA NA NA NA
Energy Plant/ Unlt |CTE of the
firesently Operational | propased
the State of Tripura. |plant  was

However, in the year of
2022-23, a Waste to
Energy  unlt  was
proposed to be SEr up
in the State ut Agartala
and Consent ]
Bstablish  Certificate
was also issued by the
TSPCE In favour of

that Unit Hpwever, tll
date, ne
establishment/

construction activitles
have been started by
the sald  Project
Pruponent.

Name of the said unit
is M/s Simoco

29.12.2023.
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telvcommunictions
{South Asin) 14d.
[EBxecutive Directar)
Adi

Chandinassues,
Barjala, Agartala, West
Tripur.
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-—

By Speed Post/ Email

— - |

DELHI POLLUTION CONTROL COMMITTEE

L
= . | R . U 1!
\ = | DEPARTMENT OF ENVIRONMENT, GOVT. OF NC1 OF DELHI ...; It
@f B-Block, 3% FLOOR, DELHI I'T PARK, SHASTRI PARK, DELHI-110053| P)

el R
vigit us at: htlps:ﬂdQcc.dclhjgovt;n!c_.iy '\ -:-.ﬁ;‘rm"
F. No. DPCC/WMC-1/SWM/2024/20-21 Dated:o1[ot] 3015
To,

s Divya Sinha
Director & DH, UPC-I1,
‘Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032.

Sub: Information soughtw.r.t. Orders dated 15.05.2024 & 12.11.2024 of Hon'ble NGT

in O.A. 536/ 2024.

Madsam,

With reference to your email dated 13.12.2024 and letter dated 11.12.2024 on the
subject mentioned above, please find enclosed herewith, information sought in the
prescribed formats [Format [(a) & 1(b)] of CPCB. The same has also been sent to CPCB at

Email Id: divyasinha.cpcb@nic.in.
Yours Sincerely,
sdupit JE£
(D. K. Singh)
Addl. Director, WMC-II

Enclosures: As Above

Copy to:
{. Member Secretary, DPCC
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— TELANG/NA STATE POLLUTIONCONTROLBOARD  Phonez2sst7so

—RR3T8—  PARYAVARAN BHAVAN U EST Fax;040—23815631
S0 SANATFNAGAR, HYDERABAD$0601% GramsiKalshyoNiva
Lr.No.91|TGPCB/MSW/SRPT/2025 Dt.08.01.2025

To

The Additional Director,

Central Pollution Control Board,
PariveshBhavan,C.B.D.Cum-Office

Complex, East Arjun Nagar, Shahdara,
Delhi-110032,

Sir,

Sub : TGPCB — Status of Waste to Energy Plants In State/UT-
Information fumished — Reg.

Ref ¢ 1,Mail Recelved from CPCB Dated:12/12/2024

2,CPCB-Lr.No.F.No.CM-13011/125/2024-Law-HO-CPCB
Dated:11/12/2024

= % »

It Is to submit that, vide reference 2™ cited, where In was sought the
status of Waste to Energy Plants In Telangana State In the prescribed format.

Hence, the status of Waste to Energy Plants |n the state of Telangana Is
here with furnished In the prescribed format for your kind Information and
necessary action.

Yours faithfully,

SENIOR ENVIRONMENTAL ENGINEER
Encl:As above
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Farmat | {2)

Informallon related 10 WIE plunts in Telanagan Stale

—_—

SENIOR ENVIRONMENTAL ENGINEER

Name of SPCB/PCC:
S.N|Name of wiE Plan( with addre ss AvengeCulorile [Avemgebotion | Whether WIE plant | Parmete €5 Parmete £ [Octalls of actions taken
[y MAutherdzstten  [WITTID) value of wasse =hlly emyomatons o o best 3 [manliors o as founcd pomy {16
Y WValicity E&Tochmology  [roceve dil mh gresyard on yoars {YeuNo) i fipecified In cuemplyln Enpesad, Shey cuineTlos wie
oyod & product IE %) yes, please provade |schethiles 1| of (e o roes g, oo revewel of sullerzay)
OFWIND n { gaed | faell WIRCOM g) |1 tisklling & divpacal fdate of momliart ng _?.z 1 o any olfies taken foc non
Owar therlitids Relez, 3016 eoimpiance
liean)
| |M/s. Hyderabad MSW Encrgy Solution  |CFE Exp. 19.8 MW Combustion (370 TPD Yes S - -
Private Lid,, {(by GHMC), Sy No; 173, [19.01.2022. technology PMID
Juwaharnagar(V), Shameerpe(M), CFO order using ROF us PM25
|Medchin] District di:15.07.2020 fuel to soz
which is valid produce steam NOX
upio that in yum Cu
31.03.2025 produces Pb
2 Mis Dundigal Waste 2 Encrgy Private ICFEorder  |14.5 MW Combustion (250 TPD Yes SPM - -
Lid., Sy. No. 684/1, Dundignl (V), 41:01.07.2020 leehnology PMI0
Quthubullapur (M), Medchal-Malkajgiri  |CFO arder using RDF as PM25
Distriet di:16.062023 fuel 1o so2
which is valid produce sicam NOX
uplo that in tum Cu
31.03.2028 produces Pb
I(b)
List of non-complying WIE plant
§.No Name of Non complying Full detalls of Remarks
WIE plant as per mositoring In lost S years with address non-
compliance
! - - .
] e - -
. !
m. e ﬂ\ﬁkl
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4 3 1 Annexure VI

IN THE SUPREME COURT OF INDIA

CIVIL APPEAL NO(S). 13120 OF 2017

IN THE MATTER OF:

RAVINDER CHANANA & ORS. - APPELLANT(S)
VERSUS

THE STATE OF DELHI, DELHI SECRETARIAT CHIEF

SECRETARY & ORS, ..RESPONDENT(S)

AFFIDAVIT IN COMPLIANCE OF THIS HON'BLE COURT'S
ORDER DATED 18.09.2024 IN THE AFORESAID MATTER ON
BEHALF OF CENTRAL POLLUTION CONTROL BOARD

I, Divya Sinha, /o H.P. Sinha, Aged 53 currently working as Scientist
I in Central Pollution Control Board. Parivesh Bhawan. East Arjun
Nagar, Delhi — 110032, the Respondent No; 6 in the above matter
(hereinafter referred 1o as "CPCB")do hereby soleminly affirm and

declare as under:

|. That I, in capacity of Scientist “F” in CPCB, have made myself
acquainted with the facts and circumstances of the instanl case due to the
official capacity as mentioned above and on (hi¢ basis ol available
records, 1 am well versed with the facts and circumstances of the matter

and as such competent & authorized to affirm this aflidavit on behall of

232
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12

That, the Answering Respondent, CPCB is a statutory Board constituted
under Section 3 of The' Water (Prevention and Control) Act, 1974. [t
performs the functions under The Water (Prevention and Control) Act,
1974, The Air (Prevention and Control) Act, 1981 and The Environment
(Protection) Act, 1986.

Ll

. That this Hon’ble Court while hearing IA NO. 189959/2024 -
Clarification/Direction) in Civil Appeal No. 13120 of 2017 on
18.09.2024, has directed as follaws: (relevant excerpts only)

“w.4. The National Green Tribunal in its impugned detailed order on

(12.02.2017, had indicated how the project is being develeped and the

Green Tr:btmn! indicated that the emiysion from the p!am is below the
jprescribed value and there is no adverse impact on heaith and the
environnent,

3. Be that as it may, Mr. Parikly and Mr. Farasat, learned senior counsel
would submit that if the expanded capacity is to commence operation,
there might be a change of situation. This contention is stoutly resisted
tot only by the learned counsel for the Project Proponent but also by the
counsel forthe Municipal Corporation of Dellii.

oo . The Central Pollition Control Board should accordingly cory owr an
Loy,

( ' { mvpc-::.ﬂ'nn and furnish a report. Needful be done in six weeks...
o o

"

HE e ]
Rags 14 I'h
/

e Copy of order dated 13.12.2024 is annexed herewith and marked as

' E\nnem re R-1

4. That in compliance of the Hon’ble Supreme Court’s order dated
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18.09.2024, CPCB issued a letter dated 03.10.2024, requesting DPCC to
provide information related to compliance status of Timarpur-Okhla
Waste to Energy (hereinnftér referred to as *“WIE") Plant, Qkhla and the
same was provided by DPCC vide letler dated 23.10.2024.

5. That a team of CPCB inspected the WIE at Okhla and conducted
sampling/analysis of various sample during 17th Oct and Oct 22-23,
2024, The following monitoring activities were carried out by CPCB

during inspection during 17 & 22-23 Octlober, 2024,
o Stack emissions monitoring

e Ambient air quality monitoring

« 'Ground watér monitoring

e Bouom and Fly ash analysis

Stack emission monitoring to pssess cmissions from the stack was
conducted on 23.10.2024. All samples were analysed in CPCB laboratory
except parameter- Dioxin & Furans which was analysed by laboratory
recognised under Environment (Protection) Act, 1986 - M/S Fare Labs
Pvt Ltd. Gurugram since the facility for analysis is currently not
operational at CPCB.

6. That, on the basis of the samples so collected an Inspection Report has
been prepared containing detailed information about Pollution Control
Measures, Waste Water, Management of Fly ash & bottom ash,
Operational parameters of the plant, Stack emissions, ambient air
quality, ground ‘water , bottom and fly ash analysis and Status of
Compliance of Conditions stipulated in Environment Clearance(EC) at
W(E plant in Okhla. The Copy of the Inspection Report of the Central
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Pallution Control Board is attached herewith and marked as Annexure
R-2,

Findings & Conclusion

7. That based on the inspection. finding and conclusions of the report are

submitted as lollows:

a) The processing capacity of the plant is 1950 TPD. The waste
received at the plant ranged from 1674.09 to 2048.00 'TPD with
monthly average of 1729 TPD during October, 2024. The total
'RDF generation in the plant ranged from 1335.6 to 1351.68 TPD.

b) The segregation sections of the plant were found operational
during inspection. It was observed that the segregated waste
(RDF) being fed into the boiler,

Delri
"-., Regd. No. 1513 ¥l ¢) The Consent & Authorization issued by DPCC to WE has expired

in Septembar 2024, ‘The Unit has applied for renewal for the same

and its application is currently under process al DPCC.,

d) Joint inspection of the Wi Plant at Okhla plant was carried by
CPCB & DPCC in compliance of Directions of the Hon'ble NGT
(PB) vide order dated 09/10/2017 in OA No. 22 0f 2013 (THC). in
the matter of Sukhdey Vihar Residents Welfare Association Vs
State OFf NCT of Delhi. Based on the observed violations during
the last joint inspection. Environmental Compensation of Rs 3
Lakhs had been imposed on the Unit by DPCC. CPCB, further as
per Directions dated 11.11.2020 of Hon'ble NGT on the matter,
issued dircctions dated 05.04.2021 to the DPCC to ensure
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compliance of the WIE plant through regular monitoring and
submit the inspection reports as well as the details of action taken
by DPCC for any non-compliance observed, 1o CPCB. DPCC
submitted only one inspection report pertaining o the inspection
conducted by DPCC on 04.05.2024 in which no non-compliance
has been reported. However, it is observed that sampling and
monitoring had not been conducted by DPCC during this

inspection.

&) Logbooks of MSW processed, disposed and electricity generated

are being maintained in the plant.

f) Control raom has been setup to control feeding of RDF into boilers
for regulation and maintenance of boilers and Air Pollution
Control Systems etc. Display board has been installed at the gate
of the WTE plant and CAAQMS data is being displayed.

g) Green belt has been developed in & around the Unit. No odour due 1o
waste handling /processing was observed in the Green belt,

h) The temperature in the boilers ranged from 980.89 to 1100 degree
Celsius which s meeting the preseribed temperature under
Schedule I (C} (g) of SWM Rules, 2016.

i) The leachate genemated is collected in the storage pil and camied to
leachate trealment plant (L'TP). No spillage of leachate observed in the

and.

1) Results, of Stack emission moniloring conducted during CPCB
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Ainspection on 23.10.2024 indicate that all the monitored parameters in

stack emission are within the prescribed liniits.

k) OCEMS has been installed. However, sensors for parameters such as

HF, CO, TOC & CO: have not been provided: Also, the OCEMS
reading are not matching with CPCB monitoring data, Hence,
OCEMS needs to be properly calibrated on regular basis.

PMI0 & PMZ2.5 concentrations in ambient air qualily monitoring
al both the locations (NDMC building & STP Okhla) exceeded the
preseribed limit under NAAQS. Concentration levels of the NOa
and SO are within the stipulated norms. These measured yalues
of all four parameters are in the range of reported values at 39

CAAQMS installed a1 various locations in Delhi on the same date.

m) Monitored ground waler parameters are within permissible limits of BIS

specifications: 2012 [or drinking water except iron which was found to
be 1.38 mg/L., exceeding the BIS standard (0.3 mg/l., Acceptable [imit).
As per Central Ground Water Board report entitled “Aquifer mapping &
ground water management plan of NCT Delhi”, 2016, Concentration of
Iron (Fe) has been found to be exceeding the maximum permissible [imit
at several locations including Northwest, North, Nertheast, West, East,
Central, Southwest and South districts of NC'T, Delhi

n) Bottem ash & {ly ash analysis indicates that all the menitored

parameters are within the perinissible limits except for cxceedance
of Cadmium in Flyash. The concentration of Cadmium was found at
7.32 mg/L. in the iy ash, exceeding (he prescribed standard limit of |
mp/l. as per Hazardous and other Wastes (Management &
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Transboundary Movement) Rules, 2016. However; in view ol the
higher Cadmium concentration observed in the flyash, unit may
identify the source of cadmium in the {lyash and immediately take
necessary action to eliminate the same and disposal of {lyash may
regularly be monitored by DPCC in this regard. Bottom ash
generated from the boiler is utilised in brick manulacturing unit located
within the WiE premises and the remaining rejeet is disposed at SLF,
Tehkhand. As per stipulated condition in EC dated 15.01.2020,
bottom ash is to be utilized for building material & brick
manufacturing, however. it is partially utilized (less than 1%) lor
brick manufacturing. Unit to ke necessary petion to increase

utilization ol bottom ash.

o) All conditions in existing EC (issued in 2020) were found 1o be
complied except the following conditions:

s Only less than 1% of total bottom ash generated is being
utilized for brick manufacturing, However as per EC dated
15.01.2020, bottom ash to be utilized for building material
& brick manufacturing,

s Sensors for monitoring parameters such as HFF, CO, TOC &
CO: have not been provided in the OCEMS. Unit to also

provide sensors for these parameters in QCEMS.

p) No physical/infrastructural upgradation has been observed
towards expanded capacity (40 MW) granted vide EC dated
09.01.2023. As informed by the proponent, the Consent to
Establish (CTE) for Expansion / Consent to Operaie (CTQ) has.
not been applied with the Delhi Pellution Control Committee for
the expanded capacity (40 MW) of the plant as on October 17, 22-
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23,2024.

8, That in addition to the aforesaid subniissions, it is humbly submitted
that CPCB shall abide by any/all orders or directions passed by this

Hon'ble Court.

9. That no new facts and no documents which were not pleaded hefore the

courts below have been pleaded in this affidavit.

DEPONENT
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I, the deponent hereinabove, do hereby verify that the contents of this Reply
Affidavit which is based on-official record and information available in

the office are true and correct 1o the best of my knowledge and beliefl

Nothing material has been concenled therefrom.
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4 3 9 Annexure R-1
1

ITEM NO.11 COURT NO.5 SECTION XVII

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 13120/2017
RAVINDER CHANANA & ORS. Appellant(s)
VERSUS

THE STATE OF DELHI DELHI
SECRETARIAT CHIEF SECRETARY & ORS. Respondent(s)

([ONLY IA NO. 189959/2024 IN CA 13126/20817 IS LISTED UNDER THIS
ITEM] | |
(IA No. 18995972024 - CLARIFICATION/DIRECTION)

Date : 18-09-2024 This matter was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE HRISHIKESH ROY
HON'BLE MR. JUSTICE SUDHANSHU DHULIA
HON'BLE MR. JUSTICE S.V.N: BHATTI

For Appellant(s) Mr. Shadan Farasat, Sr. Adv.
Ms. Sanchita Ain, AOR
Mr. Prannv Dhawan, Adv.

Mr. Sanjay Parikh, Sr. Adv.

Mr. Dewvvrat, Appellant In Person, Adv.
Ms. Harshita Sharma, Adv.

Mr. Devesh Kumar Agnihotri, Adv.

Ms. Charu Sangwan, AOR

Mr. Nitin Jain, Adv.

For Respondent(s) Mrs. Aishwarya Bhati, A.S.G.
Mrs. Swarupama Chaturvedi, Sr. Adv.
Mr. Mukesh Kumar Maroria, AOR
Mr. Ayush Puri, Adv.
Mrs. Sunita Sharma, Adv.
Mrs. Nidhi Khanna, Adv.
Mr. Shlok Chandra, Adv.

Ms. Aishwarya Bhati, A.S.6G.
Mr. Gurmeet Singh Makker, AOR
Ms. Sunita Sharma, Adv.

Mr. Ayush Puri, Adv.

Ms. Nidhi Khanna, Adv.

Mr. Shlok Chandra, Adv.

Ms. Ruchi Kohli, Adv.

Mr. Pradeep Misra, AOR
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Mr. Daleep Dhyani, Adv.
Mr. Suraj Singh, Adv.

Mr. Avijit Roy, AOR

Mr. Ranjit Kumar, Sr. Adv.

Mr. Nilava Bandyopadhyay, Adv.
Ms. Vijaya Singh, Adv.

Ms. Ankita Sinha, Adv.

Mr. Sahil Kumar Purvey, Adv.
Mr. Prem Prakash, AOR

Ms. Garima Prashad, Adv.
Mr. Sudeep Kumar, AOR
Ms. Manisha, Adv.

Mr. S Wasim A Qadri, Sr. Adv.
Dr. Menaka Guruswamy, Sr. Adv.
Mr. Utkarsh Pratap, Adv.

Ms. Arunima Das, Adv.

Mr. Devadita Das, Adv.

Mr. Ravi Kumar, Adv.

Mr. Achintya Kumar Niyogi, Adv.
Mr. Praveen Swarup, AOR

Mr. Yoginder Handoo, AOR
Mr. Sanjay Kumar Visen, AOR

UPON hearing the counsel the Court made the following
ORDER

I.A. No. 189959/2024

Heard Mr. Sanjay Parikh and Mr. Shadan Farasat, the learned
senior counsel appearing for the petitioners/applicants. Also heard
Dr. WMenaka Guruswamy, 1learned senior counsel appearing for the
Municipal Corporation of Delhi (Respondent No.2) and Mr. Ranjit
Kumar, learned senior counsel appearing for the Project Proponent
(Respondent No.9). The Central Pollution Control Board is
represented by Mr. Avijit Roy, learned counsel.

2. This pertains to the interim application in respect of the
project of respondent no.9. When similar such interim application

was filed earlier, on the expansion undertaken by the Waste to
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Energy Plant by the respondent no.9, this Court on 05.64.2023 had

passed the following order:-

“1. The Interlocutory Application for impleadment (IA
No 40462/2023 is allowed.

2. The Interlocutory Applications are to seek a stay
on the expansion of the capacity of the Waste to Energy
Plant at Okhla from 23 MW to 46 MW.

3. Mr Ranjit Kumar, senior counsel appearing on behalf
of the Ninth Respondent states that in pursuance of the
permission which has been received, the process of
expansion and operationalising the plant to the
enhanced capacity wauld take about 18 months.

4. 1In view of the above statement of Mr Ranjit Kumar,
it is not necessary to entertain the Interlocutory
Applications at the present stage.

5. However we have acceded to the request of all the
counsel that the Civil Appeal be Tlisted for final
disposal at an early date.

6. List the Civil Appeal along with IA No 48339 of
2023 on 19 July 2023.

7. Any steps which are taken by the concessioner
towards impliementing the 4 permission for enhancement
of the capacity from 23 MW to 40 MW shall be subject to
the Tinal result of the appeal and shall not create any
equities.

8. To Tacilitater the final disposal of the
proceedings, counsel appearing on behalf of the
contesting parties shall prepare a common compilation
of documentary and other material that is sought to be
relied upon.

9. Mr Devvrat, counsel for the appellant and Mr Nilava
Bandyopadhyay, counsel assisting Mr Ranjit Kumar shall
act as nodal counsel to ensure that soft copies of the
compilations are prepared and circulated to the Bench
and to the counsel appearing on behalf of the
contesting parties. The soft copies of the compilations
shall also be emailed to cmvc.dyc@gmail.com.

10, Parties shall also Tile brief sets of written
submissions by 38 June 2823.

11. IA Nos 10266, 48464, and 40945 are accordingly
disposed of.”

3. As can be seen from above, the expansion was permitted to be
made subject to the outcome of the pending Civil Appeal.

4. The National 6reen Tribunal in its impugned detailed order on
02.82.2017, had indicated how the project is being developed and

the measures that are being taken by the Project Proponent to avoid
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pollution; based upon improved technology and new mechanism for
segregation of waste. Multiple inspections carried out by the
National Green Tribunal indicated that the emission from the plant
is below the prescribed value and there is no adverse impact on
health and the environment.

5. Be 'that as it may, Mr. Parikh and Mr. Farasat, learned senior
counsel would submit that if the expanded capacity is to commence
operation, there might be a change of situation. This contention is
stoutly resisted not only by the learned counsel for the Project
Proponent but alsc by the counsel for the Municipal Corporation of
Delhi.

6. The Central Pollution Control Board should accordingly carry
out an inspection and furnish a report. Needful be done in six

weeks .

(GEETA JOSHI) (KAMLESH RAWAT)
SENIOR PERSONAL ASSISTANT ASSISTANT REGISTRAR
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REPORT

(IN COMPLIANCE TO HON'BLE SUPREME COURT ORDER DATED 18.09.2024

IN CIVIL APPEAL NO. 13120/2017, (IA NO. 189958/2024), RAVINDER CHANANA

& ORS VS. THE STATE OF DELHI, DELHI SECRETARIAT CHIEF SECRETARY &
ORS.)

CENTRAL POLLUTION CONTROL BOARD

(Ministry of Environment, Forest & Climate Change)
“Parivesh Bhawan”, East Arjun Nagar,
Delhi-110032

December, 2024
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1.0 BACKGROUND

Hon'ble Supreme Courl vide order dated 18.09.2024 In the matter of Civil Appeal Na(s).
13120/2017, (/A NO. 188959/2024), Ravinder Chanana & ors. Vs, The State of
Delhi,Dalhi Sacretariat, Chief Secratary & Ors.. diracted, inter alia, the following:

Para 6 “The Cenlral Pollution Control Board should accordingly carry out an Inspection
and furnish & report. Needful be done in six weeks"

A copy of Hon'ble SC order |s attached as Annexure |,

The waste at Waste-to-Energy (WLE) facillty is fo be managed as per provisions of Sclid
Waste Managemerit (SWM) Rules, 2016{ Annexure-l A) and relevant provisions of the
Rules are placed at Annexure-1B.

2.0 ACTION TAKEN BY CPCB

2.1 Compliance status of WIE Plant, Okhla, as per Delhi Pollution Control
Committee (DPCC)

CPCB Issued a letter dated 03.10.2024 (Annexure-ll), requesting DPCC ta provide

Information related to compliance status of Timarpur-Okhla WIE Plant, Okhta. The same

was provided by DPCC vide letter dated 23.10.2024 (Annexure |Il). Status as per the

DPCC |etter is as given below:

a) Consent Status:
Consent to operate under Section 21 of the Alr (Prevention & Control of Pollution) Act,
1881, and Section 25/26 of the Water (Prevention & Contral of Pollution) Act, 1974,
issued by DPCC dated 21.05.2020 has been issued with validity till 24.09.2024 to the
Timarpur-Okhla Waste-to-Energy (WTE) plant with a processing capacity of 1950 tons
perday and electricity generation capacity of 23 MW.
As informed by DPCC, application for the renewal of Consent to Operate is under

process at DPCC.

b) Authorization Status:
Authorization was granted by DPCC under SWM Rules, 2016 dated May 21, 2020, with
validity until September 24, 2024. As Informed by DPCC, application for the renewal of
authorizationis under process at DPCC.

a
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¢) National Green Tribunal (NGT) Directions dated 09/10/2017 in OA No. 22 of 2013
(THC) (640/2018)

Joint inspection of the Timarpur-Okhla WTE plant (hereinafter referred as unit) was
carried time to time by CPCB & DPCC in compliance of Directions of the Hon'ble NGT
(PB) vide order dated 09/10/2017 in OA No. 22 of 2013 (THC), In the matter of Sukhdev
Vihar Residents Welfare Asseciation Vs State Cf NCT of Delhi. The latest joint
inspection was carried out in 2020 and the Report is placed at Annexure ||IA. Basad
on the observed violations, Environmental Compensation (EC) of Rs 5 Lakhs was
imposed on the Unit by DPCC.

CPCB. further as per Directicns dated 11.11.2020 of Han'ble NGT, |ssued directions
dated 05.04.2021 (Annexure V) 1o the DPCC to ensure compliance of the WLE plant
through regular menitering and submit the Inspection reports as well as the details of
action taken by DPCC for any non-compliance observed, to CPCB. DPCC has
submitted only one inspection report pertaining to the Inspection canducted by DPCC
on 04.05.2024. A copy of the inspaction report is attached In Annexure Ill. No non-
compliance has been reported in the inspaction reperl. However, itis to be noted that
sampling and monitoring had not been conducted by DPCC during this inspection.

3.0 Inspection Conducted by CPCB

In compllance to Hon'ble Supreme Court direction dated 18.09.2024, CPCB conducted
inspection of the Unit during October 17 & 22-23, 2024, The findings of the Inspection
are provided In subsequent sections:;

Waste to Energy Plant ,Okhla

Name and address of the industry | M/s Timarpur Okhla Waste Management
1 Company Limited,

Old NDMC 'Compost Plant, Behind
CRRI, Mathura Road, New Delhi-

110025
Coordinates  (Longitude & | | a1 28,553672 8 Long. 77.280638
Latitude)
2 | Name of the occupiarfcontact| Mr. Sandsep Dult Mob, 08858360016
person Sandip.dutt@|Indalcopolis.com
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Telephhonelemail

3 | Date of inspection / monitoring

Oct. 17 & 2223, 2024

4 | Installed processing Capacity

As per DPCC Authorization letter dated

'21.05.2020 the unit has capacity to

process 1950 Tonnes per day (TPD)
MSW for generation of 23 MWV power.

§ | Production/Operational
{on date
of inspection)

status

Operational

3.1 Process Description

The process begins with the amival of closed compactors carmying MSW at TOWMCL, WTE
Plant, which pass through a radioactive sensor and weigh bridge before entering an enclosed
storage pit. Bio-cullture is applied to degrade organic material, while hot air fs circulated to reduce
moisture, The stored MSWis then pre-processed, and segregated through magnetic sepanators,
shredders, and ballistic separators into iner, recyclable, compostable materials and refuse-
derived fuel (RDF). These fractions are sent to various destinations, induding recyclers,
composting faclities, and the RDF pit for combustion for power generation.
The process flow diagram of the WLE plant is given in Figure 1.
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Process Flow Diagram
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Fig.1 : Process flow diagram of WIE plant

3.2 Pollution Contro} Measures
{a) Air pollution

The Flue Gas Cleaning System (FGCS) has been Installed to contral emissions fram the boller.
It comprises of the fallowing components:

» Turbo-Reactor
« Baghouse Filter

« Sorbent Handling System
= End Product Handling System

(b) Waste Water

The leachate generated from MSW starage zrea is treated in leachate treatment plant (LTP),
The designed capacity of leachate treatment plant is 332 KLD. However , if leachate
generation Is up to 100 KLD, inthe plant, it is routed through multl effect evaporators (MEE)
for treatment . Concentrated pant of MEE Is used as a fuel for boller and condensate
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recovered from leachate is reusad into the process. In case of oVer 100 KLD |eachate
generation, leachate is rolted to reverse osmosis (RO) system and the reject water is sent
to MEE, while permeate is reused in the plant.

(c) Management of Fly ash & bottom ash
= Fly ash generated from tha boiler is disposed to the Sanitary Landfill (SLF) managed by
the Municipal Corporation of Delhi (MCD) at Tehkhand.
« Bottom ash generated from the boiler Is partly ufiized (jess than 1%) in brick
manufacturing unit focated within the WAE premises and the remaining reject is disposed
at SLF, Tehkhand .

3.3 Operational parameters
(a) Wasts Feed: The processing capacity of the plant is 1950 TPD. The unsegregated
waste received at the plant ranged from 1674.09 to 2048.00 TPD with monthly average
of 1729 TPD during COctober 2024. After segregalion, the Refusa Derivad Fuel (RDF)
genaration In the plant ranged from 1335.6 to 1351.68 TPD which s fed to the boller

{b) Temperature: Three boilers are connected to the single stack of height 80 meters and
diameter 4.5 meter. The temperature in the boilers ranged from 980.89 to 1100 degree
Celsius which is meeting the prescribed temperature under Schedule Il (C) (g ) of the
SWM Rules, 2016 .

(c) Power generation: The Powar generation capacity of the plant is 23 MW. During.
inspection, it was observed that the Power generaticn of the unit was ranged between
20.60 and 21.90 MW. The details are given in the Tahle 1. As per the Information
provided by the proponent, the electricity generated is being sold to BSES Rajdhani
Power Ltd, Tata Power Delhi Distribution Ltd and Adarsh stainless Pvt. L.id. The sale
receipt and MoU with the parties for sale of electricity is attached as Annexure V.

Table 1: Detalls of Power generation in the Unit

Date Power Generation (MW)

Time Minimum Maximum
17.10.2024 6 AM to 6 PM 20.74 21.86
22.10.2024 6 AM to 6 PM 20.60 21.90
23.10.2024 6 AM to 6 PM 20.80 21.60
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(d}) Lime and Hydrophaobic Organic carbon dosing
The unit Isdosing approx. 171 Kg/h Ca(OH)2 and 51 Kg/h Hydrophobic Organic carbon (HOC)
in the Turbo Reactor of Flu Gas Cleaning System (FGCS) installed In the plant, The detalls of

dosing are given in Table 2

Tahie 2: Lime and HOC dosing per hour

Date FGCS 1 FGCS 2 FGCS3
Lime (Kg/h) | HOC (Kg/h) Lime (Rg/) | HOC (Kg/h) | Lime (Kg/j| HOG (Kg/h)
17.102024| 171.3 511 1712 51.2 1712 512
22102024 171.08 51.01 171.02 51.15 17123 | 51.06
23.102024| 171.12 51.02 17097 51.16 17118 | 5103

3.4 Monitering results
The following menitoring activities were carried out by CPCB during Inspection during 17 & 22-
23 Qctober, 2024
(8) Stack emissions monitoring
{b) Ambient air quality monitoring
{c) Ground water monitaring

(d) Botton and Fly ash analysis

{a) Stack Emission monitoring
Stack emission monitoring to assess emissions from the stack was conducted on 23,10.2024
{Figure 2), All samples were analysed in CPCB laboratory except parameter- Dioxin & Furans
which was analysad by laboratory recognised under Enviranment (Protection) Act, 1986 - M/S
Fare Labs Py Ltd, Gurugram since the facility for analysis is cumently not operational at CPCB.
The analysis results of stack monitoring conducted are given in Table 3.




Fig. 2: Stack emission moniforing for source emission at WIE Okhla plant

Table 3: Analysis results of the stack emission monitoring of the WtE plant Okhla

carried on 23/10/2024
S. | Paramseters | Monitored | Standards | Standards |Measured values
No. & as per | as per Solid (Stack ( Corrected
Analysed Consent | Waste to 11% O2 as per
by to Management [SWM Rules)
QOperate Rules, 2016,
lssued by
DPCC
PM 30 mg/Nm® (50 mg/Nm?® |5.92.4.0
2. | Hydrogen CPCB 50 mg/Nm?® [50mg/Nm®  [6.53
Chioride
3. [S02 100 200 mg/Nm®  [BDL, BDL
ma/Nm?
4.  (NOX 350 400 mg/Nm®  |13.83, 15,75
(NOand NO2 img/Nm?
expressed
as NO2)
5. |cO 100 100 mg/Nm® |20
mg/Nm?
6. |HF 0.5 mg/Nm3l4 ma/Nm?® 0.21
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S. | Parameters | Monitored | Standards | Standards |[Measured values
No. & as per | as per Solid |Stack ( Corrected|
Analysed Consent | Wasle to 11% 02 as per
by to Management |SWM Rules)
Operate Rules, 2016,
issued by
DPCC
7. |Sb+ As + Pb 0.5mg/Nm? 0.5 mg/Nm?[0.023
+Cr+
Co+ Cu+ Mn+
Nit+
V+
th
eir
compounds
B. Cd + Th 0.05 0,05 mg/Nm3Cadmium (BDL)
+their Th { Not analysed)
campounds mg/Nm?
9. |Pb 0.1 mg/Nm?3|Not prescribed [0.00083
10. |[Hg 0.02 0.05 mg/Nm380L
mg/Nm?
11. [OC 20 mg/ Nm® |20 mg/ Nm? 1.79, 239
12. [Total Dioxin &Third party |abiD.1 ng 0.1 ng TEQ/Nm20.062
Furans (M/s Fa Q/Nm?
Labs’
Gurugram

Stack emission monitoring resulls indicate that 2l the monitored parameters are within the
prescribed limits.

254



(b) Ambient air quality menitoring
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» Ambient Air Quality monitoring was conducted during 22.10.2024 10 23.10.2024
at two nearby Jocations namely NDMC bullding and Okhla STP. approximately at
100 m & 200m (Figure 3) located in NNW and SSE direction of the WIE
respeclively, The analysis results of the seme are tabulated in Table 4. The

Fig. 3: Ambient air quality monitoring at STP Okhila & NDMC building (near Okhla

WAE plant)

Table 4: 24 hours average valties of ambilent alr quality monitoring, 22-23 Oct 2024

photograph s given at Figure 3

——

Parametars Prascribed Measured values (in pg/m?)
Standard’ NDMC STP nge of values
(In pg/m?) Building Okhta freported at 39
Location.| Locatio CAAQMS
n-ll stations  nearby
e plant
chlobar 22-23,
2024
PM10 100 448 356 240-584
FM2.5 &0 265 247 107-302
NO2 80 26 40 8214
502 80 7 10 3.2-63

* National Ambient Air Quaiity Standards (NAAQS)

Itis observed that the PM10 & PM2.5 concentrations in amblent alr quality monitoring
at both the locations (NDMC bullding & STP Okhla) excead the preseribed limit under
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NAAQS. Concentralion levels of the NO2 & S0O2 are within the stipulated norms.

it may aiso be noted that reported values of 38 CAAQMS installed at various iocations
in Delhi also shows higher concentration PM10 & PM2.5 in the range of 240-584 pg/m3
and 107 - 302 pg/m3 respectively on such days of monitoring.

(c) Ground Water Quality Monitoring :
The ground water sample was collected from NDMC buliding located in the vicinity of WIE
plant on 22/10/2024 . The analysis results of ground water qualily is placed at Annexure-
VI. The photograph of ground water sampling Is given in Figure 4:

' iii =

Fig 4: Ground water Sapﬂn’g Lacation

Itis obsenved that the monitored ground water parameters are within permissible fimits of BIS.
spedifications 10500: 2012 for drinking water except iron which was found lo be 1.38 mg/L,
exceeding the BIS standard (0.3 mg/L, Acceptable fimit).

Further, as per Central Ground Water Beard (CGWB) report entitled "Aqulfer mapping & ground
waler management plan of NCT Dalhi*, 2016, Concentration of iron (Fe) has bean found in range
f 0.112 mgA to 8,69 mg/l and exceeding the maximum pemissible limit at several locations, lron
in excess of maximum permissible limit has been reported from Northwest, North, Northeast,
Wesl, East, Central, Southwest and South districts of NCT, Delhi,

(d) Bottom ash & fiy ash monitoring :

The samples of battom and fly ash stored at the unit were collected an 17.10.2024. Photograph
of sample colleclion Is glven in Figure 5.0:  The collected samples of battom ash and fly ash
were analyzed and analysis results are tzbulated in Table 5.
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Table 5: Analysis results of Bottom ash and Fly ash

Date of [Paramelers Standard/Limit Measured values|

sampling (mgh)

17.10.2020 ["Loss on Ignition (for <5%" ‘1.76%
Bottom ash cnly)

Bottom Ash Fly Ash
Arsenic S mg/** BDL 0.115
Cadmium 1 mg/** P.w 7.32
Chromiurm 5 mgh** 0.199 0.284
Manganese 10 ma** 2.293 0.632
Lead 5 mgil** 0.452 1.214
Selenjum 1 mgh** BDL 0.022
Copper 25 mg/I** 2.102 4.228
Nickel 20 mg/I** P.DQ? 0.048
ne 250 mg/I** £.531 8.201

Cobalt 80 mgi™* 0.059 0012
Vanadium 24 mgl*™ 0.06 'ilJ.D?3_
Antimony 15 mg/* 0.084 Ia.'aw

*As per Schedufe I (Part C of SWM Rules 2016)
**Concentration Limit fo categorize as hazardous waste as per Hazardous and Other
Wastes (Management and Trans boundary Movement) Rulas, 2016 nolified under
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Environment (Protection) Act, 1986.

= As peranalysis results of loss on ignition (Lol) in Bottom Ash is 1.76% which Is less
than 5% as stipulated under Schedule Il of SWM Rules, 2016,

* The concentration of monilored heavy metals such as Arsenic, Chromium,
Manganese, Lead, Selenium, Copper, Nickel, Zinc, Cobalt, Vanadium, and
Artimony, in both bottom ash & fiy ash were found to be not exceeding the
prescribed limits to qualify as hazardous waste as per Hazardous and Other
Wastes (Management and Trans boundary Movement) Rules, 2016.
However, the’ concentration of Cadmium was found at 7.32 mg/L in the fiy ash,
exceeding the said préscribed standard limit of 1 mg/L

3.5 Other observations

(a) Characterization of Waste received at WIE Okhla
As per information provided by the project propanent, the approximate composition of solid

waste fractions recelved at the unit during the month of October 2024 Is given in Table 6;
Table 6: Characterization of Wasta received at WIE Okhla

SN | Components { MT)) Approx Quantity In | Percentage of intake MSW
TPD

1 | Compostable fraciions 140 810

2 |RDF 1230 71.14

38 |lInent 195 11.28

4 | Leachate 80 520

5 | Evaporation & Otherlosses | 74 428

Total 1729 100

Itis absarved that the major portion of waste recelved at the facility consists of RDF which is
71114% used forincineration at \WIE Plant.

(b) Composting
As per Infarmation pravided, the mixed waste received at the unit (approx. 1728 TPD)'
conslst of approximately 8.1% (140 TPD) of organic fraction. The photograph at
composting facllity Is given in Figure &:
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Fig.6: Compost Storage area

The daily compost generated ranged from 18.26 to 19.43 TPD, however, only 0.67 TPD
is sold to New Dethi Municipal Council (NDMC) by the unit. Copy of Mo, Sale receipt
& Test reports is attached as Annexure Vil

During the inspection, It was observed that compost was slored In ‘an enclosed area.
No odour was ohserved in this area,

{c) Green belt development:

Inside the plant premises, green cover comprising plants such as Jasmine, Harshingar, Champa,
Neem, and Pipal have been planted, As informed by the unit, green cover has also been provided
in nearby areas Haji Colony, Sarita \ibar, and Jascla Village, in public spaces such as parks,
schools, and roadsides. Pholographs of the green cover are given in Figure 7 & 8:

No odour due to waste handling /processing was observed in the Green belt jn and
around the WIE Plant
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Fig. 8: Pianfation oultsice the plant
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3.6 Status of Compliance of Conditions stipulated in Environment Clearance{EC)

It Is'observed that conditlons stipulated n existing EC (issued in 2020} have been
complied with except for the follewing conditions:

i Bottorm ash to be wutllized for bullding matanial & brick manufacturing as per EC
‘dated 15.01.2020. However, only less than 1% of total battom ash generated Is

being utilized for brick manufacturing
i, Sensors for monitoring parametars such as HF, CO, TOC & COz have not been

provided in the Online Continuous Emission Menitering System (OCEMS),

It Is further observed that no physicalfinfrastructural upgradation has been done towards
expanded capacity (40 MW) granted vide EC dated 09.01.2023 Further, the Consent te
Esfablish (CTE) for Expansion / Censent to Operate (CTO) has alse not been applied
with the Delhi Pollution Control Committee for the expanded capacity (40 MW) ef the
pianL

Detalled status of compliance of conditions stipulated [n Environment Clearance(EC) is
placed at Annexure VIIl.

4.0 Findings & Conclusions

a) The processing capacity of the plant is 1950 TPO. The waste received at the
plant ranged from 1674.09 to 2048.00 TPD with monthly average of 1728 TPD
during October, 2024, The total RDF generalion in the plant ranged from 1335.5
to 1351.68 TPD.

b) The sagregalion sectiong of the plant were found cperational during inspection.
It was observed that the segregated waste (RDF) being fed into the boller.

¢) The Consent & Authorization issued by DPCC 1o WIE has expired in September
2024. The Unit has applied for renewal for the same and its application is
currently under procass at DPCC.

d) Joint Inspection of the WLE Plant at Okhla plant was carmied by CPC8 & DPCC
in compllance of Directions of the Hon'ble NGT (PB) vide order dated
09/10/2017 in OA No. 22 of 2013 (THC), In the matter of Sukhdev Vihar
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Residents Welfare Association Vs State Of NCT of Delhi, Based on the
observed violations durlng the last’ joint Inspection, Environmental
Compensation of Rs 5 Lakhs had been imposed on the Unit by DPCC. CPTB,
furtheras per Directions dated 11.11,2020 of Hon'ble NGT an the matter, Issued
directions dated 05,04.2021 to the DPCC to ensure compliance of the WIE plant
through regular monitoring and submit the Inspe‘bﬁon reports as well as the
details of action taken by DPCC for any non-compiiance observed, to CPCB.
DPCC submitted ‘only one inspection report pertaining to the Inspection
conducted by DPCC on 04.05.2024 in which ne nan-compliance has been
reported. However, it is observed that sampling and monitoring had not been
canducted by DPCC during this inspection,

e) Logbooks of MSW processed, disposed and electricity generated are being
maintained ih the plant.

) Control room has been setup to contrel feeding of RDF Into bollers for regulation
and maintenance of bollers and Air Pallution Control Systems etc. Display board
has been installed at the gate of the WTE plant and CAAQMS data Is being
displayed

g) Green belthas been developed In & around the Unit. No odour due to waste hand|ing
/processing was observed in the Green belt:

h) The temperature in the bollers ranged from £80.89 to 1100 degree Celsius which
is meeting the prescribed temperature under Schedule Il (C) (g) of SWM Rules,
2018,

i) The leachate generated is collected in the storage pit and carried to leachate treatment
plant (LTP). No spillage of leachate observed in the area,

) Results of Stack emission monitoring conducted during CPCB Inspection on
23.10.2024 indicate that all the monitared parameters in stack emission are within the
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prescribed fimits.

k) OCEMS has been installed. However, sensors for parameters such as HF, CO,
TOC & CO2 have not been provided. Also, the OCEMS reading are not matching
with CPCB monitaring data, Hence, OCEMS needs to be properly calibrated on
regular basis.

I) PM10 & PM2.5 concentrations in ambjent air quality monitoring at both the
locations (NDMC bullding & STP Okhla) exceeded the prescribed limit under
NAAQS. Concentration levels of the NO2 and SOz are within the stipulated
nerms. These measured valugs of all four parameters are in the range of
reported values at 39 CAAQMS Installed at various locations in'Belhi on the
same date,

'm) Monitored ground water parameters are within permissible limits of BIS spesifications:
2012 for drinking water except iron which was found to be 1.38 mg/L. exceeding the BIS
standard (0.3 mg/L, Acceptable [imit). As per Central Ground Water Board report entitied
“Aquifer mapping & ground water management plan of NCT Delhi®, 2016; Concentration
of Iron (Fe) has been found to be éxceading the maximum permiissible limit at saveral
locations including Northwest, North, Northeast, West. [East, Central, Southwest and
Scuth districts of NCT, Delh

n) Bottom ash & fly ash analysis indicates that all the monitored parameters are
within'the permissible limits except for exceadance of Cadmium in Flyash. The
concentration of Cadmilm was found at 7.32 mg/L in the fiy ash, exceeding the
prescrived standard limit of 1 mg/L as per Hazardous and other Wastes (Management
& Transboundary Movament) Rules, 20186. However, in view of the higher Cadmium
concentration observed i the flyash; unit may identify the source of cadmium in
the flyash and immediately take necessary aclion to eliminate the same and

disposal of flyash may regularly be menitored by DPCC in this regard. Bottom
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‘ash generated from the boiler is utilised in brick manufacturing Lnit located within the

WIE premises and the remaining reject Is disposed at SLF, Tehkhand. As per
stipulated condition in EC dated 15.01.2020, bottom ash is o be utilized for
building material & brick manufacturing, however, it Is partially utilized (less than
1%) for brick manufacturing. Unit to take necessary aclion to Increase utilization
of bottom ash.

All conditions in existing EC (issued in 2020) wera found to be complied except
the following conditions:

e Onlyless than 1% of total bottom ash generated Is being ulilized for brick
manufacturing. However as per EC dated 15.01.2020, bottom ash to be
utllized for building material & brick manufacturing.

« Sensors for monitoring parameters such as HF, CQ, TOC & GOz have
not been provided In the OCEMS. 'Unit to also provide sensors for these
paramelers in OCEMS,

Ne physicalfinirastruclural upgradation has been observed towards expanded
capacily (40 MW) granted vide EC dated 09.01.2023. As informed by the
proponent, the Consent fo Establish (CTE) for Expansion / Consent to Operata
(CTQ) has not been applled with the Delhi Pollution Coritrol Committee for the

‘expanded capaclly (40 MW) of the plant as on October 17, 22-23, 2024.
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1
ITEM NO.11 COURT NO.5 SECTION XVII

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 13120/2017
RAVINDER CHANANA & ORS. Appellant(s)

VERSUS

THE STATE OF DELHI DELHI
SECRETARIAT CHIEF SECRETARY & ORS. Respondent(s)

([ONLY IA NO. 189959/2024 IN CA 13126/2017 IS LISTED UNDER THIS
ITEM]

(IA No. 189959/2024 - CLARIFICATION/DIRECTION)

Date : 18-09-2024 This matter was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE HRISHIKESH ROY
HON'BLE MR. JUSTICE SUDHANSHU DHULIA
HON'BLE MR. JUSTICE S.V.N. BHATTI

For Appellant(s) Mr. Shadan Farasat, Sr. Adv.
Ms. Sanchita Ain, AOR
Mr. Prannv Dhawan, Adv.

Mr. Sanjay Parikh, Sr. Adv.

Mr. Devvrat, Appellant In Person, Adv.
Ms. Harshita Sharma, Adv.

Mr. Devesh Kumar Agnihotri, Adv.

Ms. Charu Sangwan, AOR

Mr. Nitin Jain, Adv.

For Respondent(s) Mrs. Aishwarya Bhati, A.S.G.
Mrs. Swarupama Chaturvedi, Sr. Adv.
Mr. Mukesh Kumar Maroria; AOR
Mr. Ayush Puri, Adv.
Mrs. Sunita Sharma, Adv.
Mrs. Nidhi Khanna, Adv.
Mr. Shlok Chandra, Adv.

Ms. Aishwarya Bhati, A.S.G.
Mr. Gurmeet Singh Makker, AOR
Ms. Sunita Sharma, Adv.

Mr. Ayush Puri, Adv.

Ms. Nidhi Khanna, Adv.

Mr. Shlok Chandra, Adv.

Ms. Ruchi Kohli, Adv.

Mr. Pradeep Misra, AOR

265



46?

Mr. Daleep Dhyani, Adv.
Mr. Suraj Singh, Adv.

Mr. Avijit Roy, AOR

Mr. Ranjit Kumar, Sr. Adv.

Mr. Nilava Bandyopadhyay, Adv.
Ms. Vijaya Singh, Adv.

Ms. Ankita Sinha, Adv.

Mr. Sahil Kumar Purvey, Adv.
Mr. Prem Prakash, AOR

Ms. Garima Prashad, Adv.
Mr. Sudeep Kumar, AOR
Ms. Manisha, Adv.

Mr. S Wasim A Qadri, Sr. Adv.
Dr. Menaka Guruswamy, Sr. Adv.
Mr. Utkarsh Pratap, Adv.

Ms. Arunima Das, Adv.

Mr. Devadita Das, Adv.

Mr. Ravi Kumar, Adv.

Mr. Achintya Kumar Niyogi, Adv.
Mr. Praveen Swarup, AOR

Mr. Yoginder Handoo, AOR
Mr. Sanjay Kumar Visen, AOR

UPON hearing the counsel the Court made the following
ORDER

I.A. No. 189959/2024

Heard Mr. Sanjay Parikh and Mr. Shadan Farasat, the learned
senior counsel appearing for the petitioners/applicants. Also heard
Dr. WMenaka Guruswamy, 1learned senior counsel appearing for the
Municipal Corporation of Delhi (Respondent No.2) and Mr. Ranjit
Kumar, learned senior counsel appearing for the Project Proponent
(Respondent No.9). The Central Pollution Control Board is
represented by Mr. Avijit Roy, learned counsel.

2. This pertains to the interim application in respect of the
project of respondent no.9. When similar such interim application

was filed earlier, on the expansion undertaken by the Waste to
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3
Energy Plant by the respondent no.9, this Court on 05.904.2023 had

passed the following order:-

“1. The Interlocutory Application for impleadment (IA
No 40462/2023 is allowed.

2. The Interlocutory Applications are to seek a stay
on the expansion of the capacity of the Waste to Energy
Plant at Okhla from 23 MW to 40 MW.

3. Mr Ranjit Kumar, senior counsel appearing on behalf
of the Ninth Respondent states that in pursuance of the
permission which has been received, the process of
expansion and operationalising the plant to the
enhanced capacity would take about 18 months.

4. 1In view of the above statement of Mr Ranjit Kumar,
it is not necessary to entertain the Interlocutory
Applications at the present stage.

5. However we have acceded to the reguest of all the
counsel that the Civil Appeal be Tlisted for final
disposal at an early date.

6. List the Civil Appeal along with IA No 48339 of
2023 on 19 July 2623.

7. Any steps which are taken by the concessioner
towards implementing the 4 permission for enhancement
of the capacity from 23 MW to 40 MW shall be subject to
the final result of the appeal and shall not create any
equities.

8. To facilitate the final disposal of the
proceedings, counsel appearing on behalf of the
contesting parties shall prepare a common compilation
of documentary and other material that is sought to be
relied upon.

9. Mr Devvrat, counsel far the appellant and Mr Nilava
Bandyopadhyay, counsel assisting Mr Ranjit Kumar shall
act as nodal counsel to ensure that soft copies of the
compilations are prepared and circulated to the Bench
and to the counsel appearing on behalf of the
contesting parties. The soft copies of the compilations
shall also be emailed to cmvc.dycfgmail.com.

10. Parties shall also Tile brief sets of written
submissions by 30 June 2823.

11. TA Nos 10266, 48464, and 40945 are accordingly
disposed of.”

3. As can be seen from above, the expansion was permitted to be
made subject to the outcome of the pending Civil Appeal.

4. The National @reen Tribunal in its impugned detailed order on
92.62.2017, had indicated how the project is being developed and

the measures that are being taken by the Project Proponent to avoid
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pollution; based upon improved technology and new mechanism for
segregation of waste. Multiple inspections carried out by the
National Green Tribunal indicated that the emission from the plant
is below the prescribed value and there is no adverse impact on
health and the environment.

5. Be 'that as it may, Mr. Parikh and Mr. Farasat, learned senior
counsel would submit that if the expanded capacity is to commence
operation, there might be a change of situation. This contention is
stoutly resisted not only by the learned counsel for the Project
Proponent but alsc by the counsel for the Municipal Corporation of
Delhi.

6. The Central Pollution Control Board should accordingly carry
out an inspection and furnish a report. Needful be done in six

weeks .

(GEETA JOSHI) (KAMLESH RAWAT)
SENIOR PERSONAL ASSISTANT ASSISTANT REGISTRAR
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8th April, 2016

$.0. 1357(E).—Whereas the dmfl of the Solid Waste Manapemenl Rufes, 2015 wen: published under: the
natification of the Govermment of Indin in the Ministry of Enviromment, Forest and Climate Change member G.5.R. 451
(E), dated the 3 June, 2015 in the Gazene of India, part IF. Sectiond. sub- section (i) of the same date faviting objections
ar suggestians fmm the persans likely to be affected thereby, before the expicy of the period of siaty days [ram the
publication of the szid notificatipn on the Salid Waste Management Rules, 2015 fn' supersession of the Municipal Solid
Waste (Management and Handling) Rules, 2000:

And whereas. copies of the said Gazelte were made avaitable to the public on the 3™ Jane; 2015:

_ -And whereas, the objections or .comments. received within the stiputated period were duly considered by the

Centra) Govermment;

Now, thereforz, in vxercise af the powers conferred by seetions 3,6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986} ond insuperzession of the Municipal Solid Woste (Morapement and Handling) Rutes, 2000, exeepl as
respect things dane or omitted 10 be dooe before such supersession. the Central Govermment. hereby makes the folfowing

vules for managoment of Solid Waste, namely:-
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1. Shurt title nnd commencement.-
(1) These rtes may be called Uie Solid Waste Management Rules, 2016.
{2)  ‘They shall come inta force on the date of their publication in the Of ficial Gazene:

p.a App]tcnuon These rules shall apply 1o every urhan local body. outsrowths in urban. qgglnmemhum. cengns
towns as declared by the Registrar General and Census Commissioner of lodia, notified dreas, notified industrial
townships, areas under thie control of Indinn Raflwayk. airports, sirbases. Porls and harbowrs. defence establishments,
special economic zones; Stafe and Centrml government organisations. places of pilgrims: religions and historical
imporiance oy may be nolified by respective State governmen! from time (o Gme and fo every domestic, institolional,
commercial and any other nan residential solid wasle generator situnted in the areas except industrial woste, hazardous
wasle, hazardous chemicaly; bio medical wastes, e-wvaste, lead acid balteries and radio-adive waste, thal are coversd
-amdcrsepm!e mules framad under the Environment (Protection) Act, 1986,

3. Definitions —(1) Tn these ruies; uniess the context olherwise' requires.- (1) “aerobic compesfing™ means a
controlled process involving microbin! decomposition of organic matter in the presence of oxygen:
2 “anaershic digestion" means o controlled process imvalving: microbial decomposition of organic matter in
nhsenee of arypent
3. "authorisalion” means the prmmission given by the State Pollulion Control Boand or Pollution Control
Committee; as the case may be; to the operator of a facility or urban lecal swherity, or any other agency
responsible fmmmmgmﬂ dixpmnl af solid waste:
4. “biodegradable woste " any organic moderial that Gan be degmded hy micro-orpanisms info simpler
stable compounds;
5. "bio-methnnation" moesns 1 process which entnils enzymatic decomposition of the arganie matter by micrabial
action 1o produce methare rich biogos;

6. “brond pwaer™ means = persan of company who sells any commedity under & registered bnmdlahd.

7. “bufler zone™ means zone of no development in be mainiained sround solid wasle processing and disposal
facility. excesding 5 TPD of instafled capacity. This will be mintsined within' lotal fnd arex aflotied I'ur the

solid wnste processing and disposal focifity,

8. “hulk waste generator” menns smd includes buildings cecupied by the Ceniml government depariments ar
_ lmdmakmg.\. State povernment departments or undertakings, local bodies, public scclor undertakings or privale
companies. hospitals, nursing homes. schoals, Colloges. umiversilies. other edacntional institmions; hostels,
hotels, commercial establishments, markets, plices of womship, stadin'und Spors complexes hnvmg an nvemgs
witste generalion rite exceeding 1 00kg per day;

9. "byelnws" means regulutary framewaork notified by locul body, census lown and nolified wrea (ownships for
facil ltating the implementalion of these miles effectively in their jurisdiction.

(0. ‘“census lown™ means an urban aren as defined by the Repistrar Geners! and Census Commissioner of Indiz:

11. “combustible waste™ means non-biodegmdoble, non-recycloble, non-reusable. non hwardous solid waste
having minimum calorific valte exceeding 1500 keal/kg and excluding chiorinated materials (ke plastic, wood
pulp, vlc;

12, "ecompasting" means o contrulled process involving microbial decomposition of ergonic malier;

13; “comtroctor” mepns o parson or firm that underinkes o conract (o provide mutenals or labour o perform a
service. of daa job for service providing authority;
14. “co-processing” means wse of mmhx:ﬂagmd:biz and non ‘recyclable yolid wuste having calarific value

‘exceeding 1500k/cal 2 mw material or as a source of energy or hoth (o, replace or supplement the natarnl
‘mineral Tesources and (ossil fuels in industrial processes;

13. *decentralised processing” means esinblishment of dispersd facilities {or maximizing the processing of bio-
degrmadable wasle ond weovery of meyclables closest to Lhe somce of generolion: so as ta: minimize
lmnsporintion of waste for processing or dispodal,

16. "disposal” means the final and safe disposal of post processed residual solid waiste find Inert siniet sweepings
and 3ill from surfuce drains on'land s specified in Schedule T 1o prevent contaminalion of grmml walir, surface
witer, ambienl air and attrection of unimals or birds;

17. “domestic hazardons waste” means discarded paini drums, pesticide cans, CFL balhs, (ube lights; expired
;modicines, broken mercury thermomelars, uwd hatleries, used needles and synngﬂ an contaminated pauge,

el generated al the household level!
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18. "door to door collection' means: collection of solid wasie from the door step of households, shops,

commercial establishmenis | offiess , institntienal .or any other non residentiol premises and includes collectian

of such waste from eniry gate o adz\qmmd Iocation on the ground floor in n housing society., mulll staried
bullding or apartments , larpe residential, commizrcial trmshlxﬁzmml compleEx or prEmises;,

19. “dry waste™ means wasie other than bio-depmudable waste and inert street sweepings and includes recyclable
sandd non recyciable waste, combustible waste and sanitary napkin and diapery; ete;

20. “dump sites™ means a band utilised by local body Tor disposal 'of salid waste withodl following the principles
of sanitary lund filfing;

21. “extended producer responsibility”™ (EPR) means responsibifity of any producer of packaging products such
as plastic, tin. plass-and cormugated boxes, etc.. for environmentally sound management. till end-of-life of the
packnging producls;

"‘.[x.iﬁly means uny establishment wherein the selid waste mansgement processes namely segregatian,
recovery, storage, collection, recycling, processing, treatment or safe dispasal arc casmied oul;

23. “fioe" meons penally imposed oo wasle generniors  or opemtors of waste processing and disposal facilities
under the bye-laws for non-compliance of the directions contained in these nules and/or bye- faws

24 "Form" means a FRorm appended to these nifes;

35, “handling” includes ‘! netivities' olating to saring, segregation. materinl recovery, collection, secontary
starage, shredding, baling, crushing, Jouding, untodding. trmnsportation, pmng and dispozal of solid wastes!

26, “inerts” means wastes which are not biodegradeble, recyeluble or combustible sireet sweeping or dust and silt
removed I‘mm the surface [lmms,

Z7. *ncinerntion” means an engincered process involving buming or combustion of solid waste {0 thermally
degrade wasts moierials af high lcmpemmmr

28, '“inforomal waste collector™ includes individunls, associations or waste troders who are involved in sorting, sale
and purchase of recyclable malerials:

25, “leachnte means (he liguid that seeps through solid wisie or other medium and hax extmets of dissalved or
suspended matesinl from it;

30. ™ local body™ for the purpose of these rules means nnd includes the munieipal corporation. nagor nigam,
municipal council, nagarpalika, nagar. Palikapnrishad, municipal board, nagar panchayat and lown panchayat,
_census! towns, nolified areas and nolified industrial lownships with whalever name (hey dre called in diffensnl
States-and union lerritories in Trudia;

31. “materials recovery lacility” (MRF) means a fncn!‘ly whire non-composiable solid wasfe con be temporarnily
stared by Lhe local body or any other entity mentioned In rule 2'or any person or agency authorised by any of
‘\hem 1o facilifafe segregation, sorting and recovery of recyclables from varions components of waste by
-authorised informul sector of waste pickers, informal recyclers o any other work force engaged by (he local
hudy or-entity mentioned in role or the purpase before the waste is delivered or taken up forits processing or
'disposal:

.[3

32 “non-biodegrndnble waste™ means amy. waste thal ennnot be degraded hj miCro arpanisms into mmplw stable
compounds;

33, "uperntor of u facility” menns a person or enlity, who owns or operates 3 facility for handling solid waste
‘which’ mluﬂasﬂwlnmlhudymdw other entity oragency appointed by the local body:

34 primary collection" memns collecting. lifting and removnd of segregated solld waste from: source: of its
genemtion including households, shops, offices and any other nen-residential premises or from any collection
“points or any other location specified by the local body;

35. "processing” means any scienlifie process by which segregnted solid waste is handled lorthe purpose of rense,
recycling ar transformation into new produocts;

35, "recycling” means the process of transforming segregated noo-biodegmdable solid waste into new material or
product or as raw materia! for producing new  products which may or may nol he similar to the original
products;

37. “redevelopment™ means rebuifding of old residential or commercial bulldings al the syme site, swhere the
‘existing bulldings and other infrastructures have become dilapidated;
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38, “refused derived fuel"(RDF) means fiel derived from combustible waste friction of xolid waste like plastic,
wood, pulp or oramic waste. olhr than chlorinated mialerials, in the form of pellets o uff produced by drying.
5hredd[ng.. deh}d_mlin_g mdcwnpacimg ol solid wasie :

39, “residunl solid waste™ means and includes the waste and rejects from (he solid waste processing facilities
‘which are not xritable for recyeling or further processing;

40. "sanitnry Jand filling ** means the finnl and safe disposal of residunl solid waste and iner woastes m lond in a
facility designed with protective measures against pollition of ground water, surface waler and fugitive air dust,
wind-blown liner, bad odour, fire hazard, animal menace, bird menace, pests or rodents, greenhouse aas
emissions, persistent argonic pollutanis glope instabilily ond erosion;

41. “sanitary wosle' means wastes comprising of wused dinpers, ssnitiry- (owels or aspking, Iampons, sondoms,
_,lrmnnnmmshus;.md iy o{hernnﬂlnr waste;.

42, "Schedolc" means the Schedule appended Lo Lese mles: -

43, “secondary storspe” means the tempoeary containment of solid waste afler collection al secondary waste
starage depots or MRFs-or bins for onwaird transpartziion of the waste to the processing or disposu! faeility;

4. "segrogation” means seeting and sepanste stormge of various components of solid waste namely hindegridable
wasstes including agricolture and dairy wastd, non ' biodegmdable wasles including reeyclable wasie, non-
reeyciable combustble waste, sunitary waste and non recyclable inen waste. domestic hazardous wastes; and
coustruction and demplilion wastes:

45, “servive provider” means an sutharity providing public siility services like waler, sewemge, electricily,
EW;-'II:EM. drainage, sic;

46, “'solid woste™ means and includes solid or xemi-solid domestic waste, sanitnry waste, commercial waste,
institutional waste. cafering and market waste and other non residential wastes, street sweepings. sill removed or
collected from (he surface drins, horticulture waste, agriculture and dairy waste, treated bio-medical waste
‘éxcluding indusirial waste, bio-medical wiste and e-waste, battery waste, rdio-active waste genernted in the
area under the local aulhorities and other entitles mentioned tn rofe 2¢

47, “sorting" means sepamling venous components and categeries of reeyclables such ns paper, plastic, card-
beards, metal, glass, etc., from mixed waste as may be appropriste to facilitale meyeling

48, “stabilisiog™ means the biologica! decompesition  of biodegmeduble wasiey loa stable siate where il genentes
no leachate or offensive odours and i fit for application to farm land Soil erosion conkrol and sall remediation:

49, “street vendar™ menns any pesson engaged in vending of anicles:goods, wires; food items or merchandise of
everydsy use or offering services to the genaral public, in a sireet, lane. Side walk, foolpath, pavement, public
park arany other poblic place or private area, from a temporary built up structore or by moving fmmplnmln
pliee and includes hawker, peddler, squmter and all ather synonymous lerms which may be local or regian
specific: and the wonls “streéel. vending™ with ll'relrgmnuuuml varintions nd cognate expressions, shall be
‘cansirued arcurdlngjy'

50. “ipping fer” means s fee or support price delermined by the ltmllnulhmﬂu or any siate apency authorised by
the State govermment {o be paid to the concessfonaire of operatar of ‘wase' processing facility or for disposal of
yesidim] solfd waste at the bandfill;

51. “tronsfer station” memns a facility ¢reated 1o receive solid waste from collertion areas nnd tresport in balk in
covered vehicles orcontoiness (o waste procoessing and, or; disposal focilitics:

52, "transpartation" means conveyance of salid waste, ejther treated, panily trested or wntrealed from a location 1o
another lecalion in an envitonmentally somd mamer thoush specially dcﬁ!gned and eovered transport system
foisto prevent the foul odour, littering and unsightly conditions:

53, “reatment™ means the method. technique or process dexigned to modify physical. chemlcal or biclogical
chumcleristics or composition ol eny waste sons to reduce bk volume and potentind to cause harnr;

S4. “yser fee™ meanx a fee impased by the local body mmd any enlily mentioned in rule 2 on the waste » generator Lo
cover full or pact cost of providing solid waiste calfection, tmnsportation, processing and disposal services.

55. “vermi composting” means the process of conversion of bio-degradoble woste into campost using  earth
WOImS;

55, “waste generntor” means.and includes every persou or group of persons, every residentinl premises;ond non
residontial estshlishmenty ineluding Indian Railways, defimes estsblishmenty, which genemie solid woste;

57. “waste hierarchy” means the priority order in which the solid waste it (0 should be mmnaged by giving

322
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‘wmphasis Lo prevention, reduction, resse, recyeling, recavery, and disposal, with prevention heing. the most
prefered option and the disposal at {he landfill being the least;

58, “wnsie pickes™ meansa person or growps of persons informally engaged in collection and recovery of reusable
and recycinble solid waste from the source of waste generntion the it!u:li. bins, mterial TeCovery [acilifies,
processing and waste disposal: facilities for sale (o recyelens direstly or ﬂmmgb ‘intermediaries 1o ean theic
livellbood.

2), Wordy and expressions used harein but not dnﬁned. but defined in the Environment (Proweiion) Act, 1986, the
Water (Prevention and Control of l"oilubun) Acl.. 1974, Waier (I‘m'ﬂfrlhun- and Control of Pollition) Cosx Acl. 1977 and
the Air (prevention aod Control of Pollution) Act, 1981 shall have the same mesming a8 mis:gnul to them in the
respective Acts:

4 Daties of waste generntars.. (1) Every waste generator shall -

() wrgregale and slore (he wase generizd by them in three. separale stresms namely bio-degradable, non bio-
degradable ind domestic hazardous wastes in saitable bins-and handover segregaled wastes (0 nuthorsed waste pickers
ar waste collactons as perthe direetion or notification by the locaf authorities from time 15 time:

(b) wmpmualylheusedsmﬂmrymmllkedhpﬂsmuypﬂsemwlnlhepmtmspmﬂdedbyihe
munufaciurers or brand owners of these products or in.x suitxhle Wrapping nuterial ox instnicted by the focal authorities
and shall ploce the sume i the Hin meant for dry waste of noa- hm—dugndnble waste;

fc) ‘store separately construction and’ demolition woste, as and when generated, in'his own premises-and shall
dispase aff’ as per the Construction and Demolition Waste Management Rules, 2016; and

{d) _slore: horticulture waste and garden wasle geperated from his premises  separntely in his own premises and
dispose of ax perihe directions of the local body from time (o Gime.

(2)  No wiste genrator shall throw, bumn or burry'the solid wasts generatad by him, an ‘skresls, open public spaces
ouiside his premises ar in the drain or waler bodies.

3) All wiste generatars shall pay such user fee for solid waste mmnagement, as specified in the bye-laws of the
local bodies.

{4) No person shall organise on cvent or gathering:of more than one hundred persons at any mlicensed place
withot! intimating the local body. ut leasi three working days in advimce ond 'such person or the. organiser of such ‘event
shall ensure sepregoiion. of waste at sonree and handing over of searegated waste to waste collector or-agency as
specified by the locn) hody.

{5) ‘Fvery sitreet vendor shall keep suliabie container for stornge of wesle gmmrmcd during the course of his sclivity
smch ¢ food waste, tisposable plales, eups, cans, wrappers, coconut shells, leftover food, wgd.nblu frufd, ete.. mnd
shall deposit such waste 1t waste womge depol or container or vehicle ds notified by the local body.

(6) All resident welfure and market-associations shall, wlthmme year from the date of oolification of these niles and
in parinership wilh the local body ensure segregation of waste il souree by the generators as prescribed in thess rufis,
facilitate colléetion ul'mr:galad waste in sepamte streams, handover recyclable material (o either the wuthorised waste
pickers or {he authorised recyclers.  The bio-dagrnriable woste shall be processed, treated nnd disposed off through
camposting or bio-melhanation within the premises as for as possible. The residual wasie shall be given 1o the wasle
collectors or sgency -as directed by the {oeal body.

(7) Al gated conmumilies and institidions with mare: thon 5,000 sgm anes shall, within one year from Lhe date of
notification of these mles ond in partnership with the local body, ensure segregation of waste ol source by the

gsenerators us preseribed in these nules, facilitate colloction of segrepnied wWaste in Sepamie streams, hnndu\ermcyclnble
material to cither the suthorised waste pickers or the authorizsd recyclers. The bio-degradable wasie shall be processed.
treated and dispased off through composting or bio-methanntion within the premises as far as possible. The residunl
wastie shall be given Io (he waste collectors or agency as directed by the local body.

(€) All batels mnd restnurants shall, within mne year from the date of nofification of these rules amd in partwership
with the focsl bady ensure segregation af waste at source as prescribed in these rulex, facilitate collection of segregnled
wasle in sepuate streams, handover recyclable material to gither the authorised waste pickers or the amhorised recyclers.
The b:o-deg,m:lahla waste shal] be processed, treated ond dispusnd off through compaesiing or bic-methamation within the
premises 88 far a5 possible. The residunl waste khall be given Lo the wasle collectars or agency ax dimeted by the local
body.

5. . Dutics'of Ministry of Enviroament, Forest and Climate Change~ (1) The Ministry of Environment, Forest
ond Ciimate Change shall be responsible for cver all meniloring the implementation of these rules. i the country. It
shall constitute a Central Manitering Commiltee under the Eimmn-mshlp of Secretary, Minlstry of Enyironment, Forest
anel Climate Chonpe eomprising of ficer nat below the mnk of Jaint Secretary o Advisor from Lhe following. nnmcly -

323
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1 Ministry of Urhan Development.
2) Minisiry of Rurnl Development
3)  Ministry of Chemicalsand Fedilizers
4) Ministry of Agriculiue
5 Cenim! Pollufion Contro! Boand
'6) Three State Pollution Control Baards or Pollution Cantrol Commmittees by rotation
7 Urban Development Departments of three Stale Govemmants by rotation
3] Rural Development Depariments from two State Governments by rotation
9)  Three Urbsn Local bodies by mlation
10) Two census {owns by rolstion
D FICCL CIn
12)  Two subject éxperix
2 This Centrel Monitoning Commillee shall mest of lenst once in a year to moniter and review the implementation

of these rules. The Ministry of Environment, Forest anid Climat Change may co-opt otber expérts, if needed The
Commiltee shall be renewed every Uhree years.

6. Daties. of Ministry of Urhan Development- (1) The Ministry of Urban Deyelopment shall coordinate with
State Governments xnd Unlon territory Administruiony ta.-

(n)’ toke periodic review of the measures (oken hy the sntes ani local bodies for improving solid waste management
practices and execution of solid waste managsmen! projecty fimded by the Ministry and extermal agencies sl lgast once'in
o year and give advive on taking cormredive meavures;

(b) formulute nutional palicy and stralezy ‘on solid waste munagemenl inthuling pnhcy an waste 1o energy in
cansultation with stnkeholders within $ix manth from the date of notification of these rules;

fc) facilitnte Sestes and Union Temitories in formulation of state poticy and stmitégy on solid management based
o0 natienal salid waste management policy and national urban sanjtation poliey:

{d) promote research and development in sofid wasie management sector and disseminate infarmation to States and
Tocal bodles;

(c) undertake bmining and capacity bullding o' local bodies and otker stakeholdets:and

(N provide technical guidelines and project finmee to smies. Union lemitories and  local bedies on solid swaste
management (o fuciliture meeling timelines and standands,

7. Dufies of Department of Fertifisers, Ministry of Chemicals and Fertilisers.- (1) The. Depariment of
Fertilisers through appropriste mechanisms shall -

{) provide market development assistance on city campost; and

ih) ‘ensure promotion of co-markeling: nl‘cnmpmt with chemical fertilisers in the ratio of 3 1o 4 hags: 6 1o 7 bags by
the fertifiser companies to {he exienl compost is mode available formuiketing 1o the compamies,

8. Dutles of Ministry of Agricollore, Governmdnt of Indis- The Minfstry of Agriculture through sppropsinte
mechaniimx shall -

(a)  provide flexibility in Fenitiser Control Order for manufacturing and sale of compost:

(b)  propasate ulisatien of compast an farm lond:

(€)  setup lahorntories to 1est quality of compast produced by focal suthoritiey or their authorised agencies; and

(d)  issue suitable puidelines for mafntaining the qualily of compost and ratio of ase of compos! visa-a.vis chemical
fertilizers while spplylng compost 10 frmmband.

9, Daties of the Ministry of Power.-The Minjstry of Power through appropriate mechmnisms shall -

(s)  decide tarifl or chiarges for the pawer genernted fromrife vaste k0 energy phanls based on solid waste

() compulsory purchase power generaled from such wasts to enerpy plants by distribution company.

10, ‘Dufies of Ministry of New and Rencwable Energy Sources- The Ministry of New and Rencwable Energy

Sources through appropriate mechanisms shall -
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(a) facilitmte infrastructure creation for waste to energy plants; and
(b)  provide sppmpriste subsidy or iricittives for such wasle Lo energy plants,
1. Duties of the Secretnry-in-charge, Urhon Development in the Stntes ond Union (esrifories~ (1) The

Sccretary, Urban Development Department In the Stale or Union territory through (he Commissioner or Dicectar of
Municipal Administration er Direetor of local bodies shall~

(a) prepars i stale policy and solid waste management simtegy lor the state or the union lemilory in consnltation
with stakeholders including representative of waste pickers, self belp group and similar eroups warking in the feld of
wasle manageme nt consistent with these rules, nationul policy on solid ‘wiste management and national urban senitafion
policy of the ministry of urban development. in o period not later than one year from the dute of notification of Lhese
mles:
(b) ‘while preparing State policy and sirategy on solid waste mumgement, fay emphadis on waste reduction, s,
s recovery and optimum utifisation of various components of solid waste (o ensure minimisation of wasle gomg
to the landfill and minimise impact of solid waste on human health and environment;

i) stale policies and xistegies should ackaowledge the primury role played by the informal sector of waste pickers;
waste collectars and recyeling industry in reducing : wisie and provide brosd guidelines reganding jotepmtion of waste
picker orinformal waste collectors in the ‘waste munagement System.

) ensure implementation of provisions of these rules by all focal authorilies;

(el dirzet thi: town plarming department of the Stale (o ensore thal master plan of every city in lhe Sinfe!or Union
lerrilory provisions for seiling up of solid wasie processing and disposal favilities except for the cities who are members
of commeon waste processing facility or regional smitary landiill for a group of cilies; and

(0 ensure identification and allocation of sultable tand 1o the local bodics within one year for setting up  of
processing and disposal fecilities for solid wastes ond incorpomto Uwm in the mastar plans (land use plan) of ths State or
os the case may be, cities lhmugh motropalitnn and distriel planning commitiess or town snd cownry planning
department; '

th) direct the town’ p[mnmg department of the State and local bodies o ensure Ul & separate Space for segregation,
storige, decenimlived processing of solid wakle is demarcsted in the development plan {or greup housing or commerclal,
Institutional or sy other non-residentinl complex axceeding 200 dwelling or having 2 plol area exceeding 5,000 square
miters]

{i) direct the developers of Specinl Ecomomic Zone. [ndustial Estale, industrind Park to earmark-af least five
percent of (ke lotal arex of the plol orminimum five plots or sheds for recavery and recycling facility,

Q) [acilitate estoblishment of commen regional <anitary land [ for 2 group of citied and lowns falling witkin a
distance of 30 km {or-more) from the regional facility on & cost sharing’ basiy mnd ensure professional mansgement of
such sanifary londfills;

tk) armnge for vapacity building of local bodies in managing solid wasie, xegregation xnd transporiation or
processing of such waste 4l source;

1)) nolily boffer zone for the solid waste processing and disposal facilities of more than five lons' per day in
consultation with ihe Simte Poltwion Control Board: and

(m) slart 3 scheme on reglsintion of wasie pickers and waste dealers.

12 Duties of District Magistrate or District Callector or Deputy Commissioner:- The Districl Magistrate or
District Collector oras the case may be , the Depuly Commissioner shall, -

() facilitate identification and llocation of sultable fand as per clansa (1) of rules 11 for seting up solid waste

processing and disposal facilities-to local authorities in his districtin close coondination with the Secretary-in-chargs of
Siate Urlun Development Depariment within one year from the date of notification of thexs miey;

(b) review the performance of loeal bodies, nt fealt once in a guarter on waste xegregation, processing, testment

und disposal and take corective measores in comsubiotion with the Commissioner of Director of Municipal
Administmtion ot Director of Jocal bodies and seczemy-m—cfmp of 1he State Urben Development

13 Daties of the Secrelary—in-charge of V‘l’[ngl: Panchaynts or Rural Development Depariment in (he State

and Unicn lecritory.- (1) The Secrefary-in-charge of V:llage[‘an:ha;mlsarﬂmal Deyelopmen Department in (he State
and UnTnu werifory <hall_have the same duties ax the Secretary—in-charge, Urhan Development Tn the Stntes and Union

territaries, for the areas which are covered mmderthess rules and are under their jurisdictions.
14. Duties of Centrol Pollution Control Board.-The Captral Potlition Control Board shall, -
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{a) co-ordinate wilh the Stite Pollulion Control Boards and (he Pollstion Canirol Commiltees ior Imglemninum
of (hese Tules and adhersnee Lo the preseribed slmnkudshy'lomlwhﬂﬂlie.s

(b, formulate the: standards for ground water. amblent air. noise pollution, feachste in respact. of il solid wasie
processing and disposal facilities:

©)  meview environments standords and narms preseribed for solid waste processing faciliies  or treatment
techmologies and update tem aseand whon required:

{d) reviow through Stale Pollution Control Boards or Pollution Control Conmmrittess, af Jeast once in'a vear, the
implemenialion of prescribed environmental standards for solid waste processing fasilities. or trestment technologies and
compile the data monitored by them;

“{e) eview (he proposals of State Pellutien Control Boardy or Pollution Cantrol Cemmillees on use of any new
lechnelogics for grocessing, recycling and Uentment of solid waste and preseribe performance stondards, emission
porms far the szme Within & months:

(6] monitor through State Poltution Conlre! Boards or Follution Conlrof Committees the implementation of these
males by focal bodies;

(g prepae an annizal mepart on implementation of these mules on (he hasis'of reporis received from Stale Pollution
Control Boards and Committess and submil to 1he Ministry of Environment, Forest and Climate: Change aod the. report
shall afso be put in public damaing

{h) pnhllsh gnidelines for maintaining hnl'l'zr TR rmhaclmg any residential, commerrial or any ather construction
-aa:tmly from the guler boundary of the waste processing s disposal facifities fov differenl sizes of facilities handling
more thin five Lans perday of solid wade;

{1} publish guidelines, from time ta lime; on envirenmeninl aspects ol processing and dnsp:snl of salid wasie to
enable local bodles 1o comply with the provisinns af these mles; and
) provide guidancs (o States ar Unipn territories on inter-siate move ment ol wiste.

15.  Duiiss and yespopsibilities of Jocal suthoritics and village Panchaynts of census lowns and prban
nﬁlﬂmu’nhm» The local authorities and Panchayats shatl,-

{(a) prepaea solid wasle management plan as per state. puhuy and strtegy on solld waste management within six
months from the date of nolificalion of state policy and. sirwtegy and submit a copy lo Tespeclive depsfiments of Staie

Governmenl or Union lerilory Administmtion or agency muthorised by the Stale Government or Union lewrilory
Administration:

(b). wrmunge: for door 10 doar collection of- segregaied solid waste from all households inct oding slums and informal
seltlements, commercinl, institutionsl .ond other non residenfial premises.  From mulli-siomge buildings, large
commerciel complexes, malls, housing complexes, cie., (his may be collected from (he ‘entry gute or any other
drsignated location;

ic) ‘extnhlish o system lo Tecognise arganisations of waste pickers or inforrmal waste collectonsand  promate mnd
establish o system for infegration of these aathorised waste-pickers and waste collectors to. facilitate their participation in
solid wesie managemen! including -door 10 door collection of waste;

) facillnte formition of Self Help Groups, provide {dentity cards and thereafier enconrage integmlion in xolid
wasle managemenl including duar 10 deor collection of wasta:.

i) frame bye-laws incorpording {he provisions of hese mitles within one year from the dale of notificafion of these
rules and ensuwre timely implementation;

{n “preseribe from time 1o ime user fee as deemed sppropriate and collect the fee from the waste generators o its
own or through anthorised agency:

(2 direct waste genermiors nt te litter i.e throw or dispose of amy ‘waste such as paper, waler battles; liguor bottles,
saft driok canes, wirm packs, {ruit peel; wrappers, eic., or bum or burry waste on streets, open public spaces; druins,
waste bodies and ta segregale the wasle al source as preseribed under Lhese rules and hand aver the segregated waste 1o
authorised Lhe waste pickers o Waste colleeigrs suthorised by the local body;

) seiup material recavery focilities or secondary stornge faciificd with sulficienl space lor sorting of recytlahle
‘malerials 1o enable informal or aullorised waste pickers and waste collectorsito separate recyciables from the-waste and
provide easy access {o waste  pickers-and recyclers for collection of segregated recyclnble waste: such ax paper, plastic,

medal, glass, lextile from the source-of generntion or from muterial recovery focilities; Bins for storage of bio-degrndable
wasies shall be painted green, thoe for storage of rmeyelable wasies shall be primed white and those for somge of other
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(i) ‘estahlish waste deposition centres for domestic hazandous. waste-and ;give direction [or wasle genemicrs b
depoasit domestic hazardous wastes at this centre for ils safe disposal., Such Tacility shall be established in a.city or lown
in 2 manner‘that one cenire is set op for the e of twenty square. kilometers or part thereof and notify the timings of
receiving domestic hazardous waste at $uch cenires;

§1) ensure. safe storage 8nd trmsporiation of the domestio hezsrdous wane 10 the havardous woste. disposal l’nc‘ﬁl}-
arasmay be directed by the State T'ollufion Contro! Board o the Pollution Contret Committee;

k) direet street sweepers not to burn tiee leayes collected from strest Sweeping and store (hem sepirately and
hmdum o the wasle calleciors or ngeney authorised by local boxdy;

m provide training on'solid waste managernent (o waste-pickers and waste collectors!

(m)  :collect waste from yegetable, fruit, flower, meal, poultry and fish market on duy 1o day basis and promolz
seiling up of decentralised eampos plimt or bio-methanation plant at suifahle focation n the markets orin the vicinity of

murkels ensuring hygienic conditions?

m)  collect sEpamtely waste from sweeping: of stieels, lanes mnid by-lanes daily. or on aliermle doys or fwice o week
depending on the densily of populstion; commensial activity and local situation:

(o) el up covered secondary stomge foedity lox lempamry slorsgs of street swﬁepﬂg'c and silt remmred from
surface drniny in cases whem direct collection of such waste into transport vehicles is nol mnvemenLWaslz so collected
shall be collected and disposed of ol regularintervals ns ducided by the local body:

{p) ‘cotlect horticulture, parks and garden wuste separately and process in the parks nnd gardens, as faras pessible;

() Imnnspont segrepated bio-degmdable wasie o the processing facilities like compost plant, bje-methunallon plant
or any such facility. Preference shall be given for oo site processing of such waste;

() Lansporl nan-bio-degmdable wasts 1o, the respective processing facility or mzlorial recovery facililies or
secondary stursge faciity:
{s) imnsport t:uml.rm:hun and dzmuliﬂm wasie o8 per the provisions of (he Construction and Demalition, Wazte
menagermm! Rules, 20! &

{0 imyolve communitics o wesle umagement and promation of home composting, bio-gas geneendlon,
decontmlised procassing of wm ot eommimity level subject to controf of odouir and maintenance of hygienie contditions
armund the facility;

() phase mlﬂmmnl’c&zmical re.ﬂmm'm!wc}mandmmmpoﬂmailpmh.gmﬁmn maintained by the
local ‘body and wherever pussible in oher pluces under its jurisdiction. Incentives may be provided fo recyuling
inilEatives by informal waste mc}w:hng selr.

() facilitate construction, opération and mainlenmce of solid wusté processing facililies ond  associaled
imfrastricture on their own or with piivate sectar participation or through any agency for oplimum wifixation of varioes
companenis af selid waste - xiuphng suitnble technology mdut[mg the rﬂ‘"nwu:lg tirl:lmnloga:! mnd n.d}zrmg to the
puidelines issusd by the Mintdry of Urbisn Development from (ime to time and landards preseribed by the Central
Polintien Confro! Boanl. Preference shall be'given 1o decentrdised processing (o minimize Imnsporation cod and
environmental fmpacis such as-

a)bio-methanation; microbial composting, vm:ml-t:nmpnslmg_ anzerobic dlgeshm[ or: nny othar ngprwpmln
processing for bio-stobilisilion of biodegmdable wastes;

h)wnste to energy processes including refused derived fuel for ¢ombustible froction of waste or supply as
foedsiock Lo solid waste based power plants or cement Kilns;

tw) underioke on iheir own or throngh oy ather agency construction, opemiion and maimenance of sanitary tandfill
and associated infrastructure as per Schedule | for dispossl of residual wastes ina manmer prescribed wunder these nifes;

(x) mnke adequate provision of funds for capital investmenis as well as opemiion aidd rmintenance of solid waste
marngemend servicss i the oontal budgsl ensuring that fmds for discretionary funclions of 1he local body have been
ollocaled only afier- meeling the requirement of necessary. "fumds for solid - waste mnn:lgrmmﬂ mnd athér Dhllgn[my
functions.of the tocal body as per these mles;

(y) maoke an application in Form-! for grml of anthorisation for selting up wasle processing. treatment ot disposal
facillty. if the volume of waste s cxceeding five metric tones per day including ssnitary landfills from the State Pollution
Cantral ch'd or the Pollulrcm Coniral Commities, ax ihul:nse may bes

{z) submit spplication for renewn! of wuthorisation’al least sixty days before the: expiry of the validity of

o 307
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(zn)  prepare ond submmil moowsl wport in Form 1V un.u"tx;fmui:B{)’hApfﬂoi.lbzmmﬂingymrlplhc
Commissiorier or Directlor, Municipal Administraiion or designaled Officer:

{zb)  the annea! report shall then be sent.io the Scorstary -in-Charge of the State Urban Development Depanment or
village panchayat or rural developmeant department and to the respective State Pollution Cantrol Board or Polhution
Cantrol Commiltee by the 31% May of every year;

(z¢)  educnle workérs including coniract workers and supervisom (or door to toor collection of segregated waste ind
transporting the unmixed wasis during primary and secondary lransportation lo processing or disposad Taeitity,

(zd}  ensure that the epemlor of a facility provides p:tsonnl prolection equipment including uuifurm. {Inorescent
jacket, hand gloyes, mincoats, nppropriate foot wear and masks to all warkers handling solid wasic and the some e used
by the workforce;

(zc) enswe that provisions for seiting up of ceniers for collection, segregation and stomge of Segregaled wistes, are
incorpomted in building plan whilé granting approval of building plan of a group housing society or market complex: and
{zN frame bye-taws and prescribe crilarin for levying of spot fine for persons who lilters or fails 1o comply wilh the
provisions of these riifes and defegate powers to'oflices or local badies to levy spol finesy as per Lhe by laws frumed; and
(zg)  ceate public awwreness throigh information, edocation and communication campaign and educale the wasie
generators'on the following: namely:-

(i) not loliiter;

i) minimise genertion of wasle;

tii)  rense the waste'lo the exten| possible;

(iv)  proctice segregation, of waste into bio-degmdable, non-biodegradable (necyclable and combustible),
sanilary wasle snd domestic. hnzardous wastes at source;

i) practice home composting. vermi-rompasting. bio-gas generation or communify leved composting;

(v}  wrmp securcly used sanitary waste as and when generated in the pouches provided by the brand owners
or a suitable wrapping as prescribed by (he local body und place the same in (ke bin meant for noa-
biodegradable wade;

(vil)storuee of sepmeated waste wt source in different bins:

(viii)  handover segregated waste (o waste pickers, wasde collectons, recyelers or wasie colleefion agenties,
and

(ix)  pay monthly user fee or charges to waste collectors or local bodies or any other pesson muthorised by
the local body for sustainability of solid waste mansgement.

(zh)  stop lundd filling or domping of mixed waste soon after the timeline as specified in rule 23 for selling up and

opemtionalisafivm of sanilary tandfill is aver;

{3} allow anly the non-usahle, non-recyelshle. non-biodegmdable. non-combustible and non-reactive inert wasle

and pre-processing rejects and residues from waste processing facilitics 1o go 1o sanitary landfill and the sanitary fandfill

sites shall meet the specificalions as given in Schedule—, however, every effort shall be made to recyele or reuse the
rejects to achieve the desired objective of zero waste golng to fand(ill;

(zj) investipate and analyse all old open tumpsites and existing operution:l dumpsites For (heir potential of bio-

mining and biv-remedintion md whresoever leasible, nke necessary aclions to bio-mine or bio-remedinle the siles:

(k)  inabsence of the potential of blo-mining and bio-remediation of dumpsite, it shall be scientifically capped as per

tandfill capping nooms to prevent further damage 1o 'the environment.

Iﬁ_.- Duties of State Pollotion Control Board ar Pellution Control Cunumﬂzc.« (1) The State Poliwtion Control Board

or Pollution Conlrol Cammittee shall -

(a) enforee these niles in their State through loca! bodies in their respective jurisdiction and review
implementation of these yules ot feasi twice a year in close coordinalion with cancerned Direclormle of
Municipal Administrafion or Secratary-in-chorge of State Urban Development Department;

(b)Y monitor environmental standands and adherence 1o conditions as specified under the Schedule [ and Schedute Il
for waste processing and disposal sites!

()  examine the proposal for autharisation and make such inquiries as deemed fit. alter the receipl of the application
for the samie in Form | from the local body or amy other agency authorised by the lneal bady;
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{d) whilz examining the proposal for authorisstion; the requirernent of consents under respective enactments and
views of other agencies like the State Urhan Developmeni Depariment, lhe Town and Country Plamning
Deportment, District Plaming Commitlee or Melropolitin Area Planning Comumilive, as may be. npp]lmhln.
'Airpun or Alrbese Authority, the ‘Ground Water Beard, Rallways, power distribition. campanies, highway
‘department and other relevant ggencies shall be taken into consideration and they shall be given foor weeks
time to give their views. 3f any;

(&) issue anthorisalion within a period of sixty days in Form Il to the local body or an operator of a facility or any
other ngency nuthorised by focal body stlpumung compliance crileria and énvironmental standarnds a5 specified
in Schedutes 1 and Il including otherconditions, as may be necessary;

3] ‘synchronise the vn!u:hly of said nuthorisation with the 'mliduy af the consents;:

(g) suspend o cancel the autharization ssued under clause (3) any lime. if the local Body or operstor of the
l'nml Ity fails lo operale the (aeility os per the condilions :upllnh:d.

providef that no such authonzation shall be suspended or cancelled without giving notice to the local body or
‘operator; us the cose may be; and

{h) on receipl of applicalion for renewal, renew the suthorisation: for next five years; ufler examining every
s aggumllm an merit and subject to the candition thal the' opemlor af the facility has fullllled all the provisiony'of
ihe rules, smxim!s or condilions specified inthe muthorisation, consents.or-epvirooment c&rm

) The State Pollution Control Board ar Pollution Conirot Carmmities shall, afler giving reasanable opporiunity of
being heand jo the applicant and for reasons thereof 1o be recorded in writing, refuse 1o grant or.renew an authorisation.

(3) 1n case of pew technologios, where no standarts hove been presceibed by the Cenltrnl Pollution Control Board,
State Pollution Centrol Bourd ar Pollution Control Comminee, as the cmse may be, yhall apprasch Centmt Pollution
Centrol Board far getling tandards specilied

{4) The Stae Pallution Comtrol Beard ar the Pollution Control Committes; as the case may be, shall monitor the
compliance of the sundards os: prescribed or tsid down ond Irestment lechnology as-approved and the conditions
stipulted in the suthorisstion and the stundunds specified in Schedulex | and IT under these rules as snd when deamed
appropriale hut.nntle\uthmnmma)mr

) The State Pollution Cantrol Board 6r the Polluticn Centrol Commiittes may BIve diractions lo Tscal badies for
safe hendling ond disposal of’ domestic havnrdous waste: deposited by the waste generuiors at hnzardous waste deposition
facilities, '

6) The State Pollutian Control Beard or the Pallation Control Commiltee shall regulate Inter-State movement of
wasle,

17. Duly of mamufactorecs’or brand awners of disposable products and sonitary napkins and diapers.- (1)
All manufacturers of disposable products such as lin, glass, plastics packnging, etc., or bmnd awners whe inlrodoce such
products in the market shall provide necessary financial assistance to local autharilies far establishment of waste
mnagement sysiem.

@) All ‘such brnd owners who sell or market i produets in sich packiiging material which' fire non-
biodagmdnble shall patin place asystem 1o coflect back 1he packaging mwgcnem‘tad tfue to their production.
3 Manufactrers or hnmd, owners or marketing compunies of s:m.&lnry napkins -and dinpers shall explare the

pmiuhty of using oil recycl.ahle materialy'in their products or they shall provide a pouch acwrapper fer disposal of each
napkin or dispers along with the patket of their sanltacy produets.

(4) All such manufaeturers, bmod owners or marketing companies shall educale: the masses for wipping and
dupmnl of their pmdncn.

lB. Daties of the industrial umits located within one hundred ki from the refused derived fuel and waste to
€ReTRY phnlshasdmmﬁdmﬂtﬂlmdustm units wsing fuel and located within one himdred km_from a solid
wisle based refused derived fuel plant shall make armmgements within six months from the date of notification of these
mule (o replace at leasd five perceal of their (uel requirement by refused derived fuel so produced.

19, Criteria for Dutics regarding setting-up salid waste processing and treatment focility.- (1) The depariment
in—chm_‘geuf the allocation of land nssignment shall be nespansible prmwdlng_ suliable land for setfing up of the solid
wasle processing ond rentment facilities. and nolify such sifex by the Sinte Governmenl ar l.lmun territory
Administration.

@)  The opemtor of the fucility shall design and set up the facility as per the technical guidelines issued by the
Centrn! Pollation Control Board (n this regard [rom time to lime and the manual an solid waste management prepared by

the Ministry of Urban Dﬂldnpman
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(3)  The operalor of the facility shall obiain neceséary spprovads from the State Pollution Control Beard ar Pollution
Cantrol Committee.

(4 The: Siate Pollution Cantrol Board 'or Pollution Corrol Committee shall menitor the environmen standards of
the operatian of the solid waste processing and brealmint facilities

(5) The apemtnr of the facility shall be responsible for the yafe and environmentally sound ‘operations of the salid
wasie processing and o trentment facilities as per the guidelines issuéd by the Centml Pollution Control Basrd from time
Lo time and (he Manual on Mimicipal Solid Waste Management published by the Ministry of Urban Development and
updmted from time 10 lime:

{6) The operator of the solid wnvle processing and realimenl !m:nhty shall submil aanntml rep:u‘l in Form 11l each
year try 30" April io the Siate Patlation Cnnimi Beard or Pallution Commiltes '.-d concerned [ocal body.

20. Criteria ond actions to be inken for solid waste management in hilly areas.- In'the hilly areas, the duties md
respansibilities of the |local authorities shall be (o same as mentioned in rule 15 with additional clauses oy under:

(a) Construction af damdfill on the hill shalf be avoided. A transfer slationat o suitable enclosed location shall be
satup 10 collect residual waste from the processing facitity and inent wuste, A suitable land shall be identified in
Lhe plain creas down the hill within 25 kilameters for seiting up sanilary landfill, The residual waste from the
trnsfer station shall be dispased of al this sanitary landhill.

(b, In case of nun—nval!ntnmy of such fand. efforts sholl be mude 1o set wp regionnl sanitary fand (il for the inert and
residunl wasta,

{c) Local body shall fmme Bye-laws and prohibit citizen from liltmng wistes an (he sireeis and gn'eslrici direction
10 the lourists nol i dispose any waste such as paper. water boitles, liqamr!mul:a solt drink canes, tefm packs,
any other piastic o paper waste on the streets’or down the hills and instead direct-to deposit such wiste in the
litter bins that xhall- be plnced by the locul hody alall 1ourist desiinafions,

(d) Local body shall ammnge 1o convey |he provisions of solid waste nnuagemnm 1mder the hye-laws Lo ol tourists
Visiling the hilly areas at the eniry pomlmtbclmmwn“nmmughthchnmmhumwﬁhwtm
lbcy atny and by puiting suitable hoardings al tourist destinations.

(e) Local body may levy solid waste management charge from the Lourist al the eniry point 1o make the solid wasts
managemen! services sustainable,

1)) The department in- charge of the alloction of kind assignment shal] fdentify and allot suitshie space on the hills
Tor setting up decenimlised wasie processing facilifies. Loeal body shall set up' wuch facifities. Siep garden
system may be ndopled for optimum utllisalion of hill space.

21.  Criterin for waste to energy process. (1) Non recyclable waste having calorific value of 1500 K/eal/kg or more
shall not be disposed of on Jandfills and shall only be utilised for generating energy either or through refuse derived fuel
ar hy giving sway as feed stock for preparing refuse derived fuel,

2) High ealoriilc wastes shall be used for co-processing in eement or Lhermal power plants!

) The local bady or an operator of fmilt}' or an‘agency designnted by them proposing 1o set up wasle to
p!ml of more than five 1anes per day procossing capacily shall submit on npplimuun in Form-| 10 the State Pollution
Control Board or Pallution Contral Commiltee, as the case may be; for anthiorisation,

4), The State Poltution Control Board or Pollution Control Commilies. on receiving soch application for setting
up waste to energy facility, shall examine the sume and grmntpermission within sixty days

22 Time [rame for implementation.- Necessary infrastructure Tor implementation of these nules shall be created
by the local bodies and other concemed aulhorities, as the case may be, o their own, by direcily or engaging agencies
within the lime frame specified helow:

S1. No. Activity
n (2) (&)
1. iffcation of suitshle sites for sotting up solid waite processing focilities | year
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2. fidentifiention of sullable sitey for seuing up commaon regionn! aanitary landfll Faclitie 1 year
for suitsble clusters of focal awthorities under 0.5 million population and for se
comman reglonal sanilary landfill facilities orstand alone sanitary landfil facilities by
focal nuthorities: having pupm:luunof 0.5 million or more -
3. |procurement of suitable sites for selling up sofid waste processing facility und samitary 2 years
landfill facillties
4. lenforcing, wasle penerstors lo practice seprepntionof bio degmdsble; recyclable] 2 years
combustible, samtary woste domestic hurardous and inert solid wasles al source.,
5. |[Ensure door lo doorcalleclion of sepregated whsleand its irsnsportationin 2 yeams
covered vihicles (o processing or disposal fucilities.
6. [femure separate stornge, collection sad tmnspertalion of construction and demolition| 2 years
waskiss
74 ng up solid woste processing {aeilides by all local bodies: having 100000 or morg 2 yenrs
l::ll;ﬂaﬂen
8. |Seiing up solid wistz processing focilities by local bodicsond censud towny 3 yrars
(befow 100000 populntion.
9 |mllfng op common o stand alone ‘sanitary Iandfiils by or for all local bodies having 0.5
million or more population for the disposal of only such residual wastes from the I
processing focilities as well as unireatable inert wastes as permitied under the Rules. =
{3 mr ng up canmmon o regional xamifary landfills by ) Jocal bodies wnd censuy towny
0.5 million population for the disposal of permitted wase under the rules e
11, |bin-remediatian or capping of old and sbandoned dinmp sites Syer
23, S!nlel.ﬂd.hdﬁmryﬂndy—lllﬂvmyﬂeparhnuﬂnn—chﬂrgenf!umlhﬂd?esuflhamdﬁmm

Governmen!or Unien temilory sdminisimiion shall constitute o State Level Advisory Body within six manths from the
date of notification of these rules comprising Lhe following members. namely:-

'SI, No Desipootion Member
L)) 2) 3

I Secretry, Department of Urban Development orlocnl self | Chairperson, £X-
govarmment department of the State ‘officio

2 One representative of Panchoyats o Ruml  development | Member, ex-officio:
Depanment. not bslow the mok of Joint Secretary 1o Stae
Gavemnment

3. one eprasentative of Revenue Department of State Government. | Member.ex-officio

. One representative from Ministry of Environment, Forest and | Member, ex-officio
Climate Change Government of Indin

331
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5, One represenlofive From Miniswy of Urhmn  Developmenl, | Momber, ex-olficio
Government of Tndia

3 One mprsentalive from Ministry of Ruml Development, | Member ex-officio:
Government af Indla.

7. One,wpresentnﬁke from Lhe Cenira! Pellution Conlrol Board Member, ex-oiTicio

B One represeotative from the State Pollution Control Board or | Member, ex-officio
Pollition Contre! Commitles

p. One rqua;entpii\'e from Indinn Institute of Technology or National | Member,Ex-officio
Institule of Technology

10. Chief town plammer of the stnle Mamber

1. Thres representatives from the local bodies by rotation Mamber

12 Two represzntalives. from census towns or urban agglomerstions | Mamber
by rofatian.

13. | One regresentative from reputed Non-Govermmental Organisation | Member
or Civil Spciety working {or the wm pldmrsor infarmal recycler

or solid waste mumagement
14. | One jepresentalive from.n body reprasenting Industries at the State | Miember:
or Central level
15, | wme reprosentative (rom waste recyeling indostry member
16, | Two subject experiy Member-

17. Co-opt unee representative each from agriculiure depariment, and | Member’
labour depariment of State Governmen

(2) The Siie |Level Advisory Body shall meet al least one in every six manths to weview the matters related (o
implementation of these rules, state policy and strategy on solid weste management and give advice (o state govermment
for tnking measures (ol are necessary for expeditious and appropriste implementation of hese rules.

3) The copies of the review reporl shall be Torwarded to the State Pollution Control Beard or Pollution Cantrol
Commiiies for necessiry aclion.

24. Ammuonl report- (1) The aperatar of focitity shill submil the anmual sepod o the local body in Farm-111 on ot before
the 30" day of April every year:

(2) The locnl body shall submil {is-ammunl report in Form-1V o State P Cantral Board or P Committee and the
Secrmiary-in-Charpe of the Depariment of Urban Development. of the concerned State or Union Teritory in cuse of

melropoliten cily and (o the Director of Municipal Administration or Commissioner of Muriclpal Administration or
Officer in -Charge of Urban local bodiey in the state in'case of all other local bodies of state on or befure thie 30" day of
June every year

3) Each Siate Pollution Centrol Board or Pollufion Control Committee a5 the ease may he, shall prepare mnd
stbmit (he consolidated annual repart 1o the Central Pollution Control Board and Miniktry of Urban Development on the
mmlenmﬂnhv on of hese rules and action taken against non complying local body by Lhe 31%day of July of cach yearin
Foom-

) The Centml Pollution Control Board shall prepare o consalidated annial review report on the statns of
implemeninlion of these rules by local bodies in the country and forward the kame (o the Minisiry of Urhan Development
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and Minisiry of Environment. Forest and Climate Change, along with jls recommendations before the 31%day of August
(5 “The nnnul report shall be mviewed by the Ministry of Enviremment, Forest and Climate Change during the
meeting of Centrz) Moniloring Commillee.

25. Accident reporting- Incase of an accident a1 any solid waste processing or eatment or disposal facility or handfill

site, the Officer— in- charge af Ihe facility shall report ta the focal body in Form-Vi and the local hody shall review and
issue instrictions if any, to the in- charge of the facility.

SCHEDULET
[see rule 15 (w),{28), 16 (1) (B) (€), 16 ()]
Specifications for Sanitary Landfls
{A) Criterin far site selection.-

(i) The department in the business ollocation ol land nssignment shall provide suitable sile for selting up of the
solld wasle processing and treatment [acilities and notify such sites.

(i) The sanitary landfill site shall be planned, designed and developed with proper documentation of construction
plan as-well asa closure planina phased mannes. In case 3 pew Jandfill faclity ixbeing a established adjoining wn
existing land(ill site, the clasure plan of existing land(#] should form a part of thie proposal of such new landfill.

i) The landfill sites shall be selected to.make use of nearby wistes processing facilities: Otherwise, wasles
processing (eility shall be plzrm'd as-an intzpral part of the land(ill xite.

(iv)  LandR sites shall be set up as per the guidatines of the Ministry of Urban Development, Government of India
and Centeal Pollution Control Board

) The existing land{Hl sites which are in we for more lhan five yeass shall be fmproved W accondsnce with Lhe
specifications given in this Schadule.

(vi)  The landfill site shall be large enough 1o last for at least 20-25 yeors and shall develop “landfill cefls® in a phased
-manner toayoid waler logging nod misuse,

(vii)  The landlill site shall be 100 meter awny from rivor, 200 meter from a pond, 200 meler from Highwoys,
Habilationg, Public Parks and water supply wells and 20 km away (rem Alrports or Alrbase. Howeverin a
special case, Landfill site may be sel up wilhin a distnnee of 10 and 20 Yom away from the Airport/Airbase afier
obiainlog no ohjection certificate from the civil aviatien authorityf Adr force-as the case may be. The Landfill
site shall not be permitted within the fload pluiny as recarded foc the last 100 yedrs, zone of coastal regulalion,
wellnnd, Crilical hahital areas, sensitive eco-{mgile areas.

(vii)  The sltes for fandfill and processing ond disposal of solid waste shall be incorporated in the Town Planning
Department’s land.use ptans.

(ix) A buffer zone of no developmeni shall be maintained arcund solid wiste processing and dispos)  facilily,
_exceeding. [ive Tonnes per day af Installed capacity. This will b maintained within the lotal area of the solid
‘waste processing and dispesal Tacility. The buffer zone shall be prescribed on ease to case basis by the local
body in consultation with concemed State Pollution Control Board.

{x) “The biomexdical woste shall be disposed of innceordance with the Bio-medical Wiste Management Rules; 2016,
s wmended [rom time to time . The hazardous waste shall he managed in sceordanee wilh the Harardous and
Dther Wastes (Manspement and Transboundary Movement) Rules, 2016, as amended from time lo ime. The E-
‘wiiste shall be mamgad in aceardanca with the e-Waste (Mamganm Y Rules, 2016 as amended from time to
time,

(xi)  Tempomry stomge facillty for splid waste shall be established in each landfill sile 1o accommodate the waste in
‘case of noo- opertion of waste processing and during emerpency or natural calmities,

(B) Criterin for development of focilitics nl the sanitary land flls.-

) Landiill site shall be fenced or hedged and provided with proper gate 1o monitor incoming vehicles, 1o prevent
entry of unauthorised persons and sty animals

Gi) 'Thieaﬁuba:hmxlhumnimmhshﬂlhunmcteiedor;umdmastnqwﬁdgumﬂmmrduﬁpm}dﬂdmln
vehizular movement e shall be so dasigned 1o ensure (ree movement of vehicles and olher machinery.

(i@} The landfillsite shall have waste inspection lacility (o menitor-waste browght in for fandfilimg h. office facility
_fur record keeping and shelter for keeping equipment and machinery including poliction monitoring equipment.
The operafor-of the Facility shall malninin mcmﬂ of wasle weeived, processed and disposed.
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Gv) Provisions Iﬂnwmgh hridge to measure quanlity of waste broughl al landfill site, fine protection equipment ond
other fucilities as may be required shall be provided.

(v Utilities xoch ox drinking water nnd sanitary facilities (prefernbly washina/buthing facilities for workers) and
lighting nrrangements for eay landfil] operationy during riight hours shall be provided.

(vi) Safety pmv_a‘éiﬁn;t including health inspeetions of workers at landfil gites shall be earried oul made,

(vii)  Provisions for prking. cleaning, washing of tmnsport vehicles camying solid waste sholl be provided. The
wasiewnter so generted shall be treated to meet the preseribed standards.

() Criterin for specifications for land filling eperations and clesure on completion of land Flling.-

(] Wase for lsnd Rling shall be compmcted n thin layers using heavy compactars 10 achieve high density of the
waste. In high mnqumwlmmhmvycumpurtmmmﬂnm&Lallmahw measures shall be adopled.

{ii) Tl the ime waste processing lucilifies for composting or recycling or enwagy recovery are sei. up, the wasie
shall be sont'to the sanimry Jandfill, The fandil) cell shall be covered a1 the end of each worl.mg day with
minirmem 10 cm of soil, inert debris or consiruction material.,

£iil) -ﬁ'rm'mﬂu:cummmlulmmumsenmnnnﬂmediﬁcmverof%mlhh:hmmuf:mlstullbe
phaced on the lxndfill with proper compaction and grading 1o prevent infiltmiion during monsoon. Proper
dmna?esfail be construcied to divert im-ofl oway from the sclive'cell of the land il '

Giv) After complation of Jandfill, « final cover shall be dasigned to minimise infiltration and erosion. The {inal cover
_yhall meet the (ollowing specilications, namely r—

a) ‘The fina! cover shall have z barrier soll kayer comprising of 60 cm of clay or amended soil with permeability
coeffizient less than 1 x 107 cm/sec,

b) On top of the barrier soil luyer. there shall be u drinage fayer of 15 cm.

) ‘On top of the drzinage layer, there shall be'a vegetative layer of 45 cm 1o support natural plant growth and Lo
(D) Critiria for pollution prevention.In order (o prevent pallution from landfill operations, the following provisions
shall be made, namely-

1] “The storm water drain shall be designed and consiructed in such a way that the surface nmofl waler is diveried
from the inndfiiling site and leachates [rom solid waste locations do not gelmixed with the surface runoff water.
Provisions for divenson of storm waler discharpe drsins shall he made to minimise lenchate generation and
prevenl pallution of Surfice waler and also for aveiding ffooding and credion of marshy conditionis.

tii) Non-pesmeable lining system af the bose and walls of woste disposal-area. For lond(lll receiving residues of
‘waste processing (ocilitics or mixed wasts or waste having conlamination ef huwzmrdous malerinls (such as
serodls, hleaches, polishes, batteries, waste oils, print peoducts and pesticides) shall have liner of composite
burdier of 1.5 mm thick high density polyethylene (HDPE) geo-membrme or geo-synthetic Nmers, or equivalent,
‘overiying 90 emof soll (clay or asmendad soil) having permeability eoefficlent nol grester than 1 x 107 cmisac:
The highest level of water table shnll be ot least two meter below the base of clay or amended sail barrier layer
provideil at the bottam of landfills.

(i) . Provisions for manogement of leachalés including its collection ind treaimient shall be made. The trealed

leachala shall be reeyeled nrutﬂmduspmull!ed. otherwise shall be released into Lhe scwernge line. after
meeting the standardy specified in Schedule- IL.. In no cass_ leachate shall be released into open enviromment.

(ivl  -Armngement sball be made to prevent leachate runoff from landfill area entering any drain, stream, river, lake
or pond. In case of mixing of nmafl waler with leachale or salld waste, the entire mixed water shall be treated
by the concern nutharity.

(E) Criterin for water guality monitoring.-

i Before establishing any landfill site; baseline data of ground water quality in the arca shall be callecied and kept
in record for fsture melerence, The glmruiwah:rqwﬂlty within 50 meter of the ptmphery of tandfill site shatl be
perindically manitored cavering difTerent sea¥ons in s year (il s, summer, monsoon and past-monsoon period
Lo emsure thal the ground wades i nol contaminated.

{in) Usuge of groundwaterin and around landfill siey for any purpase (Including drinking and jrrigntion) shall be
:comsidered only afler ensuring s quality. The following specifications for drinking water quality shall opply for
monitonng purpass, namely -
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m 2y 3)
Arsenic 0.01
Casdmium 0.01
Chromium{as CF" ) 005
Copper 0.0s
Cyanide 0.05
Lo 0.05
Mercury 0.001
Nickel -
Nitrate 25 NO, 450
pH 6585
Iron o3
Total hardness (as CaC04) 3004
Chlorides 250
Dissolved solids 500
Phenolic  compounds  (as 0.4
CeHsOH)
Zinc 50
Salphate (as S0,) 00

(i)

(i)

(iii)

(F) Criteria for ambijen air quality monitoring.-
Landfill gas comirol system including pas collection system shafl be installed ot tandfill site 10 minimize odaur,
prevent off-site. migmiion of gases, lo prolect vegelation planted on the rebahilitaled Bindfill surface. Foo

‘enhanting landfill gus veeovery, use of gromembranes In cover systems along with gas collection wells should

be vonsiderad.

The concentrdion of mehane gas genemizad al landlill site xhall not exceed 25 per cend of the lower explosive
limit (LEL).

The landfil! gas from the calfection Facility at-a landfill site sholl be ntilized for elther direct thermal applications
or power generation, as per visbllity Otherwise, Lanudfil] gas shall be burnl (Nared) and shall net he allowed 1o

“escape dirmelly lo the afmosphers or for litegnl lapping, Passive venting shall be altowed in ease if its ulilisntion

{iv)

o ﬂmngls nat possible.

Ambient air quality at the fandfilt site andaf the vicinity shall be regularly monitored. Ambient air quality shall
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meet the standards prescrified by the Centml Pollution Conirol Beard for Industrial area.
'G. Criteria for plantation at land il Site.- A vegelmive cover shall be provided over the completed sits o' secordance
with the following specifications. namelyz-
() Locally adoptesd noun-edible perennial plants thal are resistmnt. to drought md extreme tempezatures shall be
planted:

(b) Thcsel:cﬁmol’plnm‘shmudbl_nfmchvnnetylhnllh:irmmsdnmpcnclmlnmmlhnn?:ﬂmThis
‘condition shall apply Gl ihe landTil is stabilized;

() Selected plants shall have ability to thrive on low-nutrient soil with minimum nutrient addition;
(d) Plamtation 1o be mude in sufTicienl densily to minimise soil ermsion

(e) Groen belts shall 'be developed all arund the boundary of Ihe landfill in consultation with Stte Pollotion
Control Boards or Palludion Control Commitiees .

H. Criteria For post-care of land [Tl sife~ {1) The post-closure care of landfill site shall be canducted for at least fifleen
vears and long tenm maonitaring o care plan shall cansist of the following, namely :-*

“(a) ‘Mainisining the integrity and effectiveness of final cover, making repaim and preventing nun-on and am-off
from eroding or sihernise damaging the hinal cover;

{b) Monitoring leachute collection syxtem in necordance with the mquirement;
(c) Manitoring of ground water in ond-arotnd Janlfill;
@) Mainiaining and operating (he lantfil gas collecton syitem Lo meel the staridards.

2) Use of closed Jandfill sites after fifleen years of poSt-clasue monitoring can be considered for humnn setifement
or otherwise only afier ensuring that gaseous emission and lenchale quality analysis complies with the specified standards
and the soif stubility is enstred.

L Criteria lor specinl provisions for hilly areas-Citics and towns located on hills shall hove locition-specific
methods evolved. for final disposal of solid wasie hy thie locsd bedy with the nppmvul of the concemned Stale Pollofion
Canirol Board or the Pollution Control Committes. The local body shall sel up processing fasifities for ulllisation of
biedsgraduble organic woste. The nosbiodegradable recyclahle materials shall be stored and semt for recycling
periodically, The ineri and nan-hiodegrndable waste shall be used for building roads or filling-up af-appropriate areas on
hills. In case of constmints in finding adequate land in hilly arcas, waste not suitable for road-laying or filling up shall be
disposad of in regional landfills in plain areas

J. Closure and Rehabilitation of Old Domps- Solid waste dumps which have reached their full capacily or those which
will not recefve additionn] wasle afler selting vp of mew aind properdy designed londfills should be  closed anmd
rehabilitaled by examining the following options:

L6h] Rednrtion of waste by bin mining snd waste processing folluwed by placement of residues in new
lendfills ar cappin gasln (i) below.

(i) Cappiog with solid wasie cover or solid waste cover enhemnced with geomembrane to enable colfection
and Maring / utilisation of greenbouse gases.

(tiE) Capping as in (i) above with additional measures (in alluvial and other couse wmined Lolls) such as
eut-all walls nmizslmcuuu wells for pumping and treating contaminated ground water.

(iv) Any other method suitable for reducing environments! impact (o aceeplable level.
' SCHEDULE D
fsee rule 16 (1), (b), (), 16 (4))
‘Standards of processing and trestmeal of solid wasie

A. Stundards lor composting.- The waste processing factlities shall includs composting as one'of the lecknologics lor
processing of bio degrndable waste, In-order 1o prevent palhwion from compost plant, the following shall be
complied with pamely :-

{a) The incoming arpanic waste ol site stedl be stared propetly prior 1o [urther processing. Ta the extent possibie,
Lhe wastz stomae aren should be covered I such storage i done in an open area, il shall be provided with
impermenbie base with facility for collection of feachute and sarface woter run-off into lined drains leading 1o a
leachate trentment and disposal facilily;

(b Necessary precaution shalf be taken to minimise nnisance of odour, flies, rodents. bird menace ind fire havard:
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(c)

In case of hreakdown or muintenance of plant, waste intzka shall be stopped and arrangements be worked out
for diversion of waste 1o the temporry processing sile or lomporary landfill sites which will be again
reprocessed when plant % order;

() Pre-proeuss dnd post-process rojects shall be memoved from thie processing fucllity on regulor basis and shall not
be allowed 1o pile st the site. Recyclables stmll be routed throngh approprizte veadors. The non-recyclable high
calaific-froctions fo be segregated snd sent lo waste (o energy or for RDF production. co-processing in cement
plants o to thermal power phints, Only rejects from all processes shall be sant for sanitary landfill site(s).

(e The windrow nen ghall be provided with impermieshle base. Such o base <hall be mude of concrein or
::mpncled clay of 50 em lhlck having ility coefficient Jess thom 107 em/sec. The base stall be prm-]dmi
with 1102 pereant slope and circled by lined drains for colicction of Jeachats o surface nm-ofT;

H Ambient air quality menitering shall he regularly corried out. Odurmulsance at down-wind dinection on the
boundary of processing plant shall slso be checked regularly.

(2 Leachate shall be re-circulaled in compast plond for molsture maintenanoe.

(h)  The cod produst compost shall meet the standards preseribed under Fertilizer Control Onder natified from Lime
to lime.

) In onder 1o ensure safe applicstion of compost, the following specificalions for compost quality shall be mel,
numely:-

Parameters Organic Campost Phosphate Rich
(FCO 2009) Organic Maoure
(FCOD 2(13)
(1) (2) 3
Arsenie (mg/Kg) 1000 10.00
Cadmitm (ma/Kg) 300 a0
Chromium (mg/Kg) 5000 30.00
Copper (mg/Kg) =L ~a
Lend (mg/Kg) 100.00 10000
Mercury (mg/Kg) 015 15
Nickel (mg/Kg) 50.00 50,00
Zinc (mp/Kg) 100000 1000.60
/N ratio 20 Less than 20¢1
pH 6575 (15 solution) maximum 6.7
Molsture, percent by weight, 150-254) 250
maEximmm

‘Bulk density {gfem’) <10 Less than 1.6

“Tolal Organic Carbon, per cent by 120 79

weight, minimum
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Tolal Nitrogen (as'N), per cent by 038 04

weight. minimom

Total Dhasphale (s P30y porcent by 04 104
weight - minimim

Tola! Polnssium (as Kq0), percent by 04 =

weight, minimum

Uo!our Dask brown te black =

Odour Abrenee of foul Oder =

Particle size Minimun 90% material shoutd pass | Mimimum 90% molerial should pass

threugh 4.0 min S sieve through 4.0 mm IS sieve

Conductivity {25 dsm-1), not mare 40 82

than

* Compost (final product) exeseding Lha above sinted copeentration {imits shall not be used for food erops. However, it
B. Standzrds for treated leachates-The dispasal of treated leachates shall meet the following stendords, nomiely:-

Standards
{ Mode of Disposal )
8. No | Pamameler
o secface | gt comwers. {Laod disposa
m @) 3 4 &)
1. | Suspeaded solids; mg/l; max 100 600 200
‘2. | Dissalved'solids (inorganic) mg/l. max. 2100 2100 2100
3 | pH valus 55109.0 551690 | 551090
4. | Ammanical nitrogen (s N), mg/l, max. 30 50 -
5 Total Kjeldah nilropen (ax N), mefl; max, 100: 4 =
¢ :nm:ih:n{sﬂt;ﬂ wivera ! 3 dys 200 30 350 100
7 Chemical exygen demand, mg/l, max 250 " "
3 Arsenic (o5 As), mg/l, mex 2 02 02
9 | Mercury fas Hy), mg/, max .01 0.01 3
10 | Lead (s M), mg/l, max 0.1 10 n
1| Cadmium (s Cd). me. max 20 10 :
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12 | Totul Chromium (ay Cr), me/l, max. 20 30 =
13 | Copper (as Cu), mgfl, max. 0 30 .
14 | Zinc(asZa). mp, max: 50 15 S
15 | Nicke! (as Ni), mp/l. max 3.0 30 3
16 Cyanide {ns CN). mg/l, max. 0z 20 02
17 | Chileride (as 1), ing/l, max. 1000 1000 600
18 | Fuoride (38 F), mg/l. max 20 1S -
4 | I'henolic compounds (as CHOH) mg/l, max. 1.0 50 -

Notc-: While discharging treated leachutes inlo. inland surfuce waters, quantity of leachates being discharged and the

quantity of dilation waler available in the receiving water body shall be given die constdemtion.

C. Standards for' incineration: The Emission [rom incinectiars /thenma techndlogies m Salid Wasie

treatmenl/dispossl fcility shall meet the fallmng.«nmdmh,ﬂnmdyn

Parameler Emisdon standard
m 2 Q)

Particolntes 30 me/Nm* Standnnd refers to hall hourly avemge value

HO 50 mg/Nm® Standard refers to half hourly avernge value

802 200 mg/Nm’ Standard refers to half hourly average value

co 100 mg/Nm? Standard refers to half hoarly average value

50 mg/Nm” Stondard refers to daily average value

Tatal Organic Carbon 20 mg/Nm® Standard refers 1o half hourdy nversge value

HF 4mg/Nm' Standkird refers o hall hourly svernge valie

NOX {NO and NOZ expressed | 400 mg/Nm* Stundand rofers (0 hall hourly average value

asNO2) !

Total dioxins and ferans 0.1 ng TEQ/Nm* Standard refers 1o 68 hours sampling. Please
guidetine for 17 concemed congenens far ttm
eouivalence  wvalues jo amive ab  tolnl
eruivalence.

Cd + Th + Ibeir compaunds | 0.05 mg/Nm' Sizndxd rofis o mpimgﬁmzmywhmu
between 30 minules and 8 howrs,

Hgond its compounds 0.05mz/Nm' Standard refers to sampling time anywhere

betwaen 30 minule.!md 8 howrs.
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Sb4+As+Ph+Cr+Co+Ca | 0Smp/Nm' Standard refers 1o sampling time anywhem
+Mn+Ni +V + their between 30 minutes snd 8 hours,
compounds

r\'ate.—tm values correcied ta 1 axyeen on a dry baxis.

Nofe:

2y __ Suitably designed pollution couirol devices shall be instalfed pr retrofitied with ihe incinerator to
achieye the above emission Hmily,.

{b) Wasie o be incinerated shall nol be chemizally treated with any chlorinated disinfectants.

(c) Incineration of chlorinated plastics shiall be phased out within two years,

{d) il the concentalion of loxic metaly In incinetafion ash exceeds, the limits specified in the Hezardous Waste
(Manzgement, Handling and Trans boundsry Movement) Ruley, 2008, ax amended from time to Gime, the ash
shatl be sent 1o the haznrdous waste treatmend, starage and dispasal fcaility.

(=) Only low sulphur fuel Like LDO, LSHS, Diesel, bio-mass: conl. LNG; CNG. RDF and hio-pay shall
be nsed s fual in the incinernior

H The CO2 concentmiion in til gas shall nol be more than 7.

{g) All the facilities in twin chamber incinerstons shall be designed (o nehieve a minfrmm emperture of
950°C in secondary combustion chamber and with a gas nasidence time in sécondary combustion chamber nol
less tMan 2 (lwu) seconds. :

th) Incineration plants shall be opemted {combustion chambers) wilth such tempemture, retention ime

aned turbnilence, ax to achieve total Orpanic Carbon (TOC) coritent in the &g and boltom ash less than 3%, of
the loss on ignilion is less than 5% of the dry weight.

(i) Odour from sites shall be munaged as per guidelines of CPCB issued from time to time
FORM —
|see rule 15(¥) 16 (1) (), 2143} ]
/Application lor pblaining anthorisation untdersolid waste manngement roles
for processing/recycling/ireatment and dispesal of solid waste
To,
Stnte Pollutfon Central Board or Pellution Canirol Commiltee,
of s
Sir,

UWe hereby apply for authorixalion uidér the Solid Waste Management Rules, 2016 for processing.
reeycling, treatmant and disposal of salid wasfe.

1. Nime of the local body/agericy appainted by them/ operiter of facility

2 Comespandence address.
Tetephine No
FaxNo. seamail:
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3. Nodul Olfficer & designation(OfTicer authortsed by the Jocal hody or
agency respansible for operalion of rocessingf reatment. or disposal

facility)
4, Aulhorisation required for setting upand operation of the facility wiste processing
{Please tick mark) o
- frecyeling
treatment
disposal-at kandiill
5. Attuch copies of the Documents
|Site clearance (loca| hedy)
Proof of Environmental leacance

Consent foresiablishmont
Agreement between munfcipa! anthority and operating agency
Investmant om the project and expected retum.

& | Processing/recycling/treatment of solid waste
(i} Total Quaniity of wasle o be processed per day
Quomitity of wasle to be recycled
Quantity of waste (o be trealéd
Quantily of waste Lo be disposed into land(il!
(inlialisation programme for wasie processed (Product willisation)
(ii)Methodalogy for dispasal (attrch details)
Quantity.of leachote
Trestment technalogy for feachats
(iv)Measures to b taken {or prevention snd cantrol of environmmial
pollution
(V)Nleasures (o be taken for safely of warkess  working in the piant.

(v)Details on-solid waste processingfrecycling/ treatment/disposal
facifily (1o be atizched)

(A Disposal of solid waste

Number of sites identified.

Quastity of waste 1o be dispased per day

Details of methodol agy or criteria foliowed for xite selection (atinch)
Delnlls of existing sm:mutr opemtion

Methodatogy and ogedtionnl detaily of landfilling

Measires mken (o check environmmenial pollution

# Any other information.

Date: .Sl_gnalurm
Place: D::sigmﬁ‘hn 3 4 1




541

74 THE GAZETTE OF INDIA : EXTRAORDINARY [Pagy II—Sec 3(ii)]
Form- [T
[see Tule 16 (1) (e) ]
Format for issue of nnthonsalion
File Noz
Dated:
Au <alion Na
To
Ref: Your application number dt
The Siate Pallution Control Board/Pollution Cantrol Committee after examining the proposal herchy
outhnrives hesving administrative office ar Lo ot up

and operate waste procassing/recycling/ treatment/disposal facility at
The anhorisation is hereby granted to aperate the facility for processing, recycling, treatment and disposal of solid waste.

The authorisation is subject to the terms and conditions stated below and such conditions as mmy be otherwise specified
in these rules onid thie standards tild down in Schedules 1 and [T under these rules,

The State Pollution Control Beard/Pellfion Contrel Committees of the UT mesy. ot
any lime, revoke uny of the conditions applicable under thesuthorisation zad sholl communicale the same in writing.

Any violalion of the provisien of the Solid Waste Minagement Rules, 2016will attract the ‘peral provision of the
Enyironment {Protection) Act, IBSGC!an 1986).

(Member Secrelnry)
‘State Pollution Control BeandToltution Control Commiltes of the UT
(Signatune and designation)
Date:
Place:

Form—
[seerule 19(6),24(1) ]
Format of anmual report (o be submitted by the operalor of facility lo the loca] body

1 Name of the City/Town anil Stae

2 Papulaiion

3 Aren in sq. kilometers

58 Name & Addresyof the loeal body
Telephone No.

Fax Mo,

E-romil:

5 | Name and address of operator of the ficility

6 Name of officer in-charge of the facilily
Phane No:

Fax No:

E-mails
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7 Nitmiber of househalds in the cityflown .
Number of non-residential premises in the city
Number af election administrutive wards in the city/town

78' Quantily of Sofid waste

Estimated Quanlity of sofid waste generaled in the local body area fpd
per duy in metric tones
Quantity of solid waste coliccted per day Jipd
Per capita waste collecied per dry lgmiday
Quantity of solid waste processed fipd

" Quantity of solid waste disposed at. fandfill npd

\) Status of Solid Waste Management (SWM) service

Segregation and slomge of waste at source:

Whether solid waste is-stored at sogree in domestic/commercial/ YedNo
institutional hins Il yes,

Percentage of households praclive starage of waste al sourme in %
domestic bins

Percentaze of non-residential premises pmalice stomge of waste %
al source in commercial finstitufional bing

Percentaze of households dispase of throw solid waste on the %
sirpels

Perveninge of non-residential premises: dispose of throw salid A
Whether solid waste is stored at source in-a segregated form, YosNo
If yes, Percentage of premises xegregating the waste at sburce %

Door to Door Colleciion of sofid wasle:

Whether door to door collection (D2D) of solid wastz i being Yes/No
done in the cityhown

il yus

Number of wards covered in D2D collection of wasie.

No, af households covered

No. of non-residential premises including  commercial
estoblishments _hotels, restsurmats  educational insiitutions/
offices ele covered
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[PART I—SEC 30|

Percieninpe of residential and non-residential promises doverad dn
doar o door collection through

Matorized vehicle

Other device

L)

I nol, method of primary callection adopted

Sweeping af streate

Length of roads. streets, lanes, bye-lones in the city that oeed lo
be cleaned

Frequency of sirest sweepingy and perreniage. of popuintion
covered

Tools used

Muanunal swesping

Mechanical sweeping

Whether fong handle broom ased by smnitation workers

Whether ench saniinifon worker @5 given handeart/tricycele for
colleetion af* wakte

Whether handcart / tricycle is containerized

Whelther the collection lool synchranizes with collection/ waste
slorupe containeny ulilized

frequency (DuilyAliesmie Twice

Occasionatly

~

[%.af
population

Yes/No
“Yes/No
Yes/No
Yes/No

Szcondary Waste Siorage facilities

No. and type of waste starage dapots n the city/town
Open waste dorage siles

Mxonry Hins

(Cemenl conicrate cylinder biny

Dhalaolcovered oomyspace

Covered metal/plastic contniners

Upto 1.1 m” bins,

2165 of bins:

Ahave Sm® containers

Bin-fexs cily

INo.  Capacityinm®

Bin/ population ralio
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Ward wise detuils of waste storage depots (uitach) :
Ward N
Areat
Population:
No..of Hiny placed
Total volume of bins pliced

Total stomge capacity of wasie storage facilitics in cubic melers

Total waste actually stored ot e waste storage depots daily

Give frequency of collection of waste from the depots fFrequency No. of biny
Number of hins cleared

Dail;'

Altermue day

Twice 8 week

Once o week.

Ocensionally

Whether xorage depots. have facility for storage of segregued |Yes/No

No. of green bing:
o_of blue binx:
0. of black bins;

Whether fifling of solid waste from storage depots iy manual or (%) of Manu Lifting

meclm.mtnl. Give pmnen!nge SOLID WASTE %
¥%) of Mechaniea!
ifting %

1 mectianical — specify the'melhod tsed fromi-end loadery/ Tap loadérs

Whether solid waste is [ilted (rom door te doorand trankported lo [Yes/ No
ireatment plani direcily in o segregated form GF yes: specify)
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Wasie Transpartation per doy 0 Trips made
Type and Number of vehicles used (pl tick or add) e
. s poried

Tractoss

Non tipping Truck

Tipping Truck

[Refuse collectors

Compactors

Ofhirs

HCBloader

Frequency of trmnspanation of waste Frequency (%) of waste transported

Daily
Allermnte day
Twice a week
Once & week'
Occasianally

- Qumntily of waste imnsperied cach day Itpd
Percentage of tial waste tmnspacied] daily %
Waste Treatment Technologies used
Whether solid wasie s processed YesiNo
If yes, Quantity of waste processed dally Vipd
Land(s} available with the local body for waoste processing (in
Heclares)

Land currenily utilized for waste processing

Solid waste processine facilities in operation

Solid wasle processing facilities under constrction
Distunce of processing facilities mom city/town bomndary
Detsils of lechnologies adopled

346



546

AP —EvE 3 ] W U : S 79
Composting, Qly. raw materinl processed
Qty. final product produced
Qtj_r. enld
Qty. of residunl waste {ondfilled
vmnfmmpmﬁng Oty. row material processed
Oty. fimal product prodoced
. Sod
Guantity of residunl waste Jandfitled
Bio-methnnation Qty. raw malenal processed
Quy. final produet produced
0ly. sold
Qunntity of residunl waste Inndfitied
Oty. sold Quantity of residoal - wastd
tandfilled
Waste o Eneray technology Qty._raw-muz_mihl-pa‘rms_ad
such as: incinerafion, pasification, pyrolysis o7 any ather Oty Gral product produced
tzchnalogy { give detail) Oty. sold Quaniily of residut wisi
lancllilled '
Cooprocessing Oty raw malesial processed
Combusilble waste suppiied lo- cement plant
Combusiible waste supplied to solid was(e haswd power plants
Gmm Oty..
Solid wasti disposal Mucilities
No. of dumpsites sites availoble with the local body
No, af sanitary landfill sites svailable with the local body
Area of cach such siles available for waste disposnl
Area of fand currenlly used for waste dispasal
Dintmmee of durpsiteond(ill lacilily from ¢ityltown kms
Distange fram the neareit hithitafion fermis
Distange from waler bady kms
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Disinnce from state/national highway ki
Distamer fram Airport s
Distance from impartant religious places or historical monumenl. kms
Whether il falls.in flood prone nrea Yes/No
Whether it falls in earthquake foull fine area Yes/No
Quanfily of waske landfilled eash day ipd
Whether tand (i)l xileds fenced Yex/No
Whether Lighting fucility is available en site Yes/ No
Whether Weigh bridge facility available Yes/No
Vehicles snd equipments used at landfill (specify) Bulldozzr, Compaciens ele- nvallable
Monpower deployed al land/ill site Yes/No (i€ yes, atinch dolail)
Whether covering is dane an dally bais YesNo
I not, Frequency of covering the waste deposited at the kmdfll]
Cover malerial nued
Whethor adequate covering material Is svailable YesiNo
Provisions lor gas veniing providsd Vies/No, (if yes, aitich technical dat sheet)
Provision far leachate callection Yes/No, (if yes, sitach technical dats sheet)
10 | Whether an Aclion Flan hes been prepared for jmproving solid [Yes/No
Y murggpoieal peacticas i the Gty (if Yes atisch Action Man detits)
11 | What sepamie provisians are mrade for : Attach detxils on Proposals,
Dairy relnled activities : Stops taken,
Slmlghlr.r houses waste : Yes/No
C&D waste (construction debris) = Yes/No
YesiNo
{2 | Detils of Post Closure Plan Attach Pan
13 | How many slums are identified and whether these e provided [Yes/ No
with Solid Waste Munagement facilities : 7 Ve ahioch dosils)
14 | Give detalls of manpower deployed far collection including strect

sweeping, secondary stompe, tmnsporiation, processing and

disposal of wakle
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15 | Mention briefly. the difficulties being experienced by the local
hody in camplying with provisions of thase rutes

|16 | Mention briefly, if any innovative idea. is implemented Lo lackie o
problem refated 1o solid waste, which contd be rephmtad by other

Toca! Bodics.
Sigrmmre’ of Opemtar
Dated :
Ploce:
Form -1V
[see rules 15(za), 24(2)]

Format for snoual report on solid waste management to be submitted by the local body
k:«\l.EN'DAR EBATE OF SUBMISSION OF REPORT:
YEAR:
1 Name of the City/Town and Stste
&) Population.
3 Arta in 5. kilometess
3 Name & Addness of local body

Telephone Nao

Fax Nao.

E-mail:
5 Name of officer in-charge dealing: wilh solid waste management (SOLID

WASTBM}P&EE No:

Fax Ne:

E-maii:
6 Number of households in the city/town

Number of non-restdentinl premises in the city

Number of election/ sdministrative wards in the city/town
7 Quuntily of Solid waste {solid waste)

Estimated Quantity of solid waste: generted in the local body area per day in metric itpd

fones

anb’ty of solid waste collected per day /ipd
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Per capiin waia collecled perday fam/dny
Qumntity of xolid waste processed Jiped
Qunntity of solid wasle disposed of dumpsite/ landfill fipd
Status of Solid Waste Management service
Segregation and storage of wasle al sourck
Whether SOLID WASTE is stored at source in domestiv/commercial/ instilutional YeuNo
bins, Il yes,
Percentage of households practice siomge of waste st sourve in domeastic bins %
Pereentage of non-residential premises pmctice storage of waste al source in %
commercial fingiitutiond bing ' - '
Percentage of boussholds dispose or throw solid waste on the streets %
Percentuge of non-residential premises dispose of throw solid waste on the streels %
Whether solid wasie is stored a1 source In a segregated form, IF yes, YesNo
Percenlage of premises segregating the siste al Source %
Door io Dogr Callgction of solid waste
Whether door to door collection {22D) of solid waste is being darie in the cityiown Yes/No
if yes
Number of wards covered in D2D collection of wiste
Na of households covered
No. of non-residential premises including commercial estublishments hotels,
restsunmis ‘pducafional institutions! offices el covered
Percentuge of residenlind and non-residential premises coverad in door to door
collection through :

Motorized vehicle %

Contginerized tricycle/handcart %

_ Pa}m- device, o
Ifnat. method of primary callection adopted.
Sweeping of streels
Length of roails, streets, lanes, bye-lanes in the city that need (o be cleansd km
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Fregqueney of streel sweepings and percentige of \fmquzn:y Daily |Alemate [Fwice [Occasionally
populntion covered - =

ol
fafion

Covered

ools used
Jamunl sweeping %

Meehianical swerping %

cther long handle broom used by sanilation YesMNo
workers
Whﬁharemh sunitation waorker is given YesMNo
(hrdenrt/iricyele for collection of waste
Whether handean / tricycle is containerized YesiNo

Whether the collection lool synchironizes with
colleclion/ waste storage containers ofilized Yes/No

Secondury Waste Stomge {acilitics

No. tind Iype of waste storage depolsin the No, Cagicity in m’
city/town

Open wasle stosage siles
Masvnry bins

Camam concrete cylinder bins
Dhetaofcovered rooms/spuce
Covered metnlplastic contniners
Upto 1.1 m3 hins

210 5 m3 bins

BinJess city

Bin/ pepulation ratio

Ward wise delails of waste slomge depots (nitach) ;
Ward Not

A

Poputation:

No, of bins placed

Total volume of bins placed

Tolat storage capacily of waste storage focililies in
cuble melers

Total wistie actually stored al the waste stomge
epols daily
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THE GAZETTE OF INDIA ; EXTRAORDINARY [PART II—SEC 3(i)]
ive [requency of collection of wasie frim the Frequency !No.._af bins
Number of hins clegred
Daily
Alternate day
Twice a week
Once nweek:
Occasionally
Wlmlhcr'stumg:e depols have fm:llilzy for storage: Yeu No
of segregated waste in green, blue and black hins i yes. add detaits)
No. of green bins:
No. of biue bins:
Nu. of black bins:
Whether tifting of solid waste from storage depots.
s manual or mechanical. Give perconinge P
(%) of Mannal Lifling of solid waste &
(%) of Mechanical fifting '
If mechanical — specify the method wsed frant-end loaders! Top loaders
her solid wiste is lifled from door to door and|Yes/ No
Sport l}:{:m:np.m directly in a1 (if yes, specify)
Wade bransportition per day an. Tripsmade  waste
Type and Number of vehicles used irunsported
Animal cant
Tractors
Non tipping Truck
Tipping Trock
Dhimiper Placirs
Refisse collectars
JCBAoader
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Frequenty of transportation of wasle (%) ol waste transporied
iantily of waste transported each day fipd
Perceninge of lolal waste tmnsparfed daily f
Wiste Tresiment Technotogiex used
Whether solid waste is processed

YesNo
Il yes, Quaniify of waste processed daily fipd
Whether treatment is done by local body ar
through an agency
Land(s) available with the local body for wiste
processing (in Hectires)
Land currenily wilized for woste processing
Solid wists processing facililies in operaiion
Solid waste procissing facilifies under construction)
Distunee of processing fueilities from city/lown
Details of technologies adopied
Compasting , Qty. raw maoleriol processed
Qty. final product produced
QOty, sold
Quantily of resldual waste landfilled
Vermi composting Qty, raw materinl processed
Quy. (il product produced
Qty. <old
I?nmlily of residmal waste landfilled
Bio-methanmion h'ly.-m\r material processed
ty, {mal product produced
ly. soid
uantity of residual waste Landfilled

353



553

86 THE GAZETTE OF INDIA: EXTRAORDINARY [PART IL—Sec_ 3(i)]
IRl:f Derived Foel iy, raw materiol processed
Ly, final product produced
ty. sold Quintity of residunl waste Jomdfilied
Wasie to Energy lachnology Oty. caw matericl processed
jsuch - icinerntian, gasification, pyrolysis orany Qty. final product produced
pitier feclinalogy ( give detal) Quy. sold Quaniity of residual wade lnodfilfed
Co-procussing Qty. raw malerial processed

Combuitible waste supplied Lo cemenl plant

Combustible waste supplied to solid waste based
power plants

Ofers

Qty.

Solid wiiste disposal facilities

F; of dumpsites sites svailable with the local
ody

|Nt'-.'nf-mitm)~ landfill sites available with the
focal body

Area 6f each cuch sites avallable for wasie disposal

Area of fand currently wsed for waste disposal

Distance of dumpsite/iandfill feility Irom.
cily/lown

kms
Distunce from the hearsit habitating kms
Distance from witer body kms
Distance from state/nntions! highway kms
Distance from Airport kmeg:
Distinee from smpartant religions laces o kms
Mhilstorical memument
Whether it falls in (iood prone ares Yes/No.
Whether il fallsin earthquake Gl line e YesMo
Quantity of waste landfilled each day ipd
Whiether landiTil site Is fenced Yes/ No
Whather Lighting facilily Is avallable an site Yes/ No
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Whiether Weigh bridge facilily availahle Yes /No
Vehicles and equipmienls used st land(i] (specify) Bulldozer, Compatters #le. available
Manpower deploved at {andfiil sitz Yes/No

{if yex. aliach details)
Whether covering is dane on dally bads YesNo
If not, Frequenoy of covering the wasle deposited
find -t Landd IR
Whether adegunte covering maletial is available  [YewNo
Provisions for gas venling provided YesNo
(il yzs, attach 1echaical dota sheel)
[(Provision forleachate colleclion YeuNo
Ll yes, ntiach technical dala gheel)

9 |Whetheran Action Plan has beerpropaned for - [YesNo
Ic_r-:tr;rmlng solid wiste managemen! praclices in lluzim Yes attach Action Pan details)

10 |What separmie provisions are made for : Atinch details on Proposals:Sieps Laken.
Dairy related activities - YesiNo
[Slavghier housex waste ; YesNo
C& D waste (construction debrix) = YesNo

Il I [Details of Post Closure Plan Altnch Plan

IIZ ow many slums are identified and whether these Yes/ No
rmﬁla;:dcd with Sofid Wiste Mmsngeml. if Yes, h details)

13 |Give details of:

Local bedy's own manpower deployed for
lection including sireet sweeping, secondary
domge, ranspartation. processing and dispasal of
waste

{4 |Give detsils of:

Contmetor! concessionmire’s manpower deployed
for collection inchding stroet sweeping, secondary
iomge. Imnsportation, processing and disposal of
wasle:

{15 [Mention briefly. the difficnlties being experienced

y Lhe local body in complying with provisions of
ese rufes

355




555

83 THE GAZETTE ‘OF INDIA : EXTRAORDINARY [PART TI—SEr 3]
16 ention briefly, if any innovalive e is
implemented to nckie o problem reinted to solid
o, whichcould be replicated by other local
Siemiture of CEO/Municipal Commissiones/
Exccutive Officer/Chicl Officer
Daie:
Place:
Form—V
|see rule 24(3)]

Format of anmual report (o he submitted by the staie pollution control board or pollotion control commitiee
commitices to the central pollotion control bonrd
PART A
Te,

Thz Chairiman

Central Pallution Contral Bourd
Parivesh Bhowan, Esst Arjun Nagar
DELHI- 1100032

L. [Name of the StcteMnion temitary

-4

2. IName & address of the State Pallution Control

T

3. INumber of loca) bodies responsible for management off:
olid waiste in the Ste/Union lerritory under thase mies |

. INo of amthorisation opplication Keceived e

5. |A Summary Ststement on progress made by local bodyl:  [Please attach as Annexime-1
an respeet of xolid waste management

6. A Summary Statemenl on jrogress made by lconl bodies;  [Mease atiach as Annexine-T]
fin respect of wose  colfection, xegregalion)
tronspartation antd dispoial

L

7. A summary stalemenl on progress made by local bodies; {Please attach as Annextre-TI)

in respect of implamentntion of Schedule T
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BRI s dsiicc s gramniongia Chuirmimn or the Member Seeretary
FBOBY Gociaisi aviitisiiins Stote Pallution Control Board/
Paltution Control Commitioe
PARTER
Total number of towny/vities,
Totnd number of ULBs

Nuomber of claus;] & class 11 citfestowns
‘Authorisation siotas (nemes/mmber)
Number of applications received
‘Number of authodisations granted
-Auihorisations imder serutiny
SOLID WASTE Genernfion siatos
Solid waste generation in the state (TPD)

colfected

trealed

fandfilled

Compliance to Schedule T of SW Rules (Number/names of tnwny/capacity)

Good proctices in citiesfiowns
House:1o-house collection
Segregation

Slomge

Covered transportation
Processing of SW (Number/onmes of town/enpacity)
Solid Waste processing facilities setup:

IS, No.

- Gutr@mﬂng Vermi-compasting iBfogns

RDF/Pelietization

|

Processing ncility operitional:

Isi. Na.

Composting Vermi-compasiing *Pangm

IRDEMelletization

‘Processing focility under installntion/planoed:

I.No.

Composting Vermi-composting: 1Biogns

RDFetictisation
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Waste-lo-Energy Flants: (Number/names of lowns/caparity),
S1. No. Flnm Location Statns of opertion Power generalion (MW) - [Remarks
‘Disposal of salid waste (number/names of towns/capncity):
Landfill sites identifisd
Landfift constrocted
“Landfill under construction
Landfill in operation
Landfill exhausted
Landfilted eapped
Sotid Waoste Dumpsites (number/snmes of towns/capacity):
“Tolal number of existing dumpsites
Dumpsites reclaimed/capped
Dirmpsites converigd to sanitary landfill
'Monitoring at Waste processing/Landfills sites
Si. No. Name af Ambientair  Gromdwater il.mnlm:-qunﬁ_ly Cﬁmp_mu. quality (VOCs
lacilifies
L.
7
3.
Status of Action Plan prepared by Municipalities
Total mumber of municipalities:
Number of Action Plan submitied:
Form—V¥I
[see rule 25]
Acrident Reporting
L Date and time of accideni
2. Sequence of events leading to nectdent

The wasle invalved incccident
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Ly Assessment of the effects of the accidents on human healthy:
and (he enviromment

5. Emergency mensures token d

6. Steps token to olleviate the effests of ncoidents. :

7. Steps laken to prevent the recurrence of sich an accident :

{21 ) P . I s st s ran e mnns _

[Pl e siiiiinga Ifjesignnﬁnr:

IF: No. 18-3/2004-HSMD]
BISHWANATH SINHA. Jt. Secy,
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Annexure- IB

Provisions of Solid Waste Management Rules (SWM), 2016 related to waste to
energy

Under SWM Rules, 2016 various provisions have been stipulated regarding
_respnnsrbllmes of local autharities for creation of solid waste processing facllities,
State Pollution Control Board for regular monitoring of these facilities, issuance of
authorization, compliance status of environmental condiions w.rt emission &
effluent norms are detailed below:

a. Related to duties and responsibilities

» Clause 15 (r) of SWM Rules, 2016 local authorities shall transport non-bic-
degradable wasie to the respective procesaing facllity or material recovery
facilities or secondary storage facility

« Further, as per clause 15 {v) of SWM Rules, 2018, thé local authoriies and
Panchayats shall faciliiate construction, operation and maintenance of selid
waste processing facilities: and asscciated infrastructure on their own or with’
private sectar participation or through -any agency for opt;mum utilization of
various components of solid waste adopiing suitable technology including the
following technologies and adhering to the guidelines issued by the Ministry of
Urban Development from time to time and standards prescribed by the Central
Pollution Cantrol Board. Preference shall be given to decentralized pracessing
to minimize transportafion cost and anﬁrmménml impacts such ag-

a) bio-methanation, microbial ¢omposting,  vermi-composting,

anaerobic digestion or any other appropriate processing for bio-
stabilization of biodegradable wastes;

b) waste to energy processes including refused derived fuel for
combustible fraction of waste or supply as feedstock to solid
waste based power planis or cement kilns;

e As per clause 18 of SWM Rules, 2016, The State Pollution Contral Board or
Pollution Control Commiitee shall, -

{b) monitor environmental standards and .adherence te cenditions as
specnﬁed under the Schedule [ and Schedule Il for waste
pmcessmg and disposal sites;

(c) examine the proposal for authorization and make such inguiries as
deemed fit, after the receipt of the application for the same in Form
1 from the lucal hody or any other agency authorized by the local
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(@) suspend or cancel the authorization issued under clause (a) any

time, if the

local body or operator of the tacility fails to

operate the facility as per the conditions stipulated;

b. Related to Criteria for waste to energy process:
Clausa 21 of SWM Hules. 2016 specifies the following criteria for waste to

ENergy process:

1) Non-recyclable waste having calorific value of 1500 K/Cal’kg or more
shall not be disposed of on landiills and shall only be utilized for
generating ensrgy either or through refuse derived fusl or by giving
away as feed stock for preparing refuse derived fuel.

2) High calorific wastes shall be used for co-processing in cement or

 thenmal power plants.

3) The local body or-an operator of facility or an agency designated by
‘them proposing to get up waste to energy plant of more than five tons
per day processing capacity shall submit an application in Form-l to
the State Pollution Control Board or Pollution Control Committee, as
the case may be, forauthorization.

4) The State Pollution Control Board or Pollution Control Committee, on
reoemng such application for sefting up waste to energy facility, shall
examine the same and grant permission within sixty days.

c. Related to emission from incinerators /thermal technologies:
Para G of Schedule |l of the Solid Waste Management (SWM) Rules, 20186,
stipulates the standards for incineration, as given below:

The Emission from

incinerators  /thermal technologies in Solid Waste

treatment/dizsposal facility shall meet the following standards, namaiy: -

Standard for incineration

Parameter Emission standard
(1) (2) (3)
Particulates 50 mg/Nm® Standard refers to half hourly average value
'HCI 50 mg/Nm= Standard refers to half hourly average value
S02 200 mg/Nm® | Standard refers to half hourly average value
co 100 mg/Nm® | Standard refers to half hourly average value

50 mg/Nm? Standard refers to daily average value

Total Organic Carbon | 20 mg/Nm® Standard refers to half hourly average value
HF 4 mg/Nm? Standard refers to half hourly average value
NOx (NO and NO2| 400 mg/Nm® | Standard refers to half hourly average value

expressad as NO2)

361




561

Taotal dioxins and| 0.1 ng Standard reiers to 8-8 hours sampling,
furans TEQ/Nm® Please refer guidelines for 17 concsmed
congeners for texic eguivalence values to
arrive at total toxic equivalence.

Cd + Th + their 0.05mg/Nm® | Standsrd refers to sampling fime anywhere
compounds between 30 minutes and 8 hours.

Hg and its compounds| 0.05mg/Nm® | Standard refers to sampling time anywhere
between 30 minutes and 8 hours.

Nota:
(s  Suitably designed pdllution control devices shall be installed or retrofitied

with the incinerator to achieve the above emission limits.

®  Waste to be incinerated shall not be chemically reated with any chiorinated
dizmfeciants.

@ Incinerationof chlonnated plastics shall be phased out within two years.

(d) iFthe concentation of loxic metals in ineineration ash exceeds the limits
specified in the Hazardous Waste (Managemeni, Handiing and Trans
boundary Meovement) Rules, 2008, as amended from time to fime, the ash
shall be sent to the hazardous waste treatment, storage and disposal feaility.

&  Only low sulphur fuel like LDO, LSHS, Diesel, bio-mass, coal, LNG, CNG,
'RDF and bio-gas shall be used as fuel in the incinerator.

@  The CO2concentration in tail gas shall not be more than 7%.

(e} All the faciliies in twin chamber incinerators shall be designed to achieve a
minimum temperature of 8500C in secondary combustion chamber and with
a gas residence time in secondary combustion chamber not less than 2 (two)
seconds:

(h) Incineration plants shall be operated (combustion chambers) with such
temperature; retention time and turbulence, as to achieve total Organic
Carbon (TOC) content in' the slag and 'bottom ash less than 3%, or the loss
on ignition isfess than 5% of the dry weight.

) Odeur from sites shall be managed as per guidelings of CPCB issued from

titne 1o time
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CENTRAL POLLUTION CONTROL BOARD

Lifestyl s -
W |~n$?mn?.ff§z wafaev, w1 o sy ‘Iﬂf_h‘h HHATETU, WINET VIR,

MINISTRY OF ENVIRODNMENT. FOREST & CLIMATE CHANGE, GOVT, OF INDIA.

Emall/Spead Post
FlleNo CM-11/41/2024-LAW-FHD-CPCB-HO 03/10/2024

To

The Member Secretary

.Delhi Pollution Control Committee
{DPCC)4th and 6th Floor, ISBT
Buliding, Kashmere Gats, Dalhl-06 b

Subject: Hon'ble Supreme Court of India order dated 18.09.2024 in Civil Appeal No
13120/2017 In the matter of Ravinder Chanang & Ors Vers#ss The State of Delhi

Sir,
This Is I referance o the above mentioned order issued by Hon'ble Supreme Gourt of
Indla wherein directions given in Para B Is represantsd below!

Para 6 " The Central Fallution Conlrol Board should eccordingly carry oul an inspection and
furnisty a reporl. Needful be done in six weeks_

In this regard, It is requested to provide information and documents regarding the
autharisation & consent issued, Inspection reparis, Notice! Direclions issued (if any), Ground
water & Ambient air Quality menitoring reports and any other Information 'on matler as
gvailable with DPCC for the concernad Wasie to Energy (WLE) Plant in Delhi lo enable CPCB
lo tzke further necessary aclion in cempliance of the aforesaid order. The information may also
ba emalied to swm.cpcb@gov-in and sunill epeb@gov.in on or befare 8ih Oclober, 2024,

Yours faithfully

Dy
{Divya Sinha)

Director and Divisional Head, UPC-Ii

Encl : As above
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1
ITEM NO.11 COURT NO.5 SECTION XVII

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 13120/2017

RAVINDER CHANANA & ORS. Appellant(s)
VERSUS

THE STATE OF DELHI DELHI

SECRETARIAT CHIEF SECRETARY & ORS, Respandent(s)

{[ONLY IA NO, 189959/2024 IN CA 13120/2017 IS LISTED UNDER THIS
ITEM] _
(IA No. 189959/2024 - CLARIFICATION/DIRECTION)

Date : 18-09-2024 This matter was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE HRISHIKESH ROY
HON'BLE MR, JUSTICE SUDHANSHU DHULIA
HON'BLE MR. JUSTICE S.V.N. BHATTI

For Appellant{s) Mr. Shadan Farasat, Sr. Adv.
Ms. Sanchita Ain, AOR
Mr. Prannv Bhawan, Adv.

Mr. Sanjay Parikh, Sr. Adv,

Mr. Devvrat, Appellant In Person, Adv.
Ms. Harshita Sharma; Adv.

Mr. Devesh Kumar Agnihotri, Adv.

Ms. Charu Sangwan, AOR

Mr. Nitin Jain, Adv.

For Respondent(s) Mrs. Aishwarya Bhati, A.S.G.
- Mrs. Swarupama Chaturvedi, Sr. Adv.
Mr. Mukesh Kumar Maroria, AOR
Mr. Ayush Puri, Ady.
Mrs. Sunita Sharma, Adv.
Mrs. Nidhi Khanna, Adv.
Mr. Shlok Chandra, Adv.

Ms. Aishwarya Bhati, A.S.G.
Mr. Gurmeet Singh Makker, AOR
Ms. Sunita Sharma, Adv.

Mr. Ayush Puri, Adv.

Ms. Nidhi Khanna, Adv,

Mr, Shlok Chandra, Adv.

Ms. Ruchi Kohli, Adv,

Mr. Pradeep Misra, AOR
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Mr. Daleep Dhyani, Adv.
Mr. Suraj Singh, Adv,

Mr. Avijit Roy, AOR

Mr. Ranjit Kumar, Sr. Adv.

Mr. Nilava Bandyopadhyay, Adv. .
Ms. Vijaya Singh, Adv. '
Ms. Ankita Sinha, Adv,

Mr. Sahil Kumar Purvey, Ady.

Mr. Prem Prakash, AOR

Mg, Garima Prashad, Adv.
Mr. Sudeep Kumar, AOR
Ms. Manisha, Adv,

Mr. S Wasim A Qadri, Sr. Adv.
Dr. Menaka Guruswamy, Sr. Adv.
Mr. Utkarsh Pratap, Adv.

Ms. Arunima Das, Adv.

Mr. Devadita Das, Adv.

Mr. Ravi Kumar, Adv.

Mr. Achintya Kumar Niyogi, Adv.
Mr. Praveen Swarup, AOR

Mr. Yoginder Handoo, AOR
Mr. Sanjay Kumar Visen, AOR

UpON hearing the counsel the Court made the following
" ORDER

I.A. No. 1899595/2024

Heard My, Sanjay Parikh and Mr, Shadan Farasat, the learned
senior counsel appearing for the petitioners/applicants. Alse heard
Dr. Menaka Guruswamy, Llearned senior counsel appearing for ‘the
Municipal Corporation of Pelhi (Respondent No.2) and Mr. Ranjit
Kumar, learned senior counsel appearing for the Project Proponent
(Respondent No,9), The Central Pollution Control Board dis
represented by Mr. Avijit Roy, learned counsel.

2. This pertains te the interim application’ in respect of the
project of respondent no.9, When similar such interim application

was filed earlier, on the expansion undertaken by the Wwaste to
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3
Energy Plant by the respondent no.8, this Court on 05,84.2023 had

passed the following order:-

“l. The Interlecutory Application for impleadment (IA
No 4€462/2823 is allowed,

2. The Interlocutory Applications are to seek a stay
on the expansion of the capacity of the Waste to Energy
Plant at Okhla from 23 MW to 40 MW.

3. Mr Ranjit Kumar, senior counsel appaarzng on behalf
of the Ninth Respondent states that in pursuance of the
permission which has been received, the process of
expansion and operationalising the plant to the
enhanced capacity would take about 18 months.

4. In view of the above statewment of Mr Ranjit Kumar,
it is not necessary to entertain the Interlucutory
Applications at the present stage,

5. However we have acceded to the request of all the
counsel that the Civil Appeal be 1listed for final
disposal at an early date.

6, [List the Civil Appeal along with XA No 49339 of
20823 on 19 July 2023,

7. Any steps which are taken by the concessioner
towards implementing the 4 permission for enhancement
of the capacity from 23 MW to 480 MW shall be subject to
the final result of the appeal and shall not create any
equities.

8. To facilitate the final  disposal of the
proceedings, counsel appearing on behalf of the
contesting parties shall prepare a common compilation
of documentary and other material that is sought to be
relied upon.

8. Mr Devvrat, counsel for the appellant and Mr Nilava
Bandyopadhyay, counsel assisting Mr Ranjit Kumar shall
act as nodal counsel to ensure that soft copies of the
compilations are prepared and circulated to the Bench
and to the counsel appearing on behalf of the
contesting parties. The soft copies of the compilations
shall also be emailed to ceive.dycBgmail.com.

18. Parties shall also file brief sets of written
submissions by 30 June 2823.

11. TIA Nos 16266, 40464, and 48945 are accordingly

disppsed of.”
3. As can be seen from above, the expansion was permitied to be
made subject to the outcome of the pending Civil Appeal.
4. The National Green Tribumal in its dimpugned detailed order on
02.02,2027, had indicated how the project is being developed and

the measures that are being taken by the Project Proponent to avoid
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pullutinn, based upon improved technology and new mechanism for
segregation of waste. Multiple inspections carried out by the
National Green Tribunal indicated that the emission from the plant
js below the prescribed value and there is no adverse impact on
health and the environment.

5, Be that as it may, Mr, parikh and Mr. Farasat, learned senior
counsel would submit that if the expanded capacity is to commence
operation, there might be a change of situation. This contention is
stautly resisted not only by the learned counsel for the Project
Proponent but also by the counsel for the Municipal Corporation of
pelhi.

6. The Central Pollution Control Board should accordingly carry

out an inspection and furnish a report. Needful be done in six

weeks.,

(GEETA JOSHI) (KAMLESH RAWAT)
SENIOR PERSONAL ASSISTANT ASSISTANT REGISTRAR
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BEEORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
Principal Bench, New Delhi

Original Applicition No. 640/2018
In
(Earlier 0. A. No. 22/2013(wc))

In the matter of: -
Sukhdev Vihar Residents
Welfare Association Applicant(s)
Versus
State OF NCT of Delhi Respondent(s)
Index
Sr. [ o l Page ‘
l Particulars No.

| No.
o Compliance Report of Waste to Energy Plants In Delhi in Original |
Application No. 640/2018 (Earlier 0. A. No. 22/2013(mg)) in the matter of |
| Sukhdov Vibir Residents Welfare Assaciation Vs State Of NCT of Delhi in |
|compllancc to the Hon'ble NGT orders dated 09102017 & 27.09.2008 |

respectively.

b s :
2. Annexure-l: A copy of Hon'ble NGT orders dated 09.10.2017 & 27.09.2018.

Bk
{Divya Sinha)
Scientist-E
Central Pallution Controt Board,
Parivesh Bhawan, Fast Arjun Nagar,
Delhi- 110032

Date: 22.03.2021
Place: Delhi
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Compliance Report of Waste to Energy Plants in Delhi

(Period: September-October, 2020)

As per Hon'ble NGT Vide ils Order dated 08/10/2017, in OA No. 22 of 2013 Thc &
dated September, 27, 2018 in OA No. 640/2018 (Earller OA No. 22/2013)

SEF By

CENTRAL POLLUTION CONTROL BEOARD
(Miniatry of Environment, Forest & Climate Change, Govt. of Indla)
'Parlvesh Bhawan' C.B.D. Cum-Olfice Complex,

East Arjun Nagnr, Shahdars, Dolhi-110032
E-mall:divsinha@yahoo.com, Website- www.cpeh.nic.in

March, 2021
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1. Background

1.1.Hon'ble NGT In Its order dated 09/10/2017 in OA No. 22 of 2013 Tug, diracted
Central Pollution Cantrol Board 1o collect and analyse the samples of amblent
air quallty once in four months, and they shall also conduct at leasl two
surprise Inspections and analysis be made In a year from M/s. Timarpur
Okhla Waste Managemeant Company Ltd.

1.2, Further Hon'ble NGT vide its order dated Seplember, 27, 2018 In QA No.
640/2018 (Earlier OA No. 22/2013), issued the following directions:

i, In pursuance of earliar ordar of this Tribunal dated 18.04,2018, join!
inspection of Waste to Energy (WIE) Planis at Delhi has baen
conducted by the CPCB and the DPCC. Findings of reports are that
WIE plents at Okhla, Ghazipur and Bawana ara non-compliant with
respect to the standards of Particulate malter.

il. “Directed CPCB lo send a copy of its report fo the project proponents of
Okhla, Ghazipur and Bawana Waste v Ensrgy Plant for compllance
and conduct anather inspection within ane month In view of the fact
that the earller inspection was In February, 2018 and requiremen! of
carrying out inspection is in every 4 months We do not find any ground
to accapt the prayer for reliving CPCB of its requirement in four monthly
monitaring. If there is a manpower constraint, it s for the CPCB to
make any other appropriate arrangement for discharging lts functions.
This ecannot be the ground lo avald responsibiiity under the binding
tirections of ihis Tribunail®

li. Mt Is made clear thal if the project proponents fall 1o mainlain the
standards, even aftar carrying out the daficlencias noticed in the joint

Inspection RAeport, CPCB may recommend the amount of
environmental damage raquired o be paid by them".

In view of above directions, maonitoring was planned during September &
October, 2020 of Okhla, Bawana & Gazipur WIE planls. Howevear, due to non-
working of the Waste to Energy Plant Ghazipur on 16.08.2020 manitaring
could net be carriod out. The ramalning twe plants viz. Okhla & Bawana were
subsequerntly maonitored bty CPCB & DPCC |oint inspection team during
Seplember, 21-22, 2020 and Septembar 24-25, 2020 respectively. The
mermbers of joint committee L.e. representatives from MoEF & CC , expert
from IT Delhi and representative of Sukhdev Vihar RWA (For Okhla Waste to
Energy Piant) were informed vide emall dated September 11, 2020 regarding
the Inspectlon scheduls. Rapresentative from MoEF &CC, expert from IT
Dathi were not present during the Inspection of Wasie to Energy Plants Okhia
& Bawana and representative of RWA Sukhdev Vihar was nol present during
Inspection of Okhia. Further, subsequent to Ghazljpur Plant becoming

VN

i
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operational, joint ingpection team fram CPCB, DPCC and expert from |IT,
Delhi monitored the plant on Octobar 13-14, 2020. The inspection reporis of
the three WIE planis Is givan in the following sections..
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Waste to Enerqy Plant Okhla

CENTRAL POLLUTION CONTROL BOARD, DELHI

1 Name and address of the industry

Coordinates (Longitude & Latitude)

M/s Timarpur Dkhla Waste
Management Caompany Limited,

Old NDMG Compost Plant, Behind
CRRAI, Mathura Road; New Delhi-
110025

Lat. 28.553672 & Long. 77.280838

2. | Namas of me'occuplericontaot person with

Mr. Sandeep Dutt

Telephone Mob. 09858360016
Fax
E-mail Sandip.dutt@iindalcopolls.com

3. | Datea of inspection / monitoring

September 21-22, 2020

Instalied procassing Capacity
(as per consent)

As per DPCC Authorization lefter
dated 21.05.2020 the unit has
capacity to process 1950 TPD
MSW for subsequent generation of
23 MW powar.

5. | Production status (on date of inspection) Operational
Actual Power Generation Details of power generation
ranges during the sald Inspection
Date Power Generation (MW)
Time Minimum Maximum
21.08.2020 6 AMto G PM 18.94 21.61
22.09.2020 6 AM1o B PM 18.68 2111
3
f\ e \}A .
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7. Process Flow Diagram

The unit has own segragation setup of MSW having two trommels with ballastic
separators for segregation of MSW and production of RDF. Tha detalled materials
flow shaat Is as given below:

32 4 ) Laachats Compest fraction
(152 By ayj
Lanasy Laachons Trastmasy ¢

Pt \eN) |
4

B. Air Pollution — Emission Sources & Control

Sources of alr pollution | Chimney Detalls APC Emission Quality
Equipment

‘Stack of the Waste to | 60 mirs Scrubbar Stack Monitoring

Energy plamt  (Thres foliowed by | Conducted by

boilers connected to ane bag filters CPCB team &

stack) results are
tabuiated at Table
-1

9. |OCEMS Siatus Installed with stack & was found
operational during the inspection.
10 | Amblent Alr. Quality Amblent Air Quslity Slatus are
(Conducted at two locations namely |izbulated al Table-2
Sukhdev Vihar & STP Okhia)

C N M.
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11, | Continuous Ambient Air Quality Station CAAQMS not yet Installed
12. | Bottomn Ash & Fly Ash Analysis results of LOI and heavy
metals in Bottom ash and Fly ash
are tabulated at Table<3
Table 1: Analysis results of the stack emission monitoring of the WE plant Okhla
[ s, Parametors | Monitor | Standards | Standards ga | Dotz of Sampling | Measured
No. by Bapor por Solld valugs
Consant to Wasto 21-22 Soplomber,
Operste | Menapement 2020 Stack
Issund by | Rules, 2016,
| DPCC
1. PM 30 mg/Nm?® | 50 mg/Nm? 107 | 4.4
2. Hydrogen CPCB | 50mg/Nm? | 50 mg/Nm? 188
Chlgride ]
3. 80; 100 200 mg/Nne® BDL | 8D
_ mg(Nm L
4. NOx 350 400 mg/Nm? 903 | 85,
(NG and NO; mg/Nm? 6
expregsed
as NO.)
5. co 100 100 mg/Nm? B
mg/Nm?
6. |____HF | 0.5 mg/NnY | & mg/Nm? | BOL
7. §b + Aa + Pb 0.6 mgMm* | 0.5 mg/Nm* o.012
+Cr+ Cot+ Cu+
Mn + Nb V4
their
compounds
8. Cd « Th athalr 0.05 0.05 mg/Nm? -
compounds mg/Nm?
a. ) 0,) mg/Nm? Not 0.004
prescribed
10, Hg 0.02 0.08 mg/Nm® BOL
g
1. Dloxin & Mfs SAH, 0.1 0.1 0.99
Furans Del | ngTEQ/Nm? | ngTEg/Nm’ e
12. Total Organic 20mg/Nm? 20mgMNm?® 72
Comipounds(as
C)ar11%0;
N =
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A
Table-2, 24 hourly average values of ambient alr quality monitaring
Date of Monitared | Parameters | Prescribed Measured values
sampling by Standard’ Sukhdev STP Okhla
\ (In pg/m?) Vihar Location-ll
Location-|
21-23 CPCB PMio 100 B5.66 7233
September PMz.s 60 78 39
2020 NO:2 80 41.66 28.33
80z 80 8.166 38

*National amblent alr quallly standards as notified on dated 16.11.2009 under the
Envirenment Protaction Act, 1986,

Table 3: Analysls resulls of Bottom ash and Fly ash

Date of Parameters Standard/Limit Measured values
sampling
21.09.202 | Loss on Ignition {for <5%" 2.29%
0 Botiom ash only)
Bottom Ash Fly Ash

Arsenic 5 mg/* BDL BOL

Catdmium 1 mg/* BDL BOL

Chromium 5 mg/I* 0.05 0.28

Manganese 10 mg/* BDL BDL

Lead 5 mg/¥ 0.03 0.05

Selenjum 1 mg/* BDL BOL

Copper 25 mg/'* 0.29 BDL

Nickel 20 mg/I* BOL BOL

Zinc 250 mg/l* 0.03 0.15

Cobalt 80 mg/I* BDL BOL

Vanadium 24 mg/\* BDL BDL

Antimony 15 mg/i* BDL BDL

*Slandards prescribed by DPCC in the Consent to Operate,

*Concentration Limil fo categorise as hazardous waste as per the Hazardous and Other
Wastes (Management and Tran boundary Mavement) Aules, 2016, notified under the
Environment (Protection) Act, 18886.

13. Status of validity & compliance of consert and autharization

Cansent/Authorization Validity
I Under Water Act Valid till 24.08.2024
Il Under Air Act Valid 1ill 24.09.2024
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14. Observations:
a. The processing capacity of the plant is 1850 TPD. However as informed, the plant
recelved only 1652.51 TPD of mixed Municipal Selid Waste (MSW) on 21.09.2020.
b. As informed, total RDF generation In the plant is approximately 1350 TPD, As per
the loghook RDF sed as fuel in ballers on 21,00.2020 & 22.09.2020 is tabulated
at Table 4.
Table 4: RDF Feed Record
RDF Feed (21-09-2020)
S, No Feeding Duration Baller 1 Bollar 2 Boller 3
1 06:00 07:00 17.8 17.3 “17.6
2 07:00 08:00 171 17.8 17.2
K 08:00 09:00 16.9 16.8 167
4 09:00 10:00 17.4 16.7 17.7
5 10:00 11:00 17.0 18.2 1841
B 11:00 12:00 18.0 17.0 16.8
7 12:00 13:00 17.4 18.0 17.5
8 13:00 14:00 18.0 17.2 17.8
5 14:00 15:00 18.0 16.8 16.1
10 15:00 16:00 17.8 17.2 17.9
11 168:00 17:00 23.4 16.4 17.7
12 17:0C 18:00 17.2 166 17.7
Total Feed 2158 206.0 ' 209.8
RDF Feed (22-09-2020)
S.No Feeding Duration Baller 1 Boller 2 Boller 3
1 0800 | 07:00 24.8 18.2 18.5
2 07:00 08:00 17.2 18.6 18.8
3 08:00 08:00 21.8 18,0 17.7
4 09:00 10:00 17.3 18.2 227
5 10:00 11:00 16.6 18.6 15.5
6 11:00 12:00 18.4 20.8 181
7 12:00 13:00 18.7 18.6 17.8
8 13:00 14:00 18.0 18.6 22.4
9 14:00 15:00 25.2 182 18.2
10 15:00 16:00 18.6 238 18.5
11 16:00 17:00 18.1 18.3 18.6
12 17:00 18:00 18.3 18.8 18.3
Totzal Feed 233.B 2285 225.1
7
Y R \9:
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c. Allthe three bailers along with pallution control devices were found operational.
d. The temperature of furnace was maintained betwsan 850-1050°C.

. Delalls of power generation during the said inspection is plotted at Figure 1,

I

2200 21.61 21.51

| 2150
| 2100
20.50
2000
14.50
19.00
| 1850
. 21800
. 17.50

0500 072:00 08:00 OF00" 1000 1100 12:00 1300 14:00.
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Pavier Generation (In MWHh) 22.08.2020
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Figure 1: Time vs. power generation plot dated 21 & 22" September, 2020

It Is observed that power generation during the monitoring (18.5-21.5 MW) less

0730 0200 03030 1007 0 1L 17 1300 M0 1500

than the rated power generation capacity (23 MW) of the plant.

Power Generation (in MWh) 21.09.2020

e 180G 1620 1%
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g. Stack emission monitoring results are given In Teble 1. Following are the
observalions:

I.  The Dioxin and Furans values (0.99 ngTEq/Nm? of stack monitoring
| exceeded the permissible limit (0.1 ngTEQ/Nm®) menitored by Shriram
" Institute of Industrial Research (SRI), Delhl.

i. HCL patameter (198 mg/Nm?) of stack emission monltored by
CPCB exceeded the prescribed limit (50 ma/Nm)

li. FRemaining parameters were within the slipulated norms.,

h. Onfine Continuous Emisslon Monitoring System (OCEMS) for PM, S0z, NOx and
HCI in the stack emission had been installed and it was found working at the time
of inspection. Result obtained from OCEMS on 21.09.2020 is plotied at Figure-2,
Comparison of OCEMS data with joint moniloring resufts is also tabulated in
Table 5. Comparison of OCEMS data with Joint monitoring results reveals that the
OCEMS datz Is not matching with the actual monitoring results, HCI level as par
actual monitoring Is higher than that reperted by OCEMS. Also levels of PM, SOz
and NOx as per actual manitoring is higher than that reperted by OCEMS,

Table-5: Comparison of OCEMS and jolnt monitering dota of Stack emission

Si. No. Parameters OCEMS Joint
Inspection
results

1. PM mg/Nm? 15-20 4.4-10.7

2 HCL mg/Nm? 1030 198

3. NO« mag/Nm? 150-200 85-00

4. S0z mg/Nm? 40 BOL

Stack_sBollar-PM«{mg/Mm3) Normalired, 21.00.2030

T TR R R B R H 8

— 0 S P A (v P Byl At e GTTI IS il vevia)

coxbBHEER
|




578 ‘

Stack_s~Dollar-HCL+|mg/Nm3) Nermalired, 21.09.2020
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Figure-2: Online Continuous Emission Monitoring System (OCEMS) data for
PM, SOz, NOx and HCL on 21,09.2020.

I Ambtent Alr Quality monitoring results are given in Table 2. It Is cbssarved that
PM2.5 (78 pg/m®) exceeded the prescribed limit (60 pg/m®) at Sukhdev Vihar
monfioring station. Remaining paramelers were found within the limil of both
monitoring stations (STP Okhla & Shukdav Vihar).

|- M/s. Timarpur Okhla Waste to Energy plant has placed order to M/s JITF
ECOPOLIS for purchase ef Continuous Ambient Alr Quality Monltering Station
(Copy enclosed).
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K. Analysis reports of Ioss of ignition (LOI} and heavy metals iri fly ash and
boftom ash are In Table-3. It is observed that monitored levels of all the

parameters are within the speciiied limit.

I Fly ash bricks manufacturing.unit Is Installed but was not operational during the
inspection,

m. Plant has installed water sprinkling system for dust sattlement.

n. To control the emisslon of flue gas, the unit is using Ca(CH)2 and Hydrophobic
Organic Carbon (HOC) as dosing and approximately 172 Kg/h and 54.2 Kg/h
of Ca{OH)e and HoC usad for dosing during inspection on 21,09.20.

0. During inspection, Multi effect evaporator (MEE) was found operational for
treatment of leachate and the tregted water was reused as process walar.

p.  Asinformed average 250 MT of Inerts are produced every day and disposed of
at Jaltpur sfte.

q. Radioactive sensars are Installed at gate no, 2 of plant.

r. Piant has maintained considerable greenery Inside the premises and along
boundary wall.

15. Recommendations

I Plant to properly control production process and pellution control equipment
to ensure that all parameters Including Dioxin & Furans and HCI are within
the stipulated norms.

ii. Plant should implement necessary measures 1o improve ambient air quality
(including PMas concentration) in and around the plant.

fi. OCEMS to be calibrated properly to ensure that OCEMS data malches with
actual moniloring results.

lv. Okhla plants should utilize 100 % Fly ash for beneficial purpases like bricks
manufacturing ete. and time bound Action Plan to ba submitted for the same.

v. The plant to specify the timeframe within which the online continuous amblent
air quality manitoring station shall be installed.

D
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-
Waste to Energy Plant Bawana
CENTRAL POLLUTION CONTROL BOARD, DELHI
=
e

Name and address of the indusiry

Coordinates
Latituds)

(Longitude &

M/s Dalhi MSW Solutions Ltd.

Pocket N-1, Sector-5, Bawana Industrial zrea,
Behind Pragati Power Plant

Delhi-110039

Latitude Extension: 28°47'56.368"N
Longitudinal Extansion: 77° 04'11.79'E

Name of the occupler/contact
parson with

Telephone
Fax
E-mall

K Vijay Kumar Reddy

Mob. 9821124350
laboratorynarela@ramky.com

Date of Inspection and monltaring

Seplember, 24-25, 2020

installed processing Capaclty

2000 TPD Processing and Disposal facilily

(as per consent) with 24 MW Waste 1o Energy Plant
Production status (on date of | Opsrational
inspsction)
Actual Power Generatlon Detalls of power genaration ranges during
the said Inspection
Date Power Generation (MW)
Time | Minimum | Maximum
24.08.2020 | 6 AM
fo 1223 211
PM
25.00.2020 | 6 AM
to 6214 20.1
PM
LT
QN2
e b
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7.

Process Flow Diagram:

The unit has own sagregation setup of MSW having 13 trommels with 4 ballastic
separatars for segragation of MSW and production of RDF. The detalled matarials
fiow sheat Is-as given below: .

Ineamming MSW {1007 ]

|

,..w

Pra-sosting (Using
| aoFsEEY Tremmal & Balitic [wumo.n
J

Warta to Energy P r—
Compostable
Windrow (42 £3) \ 1

mlumm [ tanchate
(22 L3) | Trestment Flem

Cormpost
no2a)

8. Air Pollution — Emission Sources & Control

Sourcas of  air | Chimney Details APC Equipment | Emission Quality

pollution

Stack of the Waste to | 60 mirs Reaction  Tower | Stack Monitoring

Energy plant (Two {lime Spray | Conducted by CPCB

bollers connected to reactor), Activated | team & Dioxin & Furans

one stack) Carbon Injection | by M/s SIHR. Delhi
followed by Bag|Results are given In
filters, Table-6

o —

2

QY
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9, | OCEMS Slalus Instalied with stack & was found oparational
during the inspection.
10 [ Amblent Air Quality moniforing Ambient Air Quality Status given in Table-7
Canducled at iwo locations at near
main gale of the plant and fire station
Bawana
11. C;nﬁﬁnuuus Amblemt  Air  Quality | CAAQMS Installed & was warking
Station
12. | Bottom Ash & Fly Ash Analysis results of LOIl and heavy metals In

Baottom ash and Fly ash result in Tahle-8

Table 6. Analysis rasults of the stack emission monitoring of the WTE plant Bawana

S. Parameators Monito | Standards as | Stendards | Date of | Measured
No. rod & | perConsent | as per Solid | Sampli | valuesin
Analys | to QOperate Waste ng mg/Nm?
ed by issued by | Managemean
DPCC t Rules,
2016,
1. | Particulate Matter | CPCB | 30 mg/Nm? 50 mg/Nm® | 24-25 | 16.7, 128
2. Hydrogen CPCB | 50 mg/Nm? 50 mg/Nm?® | Seplem 3.35
Chioride ber,

3. SO: CPCB | 100 mg/Nm® | 200 mg/Nmd | 2020 | BDL, BDL
4, NOx CPCB | 350 mg/Nm® | 400 mg/MNm3 17.7,82.0
5. | Carbon Monoxide | CPCB | 100 mg/Nm® | 100 mg/Nm? 0

8. Hycdrogen CPCB | 0.5mg/Nm3 | 4 mg/Nm? BDL

Fluoride
7. | Sb+As+PbiCriC | CPCB | 0.5mg/Nm? 0.5mg/Nm? 0.058
o4+ CusMn+Ni+s Vet
helr compounds
8. Cd+Tl+thelr | CPCB | 0.05mg/Nm® | 0.05mg/Nm?3 -
compounds
8. Pb "CPCB | 0.img/Nm? Not 0.006
. prescribed
10, Hg CPCB | 0.02mg/Nm* | 0.05mg/Nm? BDL
11. | Dioxin & Furans 0.1 ngTEGNM® | 0.1 ngTEQ/Nm® 0.49
12| Totl Organic | o SRl ™ Zamglm |~ 20mgmim® | 28.10.2 5.1
Compounds(as 020
C) at 11%0z

* BDL for SO2 Is <1.0 mg/Nm?, BOL for HF Is <1.0 mg/Nm?, BDL for Hg < 1.0 pg/Nm?

|

™

14 =0
5
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Table 7: 24 hourly average ambient alr quallty monitoring conducted by CPCB at WiE

Plant Bawana
Paramet | Date of Monitored | Prescribed Measured values
ers sampling by Standard” | Fire Station Near main
(In pg/m®) Bawana gate
Location-| Location-|l
PMso. 23-25 cpPCB 100 131.33 89,33
PMas | September 60 84.00 40
NOz , 2020 BO 36.33 - 17.00
S02 B0 11.66 10.66

*Nallonal ambient air quality standards as natified on dated 16.1 1,2009 under the

Environment Protection Act, 1988,

Table B: Analysls results of LO! and heavy metals in Bottom Ash and Fly Ash

Date of Parameters Limit Measured Values
sampling
tf?b::gginmnmly] i 150%
Bottom Ash Fly Ash
Arsenic 5 mg/* BOL BDL
Cadmium 1 mg/* BDL BDL
Chromium 5 mg/* 0.08 0.69
Manganese 10 mg/I* BOL BOL
24 Lead 5 mg/l* BDL BDL
September,
2020 Selenium 1 ma/i* BDL BDL
Copper 25 mg/l¥ 0.01 BDL
Nickel 20 mg/* BOL BDL
Zine ) 0.02 0.04
Cobalt 80 mg/l* BOL | 8DL
Vanadium 24 mg/l* BDL BOL
Antimony 15 mg/* 80L BDL

15
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BOL: for Lead <0.013 ug/l, Selenium < 0.018ug/l, for Copper < 0.003 ug)), for Nickel < 0.003
ug/l, for Cobalt < 0.002 ug/l and Vanadium < 0.16 ugh.

#Concentration Limit to categorize as hazardous waste as per the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016, notified under the
Environment (Protection) Act, 1986,

13. Status of validity & compliance of consent and authorization

ConsentAuthorization Validity

! Under Water Act Valld till 05-05-2021
(Copy enclosed)

I Undar Alr Act Valid till 05-058-2021
(Copy enclosad)

14. Observations

During Ihe Inspecticn on 24-25, September, 2020 following observations wara made,

&) The processing capacity of the plant Is 2000 TPD, However, the plant receipts 2794
MT and 2600 MT of Municipal Sofid Waste on 24.09.2020 & 25.09.2020 respeciively,
which Is more than the consented capacity of the plant.

b) The unit has own segregation satup of MSW having 8 trommels with blastic
separators for segregation of MSW and production of RDF. Ferrous waste is
segregated manually as well as through magnetic separator inslallad at conveyor bett
of bellistic separaters. Plant Machinery Details DMSWSL Bawana Is tabulated In
table 9:

Table 9: Detailed machinery used during segregation of MSW

Section Wise Equipment Name Number of Machinery
Pre Sorling Trommels- 50 mm B8 No's
Ballastic Separator 4 No's
Preparatory Section Trommels- 20 mm 4 No's
Refinement Sectlon Trommels- 4 mm 3 No's
Bio Mining Puzolana 1 No's

) As informed, total RDF generation in the plant is approximataly 1500 TPD. As per the
logbaok ADF used as fuel in bollers cn 24.09,2020 is tabulated at Table 10:

s «3  ¥7 1385
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Table 10: RDF Feed Record an 24.09.2020

Sl Neo. Time RDF Feeding (TPH)
1 g-10 AM 54
2 10-11. AM 52
3. 11-12PM 56
4. 12-1.0PM 58
8. 1.0-2.0 PM 56
6. 2.0-3.0 PM 52

d) Detalls of power generation ranges during the said Inspection period Is

Flgure 3, It s observed that power during the monitoring was less than the (20-22.5
MW) below the rated power generation capacity (24 MW) of the plant-although the

plant was processing waste at full capacity.

piaced at

Date 24-09-2020 Time Vs Power Generation
Power Generation (MWH)
225

22 —
0 [\;—\/
21

205 . ] ' v . ‘
o 5 _ o & ~?¢ '\‘FF w‘?
o T & _;fv'* o

Date 25-09-2020 Time Vs Power Generation
Power Generation (MIWH)
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Figure 3: Time vs. power generation plot dated 24 & 25" Septamber, 2020,

e} At the ime of Ingpection on 24.09.2020, plant tripped due to grid fluctuation {High
voltage) from 1 PM 1o 5.30 PM,

f) Tha two bollers and attachad pollution control devices wera found operational during
monitoring, The temperature of fumace was mainained between 1142-1162°C.

g) Stack emission are 1abulated in Tablo 6. it was abserved that:

. Diexin and Furans values (0,49 ngTEq/Nm?) are exceeding the permissible
limit (0.1 ngTEQ/Nm?) monitored by M/s. SRI, Dalhl,

1, Ffama'lning parametars ware within the stipulated norms.

h) Qnline Continuaus Emisslon Monitaring System (QCEMS) for PM, SOz, NOx and HCL
in the stack emission had been Installed and it was found working at the time of
inspection. Resull obtalned from OCEMS on 25.08.2020 are plotted in Flgure-4.
Comparison of OCEMS data with Joint monlloring results [s tabulated in Table 11.
Comparison of OCEMS data with joint monitoring resulls reveals that the OCEMS
data is not matching with the actua! monitoring results. HCL tevel as per actua
monilaring is less than that reported by OCEMS. Also levels of PM, SO2 and NOx as
par actual monitoring Is less than that reported by OCEMS.

160
140
120 .ﬁ%
% gg ——HCL (mg/Nm3)
20 A sttt A= PM (mMg/Nm3)
) B . L pl : !
LS S S S S o
FEEE e
Time

Figure 4: Online Cantinuocus Emisslon Monltoring System (CEMS) data for PM,
S0z, NOx, and HCL on 24.09.2020.

o = 37 &7 387
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Table 11: Comparision of OCEMS data and Joint monitoring data of Stack

emission

Sl. No. Parameters OCEMS Jolnt
Inspection
results

1. PM mg/Nm3 13.8-18.41 12,8-16.7

2, HCL mg/Nm3 15.02-19.48 |3.35

3. NO« mgMm3 86.4-131.84 | 17.7-B2

4, S0z mg/Nm3 0.01-7.8 BDL

) Amblent Alr qualty menitoring resulls are given In Table 7. It is obsarved that PM2.5
(84 pg/m?®) & PMio (131. 33 pg/m?) exceeded the prescribed limit (60 pg/m® &100
Hg/m3) al Fire Station Bawana, Concentration [evels of the ramalning parameters are

within the stipulated norms.

) Online Continuous Ambient air quelity monltoring station (CAAQMS) has been
installed at facliity & dats is tabulated In Table 12 for 26.09,2020. Il observed that
values of PMis excesded the standard limit at 12.00 noon (176 pg/m?. 230 PM
(166.5ua/m?), 3.15 PM (190.1ug/m and 4.00 PM (202.1ug/m") whereas the limit of
PMas exceeded at 4.00 PM, Othar paramaters such as S0z (8-6.9 pg/m?), NOx (12.8-

18.5ug/m®) were found well within the standard limit.

Table 12: Online Continuaus Amblent alr quality monitoring (CAAQMS)

data on 25-09-2020

Time Parameters

S0z [NO NOz NOx PMie | PMzs | CO

pg/m? | pgim® | pg/m® | pgim® | pgim® | pg/im® | mgim?
12,00 89 [-12 16.9 147 176 56.4 20.46
noan
100PM |68 |-1.2 17.0 16.7 asa3  [-1.0 -0.45
Z30PM |58 |-11 13.9 12.9 1665 |-0.6 -0.42
3.15PM |60 [-1.2 15.8 143 190.1 |37.8 |-0.38
400PM |68 [-4 10.9 105  |2021 |68.8 -0.36

k) Analysis reports of loss of Igniticn (LOY) .and heavy metals In fly ash and bottom ash

g

R
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are in Table-B. It Is cbserved that monitored lavels of all the parameters are within the
specified limit.

) Segregated re|pots, boltom ash and 1y ash are disposed Into the sanitary landfill site
existing within the facllity premise at Bawana.

m) Lime and activated carbon are used as a dosing agent In flue gas. Amount of dosing
ussd at the said Inspection Is plotted as Figure §. The quantity of IIme and activated
carbon doused |5 cbserved fo be in the range of 572-667kg/h and 16-23 Kgfr
respectivaly.

—e—LimoDosing in Kgs  =@—=Actlyated Carbon Dosing tn Kas
800
706 |- -
500 .{-W
500 :
Desing [XG) 400
300 = - -
2400
100 —_
g - * o — -
& ;‘f@“‘é" fd@q@#ﬂhﬁ?‘f
A qﬁ"’e o -C"-' ‘1- a W
Time

Figure-5: Amount of Lime and Actlvated Carbon used as dosing on 25-08-2020.

n} Leachata from Wasts tipping floor, Windrows floor, sanitary landfili {within lis premise)
andl the open pra-pracessed storage Area, are treatad in the leachate treatment plant
and treated water is being used for gardening, road wash etc.

o) Treated lsachals analysls report is fabulated In Table 13. It has basn observed thal
the values of TDS & Chloride of reated leachats exceeded the standard limit on Land
disposal. it is observed that lreated laachate is not complying the stipulated standards
with respect to TDS & Chioride

P2 237 %7 389
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Table: 13: Analysis report of treated leachate of Bawana WIE plant

S. No | Parameter Land disposal Treated Leachate
(Standards as per analysis report
SWM Hules, 2016)

1. | Suspended solids, mg/i, max 200 26

2. |Dissolved solids (Inorganic) | 2100 6744
ma/i, max.

3, | pH value 551t8.0

4. | Ammonical nitrogen (as N), |- 1.7
mg/l, max.

5. | Total Kjeldahl nitrogen (as N), |- -
mg/l, max.

8, | Blochemical oxygen demand (3 | 100 25
daysat 270 C)
max.(mg/)

7. | Chemical oxygen demand, mg/l, | - 261
max.

8. | Arsenic (as As), mg/l, max 0.2 BOL

8. | Mercury (as Hg), mp/, max - -

10. | Lead (as Pb), mg/l, max - BDL

11. | Cadmium (as Cd), mg/l, max - BDL

12. | Total Chromium (as Cr), mgA. |- 0.02
max.,

13, | Copper (as Cu), mg/, max. - BDL

14. | Zinc (as Zn), mg/l, max, - 0.08

15. | Nickel (as Ni}, mg/l, max - BDL

16. | Cyanide (as CN), mg/l, max. 0.2 -

17. | Chioride (as Cl), mgh, max. 600 1564

18. | Fluoride (as F), mg/l, max - -

19. | Phenolic  compounds  (as | - BDL
C6H50H) ma/l, max.

p) As Informed, M/s. Waste 1o Energy plant Bawana has placad order to M/s. Spray
Englinesring Devices Limited for purchasa of 200 KLD Low Temp Evaparator wilh
Mechanical Vapor Aecompression (MVR) System. ;

Q) As informed, aftar sagregation BO MT of compast is being generated per day and sold
1o the market.

21
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1) Radloactive sensors are installed at sntrance gale of the plant & was found working
on the dale of inspaction.

s) Storage and segregation process of MSW being done within a coverad area.

1) The facllity is collecting solid waste since 2009 and legacy waste of about 0.8 Milllon

MT Is belng storsd In an opan area of about 8 acres. This waste Is also being
processed In the plant.

u) Plant has maintained conslderable greenery inside the premises,

15. Recommendations

a) Plant should process the waste as per the consenled capacity. The production process
should be optimized so that power generated from the plant Is as per the consented
capacity of the plant.

b) Plant to properly control production progass and poliution control measures to ensure
that all parameters Including Dioxin & Furans are within the stipulated norms.

¢) Piant should implement necassary measures to Improve amblent alr quality (Including
PM2s & PMuo conoentration) In and around the plant.

d) OCEMS to be callbrated properly to ensure that OCEMS data matches with aclual
monitoring results.

e} Time bound action plan ta be submitied for implementation of Fly ash and inert material
utilization measures.

{) Time bound Actien Plan to be submitted for Installation of Mechanical Vapor
Recomprassion (MVH) system for leachate treatment.

o P &V
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Waste to Energy Plant Ghazipur

CENTRAL POLLUTION CONTROL BOARD, DELHI

-y

an
4

Name and address of the industry

Coordinates (Longitude & Latituds)

M/s East Delhi Waste Procassing
Company Ltd.

Adjacent to Veterinary Hospltal
Behind Ghazipur DDA Flats
Ghazipur, Delhi- 110098

Lat, 28.622653, Long. 77.323396

2. | Name of the acoupler/contact person with Mr. lype George
Telephone
Fax B448652608
E-mall
lype.George@ilisindla.com
3. | Date of inspaction and monitoring QOoctaber, 13-14, 2020
4. | Installed processing Capacity 1300MT of Municipal Solid Waste
(MSW) per day for the generation
of 12MW electricity.
5. | Production status (on date of inspection)  Operational
6a. | Power Genaration Authorized 12MW
6b | Actual Powar Ganeration Detaflls of power generation
ranges during the said
inspection
Date | Power Generation
range (MW) 6 AM-
6 PM
13.10.2020 | 3.45-B.75
@ W
|

2o
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x Process Flow Diagram
The unil has segregation sstup of MSW which consist of trommels with blastic
ssparaiors for segregation of MSW and preduction of BDF,
M5SW (1000 TFD)
inert + others > Leachates
S53STPD
- '
ROF {461 TPD)
v
Leachate Treatment Plant
¥
Boller
v
- Treated Water Used for the
| ‘ v horticulture and Road
Heat Washing
Fly Ash Bottom Ash
{187TFD) [170 TPD)
Electricity 12 MW

8. Alr Pollution — Emisslon Sources & Cantrol

Sources of alr pollution | Chimney Detalls APC Emlssion Quality
Equipment

One boller connected | 80 metars Scrubbing Given in Table =14

with one stack of the system

wasle 1o snergy plant

8, oc.eri&s Status

Installed wilh stack & was found
oparational during the inspaction.

10 | Amblant Alr Quality

Conducted at two logations
(Ghazlpur Police station location-1 & Delhi
Transco Limited Ghazipur Location-2)

Amblent Alr Quality results are
given in Table—15
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CAAQMS installed but was nol
working

Analysis results of LO! and heavy
metals In Bottom ash and Fly ash
| are given in Table - 16

11. | Comtinuous Ambient Alr Quality Station

12. | Bottom Ash & Fly Ash

Table 14. Analysis results of the stack emisslon monitoring of the WTE plant,
Ghazipur monitored and analyzed by CPCB.

S, Parameters Monitored | Standard | Standard | Dsteof | Measured
No by s as per as per Samplin Values
consent Solid g Stack-1
to waste (Avarage)
operate | Manageme
issued by nt
DPCC | Rules,2016
1
1 | Particulate Matter CPCB 30 50 mg/MNm* | 13-14 | 62.7, 85.1
mo/Nm? Oclaober,
2 |HCL CPCB 50 50 mg/Nm? | 2020 | 407
mg/Nm?®
3 |S0: CPCB 100 200 BDL, 3.4
mg/Nm?® | mg/Nm?
4 | NOx (NO and NO2 CPCB 350 400 8689, 104.3
expressed No2) mg/Nm? mg/Nm*
5 | Carbon Monoxide CPCB 100 100 o
mg/Nm? mg/Nm3
6 | Hydrogen Fluoride CPCB 0.5 4 mg/MNmy BOL
ma/Nm?
7 | Sb+As+Pb+Cr+Co+ cpC8 0.5 0.5 mg/Nm* 0.164
Cu+Mn+NIl+V+thair mag/Nm?
‘compounds
8 | Cd+Th+their CPCB 0.05 0.05 0,002
compounds mg/Nm?3 mg/Nm?
9 |[Pb CPCB 0.1 Not 0.018
mg/Nm® | presecribed
10 |Hg CPCB 0.02 0.05 0.21
mg/Nm? mg/Nm?
11. Dioxin & Furans | M/s SRI, 0.1 0.1 13.10.20 (027
Dalhi ngTEQ/N | ngTEQNm? | 20
m?
12 | Total Organic 20mg/Nm? | 20mg/Nm? 9.4
Compounds(as C) |
at 11%0:2
25 (2 (™
e

oz
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* BOL for SO2 Is <1.0 mg/Nm, BDL for HF Is <1,0 mg/Nm?, BOL for Hg < 1.0

pg/Nm?

Table 15, 24 hourly amblent alr quality monitoring conducted by CPCB

Parameters | Dateof | Monitored | Prescrib | Measured values
Samplin | by ed
g Standar | Ghazlpur Delhl Transco
d* Police Limited
station Ghazipur
location-1 Location-2
PMas October | CPCB B0 127 215
PM10D 13-15 100 273.66 404
NO2 BO 42,833 31
S02 80 BDL 15.66
BDL for SO2 Is < 4ug/m3

*Natlonal amblent air quality standards as notified under the air (preventicn and
coniraf of poliution) Act 1981.

Table 16: Analys|s resuits of LOI and heavy metals in Bottom ash and Fly ash

g:;:pﬁ;g Parameters Limit Measured values In %
Loss on ignflion
(For bottomn Ash <5%* 1.89
13.10.2020 only)
Bottom
ash Fly Ash

Arsenic 5 mg/ 7 BDI BDL

Cadmium 1 mofl # 0.52 0.14

Chromium 5mo/l # BOL BDL

Manganesa i0mg/t# |3.01 3.15

Load Smgi# |0.08 0.04

Selanlum fmgf4d BDL BDL

Cappar 25mglé | 1.52 0.83

Nickel 20ma/l # |D.42 0.20
Zinc 280 mgi# |10.78 1143

Cobalt BOmgn# |0.12 0.11

Vanadium 24mg/| # BOL BDL

Antimony 16mg/l & |0.36 0.05

)
A @,/
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Note: BDL for arsenic <0.022 mg/ BDL for Chromium<0.002 mg/l BDL for
Manganese for Lead<0.013 BDL for Nicke! BDL, 0.003 mg/l for Cobalt BDL< mg/l for
Vianadium BDL<0.16 mg/

#Concentration Limit of categorise as hazardous wasta as per Hazardous and Other
Wastes (Management and Trans boundary Movement) Rules, 2018, notified under
Environment (Protection) Act, 1986. Facility for fly ash and Inert material utilization
are yet to installed.

13, Status of validity & compliance of consent and authorization

Consent/Authorization Validily

Under Water Act Expired on 08-12-2018, applied for
{Copy enclased) renewal of the same

Under Alr Act Expired on 08.12.2018, applied for
(Copy enclosed) renewal of the same

14.0 Observations

The plant is operating without valld consent. The plant was given Consent-lo
Operate which was valid upto 08.12.2018. The unit has applied for renewal of
Consent.

The unit has sagregation setup of MSW which consist of trommels with blastic
saparalors for segregation of MEW and production of RDF, Howaver, the same
was not operational &t the time of Inspection. Opsrator infermed that the same is
under maintenance.

Segregation of waste was being done In partially coverad area.

The plant was receiving RDF from bio-remediation of waste from Ghazipur
dumpsite. No MSW was raceived from EDMC on that day. Hence, the plant was
operating al lsvel much below as per Its last consent.

The plant does not have composting facllity for wet waste and disposing wet waste
when generated in the dumpsite.

Average feed rate of the RDF 1a one boller was obsarved at 33 MT/hr. As per the
logbook total RDF used as fuel in bollars from 6 AM to 6 PM on 13.10.2020 Is
given In Table 17.
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Table 17: RDF Feed Record

Fuel Feed to Boller MT
Time

6:00 AM 35.28

7:00 AM 35.1
8:00 AM 33.25
8:00 AM 35,600
10:00 AM 36,25
11:00 AM 28.95
12:00 PM 31.25
1:00 PM 32.25
2:00 PM 32.65
3:00 PM 33.25
4:00 PM 31.58
5:00 PM 32 58
- 500 PM 31.58
Total Feed ‘429,86

g, Details of power generation ranges during the said inspection peried is given in
Figure 6. The power generation on 13.10.2020 was In the range of 3.45-8.75 MW
which is much less than the rated power genaration capacity of 12 MW. Captive
power utilization of the plant Is about 2 ta 2.5 MW.

Power Generation MW
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Figure 6: Time vs. power generation plét dated 13" October, 2020.
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h. One bailer along with pollution contro! devices was found operational. The average

tempsrature of furnace was malntained most of the time was 950°C.
Stack emission results ara given In Table 14. The foliewing are the observalions.

i. Dioxin and Furans values (0.27ngTEq/Nm?) of stack moenitoring exceeded the
permissible limit (0.1 ngTEg/Nm?) monitored by M/s. SAI, Delhi.

il PM (62.7 & 851 mwNm?), NOx (869 mgmm?) and HCl (407 mpiNm?)
concentrations were exceeding the permissible limits (30, 350 & 50
mg/Nm? respactively)

lii. Remalning parameters wara well within the limit.

Online Continuous Emisslon Monitoring System (OCEMS) for PM, SOz, NOx and
HCI in the stack emission had been installed end Il was found working al the time
of inspection except for monitoring PM. Results obtalned from OCEMS on
13.10.2020 are plotted In Figure-7. Comparison of OCEMS data with jeint
monitoring results is tabulated in Table-18. Comparison of OCEMS data with joint
monitoring results reveals that the OCEMS data Is not matching with the actual
monitoring results. HCI & NOx level as per actual monitoring was more than that
reported by OCEMS., Whereas, SOx as per joint monitoring Is lower than the
OCEMS result.
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I

Figure 7: Online Continuous Emission Monltering System (QCEMS) data for

NOx HCL, SOx, and CO on 13.10.2020.

Table 18: Comparison of OCEMS & Joint Monitoring data of the stack

emission

Sl. No. Parameters OCEMS Joint
inspection
results

1. PM mg/Nm3 Not working | 62.7-B5.1

Y HCL mg/Nm3 4.86-51.13 | 407

3 | NOx mg/Nmi3 132.4-251.71 | B60-104.3

4. SC2 mg/Nm3 5.789-88.25 BOL

5. CO 11.35-105.81 | Not
monitored

Ambient Alr quality monitering resulls are given in Table-15. It is observed that
PM25 & PMio ai Ghazlpur Police station & Delhl Transco Ltd. (127 pg/m® & 215
ug/m® and 273 ug/m® & 404 ug/m? respectlvely) exceeded the standard of
presaribed limit (PM2.5 : 60 pg/m® & PM10 100 pg/m?). Concentration isvels of the
remaining parameters are within the stipulated norms.

Continuous Amblent Alr Quality Monktoring Statlon (CAAQMS) was not cperational

during the inspection,

Ume, Powered Activated Carbon (PAC) and Urea are used as dosing agents in
Flue gas. A graph has been plotted for Lime, Powerad Aclivated Carbion (PAC)
and Urea used on 13.10,2020 during 6.00AM to 6PM as shown In Figure 8. The
quantity of Lime, activated carbon and urea doused Is observed lo bz in the range

of 140-168kg/h, 4-6 kg/h and 20-28.32 Kg/hr respectivaly.

a1

@\
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Figure-8: Amount of Lime, Activated Carbon and urea used as dosing on
13.10.2020.

. Analysis reports of loss of Ignition (LOI) and heavy metals in fly ash and bottom
ash are given In Table-16. It Is observed that monitored levels of all the
parameters are within the speciiied (Imit.

. The plant Is dumping Bottom Ash, Fly Ash & inerts at Ghazipur Dumpsite. WEE
plant Ghazlpur is not utillzing Fly ash for beneficlal purposes like bricks
manufacturing ete, |

. Leachate Treatment plamt has been installed and treated Isachate Is being usad
for gardening, road wasle slc.

. During inspection, Trealad Leachate Treatment planl was found operational.
Troated leachate analysis report (s tabulated in Table-18. It has baen obsarved
that the value of TDS of treated lsachate exceeded the standard (imit on Land
disposal.

=3 ST 401
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Table 19: Analysls report of treated leachate

Parameter

Land

disposal
(Standards)

Treated Leachate analysis
report

Suspended solids, mgA,
max

200

47

Dissolved sollds

(Inorganic) mgfl, max.

2100

2532

pH value

5510 9.0

Ammanical nitrogen (as
N), mg/l, max.

Total Kjeldzhl nitrogen
(as N), mgfl, max.

Biochemical oxygen.
demand (3 days at 270 C)
mex.(mg/l}

100

18.2

Chemleal oxygen
demand, mg/l, max.

92

Arsenic (as As), mg/,
max

0.2

BDL

Mercury (as Hg), mgh,
max

Lead (as Pb), mg/l, max

BDL

Cadmium (as Cd), mg,
max

BDL

Total Chromium (as Cr),
mg/l, max.

BOL

Copper {as Cu), mg/,
max.

0.03

Zinc (as Zn), mg/l, max,

1.256

Nickel (s N)), mgA, max

BOL

Cyanide (as GN), mg/l,
max.

Chloride (as Ci), mgh,
mex,

Fluoride (as F), mg/l, max

Fhenolic compounds (as
C6H50H) rljgll, max.

BOL

S

3
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gq. Unit has not fixed radioactive sensars on the way of MSW loaded truck.

r. During inspaction all drains within the premises were found chocked & MSW found
scattered on roads inside the plant.

s. Plant has nol maintained considerable greenery inside the premisas,

15. Recommendations

I, The plant has ta upgrade Its production process and emission control
measures to ensurs that the emission levels of all parameters including (PM,
HCL, NOx, Dioxin & Furans) are within the stipulated limits.

Il. Plant should Implement necessary measures 1o improve alr quality (PM2.5 &
PM10} in and around the plant.

fiil. OCEMS installed In the plant to be callbrated lo ensure that QCEMS data
matches with the actual monitoring results.

iv. The plant has to ensure that CAAQMS installed in thelr premises is
operational at all times and the display board for the same should be made
functional.

v. The plant should upgrade leachate treatmant procadure so as to improve the
treated leachate quality before spreading over land.

vl. The plant has o provide facility for treatment of wat wasta,

vil, The segregation process of MSW of the plant has 1o be mede operational to
improve efficiency of the plant.

vil. The plant has to be obtaihed valid consent to oparate from DPCC.

Ix. The plant has 1o ensure that it Js operational at full capacity when the joint
inspection of the unit is carred out so that the menitoring resulls are
conclusive, _

x. Time bound Action Plan to be submitted for utilization of fly ash and Inert
matetial.

¥/, Green Belt has to be developed around the plant as per Buffer zone
Guidelines for waste processing processing facilities issued by CPCB.

«il.  Unit has to fix radicactive sensors at sultable places to effectively manilor the
entering in the plant.

»ii, House Keeping neads to be Improved.

Name & | (Ratnesh (Ramesh Chandra) | Atanu Dey,
| designation of | Kumar), EE, DPCC Delhl RA-l, CPCB
inspacting Sc.'B', CPCB

officer(s) Delhl

Signature @__y w_,‘f'/‘// WLB%

: 403
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BEFORE THE NATIONAL GREEN TRIHUNAL,

PRINCIPAL BENCH, NEW DELHI

M.A. No. 1168 of 2017
In
Original Application Ko, 22 of 2013 Tuc

Sukhdev Vihar Resldents Welfare Azsociation & Ors,

V.
Stnte of NCT of Dethi & Orw.

COHAM :  HOR'HLE MK. JUSTICE EWATANTER KUMAR, CHAIRFERSON
HON'BLE DR. JUSTICE JAWAD RAHINM, JUDICIAL MEMAER
HON'TILE MR. JUSTICE RAGHUVENDRA §, RATHORE, JUDICIAL MEMBER
HON'HLE MR. BIKRAM SINGH SAJWAN, EXFERT MEMBER
Prosent: Applicanty:
Ms, Alpana Podder, Adv, with My, Bhupender
Kumar, LA, Central Pallution Cantrol Hoard ,
Applicant in M.A.
Reapandent. : Mr. Tarunvir Singh and Mu. Gunoct Kbehar,
Adv,
Ma. Sakahl Popll, Adv, [or Dell! Jal Daaed
Mr. Krishoa Kumur Singh, Adv, for Ministry of
Eavirenment, Forest and Climate Change
My, Priganks Swami, Ady. for Nagar Nigem
Ghaxiabad _ )
M. Bliraja Mahopaira, Adv. and M Dinesh
Jindal, LO for Dethl Tellution Cantral
Committee
Dats and Ordors of the Tribunal
Remarks
Ttem No.
Lz M.A. No. 1168 of 2017
:October It is cantended that kecping in view of the expenses
09, 2017 i ol 4

involved, the fact is thut the Central Pollutién Cantrol

Bonrd doez ot have Inhouse mechanism in thoeir

laboratories to analyse Dioxin and Ferrons,

The prayer is that instead of monthly it may be

| made once In four months. We nilow this prayer. The
' Central Pattution Control Board i permitted 10 collect and |
snalvse the somples of ambient afr gquality ance'in four
months, they shaoll olso conduct ot lensc two surprise
inapections and analysls be made in a year.

With the ghove directions MA. No. 1168 of 2017

sinnds dispnsced of. No order as 1o cost.

| - (Swatnnlier Kumar)
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Item No.
12

October
09, 2017

604

R R TR R ] LR L] I--.l.lil llllllll "Iﬁ]M
1Ir. Jawad Rahim)

..-...u.u.nunu.;on-nn-o-uu.o.-qlllotc'-ql\]h‘
(Raghuvendra S. Rathore)

(Bikrum Singh Sujwun)
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HEFORE THE NATIONAL GREEN TRIBEUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application Xo, 640/2018
[Eariier O.A. No, 22/2013)

Sulthdev Vihar Resldent's Welfare Assoclntion

Ve,
State of Delhi & O

CORAM ;| HON'BLE MR. JUSTICE ADARSH KUMAR GOEL,CHAIRPERSON
HON'HLE MR. JUSTICE 8.P. WANGDI, JUDICIAL MEMBER
HON'BLE DR. BAGIN NANDA, EXPERT MEMBER

Present: Respondenls

I Date and |

| Romuarks
'[ Item No. 6

Beptember
27,2018

R

Ay, Milava Handyopudhyay, Adwv, for
Froject Proponent, Okhla Project

Orders of the Tribunal

l. In pursunnce aof earlicr arder of this Tribunal dored
18.04.2018, joint inspeclion has been conducted by Lthe
Centrm! Pollution Control Board and the Delbi Pollution

Control Committee, Findings in the repart are that the

 Waste-to-Encrgy Plants at Okhls, Ghazipur and Bawana

are non-compliant with respect to the standards of the

| particulate matter, Following recommendntinns have been

mace:
“Recommendations:

1. Ta ensure better officiency of the Plant and
Power generation the unit should feed
seyregated wastes.

2. Plant showld adopt teclinologies to reduce
Moisture Content in ROF,

3. Fly ash utilization should he done rather
than damping it on lendfdl site.

4., Unir shall install My ash  bricks
mantifaciuring wnit

5. Flow meters shall be installed at inlet and
outle! of Leachete treatment plant.

6. Plant should adop technologies o improve
calorific vatue of RDI.

7. Plant shall he dexigned for 30 35 yoars, ™

2. The Central Pollution Contral Hourd may scnd o
Imny of its mport to the project proponcnts of 'Okhla,
Ghazipur and Bawnnn Waste-to-Enery Viant  for

complinnee and conduet another ingpection within one

406
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month in view of the fact that the carlier inspection was in |

Item No. 6 | popyrpry, 2018 and  requirement  of  corrying  out 'I
s;;:;';?;r inspection s in every 4 months. We do not find uny‘
R ground to accept the prayer for relieving Central 'ollution '
‘Controi Honrd of fs requitement in four monthly |
manlioring. If there is n munpower constraint, it is for tho |

!Cmtml Pallutior: Cantrol Board o make any nther)
Lappropriate  arrangement for discharging ils lunctions.

|
“Ihis cannol be o ground to nvold responsibility under the

 binding directions of this Tribunal,
3. It 1s made clear that if the project proponents fail to |

mpintain the stondards, cven after carrying oul x.hci

deficiencies noticed in the Joint inapection Raport, Central l
|

polhition Control Board may recommend the amount of

. |
| enviranmentil damage reguired 1o be paid by them. |

The applicatinn is disposed of. |

'

sarsterssanaliis RASTIS SRR ISANTRTYRIrR SNy cl

(Adnrsh Kumar Goel)

IS.P. Wingdi)

PreAERRIARER SR l._v--.h.-ll‘l'l.lt I.l-"!‘l.c’ﬁhl
(Dr. Nagin Nanda) |
27.09.2018
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—— CENTRAL POLLUTION CONTROL BOARD
"@ T T Ty WRE W wra e
apEh MINISTIY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOV, OF iNaiA
BY SPEED PO
F.No. B-11011/UPC-I/MSW/ (WTE)/2020-21 (s \ April 05, 2021
To,
" The Chairman,

Delhl Pollution Control Committes,
4th & 5th Floar, ISBT Bullding, Kashmera Gats,
Naw Delhl, Delhi 110006

Sub: . Directions under Section 5 of Environmental (Protection) Act, 1986.

WHEREAS, the Canlral Govarnment has notified the standards for discharge 'of
environmental pollutants from various categories of Industrles under Environment
(Proteclion) Act, 1986 and the Rules framed there under.

WHEREAS, the Ministry of Environment, Forest & Climate Change has notified Solld
Waste Management Rules, 2016 which inter alla prescribe standards for freated
Leachate (Schedule II-B of the Rules) and emlsslon standards for Inclneration
(Schedule I1-C of the Rules).

WHEREAS, under Section 14(a) of the Solid Waste Management Rules- one of the
responsibilities of Central Pollution Control Board |3 to coordinate with the SPCBs/
PCCs for implementation of these Rules and adherence to the preseribad standards
by Local Authorlties.

WHEREAS, under Saction 16(b) of the Solid Waste Management Aules; ona of the
responsibility of the SPCB/PCC is 1o monitor environmental standards and
adherence to conditions as specified uhder schedule. | and Schedule (I of waste
processing and disposal sitas,

WHEREAS, Hon'ble NGT In its order dated 09/10/2017 In OA No. 22 of 2018 Tyg,
directed Ceniral Pollution Control Beard 1o collact and analyss the samples of the
ambient air quality once In four months, they should also conduct at least two

surprlse Inspectionsand analysis be made in a year'.

WHEREAS, In compllance of above order, perlodic monltoring with DPCC of the
three Waste to Energy plants In Delhi (located at Bawana, Ghazipur and Okhla) has
been conducted durlng the perlod 2017 to 2020 and last monitoring report has been
filed with Hon'ble NGT on 23.03.2021,

WHEREAS, Hon'ble NGT vide its order dated 11.11.2020. In OA No: 640/2016
disposed of the matter and Issued the following Direclion. *Lst the CPCB and DPCC
Issus appropriate directions for compliance of the observations and
recommendations by-the-Waste to Energy plants In question, The commitiee Is also
at liberty to recover compensation In terms of the ordsr already passed by this
~THribunal for any violation which may befound.” _
aalle T T e Conld. 2.,

-

“IREw o et e R, fawwi-110032 408
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
TG/ Tel : 43102030 293nE7an WAL biabs cn =
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s 24

AND NOW THEREFORE, In views of above and Tn exercise of powets vested to
Chairman CPCB under Section 5 of Environment ‘(Protection) Act, 1986 followlng
Directions are issued 1o you.

a) To take neceGsary action including periodic monitaring of the 3 Waste 10
Enargy plants; to ensuré their compliance with stipuated and anviranmantal
narms as per Solid Waste Management Rules, 2016.

b) To submit perindic status raport including monitaring report of the 3 Wasla lo
Energy plants and detalls of action taken by DPCC for non-com pliance, if any,
ohserved In the Waste to Energy plants.

o) To submit the status report on half yearly basis, first such report 1o be filad by
June 30, 2021.

Recelpt of these Directions may be acknowledged within 7 days of Issu@ of the

Direction. W
‘___’__.-—-—-—"‘

(Shiv Das Meena)
Chalrman
Copy for informatlon to:
1. Joint Secretary, HSMD, + for information please
Minlstry of Environment, Forest & Cllmate Change,
Indira Paryavaran Bhawan,
Jor Bagh Foad, All Ganj, New Dalhl -3
2. Shri Vimal Monga, President, « for Information please
RWA, Sukhdsv Vihar, New Delhl-11 0026
4. Me Gazala Habib, Associate Professor, : for information please
Civll Engineering, IIT Delhi - 110018
a. Div. Head, Alr lab, CPCB Delhi  for informalion please
/5(' Div. Head, IT Division, CPCB Delhl - with B raquest to upload
L the direction on CPCB
’ website
- (Prashani Gargava)
—_— Member Secretary
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Annexure-X94
- = i = - = . '
Hectriclty | . B T t | Levelized
Customers oad ; © | Tariff Tariff
BRPL! | 553MU | 769MW | 2307 2251
TPDDLY | 381 MU | 329MW | 2574 7583
Other? | 321MU | 446 MW | 8465 -
| TED*  { 008MUT | D1LMW - -
‘Overall | 1263MU 1755 MW | 527 .
S MU - Million Units per Amun; ~ MW - Mega Waitts:
! BSES Rajdliani Power Ltd (Long Term PPA)
= Tata Power Dellii Dist Lid (Long Terin Opeir Access),
! Remnining Power Sale in Siort Tenmn Open Acedss
i 4 T&D Losses anly in l;'ﬂSl'lJf Dpat.An:-us Pnrue:rSa;ft
Bill Date Customer Name Type InvaicaNo. | Billed Qty [KWT) | Nat Qty Bilted (iWh)
00.08.5024 BllolSupply  |BS2024200064 7.44,240.00
16.00.2024 Billof Supply | BS2024200086 7.45,240.00 _
JA.00.2024  ADARSH STAINLESS PRIVATE LIMITED Bill of Supply BE2024200105 TAL mﬂ.ﬂ“ﬂ] 32,10.555)
30.09.2024 BitGISupply  |BS2024200106 9,56,800.00
14.10.2024 DebitMemo | DN2024400007 21,364.82
soge2024 | . BilolSupply  |BS2024200108 54,27.880.00 =
TR T e Dabit Mama | PN2024400D08 1.05,206.00 Gk
30,09.2024 - B! Supply  |BS20242§10108 48,70,000.00] .
A0 Tala Pawar Deihil Distribution L td. Cradit Mermo [ TO01E 59.343.’38! 3810,
Tatal Ik‘ﬂl‘!}] 1,25,54.808
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RECIPIENT

!_!E_IE yPOFEEY
. - lmarpur-OlchIa Waste Managament Co, Lt

s G
' Ol NDMC Compest Flant.Adjacent fa Okhla Sswage Treatmont Plam
“ECO POLIS Nesw Delti, Dalti - 110025,
Tel No:+81 11 26843044 Fai No:+81 11 26843044
CIN;U37100UP2005P TCORS574
PAN: AACCT2502F, GSTIN : 0TAACCT2592F12C, Stata Code: 07

ARITRANTIAD WYY Buvrdbuini

Name & Address of Customer / Buyer Involea No : B52024200109

BSES Rajdhan| Powsr Lid.

AVP{ PIAG }, °C" Block, || FloorBSES Bhaven, Nehnl Place , Blling Doc N ; 5040001392

New Daltiz1 10019 _ Invoice Date : 01,10.2024

GSTIN - OTAAGCSI1BTHRES. PAN :- AAGCSAB7H Payment Term : 30 days Gredit

Piace of supply : New Delhi Freight Basis 1 EXW-Ex Warks

Statn Codo: 07 :

Name & Address of Consignse; tootrart Mo, & Date : EPABSESR0.01.2010 £ 20.01.2010
BSES Rajdhan| Powar Lid. _ Customsar Billing No. ThA

AVP(PMG ), *C* Block, || Floar BSES Bhawnn, Nehn: Place Bilting Period Monlh : 11,09.2024 to 30.00.2024
New Deml 110019 Stats Coda- {17

GSTIN - 07TAAGCSI1BTH2Z), PAN - AABCSI187H

001 |Enemy 70000 | $427969.000 |2.07 18542214.27 [0.00 0.on 16342214.00
XWH)

000

(00

non

0og.

| Romarks Payment Due Date - 31,10,2024

R1GS Detalls

Banuoficiary Bank HDFC BANK LTD:

Bonoliciary Bank Acc. No 50200093631312

Bank Addmess HDFC BANK LTD, Vashan! Vinar Branch, New
Dalhi - 110057

IFSC Code HOFGOO0001 1

SWIFT Coda

Terms and conditions:

ur-Okhla Wanta Ransgement Company., _
ch'.l ©fL: Jindal ITF Cantra, 26 Sh ﬂl:ﬂ?ﬂ“nllﬂ_ﬂ-ﬂm‘w. India.
TeL: 451 1145021983 Fax.:+31 11 wiww.jindalocopolis.com

Raogd. OM.:A~1,UPSIDC Induotrial Area Nandgann Road,
Koal kalan Dist Mathurn Iuﬁﬂ‘l
Tek:05882-232424 , 332001 Fax. : 05662.232577
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_ ENERGY PURCHASE AGREEMENT ~ -
F;:r

Procura-memtomearon l.ongtennbaslsfmml’owerstauon to besetup at
Okhla, New Delhl oY

(‘HMARPLR-OWWASIE MANAGEMENT COHPAH\' PRNATE ummeb)
- (“Generating Plant")

AND

- (BSES Rafdhani Power Limfted)
(“Procurer™)

(As per gr.-ldelines for determination of tariff by bidding process for -
procurement of powerby distribution Irnmsee)

Long Teénm Power Procurement (For 25 Years)

EPA forkong term Powes Procurement, 1

412

-



o Tl DELHS %
. e T s  Ajay Kumar

§
]
|
: y.
g.
I

g

e e
SO LERLD
e s

Additional Vice President
BSES Rajdhani Power Ltd.

- By and between,

TIMARPUR-OKHLA WASTE MANAGEMENT COMPANY PRIVATE LIMITED, a
company registered under the Companies Act, 1956 and having its registered
office at 28, Shivajl Marg, New Delhi - 110 015, Indla (herelnafter referred to as
the "Generating Company”, which expression shall, unless it be repugnant to
the context or meaning thereof, shall be deemed to mean and-include its

successors and permitted assigneesf of the First Part;

"And

BSES. RAJDHANI' POWER LIMITED (BRPL), a company registered' under the
Companies Act, 1956 and having. its registered office at [BSES Bhawan, Nehru
Place, New Delhi - 110019] hereinafter referred ta as “Procurer”, which
expression shall, untess it be repugnant to the context or meaning thereof, be
deemed to mean and inctude its successors and permitted assignees as party of
the Second Part. , ‘ gl

AND WHEREAS, the Generating Company Is engaged in the business of generating
power from municipal solld waste and development of integrated waste processing
facility end other incidental businesses situated at Timarpur and Okhia in the state
of Delhl, more particularly described In Annexure I attached heréto and made a part
heraof. .
AND'WHEREAS, Procurer Is a distribution licensee operating In the state of Delhi,
and has license to supply pewer in the specified municipal area of Delhl including the
profect site at Okhla. :

: : EPA for fong tarm Power Procurement 2

413




Timarpur-okhia mstn Managamo nt Co, Ltd,

Belhl 11mamcw ar
BSTIN - (TAABCHSA08RZY, PAN » ARBGNBBONR

%lgr L Old NOME Gompost P t.Mjacem to Cikhls Sewnge Traatment Plant
SR ATEte WANTE e g yhA els , Dalhl - 110025,
Tal No+8t 11 365430'[4 Fax No+81 1'| 25343044
CIN:UATA00UP2005PTCI805 T4
FAN : ANCCT2502F, GSTIN @ Q?MCCTESMNL Etaic Cods; 07
Name & Address of Customer [ Buyer Involce No : BS2024200108
Teta Powsr Daint Giattoollon Ley " »
NRFk House, Znd Floor, Hudion Unesfongsvmy Gamp , Hilling Doc No 7 ﬁmmi
Dk 110005 Invelca Dele roLl :
GSSTIH = TANETNBSORRLEY, FAN ;- AAECHEAUNR Payrmant Term 1 60 days Cradit
Placo of suoply - Daii Freignt Basls » EXW-al sifs
Siata Coda; O7 :
Name & Address of Cansignee: Corltudt o, & Dat= TTPDDLSIAME.I1.2016 /10112015
Tatd Powor Detnl Distritibion L&, Cusiomes Diling No. JNA
HOPL Hown, 2nd Floos, Hudean Lines ingsuey Camp Ailtiiig Parind loaly 01,00 Ir34 i 30,08.3634

Remarks Paymenl Due Dala ; 20, 11,2024
RTIGS Det=ils
Bonuliclary Bank HOFC BANK Ba.m( LTD.
Henaliciary Bank Acc. No p083631312°
Bank Addross Dn;c ?&%ELTD Vasham Vihar Brengh, New
SG Code FCOO00D1]
Code
Torms and conditions:

Timamar-Obhia
;t‘.ﬂﬂ!. Off = Jindal [TR cmusﬁ?&m mn:m ﬁmm
Tel:451 11450219837 Far. 481 14 ndatecopolie.com

m‘. Dﬂ.:&-‘.lﬂ'm ingientria) A Hondgoan Raad
:amm m s UBSSZ-22257T
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INDIA NON JUDICIAL

Government of National Capital Territory of Delhi

L AT 03-Nov-2015 10:54 AM PR

CF 1 IMPAGE (SHY dishimp17/ TiS HAZARY DL-DLK
SUBIN-DUDLSHIMP | 784875326868434N
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Power Purchuse Agreement

This Power Purchase Agreement hereinafter referred toas the “Agreement” is made on the
18 J day oI'Nov.2015 at New Delhi byand between:

Timarpur Gkhla Waste Managemen! Company Pvt. Lid. a company incorporated under
the provision of the Company ‘Act, 1956 having its Registered office a1 A=1, UPSIDC Industrial
Area, Nandgaon Road, Kosi Kalan, Dist, Mathura, Ultar Pradesh - 281403 , (hereinafter
referred (o as “Seller™ which cxpression shall include 1ls successor and/or permitted assigns)
of the first parl

AND .
Tata Power Delhi Distribution Ltd., 3 company incorporated under the provision of the
Company Act, 1956 having its Regisiered oflice at “NDPL House”, Grid Sub-Station Building,
Hudson Lines, Kingsway Camp, Delhi-110009 (hergimafler reforred 1o as “UPDDL” or
“Proeurer" which expression shall include its successor and/or permitted assigns) of the
second part;

Each of the parties of the first and second part abovy shall be individually referred {0.as “a
Party”™ and collsctively referred to as “the Parties”.

WIILREAS:

A The Procurcr had initiated a competitive bidding processthrough issue of REP for
solecting a Successful Bidder for long term procurement of powerfrom renewable’
energy sources (including Solar, Wind, Biomass, SHP, Wasle to Enargy el6.) for
meeting the Procurer’s. Renewable Power Obligation as per the Delhi Elestricity
Regulitory Commission (Renewable Purchnse Obligation and Renewable Energy
Certificate Framework Implementation) Regulations, 2012.

B. Pursuant to the competitive bidding process, M/S TIMARPUR OKHLA WASTE
MANAGEMENT COMPANY PVT. 1.TD. has been identified by the Procurer as
the Selected Bidder for sale and supply of the Contracted Energy (as defined
hereunder) from Its 16 MW Waste to Energy power generating station at Delhi
("Praject") in accordance with the terms of this Agreement.

C. Void

D. M/S TIMARPUR OKHLA WASTE MANAGEMENT COMPANY PVT.
LTD.has fulfilled the conditions set out in paragraph 2.2.8 and 2.2.9 of the'RTP- -
and has provided % the Procurer the Contract Performance Gugrantee as per format.
specified In Annexure 5.5 A & B ol the RFP,

TATA POWER BELHI DISTRIBUTION LIMITED
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E. The Partics hereby agree o exccute (his Agreement setting out the terms and
conditiony for the sale and purchase of power up fo the Contracted Energy from
the Project in epch Contract Year,

F. All the other RFP Documents (if any, designuled by the Procurer pursuant to the -

REP) will be executed by the Procurer and the Scller simultatcously with the
signing ol'this Agreement.

NOWTHEREFORE, in consideration of the premises und muloal ngrecments, covenants
and conditions set forth herein, it is hereby agreed by and between (he Parties as follows:




6 )LZ ORIGINAL FOR RECIPIENT _
BILL OF SUPPLY

Tlmarpur—Okhi:Was; Management Co. Ltd.
i!é‘g Fr oLs Old NDMC Compost Plant. Adjacent ta Okhla Sswage Treatment Plant

ARTEATETEY SRV manept=tad Naw Dﬂ]h] ] Da’hi - 1 10925.
Tol No+91 11 26843044 Fay No'+91 11 26843044
 GIN:US7100UR2005PTCOBS574
PAN : AACCT2592F, GSTIN : DTAACCT25082F1ZC, State Code: 07
Name & Address of Customer / Buyer Invoice No : BS2024200123
ADARSH STAINLESS PRIVATE LIMITED
R.ND.70, 5TH FLOORMGT! MANSION BUILIING NO. 2.2 5TH Billing Doe No . 5040001403
KHETWARI BACK ROAD Invoice Data 122.10.2024
MUMEBAL-< 00004 Payment Tetm : 3days Cred|l
GSTIN = 2TAABCASI 12U 12). PAN - AAGCAQT12L Fraight Basis L EXW-AL Slle
Piooe of suzzly - MUMEA i
Stutn Gode 27 .
Name & Address of Consignee: Coniract No: & Date ASPLIS.12.2029 | 181230058
ADARSH STAINLESS FRIVATE LIMITED Cuilomar BNy No. NA )
RNO70. STH FLOOR MOT| MANSION BUILDING NE. 2-12 Billing Pepad MMonth 15,10.2074 to 21.10:202¢
5TH KHETWAD| BaCK ROAD
WMUMBA| 400004 Staly Code 27
GSTIN - ZIAAGCAS112LZI, PAN » AAGCAST12L
SING| | Descsigion’ |nswsae | Q. Rite  |Taabi Raleni Tad  |IGST Totul Valie
: Bode: (o) {INF) | Amount (£ {IHRY
{INR] !
o0 |Energy ZFIGOO00  |T44240000 |805 B437676.00  [o.0n 0.09 S427678.0
{eWH)
G
000
opg
o
opa
===z EE’%‘ ﬁa‘ : Sl : (37G7BH]
HIRTY SEVEN A } ) 1 SEV  onily,
Remarks Paymenl Due Dalz - 25,10.2024
RTGS Detalls
Baneficiary Bank HOFCBANK LTD.
Eansficlary;Senicfice: oo SERARMESIS1—
Bank Address HPFE BANK LTD, Vashant Vihar Branch, New
g Dalhi - 110067
IFSC Code HDFCO000011
SWIFT Code

Terms and conditions:

Timarpur-Okhia Waste Management Compnnya )
Catp, Oft.: Jindal ITF Cantre, 28 Shivall Marg, Naw DeIhl1 10015, ladla,
Tol.:431 1145029053 Fax 1+3 11 45021982 www.lindalecopulis.com

Ragd, O11.:A-4,UPSIDC Industrial Area Namtignot Rend.
Kosi kolan DisLMethura [UPpR20140] :
Tel: 08662232426, 23200100  Fax, :05862-232877
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THIS AGREEMENT FOR SALE OF POWER s mude on the 18" day of Docember, 2023
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I BY AND BETWEEN i

Yl ?: J
1. M/s Timarpur-Okila Waste Manageinent Company Ltd. (TOWMCL), 3 compény Incomparated bnder £ 133

the companles sct of 2015 having ts registersd office 31 28, Shiva]l Marg, Delhi-1100
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rafarnd to ax "seller”, Which expresston shiall unless repugnant to the contaxt or meanmg thernaf shall
oo deemed to Include Its suecessars, naminzes and parmittad asslgneas the party of the FIRST PART,

AND

2. M/s Adarsh Stainless Pyt. Ltd, (ASPL), = company incacporated under the Companies Act 1956, luying
f1s repistored office @t 21-23, Mangal Arcade, 2nd Flgar, Teleo Road, Chinchwad, Pane, Maharashr
hereinaftor called” Tradar®, which expreuslon shaoll pnless ropugrant to the context or meaning Horeof
shall mean and Include its suczessars, nominees and permitted assigns), as the party of the SECOND
PART.

Trader and Sellar are'hereinafter collectively referted to as the "Parbies™ and individually as a

ﬂp‘arfvﬂ.
Whereas:

1 The Seller raejulroe Trader to provide sorvices namzsly Supply of Renewable Nop-Solar Power
till 33* March 2024 from dste of Signing of Agraement and the Seller is engazed in the business
of providing such services and has agreed lo perform the Services for the Trader for the
potential buyers on the terms and conditions set.out In this Contract. Accardingly, it ls sssantizl
to the Trader that the Services to be provided under this Contract are rendered In 2 timely
manner a3z envisagad n the Contrace. Inentering this Contracy, Saller acknowlodgas that time
s the essence and ageees to the provisions in the Cantract addressing that,

2. Trader is an Inter-state trading licensee, having been granted category IV, Electricity Trading
License bearing number 104/Trading License/2023/CERC by the Central Regulatory Elsclricity
Commission under Section 12 of the Eleciricity Act, 2003 (The Act) snd regulated in terms of
the License and Regulations/rules, framed/notifizd by the autherities/bodizs as pravided under
the Act.

3. The lrader has led up with different Power Consumers, Utilities, generator and [5 wall
posltloned to sell the Power,

MNew, therefare, In consideération of Lhe respective cavenants and mytual promises set farth hereln
the parties agres hereto as under: -

1. Definitions & Interpretations: -

1.1 Definitians:
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Annexure VI

Analysis results of groundwater collected on 22.10.2024 (From nearby ND_MC

_building) _ =
S.N! Parameters | IS10500:2012, | Psrmissible Msasured Reference
Desirable limit] Limits Values 43
(ma/l except for (mgf) {mg/L) locations
pH) monitored
by DPCC-
‘under
NWMP)
2023)
1| Amenic. 0.01 0.05 BDL -
2 | Cadmium 0.01 0.003 ‘BOL -
3 | Chromium(as | 0.05 0.05 BOL -
Cré+)
4 | Copper 0.05 1.5 BDL <
§ | Lead 0.01 0.01 BOL -
7 | Mercury 0.001 0.001 BOL -
8 | Nickel 0.c2 BDL -
8 | Nitrate as| 45 45 8.4 0.30-1.03
NO3
10 | pH 6.5'8.5 65585 7 8578
11 | I;on 0.3 0.3 1.348 -
12 | Total B00 110-1410
hardness (ag 300 B0
CaCOga)
18 | Chlorides 250 1000 406 -
14 | Digsolved | 500 p000 1468 £14-2880
Solids
19 | Phenolic . 0.002 -
compounds | 0.001 BOL
(as
CHH50H)
16 | Zinc 5 15 021 -
17 | Sulphate (as| 200 400 362 -
S04)

421
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AQREEMENT FOR PROCUREMENT OF CITY COMPOST FROM Hfs TOWMSL

AENEWAL OF AGREEMENT (N RESEEST OF BUYSACK ARRANGEMENT OF CITY COMPAST
FOHA NOMC NEW DF: HI,

An agreament mads anl i SS9 s wasn Dirscor (HzrL), MQH NDMC far and on banzll
of the New Deth) Municipsi Copnell (NDMG) hergingftar called |he NDMC sne N3 Timarpua-Skhle
Wasts Mansgement Company Umlied, (TOWMCL), herelnefier called ths Agency, Whersss tha
Agansy has agread to “FROVIDE 400 MT of CITY COMPEST FOR NDMC! In llau of taking Geean
Wanle fram NDMC wih o [ols) co<i of Rs. 8,010,000/ under head of aconunt "Mic Parke and Garden
2022-23", 8y per wome & conditions of 8w Wark Ordar. The Agancy hoe agresd 16 provids 18-20 M7
par month of chy sampos! for two yeams @ Ry 1600/ Par MTan pat tegquiremant of NOMC. Tha
Agency hes agreed for deduction of 10% porionmance security from the running bills of the work. The
Agency will provide 400 MT of CITY COMPOST @ Rs.16000 Par MT In 30 ¥g HDPE laminates bngs
ar in bulk Ipose for use of Honiculture pumesn 1o NEME frarm time fo time, as par jequirement, during
the period of twa year. Tho rales have buen considerad on the basis of Clause 2.5 (B) & the =xlsting
concession agreamant held batween NOMC znd TOWMCL gated: 249 January 2008. The Aganey wil
exrcule the vark es per specificalions. larms & conditionn agreed as per Work Order and ss per
dirsgtions of DOHIADH/SO (Horm) NOMC and should camply with ol ferms and candiliens of {ha
ar=ameant Ul hs vielidiy,

it nas been decided by Chalrman NOMC Lo resew the buybact ol clty compost Irom
TCGWMCL on (he same rates La. Ry, 15004 Par MT affered sy thee duing Inspection of \WTE,
(TOWMGL) by NDMC team, vide raport no, R-1B98/CMQ(Pral) dated! 05.12.2013 and that (ha
sogiogated Hofculure waste from NOMC area shall be disposad offl af TOWMGL Compost Plony,
Qkhia wivich s sbout 10 Moy and 0 fisy of thal Horiindliure Rapanment shall ouy Back 18-20 MTY
per manth Cliy Sompeat purely generated through horloullurs wasio fram TOWMCL Blani Olhla.

ENEWAL OF AGREEMENT IN RESPECT OF BUYEACK A NGEMENT OF C|TY COMPOST
FOR NDMC, NEW DELHI,

[ITEW OF WORK/ SFECIFICATION |QTY. |RATE ANMQUNT
NAME OF WORK=M/o|Procuwroment o good Qually Gly|a0d M1 |Rs. 1500/<6,00.000/-

Parks and Gardan 2022« Compost having  metstirg oondant Par MT
23, batween 25%Max, EC <4.0 gam-1,
Bub-Head:- GiN ratio <20, pH betwean 8510 7.5

FAOCUREMENT  OF|to NOWE In 50 Ky HDPE laminsted
CITY COMPOST FOR|bays or In bulk/ looss for use of

MORTIGULTURE Horticullure purpose. The rote |
DERARTMENT, NOMCE, |Inclusive of sll t=xes and diniss. The
sraMEW LSt Sy compast—will— bs.-procured oy

[NOMAC from your Flant in Skhla, Dathl
i Empty beps will bz mlgned o
you, Il lnken In bags,

The Agancy has also agrand 1o (ha fu!]uwmg terms @nd condifions:-

1. The Agancy shall be responsible to start for providing the ltem 2, wall decompossd good
quallly Clly Composl having rmiolstury contont bolwear 25%Max., EC <4.0 dsm-1, C:N ratla
<20, pH between 6.5 o 7.5 In 80 Kg HDPE laminated bags or in bull loose fm uss af
Horticuliurz purpose, as per renuiramant of e NOMC within 15 deye afior placemant of owdar,
gs per specificstions, temmsz and ceadliions and es  por diecfions of concamed
DDHADHISO{Hor.).

it hay veen agresd that the iransporatian Wil be providert by e NOMG to (it the compost from

ra

e plant on monthly basts e, approx. 18-20 MT, The agency: has 1o Inform HOMC In adys 3
through: smeiara|| (7230062455/d-hort-I@ndme.goviin) that ths desitnd quantity of N
.

Y !”mRs.rHELLA

gireatar (OB 0

o aieipnl
DR‘ MOEQI “ D M C. d m‘.\‘ L Ulaif;l

e 424
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201U nuz heen agrest et e loading o matenal Wil te the meapeasibiny of tha pgansy and
unleszding will bo the part of NDMCT,

. It has boan agrel A the NOMC wil nsilum the empty bisgs (il matertal will 5 racelusd in
bags) 1o W= Agency atter its sa, mastmum (i 13 taps alter rezlving Cedsion of Giresee (Mo, )
N/S sholl be final I case any supply o pirt thereal sonaldared Inferlor or nat In orcardancs with
e spaciiiealign, it shiel be rajecied and the Agency shal hava o replacs the rejrned loms athls

v sk and cost wimln g week of the intmation abuul rajestion or nan actesiance al the ghbls.

5. The quariity of matenal wil ba gocessad In quanely bess for payment In the svent of delsy in

providing the matadal anyang of the roasan, thet should be compensuied an the comulative
roxt methly guantily. 'n case @t fills, the panslly squlvelant to 1% por cav for undeliverod
cumulotive quaniiiy of panlcular manth will ke Imposad subjest ta mesdmurn o 10% of the wtal
valus of rnonitdy quanlity.

B. It haw bean agreed Ihat ths payment of bili(s) will be mada 1o the Agency minimum on Quarteny

bpsis and s per requast of Agancy. Tha paymaonts will b2 relessed by tha NDMC [subjset In

deduction of swBttiory TDS, 1axes, lavies etc if any) 38 por the pravalent laws end rules ol

Gavernment of indiz and Government of NCT of Delhi In this rayard,

It has been luriher agreed that 10% Parnrmante Security will bz daducied from tha rerning

lills andd the same will be r=ieasad 1o the Agancy on-successfully complletion of the contracted

work, i the Agsney fells 1o eupply the onlerediagresd lem Ihe 10% Performanca sscurity
daductad from the running bllis ls Hable w e fodeted by NOMC and the Ageney wiil hive no
objection to It

8. The tme sllowed and spocification for providing the motodeal shall be swicily folipwid by the

Agency, If Toils cominuously fur three months, the agreement will be terminated without any

notice,

In case af disputasidiforences arising out of the sgreamant, the samp shall be sattled {tough

diseussion/conclifationy betwoen the pardles wathin 60 days of rpcoipt of written tugquest

regarding said disputes/ differances oie. from slther pary. In the evant ol non resclulian of said
disputeldifarancas, the sarma shall ke rofitrod to a Sols Atbitratar appaintad by the Choirman,

NOMC with the cotsenl of both the paries, 2s par \he Arbiirution and condilons Act 1995

(amended up 1o dalte), The o2 Arbliratar shall held the Atblitmator ol Delbl Now Dallil only and

derided the rofarroa dispulesfdiffessricea g8 per tha provisions of tha Arbiltstlan snd Conditian

Act 1896 (As applicanle on date)

Pa

a

Tho Chairman, MOMO hes accepind the sald rates snd authorized to executs e renswsl af
agreamen thereof, Now this agresment I8 sxacyiad onl&NBWitnass no % terms: & conditions,

which have hoan anreed 1o 5y the said panies.

bt Managnment MD ‘H\l ‘ng‘hm Ikm}:l: -
= C. r i1
¢ R k‘." apyr (MO S ==
L) ° PP&?-&';‘ %:E{;.:Do ‘3‘;{;1&;‘!‘:1? Gov ,‘;;_"&.711‘:15 "
N D sow Dot Z ot
et i
Win ol ~z
1. ?;;Mﬁﬁr /CD/”;;& S#ﬁﬂmﬂ— . 2 - _f:_:-,l .
ol A ‘11" L oa [ 4™
2. Pnkun Fusray (rﬂﬂwd'rNbM /2 . :_.';.'5 o e
jzoel-23 *',":v“ LSS
\:\.J’_ - ;--_E.':‘-
- -
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Annexure-VIil

Compliance status of Environmental clearance granted by MoEF&CC

The MoEF&CC has granted EC to the WTE Plant at Okhla dated 15.01.2020 for expansion
of the plant from 16 MW 1o 23 MW capacity. The terms and: conditions: mentioned in the
EC 1 tabulated below:

Table A: EC dated 15.01.2020

Details of Project
s Configuration ‘as’ per|Compliance Status as informed by
N.u items EC granted by MoEF|the project proponenUObsarvaﬂons:Rorﬂafks
: & CcC. ‘dated|during inspection by CPCB
15.01.2020
Solid Waste ‘
i Processing = |1850 %ﬁﬁf;&?ﬂ%}[‘; plant ranged from| Complied
Capacity (TPD)
|11 Power Generation|,,, |Power generation ranged from 20.60 to| Less than 23]
(MWHh) ; 21.00 MW MW
lii  |Land Area (cum) |24444 | As'informed 24444 isthe area Complied
v Source of Water|875 from OkHa STP|Treated sewage from Okhla STP is Gorriplied
(KLD) (treated sewage) obtained to use =
coeratiorel aatg the Wt The desined
operali visit The ned
Eiﬂmua&tsgﬁ”z’:;ﬁd Leachiate  -treatment|capachy of leachale reatment plant is 332
Ve or 5._?7 plant of 110 eapacity to|KLD- Up to 100 KLD, kachate routed 1o an| Gomplied
dﬂb's%%ﬂ} freat the leschate advanced technology comprising of mult
effect evaporators (MEE). Above 100 KLD
lsachale Is trealed into RO systsm
ﬁ:gm?g&yse"‘gg"emg As reported, requirement is met by self-
> Power emergency generafed electricity & for emergency Gomplied
' |Heguirement L tem(}zlramentumt has one DG set of 820 g
ane DG setof 320 KVA
Loghooks: of MSW
received, treated|
_  |Logbook alectm.lty generation, o ot ; 2
VIl Intaintenance emission ~  control Eogboaks: maintalred Dompied
system shall be
mainigined
i No. of RDF Fired/Thiee bollers of 18. 75 Three bollers of 18.75 TPH ‘capacity Goriplied
' |Boilers (450 TPD)|TPH capaciy each gach' (450 TPD) Sk
APCD ~ |(i) 80 m tall stacks for|
ix |Hequirement & Airjtwo units and another| Complied
Quality Measures (80 m fall stack for
- single unit  were|Stack height 80 meter. Two' stacks
connected for flue gas|found. Only one.operational
djsparsfon at high
elevation fo minjmise
the GLC within limits.
(i) High sfficiency bag|Asinformed, High-efficiency bag house
lhouse filters ~ withilfilters Installed and functional  ~ |
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litems

Details of Project

& cC
15.01.2020

Configuration as- psr|{Compliance Status as informed by
EC granted by MoEF|the project praponent/Observations|
dated|during inspection by CPCB

Remarks

filration efficiency oi
00.9% Installed 1o
reduce PM emissions
o below 30 mg/Nms3,

(i) Dust suppression at
ash handling plant,

Dust suppression system Installed

(iv) Grzenbelt
dsvsiopment -and
afforestation In the
iplant and ash disposal
areas,

Gresnbeft inside & oulside plant
premises daveioped

(v) Quenching the
\bottom ash with waler,

Quenching bottom ash with water

(vi) 'Use of hydrated
lime to control SO. &
HCI emissions,

Use of hydrated lime to control SO; &
HCI emissions

{vii) Use of activated
carbon for reducing
dioxins and furans as
well as heavy metals,

Activated carbon usage for reducing
dioxins, furans, and heavy metals

(viilj Maintaining the
low excess air for
reducing NOx
emisslons

As Informed Jor reduction of Nax low
excass airis rnatnta?nad

Utilization of Fly
Ash/Bottom Ash

Brick  manufacturing
unit for utilization of ity
ash

|Brick manufacturing unit Is installed bui
utlization is < 1% only using Bottom
ash. Fly ash is disposed at Sanitary
Landfill at Okhla. The concentralicn of
Cadmium was found at 7.32 mg/L in the
fiy ash, excesding the prescnbed

islandard limitiof 1 mg/L.

Partially
complied

OCEMS

Onling emission
monitoring  equipment
for all parameters
provided in  the
Guidelines for
Continuous  Emission
Monfioring ~ Systems,
CPCB'  shall be
installed and
conpected to CPCB
and DPCC sarvers.

OCEMS shall alsc be
setup for HF, CC, TOC,
CO:z Al parameters
including _temperature

Onling Continuous Emission Monﬂurmg
System for PM, NOx. 80, and HCI
lconnected with CPCB server and
values displayed al the gate of the
|faciltty,

However, sensors for other
parameham such as HF, CO, TOC &
|CO: are not installed?

Temperature sensor is connected to
CPCB server.

Temperature in fthe incinerator
maintained betwseen 850-1100°C

Partially
Compfiad
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S.
No.

Items

Details of Project
Configuration as per{Compliance Status as informed by
EC granted by MoEF|the project proponent/Observations
& CC dated|during inspection by CPCB

15.01.2020

Remarks

in the incinerator shall
be connected 1o server
of CPCB and DPCC.

tc bel
bstween

Temperature
maintained
850-1100°C

i

Qdour

The .entry gales of
waste storage pit need

to be made. functicnal
so that gates should be The entry gate of waste storage pit was

- . found functional during the Inspection.
closed when there is no ; :
ruck unloading the Odour was not felt during the Inspection

waste which will avoid
escape of odour.

Complied

xiil

Compost.

Storage of compost
material after
segregation (below 20
mm) through Trommels|Compost material, after :segregation
is 1o be In the enclosed|(below 20 mm) using rommels was
area 1o control odourffound stored in an enclosed area to
generating from|control ador. '

compost. Any waste or|
its material should nol
be kept In open area.

Complied
{Confirmed
details off
Generation
& utilization|
of compost
is not
provided)

xiv

Automatic Mode

'The plant shall be runin
aufomafic mode o
achieve ‘stable
cperating  conditions
within  the,
specifications. The
manual mode  of
opemglions shall be
switched to .automalic
mode.

operational in fully automatic mode.

designlAs informed , the plant was found)|

Complied

Temperature

Incinerator temperature
shall be maintained

betwsen 850-1100 “C\,, o temperature was observed

during operations sof,.. o .
that Dioxins and furans| eveen 880.88101100°C

are destroyed at that
temperature,

Complied

Green Belt

Greenbelt around th
power plant shall be set|Greenbelt was developed In and around|

and dust emissions.

GComplied

up to attenuate noise|the facility
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Details of Project
5 Configuration as per|Compliance Status as informed by
N-u |itams EC granted by MoEF|the project proponentObservations|Remarks
. & cc dated|during inspection by CPCB
15.01.2020 .
|EﬂgF;epl;ceﬂH :éu gﬁ As informed , replaced filter bags In the
Cleaning System with Flue Gas Cleaning Syslem with
advanced filler bags. aavanGad VeIGians.
if) Replaced comoded| Replaced cerroded stack with a new| c ied
stack wilh a new stack. [one. ' o ompl
_ i) Implemented|installed radioactive sensars  for
- E"R’;;‘ég?{mﬂnm radioactive sensors.  |monitoring.
on
Measures iggﬂ nk?:rnms?fg Bmwa:: Water sprinkier system for tuglﬁve dust
controlling fugitive dust. ke
;gmvg?;mhed' mg‘m:]i Méiai recovery syslems at varous
various locations. lotations.
vi) Installed fly -ashinstalled brick manufacturing plant to
brick  manufacturing|utilize bottom: ash; however, fly ash is| complied
lant to utilize fly ash. |disposed at SLF
vity Implementéd  mist . _ :
xmy system 1o control gg:g}'len{ed mist spray system for odor Complied
iy .
vi) Uparaded the . "
Continuous Emission As m.f(’""ad‘. “.pgr&dad Gontinuous Complied
Monttoring Systemn. Emission Monitoring System

Table B: EC dated 09.01.2023
The MoEF&CC has granted EC to the WTE Plant at Okhla dated 09.01.2023 for expansion
of the plant from 23 MW to 40 MW capacity. The terms and conditions menticned in the EG
is tabulated below. However, it is informed by propanent that no additional upgradation in
the plant & Machinery in this regard has been done till date of the inspection.

s Details of Project Configuration as per EC | Observation during

No. ftams granted by MoEF & CC dated 00.01.2023 Inspection

i Power 40 No  physicalfinfrastructural
Generalion upgradation has  been
(MWh) observed jas per EC dated

ii Land Area | 30444 00.01.2023 by proponent as
{cum) on the date of inspection. The

T | Total Water | 1375 Consent io Establish (CTE)
Requirement for Expansion / Consent 1o
{KLD) Operate (CTO) has not been

iv |Source of | Okhla STP appiied with the Delhr
Water Pellation Control Commitiee
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3. Details of Project Configuration as per EC | Observation during
No. ltems grantad by MoEF & CC dated 00.01.2023 Inspection
v | HEifluent Effluent will be treated, recycled & reused. (Plant | for the expanded capacily (40
Generated | will be based on ZLD), MW) of the plant as on the
from MSW date. -
during The following points may
Siorage for please be noted:
5-7 Days.
vi | Power Met by self-generaled eleciricity & for « OCEMS in exsting
Requirement | emergency requirement unit has two. DG sets oi system contains sensors
320 KVA for PM, 80Ox, NOx and
vii | No. of RDF | Exsting three bollers of 18.75 TPH Additional HCL 'and connected to
Fired Bollers: | two boilers of capacity 21 TPH CPCB server.
« CAAQMS Ts installed
Vil | APCD 24 x 7 anline moniorng system for amblent air | Dut not  connecied ta
Requirement | quality shall be established with Its connectivity |  CPCB server.
& Air Quality | with SPCB and CPCB server. (Is the exisling « Fue gas cleaning
Measures OCEMS connected with CPCR Server) (i) Flue system/desulphurization

Gas Desulphurisation System shall be installed
based on Lme/Ammonia dosing o caplure
Sulphur in the flue gases to meet the SO,
emissions standard of 100 mg/Nnis. (Is it there In
the existing system) (i) Selective Catalytic
Reductlon (SCR) system or the Selective Non-
Catalytic Reduction (SNCR) system or Low NOx
Bumers with Over Flre Air (OFA} system shall be
installed to achieve NOx emission standard of
100 mg/Nm?. (lIs it there in the existing system)
(i) High-efficiency Electroslalic Precipitators
(ESPs) shall be installed In each unif to ensure
that particulate matter (PM) emission to meetine
stipulated ‘standards of 30/mg/Nme. {Is Tt there in
the existing syslem) (iv) Stacks of prescribed
height shall be provided with Gontinuous onling
monitaring instruments for SOy, NOx, and
Particulate Matter as per -extant rules: (v) Exil
vetocity of flue gases shall not be less than 20-
25 m/s. Merecury emissions from stack shall also
be morittored periadically. Contintous Ambient
Air-Quality monitaring system shall be'set up'to
monitor (vi) Common/criteria pallutants from the
flue gases such as PM10, PM2.5, SO, NOx
within the plant area at least at one logation. The
monitoring of other loeafions {at |east three
locations outside the plant-area covering upwind
and downwind directions at an angle of 120°
each) shall be camied out manually. (vi))
Adequaie dust extraction/suppression system
shall be installed In coal handling, ash handling
areas, and malerial transfer points © control
fugiive emissions. (viii) Appropriate Alr Pollution
Control measures (DES/DSs) be provided at all

system has already been
installed.

« No ESP in exsting
system.

s FlyAshsenttoSLF

« Zero liquid discharge
system Is already In place
for Leachate Management
including MEE and RO.

the dust generating sources including sufficient
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No.

itams

Details of Project Configuration as per EC
granted by MoEF & CC dated 00.01.2023

Observation
Inspection

during

water sprinkling amangements at  various
locations viz., roads, excauatlnn ‘sites, crusher
plants, transfer points, loading &nd unloaﬂing
areas, efc.

ix

Utilization of
Hy
Ash/bottom

ash

Brick manufacturing unit for utllization of fly ash
and unsuitable ash to be sent to allotted landiill
site by MCD (Exdsting Ulilization). Fly ash shall
be collected In dry form and ash generated shall
be used in a phased mannar.

Partially complied

Grsen Cover

Extensive green cover within 2 km range of the
plant boundary shall be developed and an action
plan In this regard to be prepared in consultation
with CPCB. (Exasting Green Cover)

A copy of letter dated
05.04.2023 as Action plan for
extensive green cover around
2 km of WIE plant is

'submitted to MOEF&CC.

(-1

Display
Board

LED display of air quality (Continuous: Griline
monitoring) shall be instalied on the roadside
{within 1 km rangs) and nearby hotspots viz:
restdential  colony,  schools,  hospitals;
mainienance of devices shall be done on reqular
basis

Already in place-

xi

Leachate
Management

A detalled action plan regarding leachate
handling. shall be prepared and’ Imp!amented in
consultation with SPCB and the same shall be
stbmitted to the Reglonal Office of the Ministry.
Zero liquid discharge shall be adopted. L éachate
shall be treated and reused, (Existing Leachate
Management System). Toxicity Characteristics
Leachate Procedure (TCLP) test shall be
conducted for any substance, potential of
leaching heavy metals Imo the surrountﬁng
areas as wel| as |nic groundwater.

Already in place

xiii

Groundwater
Quality

Monitoring o©f suriace water qualily
groundwater quality shall also be regularly
conducted and records maintained.

and '

Complied

Zero Ligquid
Discharge

Effluent will be treated and recyéled and reused.
The plant will be based on Zero Liquid Discharge
System

Already In place for exsting
capacity
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